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LOK SABHA DEBATES 

LOKSABHA 

Friday, April 30, 19931 Vaisakha 
10,1915 (Saka) 

The Lole Sabha met at Eleven of the 
Clock 

[MR SPEAKER in the Chaitj 

ORAL ANSWERS TO QUESTIONS 

iEnglish) 

LapMd Insurance Policies 

·821 SHRI JEEWAN SHARMA: Wilt 
he Minister of FINANCE be pleased to 
;tate: 

(a) the number of unclaimed and lapsed 
insurance policies with the Life Insurance 
Corporation during the last three years; 

(b) the amount involved therein; 

(c) the manner in which the amount is 
utilised: 

(d) the rules/orders in this regard; and 

(e) the steps taken to trace out the 
insured persons or members of their families 
to hand over he money to them or to revive 
the lapsed policies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) to (e). A Statement is laid on the Table of 
the House 

STATEMENT 

(a) and (b). The requisite information is in the following Tables:-

Unclaimed Policies 

No Amount %ge to the total %ge to the 
(In crores) number of claims total claims 

paid paid 

989-90 22.152 7.92 1.07 0.55 

19O-1 22,646 12.21 1.07 0.7 

.991-92 22,161 10.52 0.89 0.49 
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the name of the person the, Finally a per-
sonal enquiry report is obtained from the

%age to total field staff of the LlC. Inspire of these efforts.
policies." if an insured person is no traced. the policy

--------------.:..--- will betreaed as 'unclaimed'. Provisions also
4.0 exists to pay the claim amount to the insured

pensions even after the claim becomes'
4.48 unclaimed' as and when he is traced out or

he himself approaches the LlC thereafter.

3 Oral Answers
Lapsed Policies

Year No

1989-90 16.161akhs

1990-91 20.401akhs

1991-92 24,121akhs 474

•
• Remarks;.No amount accrues to the

policy holder as per terms and conditions of
the policy, which lapses within three years.

(c) to (e). Policies which lapse due to
non-payment of premium within the first three
years, do not acquire any paid up value
These are known as lapsed poliies. If the
lapsed policies are not revived within five
years from the date of such lapsation, the
amount paid by he insured persons will not
be paid back to him and the amount will be
finally writ1en to he life Fund LlC generally
sends timely premium notices to the policy
holders to ensure that policies do not get
lapsed through oversight on the part of the
insured person. A default notice is also sent
to the policy holder after three months
beyond the due date to serve as a reminder.
If inspite of these measures, the premium, is
not paid, the policy lapses. Provision exists
for the revival of such lapsed policies by
paying the premiums due alongwith accrued
interest and satisfactory evidence of good
health within five years,

Before the close of books every year,
all policies which become payable and which
have remained unclaimed for a period of
more than five years for which there is no
prospect of payment the near future are
treated as 'unclaimed' and written back to
the Life Fund. All efforts are made by the LlC
10 trace the insured persons before treating
Ihe policy as' unclaimed' .To begin with, an
ordinary letter is issued 10 Ihe insured per-
sons followed by a reminder after an interval

.of one month. Therefore, if no response is
received, a 'reaistered' letter will be sent in

SHRI JEEWAN SHARMA: I reply to
part 'C' of my question the hon Minister has
said that the amount of lapsed policies is
writ1en to the life Fund I would like to know
from the hon. Minister what this 'Life Fund' is
and how is the fund utilised?

DR. ABRAR AHMEO: MrSpeaker, Sir,
in my reply I have said that the amount of the
lapsed policies is written to the Life Fund
after five years. After deduction of expendituer
from he total earning, the remaining amount
of money becomes to part of. Life Fund The
money of Life Fund is invested in accor-
dance with the gUidehines issued by the
Government and as perthe provisions ofthe
Insurance Acf4After yearly evaluation the 95
per cent of the su rplus declared is.distributed
among policy holders in the form of bonus
and the remaining 5 per cent is paid to the
Central Government under the IUe Insur-
anceAc.

SHRI JEEWAN SHARMA: Mr Speaker,
Sir, Iwould like to know from the hon Minister
whether this money can be utilised for public
welfare as this is not earning but acquired
from lapsed policies?

OR. ABRAR AHMEO: Mr. Speaker,
Sir, the money of unclaimed policies does
not have such a provision that the money
transferaied to Life Fund will never be re-
turned to the policy holder. If a policy holder
is identified even after five years the policy
can be revived if he pays the premium and
the interest thereon. The insured amount is
returned to him and is not forfeited even after
five years. There are norms and procedure
of spending the money of Life Fund.
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progressing in such a manner that the Chi- ,
nese economy is receiving huge foreign
investment worth-billions of dollars in privat-
investment, Are there any kind of arrant
ments here in view of the new economi
policy and industrial policy?

Otni MIiSWtHS·5
[Englisf:]

Foreign Investment in Power Sector

*823. DR. D.VENKATESWARA RAO:
.Will the Minister of FINANCE be pleased to
state:

(a) whether the Government are ex-
amining the possibility of giving sovereign
. guarantee for foreign investment in power
sector~

(t) if SO,whether final decision in this
regard has been taken;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?
I

[Translation]

e

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF.STATE IN THE MINISTRYOF PARLlA:
MENTARY AFFAIRS (DR. ABRAR AHMED):
(a) to ,(,c) .. No, Sir ..However, Government
guarantees would be extended in respect of
loans from multilateral institutions to private
sector power projects including those by
foreign investors, where there are adequate
:safeguards for the commercial risks taken
.by Government of India in extending such
guarantees.

(d) Does not arise.

[English]

DRVENKATESWAR ARAO: In there
any proposal with the Government like in
China where there is opening of new eco-
nomic zone for foreign investment for creat-
ing a kind of infrastructure development like
roads, railways, electricity banks etc? Apart
from this, there is some tax reduction and all
that in order to invite foreign investments.
This is the programme they have adopted
which hasresulted, as we all know very well,
in economic development of China. China is
- I

[ Translation]

OR ABRAR AHMED: Sir, this is a
.specitic question. I would like to tell the
member that in September, 1991, the Gov-
ernment and anno.~nc.ed to provide assis-
tance for private 'set-tor investment in the
field of electricity production, and in October
1991 amendments were made in the elaw in
this regard. Through this private sector has
been permitted '.::> operate in the field of
generally electricity. I would like to inform
that we have received proposals for 41 proj-
ects so far for the private sector investment
which include 39 companies. Six projects
have been given sanction, but none of them
is in a position to eqte guarantee. iwould like
to say clearly that in relation to capital there
is no prvision of guarantee. There are two
cost factors of investment fixedcost invest-
ment and variable cost investment. In fixed
cost factor 16 per cent return is claulated ,
but if due to varibale aspect· 16 per cent
ncreases or decrease, there is no provision
of guarantee in this regard. .

[English]

DRVENKATESWARA RAO: Sir, loans
worth of millions of rupees were obtained by
the Government from the World Bank, Asian. .
Bank and countries like France, Japan and
Canada for investments in the fields like
power generation. Most ofthese funds remain
unutilised.

'Ilould you pk3ase give me the reason
for non-utilisation of these funds and what
will be the result out of such things?

[ Translation]

DR. ABRAR AHEMD: Sir, in regard to
the guarantee for power projects and nQn-
utilisation of loans obtained for power proj-
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ects, I have no additional information. In the May I know from the hon Ministerwhat pack-
filed of power sector Central Government age or guidelines have been given to those 
provides guarntee to private agencies while. countries for the investment in our power 
these obtain loan from the multicateral agen- sector? 
cies, including the World Bank and the lOBI. 
I have no information regarding the repaying (Translation) 
procedure and the interest rate etc. 

SHRI RAM NAGINA MISHRA: Mr 
Speaker, Sir in view otthe power shortage in 
the country a policy has been formulated to 
provide opportunity to foreign companies in 
this field. I would like to know how there will 
be coordiantion for distribution of electricity 
produced by these foreign companies and 
the electricity produced bythe Govert:lment 
sector. The second part of the question is 
whether foreign companies would be given 
priority for meeting the power requriments of 
the areas where there is acutre power short-
age like the astern district of Uttar Pradesh. 

.MR-if_EAKER: This question is re-
lated to the Ministry of Power. 

DR. ABRAR AHMED: It is related to 
the Ministry of Power. You can raise ques-
tions relating to investment. 

SHRI BASUDEB ACHARIA: In power" 
sector the Govemment is allowing foreign 
capital investment and it also provides guar-
anttee of every kind forthis. Has the Govem-
ment thought about its impact on the indus-
tries of our country, particularty, big indus-
tries like Bharat Heavy Electrical or the binder 
manufacturing AB.I? If there will be foreign 
capital investment in power sector, the t;~luip­
ments for thermal Power Station will also be 
imported. Bharat Heavy Electricals, which 
makes such equipments, has not got a single 
order for 1994-95. While permitting foreign 
capital investment has the Govemment 
thought about its impact on industry in the 
country? 

[English) 

SHRI SUDHIR GIRl: Mr. Speaker, Sir, 
Govemment have constituted a high-power 
Committee to visit developed countries which 
can make investment in our power sector. 

DR ABRAR AHMED: In relation to the 
condition or nrarabtee I would like to say that 
the rules are same for foreigners as well as 
the private sector in the country. I have al-
ready stated that only six proposals have 
been approved out of 41 projects tor the 
power sector. These six proposals are also 
not yet in the position of getting guaantee. 
There are cerain conditions tor it and the 
Ministry of power is seized of the matters. I 
can tell about investment only 

MR SPEAKER: Do you want to know 
about the conditions? 

DR ABRAR AHMED: As for conditions 
I had already said that the only condition is 
that the Govemment will provide guarantee 
for private companies in power sector which 
will take loan from the multilateral agencies. 

(English) 

Production of Handloom Cloth in Uttar 
Pradesh 

·825. SHRI ANAND RATNA MAU~ A: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the. Govemment of Uttar 
Pradesh has submitted any schemes to the 
Union Govemment for augmenting the pro-
duction of handloom cloth and the welfare of 
weavers in the State: 

(b) if so, the details thereof and the 
action taken by the Govemment there on so 
far; and 

(c) the steps being taken by the Gov-
emment to solve the problems of weavers in 
the State? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF TEXTilES (SHRI G. VE- clalration to reserve some products for this 
NKAT SWAMY): (a) to (c). A statement is industry in 1985 to save it from fast de-
laid on the Table of the House. terioating condition. Why has this declara-

tion not been implemented and the time by 
STATEMENT which it is likely to be implemented? 

(a) and (b). On the basis of specific 
proposals received from Government of 
Uttar Pradesh during the past three years, 
the State was provided with financial assis-
tance under the following schemes in order 
to promote production and marketing of 
handloom cloth and also to improve the lot of 
handloom weavers in the State. 

(i) Assistance for Hill Area Woollen 
Handlooms Development Proj-
ects; 

(ii) Margin Money for Destitute Weavers; 

(iii) Project Package Scheme: 

(iv) Janata Cloth Scheme; 

(v) Market Development Assistance/Spe-
cial Rebate Scheme 

(vi) Workshed-cm-Housing Scheme; 

(vii) Thrift Fund Scheme: 

(viii) Group Insurance Scheme: and 

(ix) Health Package Scheme. 

(c) Government reviews the ~emes 
implemented in the handloom sector with a 
view to solVing the problems of handloom 
weavers in the States inc!uding Utlar 
Pradesh. 

[ Translatlonl 

SHRI ANAND RATNA MAURYA: Mr. 
Speaker, Sir, in view of the employment 
opportunities handloom industry is the sec-
ond biggest industry after agricuhure. Sev-
enty per cent of the total production of cloth 
IS produced by handloom industry alongwith 
other products .1 would like to ask the hon. 
Minister if the Government had made de-

SHRI G. VENKAT SWAMY: Mr. 
Speaker, Sir, I have already replied of the 
question asked by the hon Member. This 
issue of 1985 is not covered under his ques-
tion. 

SHRI ANAND RATNA MAURYA: Mr. 
Speaker, Sir the hon Minister should read 
the question. It is clearty steted in the ques-
tion angmenting the production of handloom 
cloth and for the welfa -e of weavers. This 
question was about their welfare and re-
serve some projects for inceras production. 
This declaration was made in 1985 and it 
was stated that the products of this industry 
will be treated as reseured products and res-
ervation would be provided to handloom 
products in the market. 

SHRI G. VENKAT SWAMY: Mr 
Speaker, Sir, the question asked by the hon 
Minister was about reservation of 22 per cent 
for the handloom weavers. Recently the Su-
preme Court has given its verdict in this 
regard and the Government is going to 
implement it fully. 

SHRt ANAND RATNA MAURYA: Sir. 
by when the Government is likely to imple-
ment it? DeciSion as been taken but no 
action has been taken so far in this regard. 
Will the Government continue to Sit Idle in 
this manner? 

SHRI G. VENKAT SWAMY: Sir"the 
hon Member is right. We have contacted the 
Chief Ministers of all the states and discused 
with ithem that it should be implemented 
immediately. 

SHRI ANAND RATNA MAURYA: Mr. 
Speaker, Sir, my second spplementary is 
~, - 'tJt the miserable condition of handloom 
weavers. Almost 98 per cent of handloom 
weavers live in jhuggis. Only 2 per cent 
weavers have adqauate facility of hOUSing. I 
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would like to ask whether the Govemment the handloom weavers scheme is on the 
propose to fonnulate any housing scheme verge of failure. To keep this scheme run-
for the handloom weavers? If so. the time by ning the Govemment is making efforts to 
which it will be implemented? implement the schemes for development of 

SHRI G. VENKAT SWAMY: Mr 
Speaker. Sir. already there are schemes for 
it and we have circulated it to the State 
Governments. House-cum-work-shed 
scheme is also there. The proposals sent by 
the Govemment of Uttar Pradesh and assis-
tance sought by it is also included in this 
scheme. The Central Government provides 
assistance to the Government of Uttar 

.. Pradesh as and when demand is made by it 
for the development of handloom weavers. 

[English] 

SHRI M.R. KADAMBURJANARTHA-
NAN: Mr.Speaker. Sir. we have tocongratu-
late the Textiles Minister for the efforts he is 
taking in regard to the Handloom sector. 
Anyhow. in 1985. when the new Textiles 
Policy was announced. the Janata Cloth 
Production Scheme was with the Mill Sector. 
After that. it was switched over to the Hand-
loom sector. In doing this. the main aim was 
to provide employment opportunity to the 
people. I want to know. through you. from the 
Minister that after the Janata Cloth Scheme 
has been switched over to the Handloom 
sector from the Mill Sector what is the in-
crease in employment opportunity in tenns 
of percentage - in the Handloom Sector. 

[Translation] 

SHRI G. VENKAT· SWAMY: Mr. 
Speaker. Sir. the hon. Member has asked 
about the welfare of handloom weavers 
through Janata Cloth Scheme. I think the 
Govemment had implemented this scheme 
for the weHare of he weavers and to provide 
employment to them and as the hon. Member 
has rightly said that the main aim of this 
schme was to provide employment opportu-
nity to people and t oprovide cheap cloth to 
the poor. But with great regret' have to say 
that a number of defects have come in this 
scheme. I would not like to express othse 
defects in this House. Another point is that 

handloom weaves and we are going to 
implement them. 

SHRI LAKSHMI NARAIN MANI ::rRI-
PATHI: Sir. I would like to ask thatthere are 
a large number of weaves in my constitu-
ency Barabanki and clothes woven by them 
are exported to America and other countries 
and foreign exchange is earned from there. 
There is a long standing basic problem of 
these weavers all over Uttar Pradesh and 
the said problem is of yam. These weavers 
have been agitating for so many years for 
their demand to solve the problem of yam. I 
would like to know whether the Ministry is 
likely to take any concrete steps in this 
regard so that the weaver may get required 
quanity of yam and they may run their indus-
try and produce more cloth to export abroad 
and eam foreign exchange for the country. 

SHRI G. VENKAT SWAMY: Sir. you 
know that "'er taking over the charge of the 
Textile Ministry our hon. Prime Minister had 
particularly taken interest in the problems of 
handloom weavers and he asked me to hold 
a confemce of the weaers of the whole 
country and the Govemment is making effort 
to solve their problems after identifing them. 
As the hon. Member said that there is not 
regular supply of y~ and hank-yarm. is 
quite correct. There IS a scheme for it and 
under that scheme the point raised by hon. 
Member would certain by be covered. 

SHRI MOHAN RAWALE: Mr. Speaker. 
Sir. my supplementary is not related to the 
handloom Industry but it is related to textile 
mills. so I would like to ask this with your 
pennission. Jupiter Mills and Kohinoor Mills 
in Bombay are under N.T.C. and due to 
unavailablityofcotton and raw material these 
mills are on the verge of closure. Does the 
Govemment have any infonnation in this 
regard and what actiol') it propose to take in 
this regard? I would like to thank you for 
giving pennission to run these mills on coop-
erative basis but the min-workers have no 
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'1loney. 70 thousand mill-workers are job- (a) whether the National Bank for 
less for 10 years then what equity capital is Agricultural and Rural Development (NA-
likely to be provided to the mill workers by the BARD) has formulated any scheme to pro-
Government? What action is proposed to be vide refinance to Gujarat for various devel-
taken about the organisation RMM. vountary opment programmes during the current fi-
retiernent and deductions made in three nancial year; 
ways from the funds of the workers after 
retirementthrough N.T.C. (Interruptions) (b) if so, the details thereof and the 

MR. SPEAKER: The question is good 
but is not elevant. I have no objection if you 
would like to speak on it. 

SHRI .G. VENKAT SWAMY: Mr. 
Speaker, Sir, the question of hon. Member is 
not relevant but for his information, I would 
like to submit that the financial position of 
NTC is very poor and particularly the position 
of Kohinoor Glass Factory is very bad. The 
Supreme court has given a verdict about the 
workers of this factory and the Government 
will have to arrang Rs. 250 crores to imple-
ment this verdict. Keeping in view the posi-
tion of NTC, Mills, all the mills of Maharash-
tra and Bombay can be modemized with this 
amount of Rs. 250 erore. So, the supplemen-
tary asked by the hon. Member is not rele-
vant to this question. (Interruptions) 

Refinance to Gujarat by NABARD 

*826. SHRI DILEEPBHAI SANGHANI: 
Will the Minister of FINANCE be pleased to 
state: 

Sector 

1 . Minor Irrigation 

2. REC Special Proejct Agriculture 

3. L~lopment 

4. Farm Mechaniation 

5. Dry Land Farming 

6. Plan tationIHoriculture 

7. Dairy Development 

amount of refiance provided so far: and 

(c) the time by which the balanced 
amount is proposed to be provided particu-
larly for the development of agriculture sec-
tor in Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) to (c). A statement is laid on the Table of 
the House. 

STATEMENT 

(a) to (c). In the State of Gujarat. the 
National Bank for Agricultrue and Rural 
Development (NABARD) has programmed 
to provide refinance under schematic lend-
ingduringhecurrentyear(ApriI,1993-March. 
1994) to the exten of As. 131.52 erores for 
various rural and agricultural actitivities. The 
details are indicated below: 

(Rs. in lakhs) 

Allocation 

1700 

1200 

45 

3600 

10 

800 
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Sector 

8. fisheries (Maine) 

9. Fisheries (Inland) 

10. Storage Market Yards 

11 . Forestry 

12. Biogas 

13. Poultry Fanning 

14. Integrated Aural Development 
Programme 

15. Non-Farm Sector 

16. Others 

Total 

During the lastfinancial year, 1992-93, 
as against a refinance allocation of As. 115.49 . 
crores, NABAAD acutally disbursed As. 
126.82 crores to Commercial Banks, State 
Cooperative Bank, State Land Development 
Bank and Aegional Aural Banks in the State 
of Gujarat. The current year has just begun 
and a similar assessment will be available 
only at the end of the year. 

SHAI DILEEP BHAI SANGHANI: Mr. 
Speaker, Sir, Gujarat is being neglected by 
the Central Government. Sir, the funds allo-
cated by the centre are not properly utilised 
in the Saurashtra region. The funds allo-
.cated for rural development programmes 
such as minor irrigation and dairy develop-
ment were not utilised for the schemes in the 
Saurashtra region. Will the Central Govem-
ment issue some guide lines to the State 
Govemment in this regard? (Interruptions) 
What action is being taken by it in this 
connnection? 

DR. ABAAA AHMED: Mr. Speaker, 
Sir, NABAAD has provided an allocation of 

(Rs. in lakhs) 

Allocation 

35 

20 

300 

50 

12 

30 

2800 

2500 

20 

13152 

As. 131.52 crores for Gujarat for the current 
year. The break-up of the amount has been 
provided in the reply. The hon. Member has 
asked about minor irrigation and dairy devel-
opment schemes. For 1993-94 an amount of 
As. 17 crores has been allocated for these 
items and in 1992-93, As. 15.89croreswere 
spent in this regard.! do not have infomation 
about different parts of Gujarat or Saurash-
tra. If the hon. Member wants infonnation 
about different parts. it will be made avail-
able to him. 

SHAI DILEEP BHAI SANGHANI: 
Mr. Speaker. Sir. my basic question was re-
lated to the fact that the Centre allocates 
funds to Gujarat. but the State Government 
has been neglecting the Saurashtra and 
Kutch regions which are 1arger areas. 

MR. SPEAKEA: The hen. Minister has 
stated that there is no separate infonnation 
about it. Funds are allocated to the State 
Government and the State Government fur-
ther allocates it at the taluk and district level. 
Please ask an~r question. 
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SHRI DILEEP BHAI SANGHANI: Mr. 

Speaker, Sir, my second question is whether 
the allocation of Rs. 10 lakhs provided for dry 
land farming for Gujarat will be increased, as 
the land area ot the State is quite vast? 

, DR. ABRAR AHMED: Mr. Speaker, 
Sir, this amount has been provided for 1993-
94 and has been allocated for different items. 
The suggestion given by the hon. Member . 
will be kept in mind for future. 

SHRIMATI BHAVANA CHIKHLlA: Mr. 
• Speaker, Sir, the National Bank for Agricul-
ture and Rural Development has allocated 
Rs. 121akhs for biogas project in Gujarat in 
the current financial year. Sir, ours is an 
agriculture based country and the number of 
villages is very high in the country. Will the 
Govemment consider to increase this amount 
of Rs. 121akhs ? Similarly, an amount of Rs. 
31akhs has been allocated for gardening and 
horticulture. I also agree with Shri Dileep 
Bhai that the Gujarat ,Government has al-
ways done injustice to the Saurashtra re-
gion. I would like to know whether some 
separate funds will be allocated for Saurash-
tra in regard to these items? 

DR. ABRAR AHMED: Mr. Speaker, 
Sir, I would like to tell the hon. Member that 
the allocation provided for the year 1992-93 
was Rs. 115.49 crOreS, but the actual amount 
spent was Rs.126.82 crores. That means 
more amount was spent than the allocated 
amount . As you have asked, the amount 
may be increased for this year too, if pos-
sible. 

SHRI SHANKAR SINGH VAGHELA: 
Mr. Speaker. Sir, what is the basis of the 
State-wise allotment? Is the fund allocated 
according to the demand of the State Gov-
ernments? Besides this, what machinery the 
Government has to monitor the accounts of 
the State Governments about the utilisation 
of that fund? 

DR. ABRAR AHMED: While allocating 
funds tor any item. last year's report is seen 
as to how n.uch amount was spent on that 
item and then the draft plan is prepared for 

the coming year accordingly. 

SHRI ARVIND TRIVEDI: Mr. Speaker, 
Sir, at several places in Gujarat, the land 
level is higher than the level of the dam so 
that water does not reach these places on its 
own, that is why there are lift irrigation 

, schemes. There are 12 dams in Sabarkan-
tha, where the land is at higher level and so 
these places cannot be irrigated. In response 
to the funds allocated for development of 
agriculture in GUjarat, has the Government 
made some special provision for the lift 
irrigation scheme to face the particular prob-
lem so that the land at higher level can also 
be irrigated? 

DR, ABRAR AHMED: There is only 
one scheme for minor irrigation project and 
besides that, there is no other scheme. 

[English] 

Integrated Handloom Village 
Development Scheme 

*827. SHRI PROBIN DEKA: 
SHRI SUSHIL CHANDRA 

VARMA: 

Will the MinisterofTEXTILES be pleased 
to state: 

(a) the number of villages covered under 
the Integrated Handloom Village Develop-
ment Scheme. State-wise; 

(b) the amount sanctioned so far by the 
Union Government in this r~gard. State-
wise; 

(c) the States where this scheme is 
being implemented: 

(d) the time by which this Scheme is 
'likely to be implemented in the remaining 
~ates;and 

(e) the target fixed to cover more vil-
lages under thIS Scheme during the eighth 
Five Year Plan. State-wise? 
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THE MINISTER OF STATE OF THE StateslUTs 

MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMy): (a) to (e). A statement is 
laid on the table of the House. 

STATEIENT 

(a)A statement is enclosed as Annex-
ure-1 

(d) On receipt of comprehensive pro-
posals from the State Govemmenst and 
evaluation of their viability the central assis-
tance is sanctioned to them for implementa-
tion of the projects. The scheme is available 
for implementation in VIII Plan. 

(b) A statement is enclosed as Annex- (e) No State-wise targets have been 
ure-li fixed. About 100 viUages will be covered 

underthe scheme during the Vllhh FIVe Year 
(c) The scheme is available for al the Plan. 
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SHRI PROBIN DEKA: Mr. Speaker, 

Assam is very rich in handloom products. In 
the rural areas of Assam, every househod is 
having handloom of their own. Sualkuchi in 
Assam is the largest village in Asia and the 
hand{oom products of that village has eamed 
name and fame all over India nd abroad. 
Spec illy the Muga and Endi Silk of that 
village is of very good quality. I would like to 
know from the hon. Minister whether the 
village Sualkuchi in the district of Kamroop of 
Assam is gcing to be covered under the In-
tegrated Handloom Village Development 
Scheme during the 8th Five Year Plan Pe-
riod or not. 

[ Trans/ation) 

SHRI G.vENKAT SWAM f: Mr.Speaker, 
Sir I have stated in my reply that the OAe or 
two villagesof those States will be fully devel-
oped. I n which Integrated Handloom vellage 
Development. Scheme is being implemented. 
800 villages will be covered during theeighth 
five year plan and as soon as, the states 
sends proposals the schme is implemented 
in those states. The same is being done witn 
Assam also. As soon as the State Govern-
ment sends proposal for its villages, it will be 
taken up. 

[Eng/ish) 

SHRI PROBIN DEKA: I would I;ike to 
know whether the villages to be covered 
under the Integrated Handloom Village 
Development Scheme during he financial 
year 1993-94 have been selected so far. If so 
the details thereof and if not by which time 
they are expected to be finalised. I would 
also like to know whether the Government of 
Assam has submitted any scheme tor the 
year 1993-94; if not, the reasons thereot. 

[ Translation) 

SHRI G. VENAKT SWAMY: Mr. 
Speaker, Sir, we are going to implement the 
scheme proposed by the Assam Govern-
ment for 1992-93. 

[Eng/ish) 

SHRI YAIMA SINGH YW\llNAM: May I 
know through you from he hon. Minister 
whether the Integrated Handloom Village 
Development Scheme includes loin loom 
also. If so, what are the criteria for the selec-
tion or identification of the villages for the 
development under this scheme. Manipur is 
regarded as a handloom producing State 
and each and every village, including tribal 
villages, in the hilly areas have got these loin 
looms. I would like to know, when identifying 
the villages, whether loin looms also are 
covered. 

[T rans/ation) 

SHRI G. VENKAT SWAMY: Mr. 
Speaker, Sir, we are going to take-up the 
scheme proposed by the Manipur Govem-
m~nt. The scheme wilt be fully implemented. 

[English] 

SHRI SYED SHAHABUDDIN: I find 
from the annexures to the reply that Bihar 
has been sanctioned only one village in 
1991-92 and no village in 1992-93: Even in 
1991-92 the sanction remained on paper 
because not a penny has been released to 
Bihar in 1991-92 or in 1992-93. I know that 
the scheme has no Statewise allocation and 
it depends upon the proposals received from 
various State Governments. I WOUld, there-
fore, like to know from the hon. Minister 
whether more proposals were received from 
the Government of Bihar during 1991-92 
and 1992-93whichforsome reasons are not 
accepted by the Central Govemment or 
whether only one proposal was receiVed, 
and if that be so why has that remained 
unfinanced. 

[ Trans/ation] 

SHRI G. VENKAT SWMAY: Mr. 
Speaker Sir, it is true that the Bihar Govem-
ment has sent only one scheme and it is 
being implemented. If they send more 
schemes the Government will certainly take-
up. 



31 Oral Answers APRIL 30, 1993 Oral Answers 32 

SHRI SYED SHAHABUDDIN: Why SHRI VIRENDRA SINGH: You act on 
fund was not provided for that scheme? the recommendations of the State Govern-

MR. SPEAKER: The fund was not 
provided for that single scheme and why it is 
so? 

SHRI G. VENKAT SWAMY: Funds 
have been provided. 

SHRI SYED SHAHABUDDIN: Funds 
have not been provided for the 1992 scheme 
as has been stated by you. 

SHRI G. VENKAT SWAMY: I will look 
into it. 

[English] 

MR. SPEAKER: If there is any differ-
ence of opinion, you can check up and 
inform the Member. 

[ Trans/atia] 

SHRI VIRENDRA SINGH: The Inte-
grated Handloom Village Development 
Scheme was started in the villages to eradi-
cate the rural unemployment. In the rural 
areas of Uttar Pradesh and Bihar, there are 
some voluntary organisations which also 
help in this regard. The hon. Minister has 
stated that funds are allocated after the State 
Government sends or recommended the 
proposal.s I would like to know whether 
these voluntary organislltions. which are 
making efforts to eradicate the rural unem-
ployment through village handlooms . can 
also send proposals for such schemes and 
whether funds Will be provided to them" 
Besides this, I would also like to know how it 
is assessed that they are properly utilising 
the funds or not? 

SHR! G. VENKAT SWAMY: The State 
Government sends proposals through co-
operative society and federation. We pro-
vide the funds to the State Government. It 
further allocates it to the federation. II is for 
the State Government to look into any matter 
pertamlng to mis-utiiisation of funds. 

men!.. 

MR. SPEAKER: He has already said 
that it is not given by them. 

SHRI MANIKRRO HODLYA GAVIT: 
U.nderthis scheme, tribals in the tribal areas 
weave carpets. They get very less funds. 
They are weaving carpets on behalf of a 
village institution. In the circumstances, is 
the Government confsidering to expand this 
work by providing more funds? 

SHRI G. VENAKT SWAMY: If the State 
Government sends proposal in this regard, 
more funds wi!! be provided to them. 

[Eng/ish] 

SHRI PETER G. MARBANIANG: Firstly 
I would like to know the main features of this 
Integrated Handloom Village Development 
Scheme. Secondly. In Meghalya, in East 
Garo Hills District, We",,( Garo Hills District 
and South Garo Hills District; and in Ri Bhoi 
District, we have a number of handloom 
weavers. Thousands of them are depending 
on handloo!'Tls for their livelihood. But, it is 
very strange that there is no mention at all of 
Maghalaya in the Annexure 11 of the Answer. 
Is it because the State Government did not 
request for help or may we know the reasons 
for it? 

[ TranslatlOnl 

SHRI G. VENKAT SWAMY Actually, 
the State Government submits proposals 
and we sanction them accordingly, if 
Meghalya has not submitted any. we will ask 
why has it not submitted a proposal. and if it 
has submitted, we will definitely do that. 

MR. Sp'EAKER: What are the features 
of the scheme? 

SHRI G. VENKAT SWAMY: I have 
oxplalned it in my reply For example, if there 
are more than 100 weavers In the entire 
Village, them assistance will be provided tor 
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development. Thread and looms should also Congress on Occupational Safety and Health 
be provided to them. We have made schemes (fourth to eigth April, 1993). 
for the State Governments. 

[English) 

Child Labour 

*830. SHRI N. DENNIS: WiHthe Minis-
ter of LABOUR be pleased to state: 

(a) whether ILO and UNICEF have 
organised any drive against child labour in 
IMia; 

. (b) whether any conference was held by 
these bodies in India recently; 

(c) if so, the details of the deliberations: 
and 

(d) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (PA SANGMA): 
(a) to (d). A statement is laid on the Table of 
the House. 

STATEMENT 

il.Ois financing an 'International Pro-
gramme on Elimination of Child Labour' 
(IPEC) in which India IS one of the participat-
ing countries. The objective of elimination of 
child labour also has the support of UNICEF 
and financial assistance for an advocacy 
programmes for the purpose has been pro-
vided under their Master Plan of Operation 
for India. 

With the co-operation of the Interna-
tional Labour Organisa!ion and UNICEF a 
number of conference have been held from 
time to time. These conferences have delib-
erated on the v~rious issued relating to child 
labour such as enforcement of existing taws. 
awareness generation through media ef-
forts, occupational health and safety etc. A 
workshop on hazards to safety and health of 
working children was held under the IPEC 
withm the frameWOrk of the Thirteenth World 

The recommedations and conclusions 
of these conferences and workshops are 
being used by Government in policy formu-
lation as well as programme implementa-
tion. 

SHRI N. DENNIS: In the answer it is 
stated that the financial assistance is ex-
tended by the international orgasnisations 
like the ILO and UNICEF. for the elimination 
of child labour in our country. May I know the 
quantum of assistance being extended to us 
and whether any common programme is 
sorted out for the utilisation of the amount? 

SHRI PA SANGAMA: Sir, at the 
moment we have launched one programme 
assisted by ILO. which we call as Interna-
tional Programme on Elimination of Child 
Labour. This was launched on the 20tl1 of 
January. 1993. Under this programme was 
are getting assistance to the extent of Rs. 6 
.97 crores from ILO. We have constituted a 
National Steering Committee and this Com-
mittee as invited applications from the non-
Governmental organisations because this 
programme has to be implemented through 
the voulntary agencies, They have submit-
ted their applications to the State Govern-
ments. We have got about 100 applicants 
from diffarent voluntary organisations and 
they are being screened by the National 
Steering Commit1ee. And. it wilt be finalised 
soon. 

SHRI N. DENNIS: Sir. child labour is 
one of the unpleasant practices in our coun-
try. India hac; the highest number of child 
labourers. about one-third of the total num-
ber of child labourers in the world. though 
there arC! several legislations and 
Constitutionai provisions against the child 
labour they are not practised and they are 
flouted. So. under the prevuialing socio-
economic condition it is not practicable to 
eliminate child labour immediately. Parants 
cannot prevent them and even the Govern-
ment cannot eliminate the child labour 
immediately. 
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May i know from the hon. Minister 

whether some legal protection of safeguard 
would be given to the child labourers so that 
the ywould get the benefits as the adult 

. labourers are getting? Apart from this, 
whether a time bound programme would be 
taken up for elimination of child labour from 
our country? 

SHRI PA SANGMA: Sir, it is true that 
the implementation or Child Labour (Prohibi-
tion and Regulation) Act is not very effective 
and much needs to be done in that area. 
Under the ILO project one of the areas 
identifed is to concentrate on the implemen-
tation of the legislations available for the 
elimination and regulation of c.~,ild labour. 
That is one area where we are going to 
concentrate. 

As far as time bound programme for 
elimination of child labour is concerned, it is 
very difficult to say about it. What we have 
tried to do is, in the last Central Advisory 
Council meeting we have decided to identi-
fity States where the number of child labour 
is below 50. 000. In that respect we have 
identified 9 States and 3 Union Territories. 
We have asked these 9 States and 3 Union 
Territories to make an attempt to eliminate 
child labour within a period of two years and 
then we will declare those States as the child 
labour free States. As far as other States are 
concerned, we have asked them to identifity 
one or two districts and concentrate their 
efforts twoards elimiantion of child labour. 
The problem of child labour is so big and the 
number being about 17 million as of today,.it 
is not possible for us to eliminate child la-
bours at a time. So, it has to be done gradu-
ally. That is how, we halle .nrogrammed 
action like that. 

[Translation] 

SHRI SATYA NARAYAN JATIYA: Mr.· 
Speaker, Sir, all of us express our concem 
over the Child Labour and we do make 
programmes and policies in this regard but 

• our real problem is that we lack the concrete 
steps which are needed to resolvehe prob-
lems of child labour and a policy is not there 

to implement such steps in an ~ffective 
manner. Just now we have been told that we 
have got funds from UNICEF for Interna-
tional Programme on Elimination of Child 
Labour and this programme has to be imple-
mented through voluntary agencies and 
organisations. Recently. on 4th April a world 
congress was held under the auspices of 
I.L.O. which arrived at some concrete con-
clusions. Through you, I want to know about 
the main issues of this congress and what 
steps are being taken to implement them? 

[Eng/ish) 

MR. SPEAKER: It IS given in writing. 
You see 'C' details of deliberations. 

[ Translation) 

SHRI SATYANARYAN JATIYA: I have 
read the written reply, as such I would like to 
know, through you, that Government has 
said that these recommendations will help in 
formulating a policy which will implement 
that programme, but this is not the first 
Congress, there has been such Congress 
earlier too, so I specially want to submit 
specificallythatthis Congress .. ( Interrutpions) 

[Eng/ish] 

MR. SPEAKER: If you read the written 
reply, it is exactly on the supplementarieis 
that you are asking. 

[ Translation] 

SHRI SA TY ANARA YAN JATIY A: I want 
to submit that whatever you have said is 
clear to me. 

MR. SPEAKER: You may read it and 
then you will get your answer. • 

[English) 

SHRIMATI GEETA MUKHERJEE: May 
I ask the Minister, through you, whether 
under this programme - identifications of the 
areas- the first areas area the areas which 
are hazadis for the child labours. If so, in that 
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area what is being, particularly, throught child does not learn the skill from early child-
about? • hood, he cannot become skilled in a particu-

SHRI P.A. SANGMA: Sir, I stated that 
the amount of money available from the ILO 
is Rs. 6,97 crore. Now, we are going to have 
50 projects and all the 50 projects will be 
implemented by NGOs. In these 50 projects, 
the allocation is like this. For the enforce-
ment of existing law, there will be one project 
which will be entusted to one NGO and our 
provision is Rs. 58.90 lakh. Children working 
iQ factories and also as home workers, par-
ticulcfr in the beediindustreis, we are going to 
have 28 projects and the money earmarked 
for this is Rs .. 4.07 crore. This is the area for 
which you have asked the details. 

As far as children working in agricultural 
sector are concerned we are going to have 
four projects at a cost of RS.1 .32 crore.ln tna 
service sector, particularty in the restau-
rants, shops and establishments in the 
metropolitan cities, a lot of children and 
working. We have earmarked 14 j1rojects for 
that area at a cost of Rs .. 87.67 lakh. And 
another one where the children are working 
is in informal sector. We will gave three 
projects at a cost of Rs. 12 lakh. This is the 
position. 

[Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir. the parctice of Child Labour has been 
continuing since long in this country and the 
figures given by the hon. Minister indicate 
that 17 million child workers have been found 
engaged in many works in a surey con-
ducted in this regard. Mr. Speaker Sir, Pov-
erty and iIItateracy are the main reason of 
Child Labour, Unless the education upto 
middle level is made compulsory, the elimi-
nation of child labour is not possible. The 
funds allocated for various projects which 
the Gov.ernment is going to launch in differ-
ent sectors like the Service sector Beedi 
Mnufacturing sector, hazardous industries 
sector, is too meagre to divert the child 
workers engaged in these sectors at pres-
ent. Its another aspect is that handicarft is 
traditional occupation in ~r country. If a 

lar handicraft. In these circumstances, un-
less we make some special arragaments by 
making investment we cannot saparate them 
from theirtraditional jobs. Forthis, unless we 
make education compulsaory and give a 
guarantee employment, it will not be meaiong-
ful.l would like to know from the hon. Minister 
whether the Government is considering any 
scheme to make education compulsory up 
to middle level and providing employment so 
that child labour may be ieliminated totally? 

[Eng/ish) 

SHRI P.A. SANGMA: The amount I 
have stated is only regarding one particu-
larly project of ILO. We have actually four 
projects broadly. The one in which I have 
stated International Programme on Elimina-
tion of Child Labour is the only figure I have 
given; that is one programme assisted by the 
ILO; there is a second programme which is 
going to be assisted by the ILO where we will 
be getting about Rs. 4 crore child labour 
action and support programme. This pro-
gramme is yet to start; it has not been 
launched. 

We have got three programmes which 
are of UNICEF Master Plan of Operation. 
So, this is the third one. The fourth one ist 
National Child Labour Project. We have go1' 
10 prOjects which we are implementing in the 
child labour conEmtrated area like Shiva 
Kashi, Diamon Polishing in Surat. Lock in-
'dustry in Aliga:1l and the carpet industry in 
Bi~. Tenareaswehaveidentiified.lntum. 
pur concemtration is on education pro-
gramme. So, the J"Q.oney which I have spelt 
out is only for one of the four projects. But if 
you take the total amount of money being 
spent, it is quite high. I can asure the House 
that money will not be a problem but the 
mechanism is a problem, because Govern-
ment alone cannot do it. 

We have to invlove NGOs very actively 
in this programme: and that is the resons 
why,for the first time. we are convenmg a 
National Conference on Child Labour on the 
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17th of next month there we will formulate 
our action programme as now to invove a 
large number of volunatry organisatons who 
are already dOing good work in th field of 
child labour. 

SHRI BIJOY KRISHNA HANDIQUE: 
May I know the Hon'ble Minister whether the 
captet importers from Europe de;::ided to 
boycott the Indian carpet the ground that 
child labour is engaged in the industry the 
work of which is hazardous to their health; if 
so, what is Government's reaction? 

SHRI P.A. SANGMA: As of tOday, no 
country has officially banned the import of 
Indian carpet. But there are human activists' 
movements in Europe particufarly in the 
United States of America where they are 
pressuring their respective governments to 
impose a ban on the import of Indian carpet 
made by children. 

There is Private Members' Bill before 
the Senate in the United States. But Govern-
ment as such has not taken any official 
position. 

SHRI AJOY MUKHOPADYA Y: Has any 
survey been conducted throughout the COUri-

'try in regard to the positior. of he child labour; 
if so,tllat is the total !lumberof child labour in 
the country; and what are the safety measu-
ers adopted for the working children? 

SHRI P .A. SANGMA: A survey has been 
conducted. The child labour figures are 
available in the census itself. 1971 census 
shows that we have 10 million child labour i'1 
our country. The 1981 census shows we had 
13 million and the thrity-second round of the 
National Central Sruvey conducted in our 
country by the Planning Commision shows 
the latest fIgure as 17 million 

[ Translation] 

SHRI VIRNDRA SINGH: Mr. Speaker, 
Sir, my Parliamentary constituency is the 
biggest centre of carpet industry in the coun-
try. The issue of Child labour in carpet indus-

try is always discused at intemationallevel. 
To force someone to work is against human-
ity.1 am alsototalfy against child labour. The 
hon. Minister has said in this reply that the 
fund received from UNICEF is utilised for 

. liberation of child workers through voluntary 
organisations and it is utilized to rehabilitate 
them so that ttiey may lead a normal life . The 
porpaganda of liberating child workers at 
Bhadohi in my cosntituency is made in for-
eign countries and through periodicals. Vol-
untary organsation functions by the name of 
BalBhandhua Mukti Morcha . This organisa-
tion got the child workers liberated frorh 
carpet industry at Bhadohi and als~ made 
arrangements forthem utilising thatfund, so 
that they may lead normal life. Are the 
liberated Child workers still leading a normal 
life and who are these people? Secondly, the 
crime of child labour is committed in our 
country. This is a problam of our country but 
how it is published in foreign countries. How 
our people make propaganda of it in foreign 
countries? Which is the agency to interfere in 
our internal affairs? 

{English] 

SHRI •. A. SANGMA: Sir it is true that 
there is a large number of children working in 
the carpet weaving industry in Bhadohi area 
of Uttar Pradesh. I had in fact. two occasions 
to visit that area earlier and I am very much 
aware of that area. We have a National Child 
Labour Project being executed in that par-
ticular area. 

Procurement of Cotton 

*832. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Government of Karna-
taka has requested the Cotton Corporation 
of India to increase the off take of cotton from 
the state; 

(b) whether the Kamataka Government 
has also sounght permiSSion for the supply 
of cotton to othe_'tates; and 
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(c) if so.the action taken by the Union WRIDEN ANSWERS TO QUESTIONS 

Govemmentthereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
'NKAT SWAMY): (a) Yes, Sir. 

(b) and (c). There is no restriction in 
supply of cotton from one Sta~e to another 
State. 

SHRIMATI CHANDRA PRABHA URS: 
The particular question that I have asked is 
whether the Government is aware that Kar-
nataka grows one of the best quaiity of DCH 
cotton and the Cotton Corporation of India 
has been buying cotton most from these 3-4 
States like Maharashtra, Punjab and Gujarat. 

May I know from the hon. Minister dur-
ing the last two years what is the quantity of 
cotton bought by this Cotton Corporation of 
India and I would like to ask if the Govern-
ment is aware of the fact that the farmers 
growing cotton are facing many hardships. 
The cotton Corporation of India has to act as 
a catalytic agent to ensure the movement 
and reasonable price made available to the 
farmers. The fluctuations are so much that 
during the last year the prices had gone 
down from Rs. 1400-1800 to Rs. 700-600. 
Does the Cotton Corporation of India por-
pose taking some steps to look after the 
interests of the cotton growing farmers? 

( Translation] 

SHRI . G. VENKAT SWAMY: Mr. 
Speaker, Sir, the C. C.1. has purchased nearly 
2.30 lakh quintal of cotton, the price of which 
is nearly Rs. 24 crore. He is saying that the 
prices have come down. The minimum 
support prices of D.C.H. 32 is rupees 1040 
and it is being sold at a price which is 70 per 
cent more. Similarly, the support price of 
Jaygar is Rs. 760 and it selling at a price 
which is 25 per cent more. 

[English) 

Textile Mills in Maharashtra 

*822. SHRI PRAKASH V. PATIL: Will 
the Minister of TEXTILES be pleased to 
State: 

(a) whether a number of Textile Mills il< 
Maharashtra in genetral and Mumbai in 
particular are chronical!y sick: 

(b) if so, the action proposed to be taken 
by the Government for their revival/mod-
emisation: 

(c) the funds proVided for the purpose 
during the curren! year and the Eighth Five 
Year Plan period; 

(d) whether the Untion Government 
proflose to set up new textile mills in cotton 
region of Maharastitra during the Eighth 
Fi"e Year Plan; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) Yes. Sir. 

(b) Govt. has set up a Nodal Agency! 
Board of Industrial and Financial Recon-
struction (BIFR) to evolve and manage 
rehabilitation paf:;kage to revive a sick mill. 
Govt. had also Set up a Textile Modernisa-
tion Fund Scheme (TMFS) to cater to the 
modemisation needs of Textile Industry. Till 
31.12.92, an amount of Rs. 874.52 crores 
had been disbursed in 307 cases. 

(c) While Textile Modernisation Fund 
(TMF) has not been continued in the 8th 
plan. financial Institutions would continue to 
provide assistance as a part of their normal 
operations. 

(d) and (e). The Government does not 
propose to set up any Spinning Mills. How-
ever. as per information made availabe by 
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National CooperativE:! Development Corpo-
ration (NCDC), there are tentatiye propos-
als to set up 8 Cooperative Spinning Mills in 
Maharashtra during the Eighth Plan. 

Cardamon Price and Production 

*824. SHR' B. DEVARAJAN: Will the 
Ministero! COMMERCE be pleasd to state: 

(a) whether there is any proposal under 
the consideration ::Jfthe Govemmentto make 
a plicy for stabilisation of price of caramon 
and to provide remunrtative price to the 
growers and reasonable price to the con-
sumers; 

(b) whether the Government are taking 
any measures to increase the acreage of 
cardamom cultivation; 

(c) if so, the details thereof; 

(d) if not the reasons therefor; 

( e) whether the Government propose to 
provide any subsity and concessions for 
increasing cardamon cultivation; and 

(f) if so, the details tn8reof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) The 
statutory funtions of the Spices Board in-
clude: . 

(i) 

(ii) 

ensuring remunerative returns 
to growers of cardamon; 

regulating the sale of cardamon 
and stabilisation of prices of 
cardamon. 

To fulfill these obligations the Spices 
Board regularly monitors cardamon auctios 
and price trends. 

(b) to (d). As there is ample scope for 
incresing production of cardamon in the 
contry through increasd productivity, inten-
sive cultivation and scientific mangement of 
existing cardamon plantations, there is no 

proposal for increasing the acreage under 
'cardamon .. 

(e) and (I). Spices Board has a number 
of subsidy schemes to increase the produc-
tion and productivity of cardamon. These 
include: 

(i) 

(ii) 

supply of quality planting materi-
als produced in the departmen-
tal and certified poly-bag nurser-
ies to the farmers; 

cash subsidy for replanletion of 
old, diseased and drought af-
fected plants with high yielding 
varieties; 

(iii) subsidy for construction of water 
storage devices like check dams, 
farm ponds and installation of 
irrigation equipments; and 

(iv) popularising scientific cultivation 
and rendering technical guid-
ance to farmers, free of cost. 

Capital Base of Nationalised Bank. 

·828. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of India 
has released Rs. 700 crores to bolster the 
capital base of nationalised banks; 

(b) if so, the names of tlie nationalised 
banks which are proposed to be provided 
additional share capital and the amount 
thereof; and 

(c) the reasons for not allocating the 
additional share capital to all the public 
secto banks; 

THE MINISTER OF STA.TE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFPAIRS (DR. ABRAR 
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AHMED): (a)to(c). Asum ofRs. 700crores 
has been contributed by the Central Gov-
ernment during 19992-93 towards the capi-
tal of 14 nationalisd banks as per details 
given in the enclosed statement 

The allocation has been made keeping 
in view the requirements of individual banks, 
for achieving norms of capital adequacy and 

other related considerations. 

Within the limitation of budgetary allo-
catiOn, it was not possible to accommodate 
the requirement of all the nationalised banks. 
So far as the State Bank of India and its 
seven associate banks are concerned, 
Govemment is not R shareholder, hence 
does not contribute to their capital 
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Subsidy to Farmers by Marine Product the Financial Institutions; 

Export Development Authority 

*829. SHAI SOBHANADREESWAAA 
RAO VADDE: Will the Minister of COM-
Mt;:RCE be pleased to state: 

(a) whether the Marine Product Export 
Development Authvrity is giving subsidy to 
the Brackish Water Prawn Culture Farms; 

(b) if so, the details thereof; 

(c) whether subsidy is being given to 
only such farmers as obtained loans fmm 

(d) if so, the reasons therefor; 

(e) whetherthe Govemment propose to 
remove this condition; and 

(f) if not, the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHEAJEE): (a) and (b). 
The Marine Products Expert Development 
Authority (MPEDA) is giving following sub-
sidy for the development of brackish water 
prawn culture farms: 

51. No. Subsidy scheme Objective of the Scheme Rate of subsidy 

1 . 

2 

3. 

4. 

Subsidy for New 
Farm Development 

Subsidy for 
Shrimp feed and 
seed 

Subsidy for estab-
lishment of shrimp 
hatchery 

Subsidy for establish 
ment of spawners 
bank 

To bring new area 
Under scientific shrimp 
faming. 

To enccurage shirmp 
production through 
traditional farms. 

To ~ncourage shrimp 
production 

To encourage establish 
ment of spawners bank 

25% of Caplital 
investment of Rs 
30,OOO/ha. which-
ever is less. Maxi-
mum limit for an indi-
vidual/unrt under the 
scheme is upto 1.5 
lakhs to develop 10 
ha. of new area. 

25% of Cost of 
shrimp feed and 
seed to a maximum 
of AS.30,OOO!- and 
RS.450/respecfively 
perha. Maximum 
area is limited to 50 
ha. perunitlbenefici-
ary. 

25"/Q of capital 
investment subject 
to a maximum of As 
5lakhs. 

25% of capital 
cost subject to 
maximum of Rs. 1.5 
lakhs per unit. 

(c) to (f) Scientific shrimp farming is 
capital intenSive. Most entrepreneurs take 
recourse to assistance from a Bank or some 
other financial institution. MPEDA has, there-
fore. generailly linked up its subsidy schemes 

to bank finance. This helps to ensure that 
the project is viable and to guard against 
pOSSibility of mis-use and mis-applicahon of 
the subsidy facility. However. where an 
entrepreneur has olner sources of financing 
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his project, and can offer valid proof of and the foreign exchange eamed therefrom 
viability of his project, of creation of assets, during each of the last three years, country-
and of investments made, MPEDA can wise; and 
consider such cases for grant of subsidy on 
merits. 

Export of Grapes 

"831. DR. RAMESH CHAND TOMAR: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the total quantity of grapes exported 

(b) the steps being taken by the Gov-
ernment to boost its export? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) and (b). 
A statement is iaid on the Table of the 
House. 
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Units of National Textile Corporation obsolete machinery, low productivity, sur-

suffered loss plus labour force, high raw matarial costs, 
competition from powerloom sector, low 

[Translation] capacity utilisation, etc. 

833. DR. P. R. GANGWAR: Will the 
Minister of TEXTILES be pleased to state: 

(a) the- names of textiles units of the 
National Textile Corporation which have 
suffered losses during 1992-93. 

(b) the reasons for the losses; and 

(c) the steps taken by the Government 
to improve the performance of NTC and the 
outcome thereof; • 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) A Statement indicating 
the names of textile mills which have suf-
fered losses during 1992-93 in enclosed. 

(b) The main reasons for losses are 

(c) Government have approved a tum 
around strategy forNTC involving. inter alia, 
selective modernisation, financial restruc-
turing and rationalisation of surplus work 
force through the Voluntary Retirement 
Scheme. Thee modernisation schemes 
involving an outlay of Rs. 40.07 cores are 
under implementation. 26286 employees 
have availed of Voluntary Retirement 
Scheme upto 17.4.93 Rs. 100 crores have 
been released so far in addition to normal 
budgetary support towards reimbursement 
of cash loss to meet the interim requirement 
of liquidity of NTC during the period of imple-
mentation of the Turn Around Strategy, etc. 
It is expected that NTC shall be able to tum 
around in three years, with the successful 
implementation of the Tum Mound Strat-
egy. 
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Development of NHS in Rajasthan (c) the number of new berths proposed 

*834. SHRI RAM SINGH KASHWAN: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the details of projects submitted by 
the Govemment of Rajasthan for de vel or-
ment of National Highays in the State during 
the year 1992-93 and the Eighth Five Year 
Plan; 

(b) the details of the projects approved 
by the Govemment; and 

(c) the amount allocated for these proj-
ects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISHTYTLER): (a) During 1992-
93 which IS the first year of Eighth Five Year 
Plan. the Govemment of Rajasthan had 
submitted 28 projects out of which 2 prolects 
relate to Bndges. 8 to Road works, and 18 to 
mmor works costing less than Rs. 50 lakh 
each. 

(b) One bridge proJect. 2 road projects 
and 8 minor works amounting to Rs. 68778 
lakhs, Rs. 1212.10 lakhs and Rs. 206.90 
lakhs respectively were approved during 
1992-93 

(c) For these approved projets an 
amount of Rs. 276.28 lakhs was allocated 
during 1992-93. 

Paradip Port 

[English] 

*835. SHRIBRAJA KISHOAE TAIPA-
THY Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Asian Development 
Bank has advanced loan for construction of 
new berths at Paradip Port; 

(b) if so, the details thereof; 

to be constructed with this loan; and 

d) the details of time-bound programme 
for completion of this project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Asian Devel-
opment Banks has extended loan assis-
tance for the development of coal handling 
facilities at Paradip including constructIOn of 
two berths. 

(b) Loan assistance of 134.85 million 
dollars will be available for the project. 

(c) It is proposed to construct 2 new 
bearths for handling coal. 

(d) The project is programmed to be 
completed within 5 years from the date of 
sanction Le. by April, 1998. 

Ma~ine Exports 

*836. SHRI RAMA KRISHNA KON-
ATHALA: Will the Minister of COMMERCE 
be pleased to state: 

(a) the steps taken to increase marine 
exports during the Eighth Five Year Plan; 

(b) the facilities provided by MPEDA at 
Visakhapatnam to step up exports; 

(c) whether the Govemment propose to 
encourage brackish water acquaculture to 

. capture export market; 

(d) if so, the details thereof; 

(e) whether large scale diversion of 
area from foodgrains has taken place in 
favour of brackish water acquaculture farms 
in Andhra Pradesh; and 

(f) if so. the details of achievements 
made so far and the incentives provided by 
the Govemment to these farmers? 

THE MINISTER OF COMMERCE 
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(SHRI PRANAB MUKHERJEE): (a) The (i) 
following steps are being adopted for in-

Written Answers 80 
Assistance formodemisation 01 
processing plant; 

creasing marine exports during the Eight 
Five Year Plan: (ii) Disbursement 01 subsidy 

amount; 
(i) Development of deep sea fish-

ing and diversified fishing for 
stepping up export production; 

(ii) Stepping up production by cul-
ture fisheries; 

(iii) Induction of new technology and 
value addittion; 

(iv) Modernisation of processing 
facilities. quality upgradation and 
wa.ste reduction: and 

(v) Agressive market promotion 
measures. 

(b) The facility Provided by MPEDA at 
Visakr.apatnam to step up export are: 

1. A hatchery with a capacity of 100 
million seed production per year has been 
set up to cater to the needs of the shrimp 
farmers of the state. 

2. MPEDA has also set up a sub-re-
gional office which provides: 

(iii) Implementation of the developmen-
tal schemes of MPEDA in Andhra 
Pradesh . 

• 
(iv) .Assisting exporters for sorting 

out the problems relating to 
Customs and JCCI & E; 

(v) Providing market information to 
exporters. 

(vi) Conducting training programme 
for quality management essen-
tial for seafood export. 

(c) and (d). Yes. Sir. Shrimp continues 
to occupy a dominant poslla;on ii' our sea-
tood export bct.3ket. Production of shrimpt 
fraom natural resources has ruached a pla-
teau. The only aliernati\'c t~ augment tho 
export production at srlrirrT :$ througn aq-
uaculture. This hk,is:ri haf: identified aq-
uaculture as an extreme focus itelT, fOI 
boosting export earnings. MPEDA is imple-
mentmg the following schemes for develop-
ment of aquaculture: 
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[Translation] 

*837. 

,,' 
Bank Robberies .: ' 

SHRI RAJENDRA KUMAR 
SHARMA: 
SHRI GOVINDA CHANDRA 
MUNDA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the number of bank robberies which 
have come to the notice of the Govemment 
during the last three years, State-wise; 

(b) the number of persons killed and the 
amount of compensation paid to the de-
pendents of the persons killed during the 
above period; 

(c) the steps taken or proposed to be 
taken by the Govemment to check ~uch 
incidehts in future; 

(d) whethersome bank employees were 
also found involved in such robberies; and 

(e) if so, the action taken or proposed to 
be taken by the Government against those 
found gUilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). State-wise informa-
tion regarding the incidents of bank robber-

ies/ dacoities that took place in 28 public 
sector banks during the last three years viz. 
1990, 1991 and 1992 is given in the state-
ment. As per abailable information, in these 
incidents of dacoities/robberies. 62 persons 
are reported to have been killed. A sum of 
Rs. 39 lakhs was paid by the respective 
public sector banks as compensation to the 
families of the bank employee/members of 
the public who were killed in the incidennts 
of robberies/dacoities during 1989, 1990 
and 1991 (upto september, 1991). ' 

(c). Banklrobberies/dacoities to a con-
siderable export depend upon general se-
curity environment in the locality. Banks 
have. however, taken steps to improve their 
security arrangements. As this is a conti-
nouous process, security measures imple-
mented by banks are reviewed on an on-
going basis and whenever further improve-
ments are considered necessary, appropri-
ate steps are takent by the banks. Depend-
ing on various factors, banks have classified 
their branches, have posted security guards 
and installed appropriate alarm systems in 
the branches. In order to motivate employ-
ees, the general public and the police to 
resist robberiesldacoities, scheme for give-
ing rewards has also been in operation. 

(d) In stray cases bank employees were 
also found to be involved in bank robberies. 

(e) Action against the bank employees 
involved in robberies is taken by the respec-
tive banks in accordance with their Disci-
pline and Appeal Rules, apart from prosecu-
tion in courts of law. 
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Investment Offer by Sudan [English] 
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*838. DR. LAXMINARAYAN PANDEY: 
Will the Ministerof COMMERCE be pleased 
to state: 

I, 

(a) whether the Government of Sudan 
have invited the Indian private sector for 
making investment in Sudan: 

(b) whether the Government of Sudan 
provide several guarantees and facilities to 
the foreign investors: 

(c) whether there is great potential for 
setting up of Indo-Sudan joint ventures in 
Sudan; 

(d) if so. the details thereof; and 

(e) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) There 
IS no specific invitation from the Govern-
ment of Sudan to the Indian private sector 
for making investment in Sudan. However. 
during the recent visit of the Sudanese 
Ministor of Trade. Cooperation and Supply 
to Inuiu when he called on the Ministe of 
State for Commerce. he generally exprosed 
interest in Inulan companies setting up joint 
ventures in Sudan in the fields of suga.(. 
tannery batteries. trucks, soaps etc. . 

(b) The Government of Sudan has es-
tablished the Investment Public Corpora-
tion to encourage investment in Sudan and 
propare approoriate environment for invest-
ment promotion. The Encouragement of 
Investment Act 1990, provides for certain 
privilagees, facilities and guarantees for 
Investment in Sudan. 

(c) to (e). No assessment of the epo-
tential for jOint venture has so far been 
made. However. as and when proposals 
come for joint ventures. they will be consid-
ered on merit ' 

Restructuring of Cochin Shipyard 

ifs39. SHRI LOKANATHCHOUDHURY: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether an'y proposal for restructur-
ing the Cochin Shipyard Limited is pending 
before the Government for a long time: 

(b) if so, the details thereof: and 

(c) the time by which a final dicision is 
likely to be taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). No 
proposal for restructuring the Cochin Ship-
yard Limited is pending. However. a pro-
posal for restructuring the capital base ofthe 
Company is under consideration which 
envisages intereest holiday and moratorium 
on rep?yment of capital loan (Rs. 82.57 
crores) upto 31.3.97: write off of ways and 
means loans and working capital margin 
totalling to Rs. 33.52 crores as on 31.3.92 
towards reimbursement of cash losses, 
togethere with waiver of interest thereon 
and repayment of the balance amount of 
loan and the interest in 10 annual instal-
ments commencing from 1.4.98. 

(c) 9to 12 months. 

[ Translation] 

Smuggling on Indo Nepal Border 

.~ 840. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether a number of incidents of 
smuggling on Indo-Napa border have come 
to the notice of the Govemrmmt; 

(b) if so. the details thereof during each 
of the last three years; and 
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(c) the effective steps being taken to 

check the smuggling on Indo-Nepal 
border? 

THE MINISTER OF STATE IN THE 

Year 

1990 7513 

1991 5017 

1992 3517 

1990 333 

1991 369 

1992 i41 

1990 7846 

1991 5386 

1992 3658 

(c) Anti-smuggling agencies are vig-
ilant against smuggling activities. Close 
coordination is being maintained among all 
the agencies concerned in the detection and 
prevention of smuggling. 

In addition, echemes permitting im~rt 
of 5 Kgs. of gold per passenger and 100 Kgs. 
of silber per passenger on payment of cus-
toms duty in convertible forein exchange by 
NRIs and Indian passport holders under 
certain conditions were introduced with 
eff!ect from 1.3.92 and 8.2.93 raspectIveIy. . 

Besides persons coming to India have . 
'leen allowed since Febtruary 9, 1993 to 
. 'ing 35 specified articles mostly etectronic 

.:xis on payment of import duty at the rate 

MINISTRY OF FINANCE (SHRt M.V 
CHANORASHEKHARA MURTHy): (a) 'anl 
(b). Details of number of ~izures of smug 
gling cases on Indo-Nepal border during th~ 
last three years are given below:-

IMPORT 

Value 
(Rs. in lakhs) 

2400.34 

3165.08 

3121.03 

EXPORT 

185.83 

323.14 

356.05 

TOTAL 

2586.17 

3488.22 

3477.08 

of 150 per cent. The measures taken is likely 
to deter smuggling of electronic goods. 

[English) 

In~ Tex Status of Religious Organi-
sations 

7266. SHRI SYEO SHAHABUOOIN: 
WII the M"tnister of FINANCE be pleased to 
state: -

(8) the income tax status of the RSS, 
VIshwa HinduParishad, the Jamaate Islam; 
Hind and the Bajrang Oal; 

(b) whether any tax exemption is avail-
able on their income to these organisations 
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orin respect cfthedonations madetoftae (TransIa~ 

~; 

(c) if so, the particulars thereof tnd the 
date cfcommencement cfsuch concession; 

(d) the income of these organisations 
including donations as last reported In the 
returns filed by these organisations and 
assessed; and 

(e) the exact legal status cf these or-
ganisations, whether tbey are registered 
lInder the Indian Trust Act or the Registra-
tion and SocIeties Act et<;: 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRA SHEKHARA MURTHY): (a) to 
(e ).Information is being compiled and wiI be 
placed on tt)e table of the House, in due 
course. 

ILO Study Regarding Women 

7267. SHRI SANATKUMAR MANDAL: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether according to the Intema-
tional Labour Organisation (ILO) study, 
women continue to be concentrated in lower-
qualified, lower paid jobs, with very few 
managing to attain managerial posts; 

(b) if so, the reasons for this in India; and 

(c) the steps being taken by the Govem-
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) Yes. Sir. . 

(b) and (c). Various socio-economic 
and cultural factors have contributed to lilis 
situation in India. In order to help women 
realize their potentialities. Govemment have 
through different departments taken up a 
number of programmes aimed at increasing 
the education and skillevels of women and 
improving their social status. 

Trade Through Roadf\ with Neighbour-
ing Countries 

7268. SHRI RAM PRASAD SINGH: Will 
the MInister of COMMERCE be pleased to 
state the names of neighbouring countries 
with which India is having trade through 
roads? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKI-'EAJEE): The names of the 
neighbouring countries with which India is 
having trade through roads are: 

1. Pakistan, 

2. Bangladesh 

3. Bhutan, 

4. China, 

5. Nepal and 

6. Myanmar (Burma) 

M~misation of Powerlooms in 
Gujarat 

7269. SHRI N.J. RATHVA: Will the 
Minister of TEXTILES be pleased to state: 

(a) whetherthe Union Govemment have 
received any proposals from the Govem-
ment of Gujarat for providing finnacial assis-
tance for the modernisation of power100ms 
in the State; 

(b) if so, the details thereof and the 
action taken by the Governent thereon; and 

(c) the financial assistance proposei'! to 
be provided to the State in this regard during 
1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE· 
NKAT SWAMY): (a) No scuh proposal has 
been received by Govemment in recent 
times. 
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(b) and (c). Do not arise. 
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Loans to Whole Sale Traders in Madhya 
Pradesh 

7270. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Ministerof FINANCE be 
pleased to state: 

(a) the amount of loans sanctioned to 
the wholesale traders by the public sector 
banks in Madhya Pradesh during each of the 
last three years. bank-wise; and 

(b) the number of traders who have 
been provided the loans during the above 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b). The data reporting system does 
not generate the information in respect of 
loans sanctioned to Whodesale traders 
bankwise. However. the number of accounts 
and the distribution of outstanding credit of 
scheduled commercial banks in Madhya 
Pradesh as at the end of June 1983. Juns 
1989 and March 1991 (latest available) are 
given below:-

(No. of accounts in thousands) 
(Amount in Rs. crore) 

As on NO.ofAIC Amount outstanding 

June1988 21.6 

June 1989 21.4 

.June 1991 33.6 

Duty Related Cases 

7271. SHRI KHELAN RAM JANGDE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether there are several persons/ 
companies against whom the amount of 
direct taxes and excise duty is outstanding 
and have gone to courts; 

(b) if so. the number of such cases. 
,';~:e-wise: 

Ie) the amount involved in each of these 
'385: and 

(d) the action being taken by the Gov-
",nent for the settlement of the cases at 

':aliiest? 

THE MINISTER OF STATE IN THE 
,;·)ISTRYOFFINANCE(SHRIM.V.CHAN-

135 

181 

236 

DRASHEKHARA MURTHY): (a) Yes. Sir. 

(b) to (d). Persclh-wise or State-wise 
information regarding persons/companies 
against whom the amount of direct taxes i..; 
outstanding and have gone to courts is not 
compiled by the Central Board of Direct 
Taxes. Collecting this information from field 
formations of Income-tax Department, spread 
out in different parts of the country, will 
require conSiderable time and effort. which 
may not be commensurate with the.objec-
tive. 

CENTRAL EXCISE 

(a) Yes, Sir. 

(b) and (c). Statewise figures are not 
maintaind by the Department. Also, as the 
total number of cases is as large as 8254. 
time and efforts involved in teh compildtion 
of case·wlse information will not be in com-
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mensurate with the results sought to be 
achieved. However, Collectorate-wise infor-
mation regarding cases pending in Supreme 
Court, High Courts and Lower Courts and 
Amount of Central Excise duty outstanding 

as on 1.3.1993 is given in the statement. 

(d) the courts are being regularly ad-
dressed through the counsels for priority 
decisions. 
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[Eng/ish] 

Export of Goods 

, 7272. SHRI BAPU HARI CHAURE: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the value of Items exported to differ-
ent countries during the last three years, 
year-wise and country-wise; 

(b) the target fixed for 1993-94: 

(c) whether the target is expected to be 
achieved; 

(d) if so. the details ihereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHEREE) (a) to (e). Trade 
statistics are compiled by the Directorate 
General of Commercial Intelligence and 
Statistics. Calcutta on financial Year basis in 
accrdance with the comodity classification 
known as Indian TRade Clssification (Based 
on Harmonised Commodity description and 
Coding System). The details of items ex-
ported country-wise are presently available 
only upto the financial year 1991-92 and are 
given in the Volume I of the Monthly Statis-
tiCS of thea-Foreign Trade of India (Annuals 
Numbers for 1990-91 and-19991-92). Cop-
ies of these publications art! available in the 
Lok Sabha Library. The Annual Number for 
1992-93 has not becaome due. Export tar-
gets for 1993-94 have not been fixed. 

Price of Cotton And Yam 

7273. SHRI DHARMABHIKSHAM: Will 
Ihe Minister of TEXTILES be pleased to 
state: 

(a) whether prices of cotton and Yam 
are increasing frequently due to export of 
cotton and Yarn: 

(b) whether this has resulted in suffer-
ings of handloom weaver; and 

(c) whether the propose to stop these 
exports to avoid the sufferings of hand loom 
weavers? 

THE MINISTR OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY) (a) No, Sir. 

(b) No ,Sir. 

(c) In view of (b) above, question does 
not arise. However, while releasing export 
quots of cotton and Yarn Government's 
endeaavour is to maintain a careful balance 
between the interests of cotton farmers on 
the one hand and the handllom weavers and 
the textile industry on the other. 

Production IConsumption of 
Textiles in Utar Pradesh 

7274. MAJ. GEN. (RETO) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
TEXTILES be pleased to state: 

(a) the production and consumptin of 
textilels in Uttar pradesh: 

(b) the number of textile mills along With 
the ,tDills runing and those closed down: 

(C) the reasons for which these mills 
have been closed down: 

(d) the number of textile workers ren-
dered Jobless due to such closure: 

(e) the steps takenlbeing taken for the 
rehabilitation kof the jobless workers: 

(f) whether a number of retrenched 
textile workers of closed Raza Textile Mill. 
Rampur have not been paid their dues so 
far; and 

(9) if so. the reasons therefor and the 
time by whicg the dues are likelny to be 
extended to them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKA T SWAMVf \ a) the state-wise statistics 
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ConstruCtion of Flats by UTI on consumption of textiles are not main-

tained. 

(b) and (C) As on 31stDecember,11992 
there were 1137 COIIonIman-madew fibre 
fextille mills in the COtmtry, out of which 2 
mills were ~ to.be closed under the 
1.0 Act. 23 mills were also closed under Sec. 
56 of Compsnies Act. These mills are closed 
down mainly due to financial diffICulties and 
labour prblems. ' 

(d) Approximately j46000 workers were 
reported to be affected as on 28th february, 
1993. 

(e) Textile Workers Rehabilitaation Fund 
(TWRF) has been set up to provide interim 
relief to the workers rendered jobless due to 
permanent/paltial closure of a mill. 

(f) and (g) Since MIs Raza Textile Mills 
is not eligible for the relief underthe TWRFS, 
the Workers rendered jobless have not been 
extended the benefits of interim relief under 
the scheme . 

7275. SHRI MOHAN RAWALE: Will 
the MlnisterofANANCE be pleased to state: 

~. 

(a) the number of residential flats con-
structedIpun::hased by the l:JnIt Trust of Iftdia 
(UTI) in DelhI and Bombay and the names of 
places where these are located; and 

(b) the total amount spent by UTI on 
!t)eirconstructionlpurcha_se? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OFPARLlA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) The details of residential,flats 
purchased and under construction by UTI in 
Bombay and Delhi are given in the State-
ment. 

(b) the ettimated amount involved in the 
purchase/construction of flats is about Rs. 
42 crores as per details in the enclosed 
Statement. 



10A written Answets VAISAKHA 10, 1915 WrittenAnswets 110 

........ 

~ 8 8 8 8 8 8 8 8 8 8 -§ . .,; g § N .,; § § ! § § ... ~ 
,.._ 

""t 0 

I ~ ~ &ri ~ ~ 8 8 ~ 0 .n 
'01: co N 

0 a:i - a) to 0 .~ ·s ,..: N ... co .N N N ..: N - .. iii ce <Ii u; .. .. .. cri iii !!! 
{2 II: II: II: ~ II: II: II: II: II: 

N 01 ... 



111 Written Answers 

"" U) 

~ 0 0 0 
Ui 0 0 0 
0 0 0 0 
(.) 0 0 0 

0 q 0 
Q) 0 1.0 0 U) 
ro ~ (") l[) 

.c OJ 0 <.0 
~ C\J 
::J 
0,. 
ru U) ui ui 

~ a: a: a: 

~ 
n; 

G: 
'0 
0 
~ 

ci 
~ 
..: N C') 

(J) 

APRIL 30. 1993 

0 
0 
0 
0 q 
l[) 
<0 
oi 

ui a: 

N 
l[) 

-0 
'00 roo 
Ov a:. >-..c: ro 
-.0 
~ E 
.0 

(f)CO 
I -0:;:::-VI ro Q) 
>-s: c_ 
~~ 
::J ro ro..c: 

(f):'::: 

-:i 

0 
0 
0 
0 
0 
0 
0 
N 
C\J 

ui a: 

cD 
~fii 
'0 

l[)o COo Vv o . ziO' 
_.0 
..Q E 
0.. 0 -co 
(f) • 
I:;:::-
O~ 
VIS: 
'O~ 
C ~ 
. !!! ro 
~..c: 

lL.:.::: 
<ii-
;::'0 _ ro 
Q) 0 
'0 a: 
C,C ro_ 

..c:f'-. :.:::-

uj 

0 
0 
0 
0 
0 
'<i 
C\J 
C\J 
V 

<Ii a: 

m ;:: 
.c 
'0 
::J .c . 
roC') 

010 Co 
"'0 '-v ::J • 
'0>-C co co.o 
0.. E 

- 0 "71D 
Q) -
:;;=t: 
Q) 0 
zs: 

<.0 

0 
0 
0 
0 
0 
0 en 
Lt) 
f'-. 

vi a: 

,...: 

Written Answers 112 

0 
0 
0 
0 
0 
0 
1.0 
0 
V 

<Ii a: 

o -oN roO 
0° 
a:~ 
co >-
iii_2 
t-: E 
--, 0 

·ID C') _ 
C') C 
'0 o ._ 

Z(ii 

§~ 
lL.-

. ~ '5 a: 
o >-o ro 
~~ 
'0 al 
...JCO 

ex) 

0 
0 
0 
0 
0 
0 
o. 
C\J 
V 

<Ii a: 

o 
C\J o o o 
~ >. ro 
.0 
E o co 
'0 
til o a: 
:i 
~ 

oi 

0 
0 
0 
1.0 
C\J 
oi 
f'-. 
oi 
f'-. 

<Ii a: 

f'-. 

0 
C\J 



113 Written Answers 

c:i <: 
....: 

Cf) 

o o 
o o 
OJ 

ciJ a: 

OJ 
M 

o o 
o o 
C\J 

o 
o 
OJ 

if) 

a: 

C\J 
C\J 

o o o o 
~ 
o 

M 
C\J 

VAISAKHA 10. 1915 

o o 
ci o o 
o 
L{) 

L{) 
L{) 

ciJ a: 

ci 
C\J o o o 

- '1' 
'1" 
C\J>' cu ".a 
~ E _ 0 
cuCD u:: " 

""0 
t cu 
::J 0 oa: o <'J 
if)-
::J cu 
-I-o " 
_J, 

o o 
o 
C\J 
Vl 
L{) 
C\J 
ll'i o 
cO 
ciJ a: 

o o 
ci o o 
o o 
OJ co 
C\J 

if) 

a: 

Q 
-0 
I 

Written Answers 114 

o o 
o o o 
ci o 
(J) 
l{) 

("~ 

o o 
ci o o 
o o 
OJ o 
('J 

""0 
rn o a: 
.:.: 

C1l 
:;;j 



115 Written AnswelS APRIL 30.1993 Wrlttten A",~1WJm 116 

Vi" ~ 8 8 
~ .- 0 § - 8 ..... 
l!! <0 

fi cD .~ (.) ..... - 0 an 0 !!!! to) to) 

{2 
eli eli eli a::: a::: a::: 

j:: 
~ 

~ 

i .!! 
.! ,!! u: 
~ -0 a.: c:i - ~ :SO 
~ 
·s 
.!! 
~ 
~ 
&; 
~ 

~ .... 
0 cO 
~ ,..._ 
!l! ..,. 

x x 
~ Q) Q). en 0.. 0.. 

E" E qj 
0- 0 ,..._ 
oC? 0 ..,. 
Q)« Q) en 1: 01 . 01 as as 0 Jg .~ Cl.. ::=Z 
~§ :> ,..._ .r= ....: ..,. 

III III as 0 Q)LL. Q) 
~ . ...; "7 E·-' E .-' en as:!: as.r= . ~.r=W 

t:: (!lQ) (!lni lll ~ ni . ..g cCl cCl~ 2Cl~ 
rl .~ ~ .~ ~ ~ gJ3:-
0 ~ Q) as 

....J «z «zu. ozU:: 



117 Writtten Answets V AlSAKtIA 10. 1915 Writtten Answet8 118 

Hera ......... by Income Tu Au- (a) ~r the major changes in the 
~ Exim policy announced by the Government . 

is likely to affect adversely to small export-
7276. SHRI RAJNATH SONKAR ers: 

SHASTRI: (a) WIll the MinIster of ANANCE 
be pleased to state: (b) if so, the details thereof; 

(a) whether any provision has been . 
made under the rules under which the 
income tax assessing authority can be dealt 
with for harassinglvicting an ass.,.ee 
unneceAaarly; 

(b) if so. the details there of; aOd 

(c) the number of assessing authoritiesl 
staff found guilty of harassing the assessee 
and action taken agaInstthem during the last 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRA SHEKHAR MURTHy): (a) and 
(b). The CentraJ Civil Services (Conduct) 
Rules, 1964 lay down that every Govem-
ment servant shaa 

i) maintain absolute integrity 
ii) maintain devotion of duty 
iii) do nothing which is unbecoming 

of a Govt. Servant. Cfficers and 
staff ot the income-tax depart-
ment are governed by these 
rules. Suitable action is taken 
against any such ofIiciaI found to 
be harassing or victimising an 
assessee. 

(c) The data specifically asked tor lire 
not separately maintained since action 
against income tax officials could arise for 
various other lapses also. 

Relief of s.n.u Exporters. 

72n. SHRI MANIKRAO HODLYA 
GAVIT: WIll the Minister of COMMERCE be 
pleased to state: 

(c) whetehr thent is no mention of any 
~lief to small scaJe Industries hancflCl'8fts 
exporters and expofters from cottage sec-
tor; and 

(d) if so, the reasons therefor? 

1).fE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) No. Sir. 

(b) Does not arise. 

(c) and (d). For the purpose of rec0gni-
tion as Export House. Trading House and 
Star Trading House. double Weightage is 
given to physical export of products manu-
factured by Small Scale Industries (SSt). 
handloorn and handicrafts including sports 
goods. hand-knotted carpets and silk prod-
ucts. Further, under Duty Exemption 
Scheme, SSI unit exporting its own manu-
factured products, is required to excute a 
lagal undertaking or bank gurantee equiva-
lent to half of the normal amount ot BGILUT. 

prOfits by RRBS in K ...... 

7278. SHRI MULLA.,ALL Y RAMA-
CHANDRAN: WJI the Minister of FINANCE 
be pleased to stale: 

(a) the details of the Regional Rural 
Banks (RRBs) in Kerla, which have been 
running in profit during the last three years; 

(the amount of profit earned by each of 
them during the above period; 

(c) whetehrthe Government propose to 
expand the activities of these RRBs and 
also to open branches of RRBs in Kerala; 
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and 

(d) if so. the details thereof? 

THE MINISTER OF SlATE IN THE 
MINISTERY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTERY OF PAR-

North Malabar Gramin Bank + 

South Malabw Gramin Bank + 

(C) and (d). Having regard to the 
gen8ral need for imparting viability to lend-
ing operations of the RRBs, recently ff':axa-
tion in the existing n0rms has been made 
and as a result RRBs have been permitted 
to finance non-target groups to an extent not 
exceeding 40% of their incremental lending . 
The area of operation Jf RRBs is usually, 
confined to one or ""J G,,/~;c :". There is no 
licentce pending WIth the two RRBs 111 Kerala 
State for opending branches and no fresh 
licence has been issued by Reserve Bank of 
India for this purpose. 

Expansion of Branches of SBI 

7279. KUMARI PUSHPA DEVI SINGH: 
Will the minister of FINANCE be pleased to 
state: 

(a) whether the State Bank of India 
(SBI) propose to expand its branches during 
the current Plan period; 

(b) if so, the number of branches pro-

LlMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). There are two Re-
gional Rural Banks (RRBs) functioning in 
Kerala State. The profit and loss position of 
these two RRBs during the last three years 
was as under:-

(Rs. In lakhs) 
(Profit(+)/Loss (-) 

1989-90 1990-91 1991-92 

111.72 + 75.46 - 32.23 

50.84 .,. 17.41 + 22.27 

posed to be opened by the S81 during the 
above Plan p(,I;,"d: and 

(c) the locations of each branches 
proposed to tc ope;:cd? 

THE MINISTER OF STATE IN THE 
f',A!NISTRY OF FINANCE AND MIN!STER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED): (a))o (c). R0serve Bank of India 
(RBI) has not fixed <lily Bank-WIse or Year-
wise targets for opening b:owk branches. 
Under the Branch Licensing PoEGY, the 
banks which attain the revised capital ade-
quacy norms and prudential accounting 
standards will be given freedom to setup 
new branches. Under the new policy RBI 
has allotted 49 centres for opening branches 
in rural areas to State Bank of IndIa as per 
list given below in the Statement 153 more 
centres will be opened by State Bank of 
India in semiurban, urban and metropolitan 
are;:!.:: 
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Trade With U.S.A. 

7280. SHRIMATIVISUNDHARARAJE: 
Will the MinisterofCOMMERCE be pleased 
to state: 

(a) whether any trade agreement has 
been signed between India and U.S.A. 
recently; 

(b) ifso, the detailsthereolandthelotal 
• period for which the agreement has been 

signed; 

(c) if not, whether the Union Govern-
ment have any proposal 10 promote bilateral 
trade and economic cooperation with U.S.A.: 
and 

(d) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Trade between India and 
USA is governed by the proviSion of the 
General Agreement on Tariffs and Trade( 
GATT) to which both countries are contract-
ing parties. Trade between the two coun-
tries is conducted by the business communi-
ties of the two countries and there is a Joint 
Business Council in which representatives 
of the business communities of both the 
countries periodically exchange views for 
promoting bilateral trade and economic co-
operation. 

Setting up of a Centre for Export of 
Marine Products 

7281. SHRI SANDI PAN BHAGWAN 
THORAT: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the Goverwnent have de-

cided to set up a centre lor excellence in 
aquaculture in coastal region for giVing a 
malor thrust to marine products exports; 

(b) if so, whether the proposed centre 
would be set up in Goa in view of its ideal 
location and regIOnal need for such infra-
structure facllites; 

(c) il so. details thereof: and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTERY OF CIVIL SUPPLIES. CON-
SUMERS AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINIS.TEA OF STATE IN-
THE MINISTY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) (a) No. Sir . .. 

(b) to (d). Do not arise. 

Scavengers in Bic Mill 

7282. SHRI DHARAM PAL SINGH 
MALI 15,: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the scavengers still carry 
night soil in the buckets with hands in the 
British India Corporation Mills, Kanpur: 

(b) if so, the acllon taken/proposed to 
be taken by the Government in this regard; 
and 

(c) whether there has been any protest 
from the scavengers of the colony against 
this practi~e? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) to (c), Information is 
being collected and will be laid on the Table 
of the House. 

Assistance by Nichimen Corpora-
tion Japan tor Research and Develop-
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ment of Cotton 

7283. SHRI PAAFUl PATEL: WiI the 
Minister of TEXTILES be pleased to slate: 

(a) whether oSaka based Nictimen 
Corporation of Japan has shown their keen 
interest towards research and deYeIopment 
of Indian Cotton; 

(b) Ifso, thereactionofthe~ 
thereto : 

(c) whether modalities of the same has 
been formulated and flnnalised from Indian 
direction; and 

<d) if so, the details thet'eoI? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. YE-
NKAT SWAMY): (a) Yes. Sir, 

(b) to (d)~ Nic:himen CorpoI8Iion of 
Osaka (Japan) has oftered E 1 If I lance of 25 
million Japanese Yen to Conan and AIled 
Products Research Foundation (COTIAP) 
of East India Cotton AsIOdalion (EICA). 
Bombay, a Private 0tganisaIi0n. The IUD 
is payable in fourc:orlsec:utive v .... MIme. 
year 1992 and will be depc", d as ... 

"principal ·-amountof~ WI Nctimen 
Cotton Fund and its intef8St" be uIIIed 
for cotton seed ~elopmemt. eolian gln-
ning and processing irnprovememI, caaan 
test laboratory, cotton development ....,.. 
icesete. 

7284. SHRI ~EORGE FERNANDES: 
Wi. the Minister of FINANCE be pleased to 
state: 

(a) . whether the Government have 
sponsored any scheme to reviIaIiIe and 
improve the rural credit ~ of the coun-

_ try; 

(b) if so, the details 1hereot; 

(c) whelherMymemoralldumhasbeen 
received in this regard; and 

(d) if so, the details theraof t\nd ttMi 
reacIion of Ihe Government 1her8lo? 

THE MJNISTEA OF STATE IN THE 
MINISTRY OF RNANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARUA-
MENTARY AFFAIRS (OR. ABRARAHMED): 
(8) to (d). GcMmnent haw feceived a 
memorandum dated 16.3.1993 addI88sed 
by some Member of Pat1iameIIf1lt to Ihe· 
Pime Minister of India regarding selling up 
of a National Aural Bank of India for revitaJ-
ising and rastructuring the rural cnkIt sys-
tein wiIh Regional Aural BanIcs (RRB8) as 
the main stream. GcNerrwnent have aince 
iniIiIded a process of conauIIaIion for re-
sIruduring of ARBs wiIh a view to make 
!hem 8 viable and viXant part of the institu-
tional Cf8dI deIIIery sysIem for aeMng the 
rurat poor. A number of models haw been 
wortf.ed out and eftac:tivef188S of each is 
being ~ from aI angles. Uoweww, 
nofinal decision has so far been taken in this 
NgIIId. 

7285. SHRI GRlHARI lAl BHAR- . 
GAVA:. WII lie MiniIaer fA FINANCE be 
P'eased to state; 

(8) the deIaiI of ~IS I'8C8ived 
from .. t...e.t ....... ofcertaincompa-
nies partic:ulllllyfrom U.P", DelhI and Rajast-
han lor approvat of their oller of new public 
ilau-.Gmgtheperiod April " 1992toApril 
15 1993 by lie 5eadies and Exchange 
80erd of IncIa (SEBI). lead Managers and 
Company-wiIe; 

(b) lie number of appIicationsapprowd, 
pending and rejected in view of part <8> 
&bow; 
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(C) since when these application 818 (c) if so, the raasons therefor; and 

pending and the reasons thefefor; and 

(d) the steps taken or proposed to be 
taken by SEBI to expedite these pending 
C8$8s and the time by which these app1ica-
tions are likely to be approved? 

THE MINISTER OF THE STATE IN 
THE MINISTRY OF FINANCE ANOMINI5-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARYAFFAIRS(OR.ABRAR 
AHMED): (a) SEBI hasnotsoforcrealed a 
separate data base, except for its own 
limited purposes, on the basis 01 which 
during the period from April 1992toFeb.1993, 
16 companies from u ~., 61 companies 
from New Delhi and 1:.i I:f~ from 
Rajasthan have come out wth pWIic issues. 
The details on the basis of Lead Managers 
and coumpany-wise are not raadiIy aval-
able with SEBI. 

(b) to (d). SEBI does not re;ect anyolJer 
documents. Wherever the offer documenIs 
are found defic:ient in terms oIdisdosure and 
investor partcetion, the Lead Managers 818 
avdised to make necessary corporation and 
the documents are closed thetMfter. 

Production .nd ....... ot 
H.ndlcrafts.nd HancIoom Products 

[ Translation] 

7286. SHRI ARJUN SINGH YADAV: 
SHRI KHELAN RAMJANGOE: 

Will the MinisterofTEXTILESbepleaaad 
to slate: 

(a) whether there is no propercoordi-
nation between the production and marbl-
ing of handicrafts and hancIoom goods; 

(b) whether the Government 01 Ultar 
Pradesh and Madhya PradeshhaYe merged 
the handloorn and handicrafts sectos; 

. 
(d) theellor\1s made by the Government 

to ensure proper coordination in this dIr8c-
tion? 

THE MINISTER OF STATE OF THE 
MINISTRY. OF TEXTILES (SHRI G. VE-
NKAT SWAMY) (8) to (d). The activIlias 01 
the HancIcnlfta and HandIoom Sectors are 
distinctly two separate occupations and 818 
not necessarily reIaIed to each other except 
that both 818 in the decentralised cottage 
industry. In some 01 the State s both the 
sect08 01 HalICIoorns and Haniorafts might 

. have been brought under one urnbrela for 
administratives reasons. However. this is 
not liketytoalledthe production and marbl-
ing activities 01 these sectors in any way. 

Ncan-PubIIcdon of Fortnightly p.,... 
R.I ... by SEBI. . 

7287. SHRI RAJESH KUMAR: Will the 
Minister of FINANCE be pleased to referto 
the replies given on ~.3.1993 to Unstarred 
Question Nos. 4334, 4353, and 4361 and 
state; 

(a) the names 01 the newspapers in 
. which Securities and Exchange Board 01 
India (SEBI) Issue thir fortnightly press-
releases for publication giving the relevant 
information about companies who 818 likely 
to enter the capital market; 

(b) if so, the reasons for not releasing 
thse press-releases to press: and 

(c) the action taken by the Govemment 
to 'publish press-releases of SEBI in the 
leading news-papers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARUA-
MENT ARY AFFAIRS (DR. ABRAR AHMED): 
(a) SEBI issues a fortnightly Press Release 
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as on 1st and 16the of each month giving 
name of the company name of the lead 
managers and the number. of working days 
taken to clear the documents. The Pess 
Release IS circulated to about 35 leading 
Nalional daJies;Magazmes mainly at their 
Bombay office. The" list contains the names 
of the Pioneer. Hindustan Times and Money 
Matters which are published from Delhi. 

(b) And (c). Do not arise. 

[English] 

Modernisation of Tea Industry 

7288. SHRi KRIP CHALlHA: Will the 
Mil1lster 0' rOMMERCE be pleased to 
state: 

(a) whether these is any pia" to develop 
:md modernise the tea industry in the coun-
try: 

(b) If so. the details thereof: and 

1992-93 

677.00 

Subsidy 27000 

C;ran-In-aid (R&D) 110.00 

Tntai 1057.00 

Drug Trafficking 

7?fJ9. SHRIMATI SURYAKANTA 
!.J? TIL Will the Minister of FINANCE be 
:.;. :,',eel to state' 

;1! whether the Government are aware 
", ,,'Irugs irafflckmg is II1creaslng day by day 
" 'IV' county affecting the youths In schools. 

!, I", ·v")"tc!,; iJnd univers.tles 

(c) the total assistance allocated by the 
Government to the tea growing States forthe 
said purpose during 1992-93 and 1993-94? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). Tea 
Board has prepared a perspective plan to 
incerase the production of tea to 1000 Mn. 
Kgs by 2000 AD. The pbn includes short 
term measures such as optimisation of 
inputs and improved cultural practices, 
medium term measures such as irrigation. 
drainage. rejuvenation pruning and infilling 
as well as long term measures sikh as 
replanting and extension planting. The plan 
also envisages modernisation of tea facto-
ries and setting up of new factories for 
processing the additional crop. 

(c) Tea Board is the nodal agency for 
implementing various scheme for develop-
ment of tea industry located in various tea 
growing States. Financial outlays for such 
proposes during the years 1992-93 and 
1993-94 are indicated below: 

(Rs. in lakhs) 

1993-94 

757.00 

312.00 

83.00 

1152.00 

(b) whether the Government propose to 
bnng an amendment In the exising Act to 
severely punish the persons Involved in 
smuggling of drugs; 

(e) if so. the details thereof: and 

(d) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
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MINISTRYOFFINANCE(SHRIM.v.CHAN- in seizure of heroin, hashish and methaq-
DRASHEKHARA ~URTHY) : (a) Drug traf- ualone which are generally noticed to be so 
ficking is a clandestine activity and it is smuggled have increased in 1992 over the 
difficult to say whether it is on the in<;rease previous year. The information is given 
orotherwise. However, the quantity involved belOW: 

Drug seized 1991 

Opium 2145 

Morphine 6 

Heroin 622 

Ganja 52633 

Hashish 4413 

Cocaine 0.008 

Methaqualone 4415 

Amphetamine 

Phenobarbital 

L.S.D. 

No statistics regarding youth addicts in 
schools. colleges, hostels and univer~ities 
are being maintained. 

(b) to (d). The NDPS Act has been 
amended in the year 1988 in order to make 
the punishment provisions stringent. 

Mechanised Gandhiji Charkha 

7290. SHRI R.A.BI RAY: Will the Minis-
ter of TEXTILES be pleased to state: 

(a) whether a mechanised version of 
Gandhiji's Charkha has been perfected as 
reported in the 'Statemsman' dated 6 April. 

1992 
OTy. in Kgs. (Provisional) 

1918 

35 

1151 

63438 

6621 

0.420 

7475 

54430 Tabs. 

50 Sq. Papers, 

1993. 

(b) if so. the details thereof: and 

(e) whetherthis Charkha has been found 
suitable for handloom weavers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI G. VE-
NKAT SWAMY) (a) Government has no 
information to this effect. 

{b\ and (c) Do not a'ISe. 

Scheme for Beedi Workers 

7291 SHRI f-IARIKEWAl PRASAD 
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SHRI ARJUN SINGH YADAV: 

Will the Minister of LABOUR be pleased 
to state: 

(a~ whether a scheme has been 
launched for the weIfare'of the Beedi Wort<-
ers in Uttar Pradesh; 

(b) if so, the progress made so far; 

(c) whether any rev;ew has been made 
of the scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) AI the Welfare Schemes 
pertaining to health, housing, educational 
and recraationaI facilities are equally app1i-
cable to the beedi workers of an the States 
including Uttar Pradesh. A Group Insurance 
Scheme has been introcaJcedw.e.t. 1.4.1992 
·for the beedi workers of aR the States. An 
ILO assisted Family Welfare Education 
Pro;ect has been launche<f from 1st July, 
1991 in the S1ates of Uttar Prades, Madhya 
Pradesh. West Bengal and Orissa. 

(b) UndertheGroup Insurance Scheme 
1,40,000 bee<i workers of Uttar Pradesh 
have been covered. A Base Une Survey has 
been conducted under the ILO assisted 
Family Welfare Education Project. Project 
Personnel have been trained and Field 
wOf1<ers have been appointed. State Advi-
sory Committee forthe State of Uttar Pradesh 
has been constituted to review the progress 
and advise on the imp&ementation of this 
Project. 

(c) The mid-term review of the Project is 
due in April, 1994 

(d) Does not arise, 

7292. SHRfG.DEVARAYANAIK: 
SHRI ANAND RATNA 

MAURYA: 
SHRI V. SREENIVASA 

PRASAD: 
SHRI TARA CHAND KHAN-

DElWAL: 
SHRI BOllA BULU 

RAMAIAH: 
SHRIMATI OIL KUMARI 

BHANDARI: 
SHRI MOHAN RAWALE: 

Wilthe Ministerol ANANCE be pleased 
to state: 

(a) whether severalpublicsectorbanks 
in the country have shown losses during the 
year 1992-93; 

(b) if so, the details thereof; 

(c) the public sector banks which have 
earned profits during the above period; 

(d) whether the Govemmet propose to 
set up a high level committee to examine the 
functioning 01 the banks and suggest ways to 
improve their perfomance; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ANANCE AND1'HE MINIS-
TER OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to {c).·The annual accounts of 
public sector banks for the year 1992-93 
are yet to be maIised. ProiitabIty of may 
public sec.or banks is expected, hQwever, 
to be atfectedfollowing the adoption of trans-
parent and pntdential accounting norms 
prescribed by the Reserve Bank of India 
and the consequet.need to made provision 
thereof. 
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(d) No, Sir. The Committee on the 
Financial System has already gone into the 
matter. 

(e) Does not arise. 

Repatriation of Money by Foreign 
Conpaies 

( Translationj 

7293. SHRI ANAND RATNAMAURYA: 
Win the Minister of FINANCE be pleased 10 
state: 

(a) whether several foreign companies 
whic.h started working with very smal~capitaI 
have multiplied their capital several folds in 
a very short period as reported in Aashtriya 
Sahara dated March 31. 1993: 

(b) whether these companies have also 
despatched a huge amount to their countries 
during the last three years in the form of 
royalty and technological charges; 

(c) If so. the amount sent by Multina-
tional foreign companies working in India 
duringlhe lastthree years underthese heads; 

(d) whethertheGovemment have taken 
any preventive measures in this regard; 

(e) if so. the details thereof; and 

(f) It not. the reasons therefor'? 

THE MfNISTER OF STATE IN THE 
MINISTRY OF ANANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (f). The Information is being 
collected and wit be laid on the table of the 
House. 

(Engishl 

Cochln Shipyard 

7294. PROF. K.V THOMAS: Will the 
Minister of SURFACE TAANSPOFll be 
pleased to state: . 

(a) wheCherthe Government propose to 
place 0Idai for building passenger-cum-
cargo sh~ to the Cochin Shipyard limited; 

(b) it so. the details therof; and 

(c) the income earned by the Coachin 
Shipyard Umledtromthe repair of the ships 
during each of the last three years? 

. THE MlNCSTER OF STATE OF THE 
MINISTRY Of SURFACE TRANSPORT 
(SHRI JAGOfSHTYTLER): (a) and (b). The 
Shipping Corporation of India had issued a 
global tender enquiJy for the c..onstruction of 
a passenget-coot-eargO ship on behalf of 
the Andaman & Nicobar Administration. Th 
Coachin~Umitdhasalsosubmilted 

its bid in response to the tender enquiry. 

(C, The Uome from shiprepair ruring 
the last ftuoo year is: 

1990-91 As. 22.44 crores 

1991-92 As. 48.70 crores 

1992-93 As. 55 crores 
(provisional) 

0IGt t..IIbMr of Jammu and 
tc:.hmir 

7295. SHRJ GURUOAS KAMA T: Wi! 
the Ministec 01 RNANCE be pleased 10 
state~ 

(a) the total debt liability of the State of 
Jammu & Kashmir as at present; and 

(b) thestapsbeing taken by the G0vern-
ment to cwert:Ome this problem of the State? 

THE MNSTER OF STATE IN THE 
MINISTERY OF FINANCE (SHRI M.V. 
CHANORASHEKHARA MURTHY): (a) The 
State of Jammu & Kashmir has a net debt 
liability of about As. 2800 crores on account 
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of central loans as at the end of March, 1993. Rehabilitation Package for Closed 

Industrial Units in Bihar 
(b) The amount of loan repayment and 

payment of interest payable by the State 
Govemment during any year is taken into 
account while assessing the availability of 
State's resources forfinancing their Annual 
Plan and their Plan Outlay is finalised ac-
cordingly. 

Central Loan Assistance for State 
Roads 

7296. SHR CHHITUBHAI GAMIT: 
SHRI RAM THAL CH-

OUDHARY: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the details of roads/bridges of iner-
State and economic importance for whjch 
Central loan assistance was provided during 
each of the last three years, State-wise; and 

(b) th fuds provided under this pro-
gramme during the same period, State-
wise? 

TH MINISTER OF STATE OF; THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
During the last 3 years, four works esti-
mated to cost Rs. 949.351akhs were sanc-
tioned under Cetral Loan Assistance for 
state roads of Inter State or Economic 
Importance in the States of Rajasthan, 
Maharashtra and West Bengal. Funds re-
leased during the last three years to these 
States are as under: 

STATE 

1 . Rajasthan 

2. Maharashtra 

3. West Bengal 

AMOUNT 
(Rs. In lakhs) 

1022.00 

21.00 

"46.20 

[ Translation] 

7297. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI LAL BABU RAI: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether the Govemment have 
formulated any rehabilitation packag to the 
various industries laying closed in Bihar; 

(b) if so, th details thereof; and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). The information is 
being collected and will be laid on the Table 
of the House. 

[Englihs] 

Gold Bond Scheme 

7298. SHRIMATI MEHENDRA 
KUMARI: Will the Minister of FINANCE be 
pleased to state: 

(a) the amount of gold deposited with 
the Reserve Bank of India under the Gold 
Bond Scheme so far; and 

(b) the impact of the scheme on the gold 
prices in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. CHAN-
DRASHEKHARA MURTHY) : (a) A total 
quantity of 6056 kg. of gold has been re-
ceived upto 23.4.'93 towards subSCription 
under the Gold Bond Scheme, 1993. 
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(b) There is no evidence to link the 
movement in gold prices in the country, to 
the Gold Bond Scheme. 

" Income And Expenditure by Excise 
Department in U.P. 

[ Translation] 

7299. SHRI RAM PUJAN PATEL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) theincome earned and expenditure 
incurred by the Excise Department in Uttar 
Pradesh during the last three years, year-
wise; 

(b) whether the Government also incur 
expenditure in the advertisement of prohibi-
tion; 

(c) if so. the amount of expenditure 
incurred thereon annually during the last 
three years in the state; and 

(d) the results achieved therefrom? 

THE MINISTE~ OF STATE IN THE 
MINISTRY OF FINANCE (SHRU M. V. 
CHANDRASHEKHARA MURTHY) : (a) 
According to the information received from 
the U.P. Govt. the income earned and ex-
penditure incurred by the Excise Depart-
ment in Uttar Pradesh during the last three 
years was as under: 

(Rs. in Crores) 

Year Income Expenditure 

1990-91 825.98 10.19 

1991·92 976.98 8.13 

1992-93 1195.80 9.38 

(b) Yes, Sir. 

(c) The amount of expenditure incurred 
during the last three years was as under:-

(Rs. in Crores) 

Year Expenditure 

1990-91 0.44 

1991-92 0.48 

1992-93 0.52 

(d) The Prohibition and Social Uplift 
Departments of the State Govt. have 
launched a multi-pronged attack on the 
problem of intoxication through various 
educative programmes. Audio visual Aids, 
Seminars etc. The cooperation of voluntary 
agencies as well as Social workers have 
also been harnessed. As a sequel thereto 
mass awareness has been created about 
the deleterious effects of Intoxicants. The 
results achieved there-from have been quite 
salutary. 

CottonVarn 

7300. SHRI NITISH KUMAR: 
DR. CHINTA MOHAN: 

Will the Minister of TEXTILES be 
pleased to state 

(a) the installed production capicty of 
cotton yam inhte public cioopetive and 
peivate sectos separately: 

(b) whether the cotton yarn is being 
manufgaured as per the installed capcitues 
in all the sector: 

(c) if so. the percentage thereof utlised 
in these sectors during he year 1992-93: 

(d) whether the prodcution of yuarn inthe 
public sector is satisfactory: and 

(e) if not the raspns therior and the 
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annual fiancial loss b9ing suffered by tyis 
sector due to thius v'M'j raaons7 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE· 
NKAT SWAMYj; (a) Installed production 
capcity oc supn yam in terms of spindles and 
rotrs in the public. co-opertive and private 
Sector as on 31.12.92 was as under: 

Spindles Rotors 
(000) (Nos) 

Public 6039 1214 

Co-O? 3'}(J;J 5SHl 

Plivatc W374; H}751() 

All India 27921 ~14242 

(b) & (c). According to the Multi fibre 
policy adopted in the Textile policy 1985. 
there is full fibre flexibility for mills to use any 
type of fibre. Hence it is not possi)Ie to state 
whether the mill have producedCOUon yam 
as per installed capacity. However,lheoverall 
capacity utilisation otcottonlman-made fbre 
textile mill (In percentage terms) for the 
production of spun yam, during 1992-93 
separately for public, Co-op. and private 
sectore was as under: 

Sectors Capacity 
Utilisation (%) 

1. Public 50 

2. Co-op. 61.3 

3. Private 85 

Over-all Utilisation 78 

(d) and (e). Based on the assumption 
that one Spindle on an average produces 8.5 
Kg. otyam per annum, the PublicSedorwas 
expected to produce 513 Mn. Kg. of yam 

during 1992-93. The capacity utilisation in 
terms of SpIndles and Rotom In Public Sec-
tor has been lowered as compared to that of 
Cooperative & private Sedor. The reasons 
tor low productivity of yam In public sector is 
mainly due to old and obsolete machinery. 
The reasons for financial losses are varried 
and can't only be attributed to lower capacity 
utilisation . 

[English] 

Prodcutlon opt tabacoo 

7301. SHJRI K. PAADHANI: Will the 
Ministemf COMMERCE be pleased to stato; 

(a) thetoal production of tobacco during 
each of the last three years; 

(b) wthether thee is any scope for in-
creasing the elCpOl1 as well as prodcution of 
tobacco: and 

(c) if so,the steps being taken by the 
government in thaI direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COVll SUPPLIES, CO-
NUSMERS AFFAIRS AND PUBUC DIS-
TRIBUTION AND MINISTER OF STATF.IN 
THE MINISTRY OC COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) Avaiablefigues 
of production for lhe precedujg three )'Sal'S 
are giver) beIow:-

Year 

1990-91 

1991-92 

'(Provisonal) 

(b) Yes, sir, 

quantityu 
(thousand tons) 

55'.6 

558.4 

544.8 
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(c) steps beig tkane include: 

Sending trad delegations sto idnei-
lied markets of FCV tobacco and 
products 

Particiaption international exhibi-
tions. 

Aggressive publ;iciy uinb oversea 
markets 

PUfSUing with foegin Governments 
thJOt.9lJoint Cormnittae Meetfings 
etc .. to Import Jndian tobacco and 
tobacco prdoculs. 

Engouragenonggrowers setps up prod-
cution of varieties of virgina tobacco having 
gerater acceptabiliy and demand in over-
seas markets. 

ITransla~ 

clOIIW8 of NTe Mihln Eastern 
Region 

7302. SRI KLAL BABU RAt: Will the 
Minister of TEXTJLES be pleased to state: 

(a) whether the Government have taken 
any decisiOn to close down the two units of 
NTC in earternm region under the reconsti-
tution programme of the Naitonal Textiles 
Corproation; 

(b) if so. the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKATSWAMY):fa)to(c).'Somemlllsrunby 
National Textile croproation under NTC 
WBAAO) have bneen indeitifed to tbe nonvi-
able due to inter-alia. recurrent losses. low 
productivity. high man mchines ratio etc. 

The question of closure or retention of id-
nivudal mills of National Textile Coproation 
including those under NTC (WBABO) will 
depend on the impact on viability of labour 
rationalisation being done though Voluntary 
retirement Scheme and otehr relevent ta-
tors. 

(Eng/ish} 

Employment Promotion Abroad 

7303. SHRI VILAS MUTEEMWAR: will 
the Minister of LABUR be epleased to state: 

(a) whether a regional seminar hid re-
cently in Delhi fpor the employment promo-
tion aboad; 

(b) if so. whether any commi" apprach 
was formulated by the participating coun-
tries for deployment of foreing wort<es and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P .A. 
SANG MAr. (a) The Ministry of labkur are not 
aware of any regional seminar held recently 
in Delhi for employment promtion aborad. 

(b) annd (c). Do not arise 

Advance Lincences to Manufactur-
ers for Raw materials imports 

7304. SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE FERNAN· 
DES: 

Will the Minister of COMMEERCE be 
pleased to state: 

(a) whether the Government have im-
posed recently embarge on the issue of 
advance licences to manufacturers for raw 
material imports; 
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(b) if so. the details thereof; 

(c) whether this embargo is likely to 
adversely affect the durg exports causing 
loss of foreign exchange to the ~xchequar; 
and 

(d) if so. the corretive steps proposed to 
be taken In this regard? 

THE MINISTER OF COMMECE (SHRI 
PRANAB MUKHERJEE): (a) No. Sir. The 
Policy of Issuing advance licences under the 
duty Exemption Schem is continuing 

(b) to (d) Do not arise. 

[ Trasnaltlon] 

Lic Housing Schemes 

7305. SHRI MRUTYUNJA YA NA YAK. 
SHRI BARE LAl JATAV: 

Will the Ministerof FINANCE be pleased 
to state: 

(a I the details of the Housing Schemes 
Introdcued by thUle life Insurae coproallon of 
India in each stale of Ihe counlry during he lal 
year: 

ib) whetehr the schemes have been 
com:etdc: 

Ie) if nott en reaopns therefor: and 

(d) th etlme by which the above schemes 
are likely to be completed. statew-se? 

THE MINISTER OF STATE INTE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE lNTHE MINSTRY OF PARLIAMEN-
TARY AFFAIRSIDR ABRAR AHMED) (a) 
1 adhya Pradesh Policy Holders Housl!1g 
Scheds at Kotra Sultabad. Bhlopal compris-

ing of 161 flats. 

2. Orissa Policy Holders Housing 
Scheme at Bidanasi Cultack coimprising of 
100 row houses. 

(b) Bhopal (M.P.) Constuctlon under 
progress. 

2. cuttack (Orissa): Work to commence 
shortly. 

(c) 1. Bhopal Time Schedule for the 
hobs is 24 months. the work has commenced 
in December. 1992. 

2. cuttack (Orissa) Time schedule for 
the job is 20 months. The work has com-
menced start now 

(d) Bhopa/(M.P) Around December 
1994. 

2. ClIttackIOrissa): Around December. 
1994 

Development of Handicrafts in 
Madhya Pradesh 

7306 SHRI MAHENDRA KUMAR 
SINGH THAKUR. Will the Ministry of TEX-
TILES be pleased to state 

a) whether the UOion Government have 
received any proposal from the Government 
ot Madhya Pradesh lor the development 
handicraft In the State 

b) if so. the details thereof' 

C) whether the Union Government have 
accorded approval to the sclld proposal 

d) if 50. the details thereof: 

e) If not. the reasons therefor, and 
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(f) The time by which these are likely to 

be accorded approval? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) No proposal for the 
development of handicrafts in that· State 
recieved from the Government of Madhya 
Pradesh is presently under consideration of 
the Ministry of Textiles. 

(b) to (f). Do not arise. 

Losses Incurred by NTC Mills 

7307. DR. CHINTA MOHAN: 
SHRI NAWAL KISHORE RAI: 

Will the Ministry of TEXl.t.ES be pleased 
to state: 

(a) wheter the losses being incurred by 
the public sector textile mills have not come 
down despite the budgetary assistance to 
these mills by the Government; 

(b) il so. the reasons therefor, 

(c) the total amount of capital invest-
ment by the Governemnt in these mitis of the 
National Textile Corporation at the tirne of 
their inception; 

(d) whether the Governemnt have 
brought about any changes in the manage-
ment of these mil is in the recent years; 

(e) if not . the reasons therefor; and 

(I) the remedial steps proposed to check 
the losses of these mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY) (a) Yes Sir. 

(b): The main reason for losses of NTC 
Mills and BIC Mills are old and absoiete 

machinery, low productivity, excess labour 
force, high raw material cost. competition 
from powerloom sector. low capacity utilisa-
tion, poor management etc. 

(c) The Authorised Share Capital of 
NTC at the time of incorporation was Rs.1 0 
crores and the Subscribed capital was 
RS.42.SO lakhs. 

(d) and (e): Public Sec!orundertakings, 
including those in the textile sector. are 
managed through their Board of Directors. 

(f) Government have approved a Tum 
Around Strategy for NTC & BIC Textile Mills 
involving. inter-alia, selective modernisation, 
financial restucturing & rationalisation of 
employees under the Voluntary Retirement 
Scheme. 

Purchse of Ships 

7308 . SHRI KASHIRAM RANA: Will 
the Minister SURFACE TRANSPORT be 
pleased to state: 

(a) the number of ships purchased by 
the Shipping Corporation of India Irom tor-
eign countries during the last three years; 
and 

(b) the amount paid therefore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) The Shiping 
Corporation of India have taken delivery of 5 
ships during the last three years from foreign 
shipyads for which contracts were signed in 
1988-89. In addition. contracts for 5 more 
vessels have also been signed in 1991-92 
which are expected to be delivered in 1993-
94. 

(b) The total price of 5 vessels delivered 
during the last three years is US $ 165.174 
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Million. The contract price of the other 5 
vessels yet to be delivered is US $ 206.835 
Million. 

(English] 

Assistance to west bengal Under 
. IRDP 

73Q9. SHRI BIRSINGH MAHATO: Will 
the minister of FINANCE be pleased to state: 

(a) the number of families assisted under 
the Intergated Rural Development 
programme(IRDP) in West Bengal during 

Year No. of families assisted 

1991-92 201476 

1992-93 70762 
(upto January 1993) . 

(Transation] 

Printing and Packaging Fair. 

7310. DR.RAMAKRISHNAKUSMARIA: 
Will the minister of COMMERCE be pleased 
to state: 

(a) the total value of business booked at 
the printing and packaging Fair organised 
recently; and 

(b) the details of companies which par-

each of the last two years; and 

(b) the amount disbursed during the 
above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b) The number 6f families assisted 
under the Integrated Rural Development 
Programme (IRDP) in West Bengal during 
1991-92 and 1992-93 (uplo January 1993) 
and the credit disbursed all banks function-
ing In the islate as a whole are given below:-

Cr60il disbursed 
(Rs. in /akhs) 

9630 

3548 

ticipated in the said fair? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) On the basis of 
information supplied by the participants, 
business worth Rs. 3467 lakhs was booked 
and business worth Rs, 76361akhs has been 
under negotiation, during the fair. 

(b) A statement is given below. 
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pending with them. 

Urban CoopendiYe _nics in [Translatiot.J] 
Kam8taIra 

Production of cloth In powerIoom 
7311. SHRI G. MADEGOWDA: Win the Sector 

Minister of FINANCE be pleased to Slate: 

(a) the number of urban cooperative 
banks functioning in Kamataka; 

(b) the number out of these which have 
been permitted to open mont branches dur-
ing 1992 and the number of branches opened 
so far; and • 

(C) 1he number of proposals for opening 
branches of urban cooperative banks in 
Kamataka are pending clearance by the 
Reserve bank of Incia? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARUA-
MENTARY AFFAlRS(DR.ABRARAHMED) 
: (a): There are 198 Urban Cooperative Banks 
(UCBs) functioning in Kamatake. 

(b): 82 UCBs submitted proposals to 
Reserve bank oIlncia for openiong of their 
branches. 39 eigibIe licensed banks have 
been allotted 40 centres. 12 banks have 
opened branches at 12 centres. 

(c) RBI has reported that no proposaJ is 

7312. SHRINAWALKISHORERAI 
DR. MAHADEEPAK SINGH 

SHAKYA 

Withe MilisIerofTEXTlLESbepleased 
to state : 

(a) whether the cost of production of 
cloth in powerloorn sector is comparativ8ty 
less than cost of production of cloth in textile 
mils; 

(b) if so, the comparative figures in this 
regard; 

(c) whetherthe export of cloth manufac-
tured in the powerIoom sector in country has 
incraased duruing the last thrae years; and 

(d) if so, the details 1hereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) Yes, Sir .. 

(b) The average cost of production of 
clfferanttypesoffabrics produced by the Mill 
sectorandthepowerloom sectorforthe year 
1991-92 was as under: 

(R.MTfl.) 

M/USECTOR POWERLOOMSECTOR 

1. COTTON CLOTH 

2. BLENDED CLOTH 

14.69 

26.35 

3.100%NON-COTTONCLOTH 35.13 

The fabrics produced by above two 
secto,? are not exactly comparable. 

(c) Yes, Sir. 

.(d) (i) Details of export of powerloom 
rnta& cotton TEXTILES for last thrae years 
-W given below: 

11.79 

20.78 

19.99 

(Value in Rs. Crote) 

1990-91 1991-92 1992-93(Prov.) 

528.87 968.56 ·1,334.05 

(ii) Separate data regarding export of 
synthetic and woolen textii-es of powerloom 
sector are not available. 
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Export of Sandal Wood 

7313. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Ministerof COMMERCEbep~to 
state:-

(a) whether there is an increase in the 
smuggling of sandal wood from the country due 
to ban on exports of sandalwood and its products 
under the EXIM policy (1992-97); 

(b) if so, the delails thereof; 

(c) whether the union Government have 
received a number of representations from the 
various State Govemments and exporters to 
review the present EXIM policy (1992-97)sofar 
as export of sandalwood is concerned; 

(d) if so, the details thereof and the action 
being taken by the Government in this regard; 
mel 

(e) if not, the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a) and(b).lntorma-
tion is being collected and will be placed on the 
table ofthe House. 

(c) to (e). The Union Government have 
received representations from the Govemment 
of Tamil Nadu, Kamataka and certain exporters 
requesting for lifting the ban on export of Sandal-
wood, as imposed in the existion EX 1M policy, 
1992-97. The representation receivedfromclif-
ferent quarters have been considered. The ex-
port of Sandalwood logs has been banned since 
1980 to discourage illiCit foiling of Sandalwood 
trees with its extremely adverse environmental 
consequences. Permitting export of dust, chips 
etc. as requested in the representations would 

Business booked 

Business under negotiation 

Total Business Generated 

1991-92. 

43546.22 

94948.96 

138495.18 

onlyencouragethe conversion of logs into these . 
forms and will lead to subversion of the main 
purpose of the ban. Besides, Sandalwood is 
required in large quantities by our artisans to 
manufacture handicraft articles. This would pnr 
mote export of value-added items which is per-
mitted without restrictions. Forthese reasons, it 
was nol considered advisable to lift the ban on 
SandaIwoodexport. , 

Trade Fairs and Merger of FTDM and TFAI 

7314. DR. KD. JESWANI: Win the Minister 
of COMMERCE be pleased to state: 

(a) the numberoftrade fairs and the coun-
tries in which the Indian Trade Promotion 
Organisation Organised Indian participation 
during 1992-93; 

(b) whether Indian participation has im-
proved their trade position; and 

(c) if so, the actual business transacted 
ruringthe above year as a result of merger of the 
former Trade Development Authority with the 
Trade Faor Authority of India as compared to 
business transacted during the previous year? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINSITRY OF 
COMMERCE (SHRI KAMALUDDIN AHEMD): 
(a) India Trade Promotion Organisation partici-
pated in 43 exhibitionsIfairs during 1992-93in 28 
countries. 

(b) and (c). The business generated during 
1991-92,1992-93, asa result oflndia Trade 
Promotion Organisation's participation in fairs! 
exhibitions abroad as reported by participants is 
given beIow:- . 

(Rs. inlakhs) 

1992-93. 

43744.00 

96146.16 

13989025 
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Income Tax Raids 
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7315. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

SHRIMATI BHAVNA 
CHIKHALlA: 

Will the Minister of FINANCE be please 
to state: 

(a) the number of raids conducted by the 
income tax department during the last three 

years, State-wise; and 

(b) the value of unaccounted money and 
wealth seized during these raids. State-wise?· 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE (_SHRI M.V. 
CHANDRASHEKHARA MURTHY) (a) and (b). 
The State-wise details of searches conducted 
and valuable assets seized during the Financial 
Years 1990-91 to 1992-93, are given below in the 
Statement. 
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Wej£ .. ,eofWomen Weavers 

7316.SHRIANNA JCSI-l1 W::ltheMinis-
terof TEXTILES be pleased to state: 

(a) whether the Government have con-
ducted any survey to improve the economic 
condition and welfare of women weavers in the 
country, paiticularfyin Maharashtra; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) Govemmenthaveconducteda 
National Handlooin Census through various 
StatEtGovemmentsCCMDlg inter-aJiacertain 
dataonthesocio-ecotlOmk:aspectsofwomen 
handtoom weavers including those in 
MaharashIra. 

(b) Census reveals that there are 61817 
womenworkersinMaharashlraengagedinthe 
pnIpaRItOryandweavingaclMiescihardooms 
spreadoveras many as 51 n6 weaver house-
holds. ThemeasurestakenbyGovemmentfor 
improving the economic oondition and welfare 
of weavers are available to women weavers 
also. Theschemeforthe Development of Inte-
grated Handloom Vllages introducedfromthe 
year 1991-92 provides for a comprehensive 
support to weavers including supply of raw 
material, trainingforweavers, marketing sup-

, port, supplyofeqUipmentsand upgradation of 
technoIogy,~ communitydeveloprnent 
and~ofm81l8gBrialski. Thescheme 
envisages thateachcooperativesocietyidenti-
fiedooderthisscllemeshoUdhavealleast23% 

. of women weavers as members. The recently 
amounced HeaIthh PackageSchernealsoen-
visagesMatemitybenefilsforwomenweavers 
womeninweavershouseholdinadclliontoOlher 
medical facilities. Assistance under the new 
Project Package SCheme can also be m8de 
avaiIabIetobenafitaparlicUartarget~such 

aswomenweavers. 

Rnanclal Position and PerformanCe of 
PEe. 

7317. SHRI MANJAYLAL: WdltheMinis-
terofCOMMERCE bepleasedtostate: 

(a) the total tum-over of the Projects and 
E~CoIporationoflnciaLimited(PEC) 

during each of the last three years; 

(b) the number of orders/contracts are in 
hand by this company, Country-wise; 

(c)wheIherthe Goverrvnenthave reviewed 
the performance of this company; . 

(d) ifso, the details thereof; and 

(e) if not, the stops taken to increase its 
volume of work? 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a) Year-wise total 
tumoverof PEC during the last threeyears is as 
foIlows:-

(As. Crores) 

1990-91 135.47 

1991-92 193.11 

1992-93 229.52 (Estimated) 

(b) Country-wise number of orders/con-
tracts in hand of PEC as on 1.4.93 are given 
beIow:-

Name of the 
CofIJIIy 

Abu Dhabi 

Afganistan 

Numberofordersl 
contracts. 

3 

2 

2 
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CIS 

Ethiopia 

Guyana 

Egypt 

Iran 

Oman 

Kenya 

Syria 

USA 

Mauritius 

Cyprus 

Phillipines 

Sri Lanka 

Singapore 

Malaysia 

Numberolordersl 
contracIs. 

6 

8 

6 

2 

4 

3 

3 

3 

5 

3 

(c) to (e): PEC became an MEU Company 
for the firsttime from 1992-93. In the finalised 
MOU of the Company for 1992-93, an overall 

target of Rs. 310.80croreswas fbeed. On the 
.basis of the Review discussions held in the 
recent past in terms of the MeU for 1992-93, it 
hasbeennotedthatasagMlStthefixedtargetol 
overaItl.moveratthelevelofRS. 31 O.80aores, 
theestimaledlevelof8CXXll11lfishecturnollerfor 
thefinanciaJ year of the company is around As. 
230 crores. Consistent with the liberaJised 
economy andacompetitiveenvironmert, Pee 
is now laying greateremphasis in exports and 
imP,or1s inthenon-canalisedsectorand is in the 
processofformulatingand~pIans 

and strategies to adapt to the current environ-
ment. From thetumoverof As. 135.47 croresin 
1990-91, PEC has accorJ1)Iishedthe estilll8ted 
level of around RS.230crores in the financial 
year1992-93whichindicatesthatthe\lOlu'neol 
work of PEC is on th8 increasing trend. 

Rate of ContrIbutory Provident fund 
In BanIdng Sector 

7318. SHRIMADAN LAL KHURANA: WI 
the Minister of FINANCE be pleased to state: 

(a) whether a number of trade unions in 
. banking sector have demanded to raise the 
existing raJe of Contributory Provident Fund; 

(b) if SO, the details ~f; and 

(c) thereaclionoftheGovemmentthereto? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE AND MINISTRY OF 
STATE IN THE MINISTRY OF PARUAMEN-
TARY AFFAIRS (DR. ABRAR AHMED)(a)to 
(c):-Indian Banks' Association has reported 
thatNalionalCOl)federalionofBankEmployees 
and Indian National Bank Employees Federa-
tion in their respective charters of demands 
submitted for the Vlth Bipartite Settlements, 
haveinter-alia demanded Provident Fund to be 
calculated on Deamess Allowance also. The 
Indian Banks' Association has informed the 
Unions that it will not be possible for the banks 
managementto concede contribution to Provi 
dent FundonDeamessAJlowance. 
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Conversion of Public Deed Bonds Into 

Equity Bonds 

7319,SHRISHRAVANKUMARPATEL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whetherthe Govemmenthave consid-
ered any proposal for exchange of public debt 
bonds into-public sector equity; 

(b) if so, the details of the proposals in this 
regard;and .. 

(c) the decision being taken by the Govem-
ment in the matter? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARYAFFAIRS(DR.ABRARAHMED)(a)No 
Sir. 

(b) and (c). Do not arise, 

Deposits in Nationalised Banks in Capital 

7320. SHRI C, SREENIV AASAN: Will the 
MinisteTof FINANCE be pleased to state: 

(a) whethersomenationalisedbanks in the 
Capital do not accept deposits incIudingforeign 
exchange from the account holders and refuse 
to open new accounts by the willing depositors; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THt: MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
T ARY AFFAIRS (DR. ABRAR AHMED): (a) to 
(c). All nationalised banks in the Capital accept 
deposits including foreign exchange from their 

account holders. They also open new accounts 
when approached for such purpose by deposi-
tors. 

Loan to Fishery Sector 

7321. SHRI M. KRISHNASWAMY: Will 
the Minister of FINANCE be pleased to state: 

(a) the total loans giventothe fishery sector 
duringtheSeventh Five Year Plan period, State-
wise; 

(b) the total amount of loan recovered; and 

(c) the steps being taken'to recover the 
outstandingamount? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
ST ATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
The loans disbursed by the erstwhile shipping 
Development Fund Committee (SDFC) Central 
Government to the deep sea ftshing industry 
during the Seventh FIve Year Plan penodare as 
under:-

(RUPEES IN LACS) 

1985-86 1093.00 

198&87 3538.00 

1987-88 1483.00 

1988-89 1265.00 

1989-90 295.00 

TOTAL: 7674.00 

(b) The year wise details of recoveries 
made by the erstwhile SDFC/Central Govern· 
men! from the deep sea fishing industry Are as 
under:-
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(RUPEES IN LACS) notpurchasedcoltoninthestateofMaharashtra. 

1986-86 160.00 

1986-87 254.00 

1987-88 

1988-89 2129 

1989-90 2.0.31 

TOTAL: 47828 

(c) In cases where companies are found 
unvariabieactionunderchapterllloftheSDFC 
(Abolition) ACt is initiated including issue of 
recall notices to companies, appointment of 
Receivers. taking possession of trawlers and 
invocation of available guarantees. 

Production otCotton in Maharashtra 

7322. PROF. ASHOK .ANANDRAO 
DESHMUKH Will the Ministerof TEXTILES be 
pleased to state: 

(a) the total production of cotton in 
Maharashtra during 1992-93; 

(b) the quantity out of it purchased by the 
Cotton Corporation of India, and 

(c) the share of Maharashtra in the total 
prodtJction and purchase ofcottonbyC.C.I. inthe 
country? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) The total production of cotton in 
Maharashtra during 1992·93cottonseason has 
been estimated at 16 to 17 lakh bales by the 
Cotton Advisory Board in its meeting held on 
27.1.93. 

(b) Due to the cotton Monopoly Procure-
ment Scheme of the State Government of 
Maharashtra the Cotton Coporation of India has 

(c) The share of Maharashtra in the total 
cottonproductioninthecountyduringthecurrent 
season is estimated around 15%andthe CCI's 
pun::hases of cotton as on that account for about 
9% of the total cotton production in the country. 

ReadymadegarmentCentres 

7323. SHRI MOHMMAD ALI ASHRAF 
FATMI Will the Minister of TEXTILES be 
pleased to state: 

(a) whetherthe Govemment propose to set 
up really-made garment centres in rural areas 
Md; 

(b) if so, the details thereof, location-wise 
and State-wise? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VEN~T 
SWAMY) (a) and (b). No such proposal is under 
the consideration of the Ministry of Textiles at 
the moment. 

Rehabilitation of Sick Units by Private 
Sector Companies 

7324. SHRI BOLLA BULLI RAMAIAH: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Board for Industrial and 
Financial Reconstruction has recommended 
that private sector companies may take over 
and rehabilitate sick public sector units; 

(b) if so, whether the Government have 
agreedtothisproposal;and 

(c) the number of proposals for revival of 
sickpublicsectorunitshavebeenreceivedfroml 
the private sector companies so far? 

THE MINISTER OF STATE IN THE MIN-I 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-~ 
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TARY (DR. ABRAR AHMED): (a) No, Sir. 

(b) an~ (c). Do notarise. 

Assistance to States bylCICI 

7325. PROF. SUSANTA 
CHAKRABORTY: Will the Ministerof ANANCE 
be please to state: 

(a) the amount of financial assistance pr0-
vided to different States by the Industrial Credit 
and Investment Corporation of 1008 (ICICI) dur-
ingthe last three years, State-wise; and 

(b) the basis for providing such assis-

tance? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) (a) 
~State-wise financial assistance sanctioned 
and disbursed by the Industrial Credit and In-
vestmentCorporationoflndia(ICICI)duringthe 
IastthreeyearsisgivenbelowintheStatemenl. 

(b) The policygoveming loans sanctioned 
by financial institutions is guided by the viability 
of the project from financial, commercial, tech-
nical, management and economic angles. 
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Establishment of Centralt.ac Board Mis Mahindra & 

7326. SHRI BASUDEB ACHARIA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Government have taken 
any steps td set up an autonomous Central Lac 
Board to Co-ordinate and regulate the overall 
activities and functions of all existing agencies 
and institutions connected with Lac; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES AND MINISTER 
OF STATE IN THE MINISTRY COMMERCE 
CONSUMERS AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI KAMALUDDIN AHMED) 
(a) and (b). Government had considered the 
matter and decidedthat a Central Lac Board may 
notbesetupandthecoordinatingroleenvisaged 
forthe Board would be performed through a Lac 
Development and Coordination Committee 
(LDCC) in the Ministry of Commerce. Such a 
Committee has been meeting from time to time 
stock of the problems of the lac industry and 
advising corrective action. 

Export ofTractors to U.S.A. 

7327. SHRI R. DHANUSKODIATHITHAN: 
Will the Minister of COMMERCE be pleased to 
state: 

(a) whether the Government propose to 
export tractors to the U.S.A. during the current 
year:and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). There is 
no proposal for the Govemment exp,orttractors 
to U.S.A. during the current year. However, the 
Engineering Export Promotion Council have 
informed that the following two Indian comp~ 
nies plan to export tractors to U.S.A. during 
1993-94 as per details below:-

Mahindra Ltd. - 400 Tractors 

Mis HMT International 
Ltd 1000 Tractors 

Agreements Signed with Foreign Coun-
tries to Increase Industrial Production. 

7328. SHRIMATI DIL KUMARI 
BHANDARI: Will the Minister of COMMERCE 
be pleased to state: . 

(a) whether some agreements have been 
signed with foreign countries during 1992 and 
1993 so farto increase industrial production in 
those countries; 

(b) if so, the names of these countries with 
the details of agreements signed during 1992 
and'1993 so far; 

(c) the benefits which the country is likely 
to have by entering into these agreements; 

(d) whether some fields of industrial pro-
duction have been specified in these agree-
ments; 

(e) if so, the details thereof with number of 
technocrats and bureaucrats. field-wise to be 
sent on this mission? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) No, Sir. 

(b) to (e). Does not arise. 

Foreign Assistance 

7329. DR. Y.S. RAJASEKHAR REDDY: 
SHRI RAM T AHAL CHOUDHARY: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have taken 
any steps to reduce country's dependence on 
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theforeignassistance; 

(b)ifso, thedetailsoftheefforts made in this 
direction; and 

(c) the success achieved by the Govem-
ment in this regard? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF FINANCE. AND MINISTER OF 
STATE INTHE MINISTRYOFPARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
Yes,Sir. 

(b) and (c). The Govemmenthastaken a 
numberofstepsto bring about improvementsin 
revenue receipts, to eliminate inessential and 
low priority expenditure, to boost exports, t~ 
increaseinvisbleeamings, to ensure efficient 
inllortsubstilution,toincreasenon-debt~­

inginflowofforeiglfU'lds, and to recb:edepen-
denceonborroweclfundsforfinancingexpenci-
ture. Thesesteps would improve the economic 
concitionofthecountryandrevitaliseourgrowth 
process, incIudingourexporteamingcapacity, 
soastoenhanceourcapacilytogeneratesuf-
'ficient funds needed for the economy, and to 
repay the loans, and reduce depe!,dence on 
borrowedfuncls. 

Setting upof Development Bank In 
DelhI 

7330. OR. KRUpASINDHU SHOI: WiHthe 
Ministerof FINANCE be pleased to state: 

(a)whelhertherehasbeenademandforthe 
settingupofa Development Bank in Delhiforthe 
National Capital Region (NCR); 

(b) if so, whether the Govemment have 
examinedtheprofxJsaJ; and 

(c) if so, the outcome thereof? 

THEMINISTt;ROF STATE INTHE MIN-
ISTRY OF ANANCE AND THE MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) to 
(c). National Housing Bank and Reserve Bank 
of India have reportedthatthey have noinforrna-
lion relating to setting up of a development bank 
in Delhi forthe National Capital Region. 

Pending C8ses of Provident Fund at 
Regional PFOffIce Varanasi 

7331. SHRI PHOOL CHAND VERMA: 
SHRt B.L. SHARMA PREM: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whetheremployeesworking in various 
institutions at Varanasi and adjoining cities are 
being harassed for the non-payment of their . 
provident fund by the regional provident fund 
office at Varanasi; 

(b) number of cases pending release of 
providentfundatVaranasiwhicharemorethan 
4 years old as on March 31, 1993; 

(c) whether any guidelines have been is-
sued by the Central provident fund commis-
sionerto the regional provident fund cornmis-
sioners in each State to settle the cases pending 
in each State! regional office of P.F. in a fixed 
time; 

(d) if so, the details thereof; and 

(e) the specific steps taken in settling the 
pencingcasesinregional P.F. officeatVaranasi? 

THE MINISTER OF STATE OF THE MIN-
ISTRYOFLABOUR (SHRI P.A. SANGMA) (a) 
NO,Sir. 

(b) Nil 

(c) to (e). Yes, Sir. The claims, complete 
.in all respects, are required to be settled within 
onemonlhfromhdaleof~ The Regional 
PF Office at Varanasitakesaction accordirVY. 
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Supply of Controlled Cloth to Weaver has been constituted, has jurisdiction over only 

Section sick industrial companies and not overcoopera-
tive undertakings. 

7332. SHRI B. DEVARAJAN: Wi"theMin-
isterof TEXTILE~bepleasedtostate: 

(a) whetherthere is any proposal underthe 
consideration of Government to ensure easy 
availability of cheap controlled cloth to the ec0-

nomically weaker sections of society; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY):(a)and(b).Govemmentprovideda 
fixed amount of subsidy rangin~ from As. 1.50 
to Rs. 2.50 per metre to NTC to manufacture & 
supply Controlled Cloth viz.dhoties, sarees, 
long cloth, polyester shirting etc. to thr weaker 
sections of society on no profit no loss basis. 

Revival of Central Cooperative Undertak-
ings of Madhya Pradesh 

7333. SHRI SHIVRAJ SINGH CHAUHAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Union Govemmenthave 
received any proposal from the Govemment of 
Madhya Pradesh forthe revival of Central C0-
operative Undertakings recommended by the 
Board for Industrial and Financial Reconstruc-
tion (BIFR); 

(b) if so, the details in this regard; and 

(c) the action taken orproposed to be taken 
by the Union Govemmentthereon? 

THE MINISTER OF STATE IN THE MIN-
'rSTRY OF FINANCE AND MINISTER OF 
ST ATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED): (a) 
The Sick Industrial Companies (Special Provi-
Sions) Act. 1985. under which the Board for 
Industrial and Financial Reconstruction (BIFR) 

(b) and (c). Do not arise. 

Smuggling of Contraband Goods 

7334. SHRI BAPU HARI CHAURE: Will 
the Minister of FINANCE be pleased to state: 

(a) whether petty smugglers who operate 
on the Bombay coast and smuggle into Bombay 
city contraband goods of daily use like ciga-
rettes, scotch whisky, cosmetics, soaps are not 
apprehended by the Customs authorities; 

(b) if so, whetherthe Govemmentpropose 
to curb suCh activities; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) Such 
petty smuocters are apprehended by the cus-
toms if found contravening the Customs law, 
Arrest is also niade in respectof cases w~nant­
ing prosecution on the basis of guide lines 
issued by the Ministry. 

(b) and (c). In order to curb slTluggling 
activities in these commodities. the Govern-
ment has taken policy measures' such as 
liberalisation of the baggage rules, reduction of 
the rate of customs duty on baggage items from 
255% to 150% advalorem and removal of re-
striction on disposal of baggage items etc. 

Export of Handicrafts. 

7335, SHRI SUSHIL CHANDRA VERMA: 
Will the Minister of TEXTILE be pleased to 
state: 

(a) The total handicrafts exported and the 
foreignexchangeeamedtherefromdunng 1992· 
93, 
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(b) The contribution of Madhya Pradesh, in 

financial terms out of the total export earning of 
the country during the period: and ' 

(c) The steps taken/proposed to be taken to 
boost the exports of handicrafts of the State? 

THE MINISTER OF ST ATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY): (a) The total export of handicrafts 
including hand made carpets during 1992-93 
was to the tune of Rs. 2404 crores (Provisional). 

ib) No statewise break-up of e,<port of 
handicraft is being maintained. • 

i. C) In order to po mote exports of Handi-
crafts items from all over the country, including 
the state of Madhya Pradesh several steps have 
been taken by Govt. which include sponsoring 
sales-cum-sludyleams, participation in fairs in 
major markets and in buyer-seller meets, pub-
licity abroad, grant of duty draw-back. 
concessional duty on carpet grade wool and 
double weightage FOB value of exports forthe 
purpose of recognition of an exporting firm as an 
Export House or Trading House. The earnings 
from e~ports are free income-tax. 

Nabard Approval For Irrigation 
Schemes of Gujarat 

7336. SHRI N.J. RATHVA: Will the Minis-
ter of FINANCE be pleased to state: 

(a) the number of irrigation schemes sub-
mitted by various irrigation Corporations of 
Gujaratto the National Bank for Agriculture and 
Rural Development (NABARD) for approval 
during each of the last two years, corporation-
wise' 

(d) if so, the details thereof;.and 

(e) if not, the reasons therefor? 

THe:: MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE iN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ,\BRAR 
AHMED): (a) The National Bank for Agriculture 
and Rural Development (NABARD\ has re-
ported that no irrigation scheme has been sub· 
mitted bv Clny Imgation Corporation of GUJcuat 
during the !asttwo years. Ho;';ev8r, NABARD 
actively SUPP<-lrtS schematic le,ldingto strengthen 
minor :rrlgation system taken Lip by individuals 
or any other cor:cr:rate bodies. 

(b) to (e):·n vlewof (a), do notarise. 

DuesofApco 

7337. SHRI o f-1,6,RMA B!KSHAM: Will the 
MinisterofTEXTILES be pleased to state' 

(a) whether the Union Government have to 
. pay heavy dues to APCO, Weavers SOCiety: 

(b) if so, the total amount to be paid: and 

(c) the time by which it is likely to be paid? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKAT 
SWAMY): (a) No, sir. 

(b) and (c) Do notarise. 

National Highway No.52 

7338. SHRI PROBIN DEKA: WilitheMin-
(b) the estimated cost of the each scheme. . isterofSURFACETRANSPORT be pleased to 

and the number of those which pertain to the state: 
tribal dominated areas ofGujarat; 

(a) whether the Mangaloo-T ezpursection 
(c) whether NABARD has accorded ap- of National Highway No.52 is in a dilapidated 

provatto any of these schemes; condition; 
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(b) ifso,theamountspent during each of the (a)and(b): Information is being collected and 

lastthree years for maintenance and repair of will be laid on the Table ofthe House. 
this segment of the national Highway; and 

(c) the steps taken by the Governmentto 
ensure traffic worthiness ofthis National High-
way? 

THE MINISTER OFST ATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISHTYTLER)(a)to(c): NO,Sir. Theroad 
is being kept in atraffic worthy condition subject 
to availability of funds. 

Amount spent during las 1 three years for 
maintenance and repair of the road is as under:-

Year Amount 
(Rs. in lakhs) 

1990-91 38.50 

1991-92 55..20 

1992-~ 42.40 

Unorganised Labour.n Uttar Pradesh 

7339. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
LABOUR be pleaSed to state: 

(8) whether the Govemment have made 
any survey about the number of labourers en-
gaged in unorganised sector in UttarPradesh; 

(b) if so, the details thereof; 

(c)whelhertheGovemmentpropoSedto 
include the unorganised sector employees! 
labourers forthe pension benefit scheme re-
oenttyenvisaged and also other labour welfare 
scheme;and 

(d) ifso, thedatails thereof? 

THE MtNISTER OF STATE OF THE MIN-
ISTAY OF LABOUR (SHRI P .A. SANGMA): 

(cj and (d): The labour welfare schemes 
are already applicable to workers in the 
unorganised sector. 

The proposed pension schemewm apply to 
all EPF subscribers including workers in the 
unorganised sector. 

Joining Miga 

7340. SHRI SANAT KUMAR MANDAL 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether any assessment has been 
made of the benefits accruing tothe county as a 
result of joining the Multilateral Investment 
Guarantee .~gency (MIGA) before the country 
fcrmallybecomes a member; 

(b) if so, the outcome thereof; 

(c) whetherthe Govemment have by now 
been able to lay down any broad framework 
under which they would negotiate bilateral in-
vestment treaties with some of the highly 
industrialised countries such as Germany, the 
United states and the United Kingdom; and . 

(d) if so, the details thereofparticularty in 
thecontextofthevariousconcessions~by 

the investors from the abovecOll1tries? 

THEMIN.STER OF STATE IN THE MtN-
ISTAY OF FINANCE ANDTHEMlNISl'EROF 
STATE INTHE MINISTRY OF PARLIAMEN-: 
TARYAFFAIRS (DR. ABRAR AHMED) (a) and 
(b): JoiningtheMIGAwouldheiptoencourage 
foreign direct i~estment in India & protect 
Indian investments in other countries. 

(c) No, Sir. 

(d) Does not arise. 
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Public Sector Banks In kenIIII cunantfinanc:ial year; and 

7341. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of FI-
NANCE be pleased to state: 

(a) the number and details of the public 
sector banks in Kerala as on March 31, 1993; 

(b) the nt.Jr"OOerofbranchesof aboYebanks 
proposed to be opened in the state during the 

Name of the Bank 

State Bank of India 

State Bank of Bikaner &~r 

State Bank of Hyderabad 

State Bank of Mysore 

State Bank of Saurashtra 

State bankofTravancore . 

AlahabadBank 

Bank of Baroda 

Bankoflndia 

bank ofMaharashtra 

Central Bank of India 

Corppration Bank 

Denabank 

IncIanBank 

IiIcian Overseas Bank 

(c) the location thereof? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) (a): 
Bank-wise runberofbnlnchesotptdcaector 
Banks functioning in kerala as on 31.12. 1992 
(latest ~aiIabIe) is given below: 

No. oIbranchss 

210 

4 

6 

2 

514 

4 

7 

30 

35 

3 

202 

. 70 

39 

9 

73 

91 



225 WrittenAnswetS VAISAKHA 10,1915 (SAKA) Written Answers 226 
NameoftheBsnk 

New Banko' India 

Oriental Bank of Commerce 

Punjab and Sind Bank 

Punjab National Bank 

Syndicate Bank 

UCOBan 

Union Bank of India 

United Bank of India 

VijayaBank 

(b) and (c). Reserve Bank of India has 
reported that 6 rural Centres bylhe stateGoYem-
mentcAKeralawere aIottedforopeningblanches 
by the end of 31.3.95. On the basis of lists of 
unbanked'undefbanked localities in urbarVmet-
ropolitanlporttown Centres identified by work-
ing Groups constituted forthe purpose as also 
onlhebasisoftheorofprioritiesindicatedbylhe 
banks, RBI has allotted 31 such localities to 
banks in August, 1991. Thebankshavetoopen 
their branches during the period ending 31st 
March, 1995. RBI has also allotted a specified 
quota to all Indian Scheduled Commercial 
Banks to open !tWir branches at semi-urban 
centres oftheir choiCe. No specific quota has 
been fixed for any state/union Territory. 

WomenWorken 

7342. SHRI PRAKASH V. PATIL: w.the 
Minister of LABOUR be pleased to stale: 

No. of branches 

4 

2 

3 

11 

104 

17 

111 

2 

64 

Total- 01618 

(a) whether the Government propose to 
organise a moverr.2'lt for eradication of dis-
crimination against women at the grassroot 
level, especially among the women working in 
the farms, at the c0nstrJChon sitesar. :1facto-
ries;and 

(b) if so, the details thereof? 

THE MNISTEROF STATE OFTHE MIN-
ISTRY OF LABOUR (E'lAl P.A. S#'GMA): 
(a) and (b). The Government ot India are at-
tempting to encourage the eradication of dis-
crimination against women at the grass-root 
levelthrc:lug\ various means including empha-
sis in formal and non-tormal education, social 
welfare, protection of labour and related activi-
ties. Though there is no comprehensive pro-
posal tororganising a mass movement against 
dscrimination, aU developmental activities are 
designed to be non-discriminatory against 
woman. 
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S81 Branches Abroad 

7343. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of branches of the state 
Bank of India (SBI) functioning abroad as on 
March 31 , 1993; 

(b) the locations and response to those 
branches in those countries; and 

Country Location 

UK l.ond:ln 
Southhall 
Westend 
Golders Green 
Birmingham 

(c) the number of bank staff engaged in 
those branches? 

THE MINISTER OF STATE IN THE MIN-
ISrRY OF FINANCE AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
1 ARY AFFAIRS (DR. ABRAR AHMED: (a) 
State Bank of India have reportedthatason31st 
March, 1993 the bank had 25 branches outslde 
India. 

(b): The location of the branches is as 
under:-

No. of branches 

5 

Cayman Islands Grand cayman off shore 
Branch 

France Pans 

USA Chicago 
Los Angeles (Agency) 5 
Downtown Service 
NewYor't< 
Flushing 

~ 

SriLanka Colombo 2 
FCBU Colombo 

Japure Tokyo 2 
Osaka 

Bahamas Nassau 

BahrainOBU 

Dhaka 

Belgilm . Antwerp 
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Country Location 

Germany Frankfurt 

Panama , Panama 

Maldives Male 

Singapore Singapore 

The state Bank of India branches In these 
COl Intriesare engaged in financing India-related 
trade, ethnic Indlan5 and raising foreign cur-
rency ro50urce5 for Indian companies 

(C): The number of bank staff employed in 
these branches 15904. 

Involvement of Customs Officials In 
Smuggling 

7344. SHRi PRAFUL PATEL Will the 
Minister of FINANCE be pleased to state 

(a) whether the Govemment have received 
reports of active involvement of customs offiC-
ers In a number of smuggling cases In the 
Westem Region: 

(b) If so. the details thereof; 

(C) whether a large number of such cases 
are pending: and 

(d) if so. tl,1esteps taken by the Government 
for speedy disposal of these cases? 

THE MINISTER OF STATE IN THE MIN-
iSTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a)to (d): 
Information is being collected and will be laid on 

No. of branches 

25 Offices 

the Table of the House" 

Grantslloans from MemberCoun-
tries of European Economic Community 

for Poverty Alleciation Projects 

7345: DR. D. VENKATESWARA RAO 
SHRI BOLLA BULLI RAMAIAH: 

Will the Minister of FINANCE be pleased 
los~a\e. 

(a) whether the membereountnes of Euro-
pean Economic Community have agreed to 
prOVide grant.lloans for vancus projects in the 
count ry for alleviation 01 poverty: 

(bi If so, the details of projects In regard:o 
which agreements have signed during 1992-93; 

(c) thelocatons of these proJects: and 

(d) the amount of grantSlloans received so 
far in respect of each of these proJects? 

THE MINISTER OF STATEIN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN· 
TARY AFFAIRS (DR. ~BRAR AHMED): Yes. 
Sir. 

(b)to(d)_lnformation is as follows: 
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[T rans/ation] 

ImportlExport ot Books. 

7346. DR. RAMESH CHAND TOMAR: 
Will the Ministero! COMMERCE be pleased to 
state: 

(a) whether the Govemment have received 
any request from the Govemrnentof Bangladesh 
in regard to export and import of Books: 

(b) if so, whether any agreement has been 
signed between India and Bangladesh in this 
regard; and 

(c) if so. the details thereof? 

THE MINISTER OF COMMERCE (SHRI 
PRAN/\B MUK'1ERJEE) (a) No. sir. 

(b) and (c): Does notarise 

Development ot Silk Industry 

7347. SHRI RAJENDRA KUMAR 
SHARMA Will the Mmister of TEXTILES be 
)Ieased to state: 

(a) the existing number of the centres func-
ioning to encourage the silk industry In the 
;ountryon thepattem of centres fort he khadi and 
lillage Industry; 

(b) the amount being spent to increase the 
lroduction of silk; 

(c) the annual production of silk in the 
ountry:" and 

(d) the estimate enumberof persons work-
19 in this.fndustry? 

THE MINISTER OF STATE OF THE 
11 NSTRY OF TEXTILES (SHRI G. VENKA T 
WAMY): (a) In order to encourage develop-
lent of silk industry, the Central Silk Board has 
;tablished a network of 291 centres/units in 

various parts of the country for providing Re-
search & Development, Extension, 
Infrastruclural and Training support to the indus-
try. 

(b) In the Central Budget proposals forthe 
year 1993-94, a total allocation of Rs. 93_60 
crores has been earmarked for both plan and 
Non-Plan activities olthe Central silk Board for 
development of sericulture industry. 

(c) The anticipated production of silk in the 
country during 1992-93i5 14.465metrictonnes. 

(d) The estimated nllmber of persons wor¥.-
ing in the silk industry during the year 1992-93 
wasabou159.00Iakh. 

Complaints Against Redline Buses 

7348. SHRI GOVINDA CHANDRA 
MUNDA: 

SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI CHHITUGHAI GAMIT: 
SHRI GURUDAS KAMA T: 
SHRI PROBIN DEKA -

Will the Mlnisterof SURZFACE TRANS-
PORT be pleased to state: 

(a) vlhethertheGovemment have received 
any complaints regarding overcharging of fares/ 
misbehaviour/flouting of the traffic rules by 
drives/conductors of Redhne buses in Delhi; 

(b) if SQ, the number of complaints received 
by the Government dunng the last six months; 
em 

(c) the action taken by the Government 
!hereon? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) Yes, siL 

(b): 522. 
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(C): Penal action has been taken by the Will the Minister of FINANCE be pleased to 

Directorate ofT ransport., Govemment of Na- state: 
tionalcapital Territory of Delhi in respect of 306 
complaints as per the provisions of M. V. Act, 
1988andAuiesthereunder. 

In ~e remaining cases necessary action 
has been initiated. 

[English] 

Bonded Child Labour 

7349. SHRI KIRIP CHALlHA: Will the 
Minister of LABOU R be pleased to state: 

(a)whetherGovemmentisawarethatmany 
children are working as bonded labour in differ-
ent factorieslindustries in the country; and 

(b) if so, the number thereof, state-wise? 

THE MINISTER OF STATE OFTHE MIN· 
ISTRY OF LABOUR (SHRI P.A. SANGMA): 
(a) and (b) Some instances of children wor1<ing 
in conditions of bondage havecome tothe notice 
of the Govemment. The state Govemments of 
Uttar Pradesh. Maharashtra, Kamataka and 
AndhraPradeshhavereported20, 1, 75 and 43 
children respectively working under bonded 
conditions. 

[T ranslationj 

Public Sector Banks In Gujarat 

7350. SHRI DILEEPBHAI SANGHANI: 

(a) the number of proposals for opening 
new branch of public sector banks in rural. 
backward and advisi areas received by they 
Union Govemmentfrom Gujarat during the last 
two years; 

(b) the action taken by the Union Govern-
ment thereon; and 

(C) the number ofbranches of public sector 
banks opened during the above period in Gujarat 
and proposed to be opened during ourrent year 
alongwith their locations? 

THE MINISTER OF ST ATE IN THE MIN· 
ISTRY OF FINANCE AND MINISTER OF 

• STATE IN THE MINISTRY OF PARLIAMEN· 
T ARY AFFAIRS: (DR. ABRAR AHMED) (a) to 
(c). Aeserve Bank of India (RBI)isthelicensing 
authority for giving permission for opening of 
branches of banks in any area. To achieve the 
same, RBI may receive applications at its cen· 
tral office or its regional office from various 
banks, state Govemments and also interested 
individuals/authorities. Therefore, it will not be 
possible to indicate as to how many proposals 
have been received by RBI in this regard. 136 
branches of public Sector Banks have been 
opened in Gujaratduring 1991 and 1992.22 
licenses are pending with Public Sector Banks 
lor opening branches in Gujarat and their Ioca-
lions are given below in the statement. 
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[English) 

Guidelines By Sebi 

7351. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE be 
plt'!ased to state: 

(a) whether the securities and Exchange 
Board of India (SEBi) have recently issued 
some guidelines on the holding of financial 
institutions in private companies and the role 
played by their nominees on the Boar_? in deci-
sion making; and 

Ib) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY .AFFAIRS (DR. A8RAR AHMED): (a) 
and (b) The securities and Exchange Board of 
India (SEBI) has not issued any guidelines on 
the holding of financial institutions in private 
companies and the role played by their nomi-
nees on the Boards of private companies in 
decision making. However,inDecember,1992. 
SEBI had requested Chief Executives of select 
financial institutions to depu!etheirrepresenta.. 
tives to attend annual general meeting of com-
panies in which they hold substantial stake to 
ensure that the proposals of the companies to 
raise additional funds are adequately justified 
and also to ensure that the pricing of issues is 
reasonable. 

Loan For Fish T .... 

7352. SHRI SOBHANAOREESWARA 
RAO VADDE: Will the Minister of FINANCE 
pleased to state: 

(a) whetherloan assistancetofishermen is 
given bythecommercial banks forconstruction 
offish tanks; 

(b) if not. the reasons therefor; and 

(c) the steps proposed to be taken by the 
Government to ensure thatthe loan assistance 
is provided to fishermen by all commercial and 
co-operativebanks? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
T ARY AFFAIRS (DR. ABRAR AHMED): (a) to 
(c). Development otfisheries in all its aspects 
from fish catching to stage of export. financing 
of equipment necessary for deep sea fishing. 
rehabilitation of tanks (fresh water fishing). fish 
breeding. etc .. are considered as activities al-
bed to agriculture. Therefore. short term as well 
as term loans granted by commercial banks for 
these activities are treated as directfinance to 
agriculture and hence would form part of priority 
sector advances. All Indian banks including 

. public sector banks have been asked to raisethe 
proportion of their credit to priority sectort040% 
of their total advances. Direct finance extended 
to Agriculture, including allied activities are to 
reach 18%oftheirtotalcredit. Thedataabutthe 
loans disbursed for construction of fish tanks 
ooly is not generated by the reporting system. 
However. the amount disbursed by all sched-
uledcommercialbanksforfishenesduringthe 
last three years is as under:-

(Rs. incrores) 

YoarendedJune Amountdisbursedfor 
fisheries 

1989 62.67 

1990 SS.60 

1991 51.12 

I TtansIation) 

RecoMtitutionof Central BoIIrdof Exct.e 
and Customs 

7353. SHRt RAJESH KUMAR: 
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SHRIMATI SHEELA GAUT AM: 

Will the Minister of FINANCE be pleased 
to state: 

, 
(a) whetherthe Central Board of Excise and 

Customs IS being reconstituted; 

(b) if so, the main features of the proposed 
reconstitution scheme; 

(c) the lime by which a financial decislcn is 
Ilkelytobe taken in thiS regard: and 

(d)the extentuptowhich It 15 likely to be help 
In disposal of the work'? 

THE MINISTER OF ST A iE IN THE MIN-
ISTRY OF FINANCE (SHRI M. v' 
CHANDRASHEKHARA MURTHY) (a): No, Sir, 

(b) tf) (d)' Do not 3r1Se. 

Agricultural Loans 

735-1. SHRI NITISH KUMAR: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of FINANCE be pleasOO 
toslale: 

(a) the amount of agricultural loans pro-
vldedby the eommel'Clai banks, Regional Rural 
banks (RRBS) and cooperatives diring 1992-
93, state-wise; 

(b) the targets stipulated in this regard; 

(e) whether the above targets were not 
achie'/ed: 

(d) if so. the reasons therefor; and 

(~) the steps proposed to be taken by the 
Govemmenttoensure that the stlpulats-dtargets 
for agnculturalloans are achieved ill future'" 

THE MiNISTER OF STATE IN THE MIN-
ISTR'( OF FiNANCE AND THE II,llNISTER OF 
STATE IN THE MINISTRY OF PARLlAtv'EN-
:-ARY AFFAiRS (DR ABRAR AHMED): {alto 
(e;: Targets and ach:evElr.1ents of all banks 
under Annual Credit pian i 1992-931 i Achieve-
ment upto September 1992) as reported by the 
Reserve Bank of India (RBI) are given HI the 
statement 

(1): Themainreasonsforiowperforrr.ance 
include lack of adequate mfrastructural facili-
ties,low credit absorbtive capacrty. poorrecov-
ery,etc. 

(e): The overall and state-wise perfor-
mance are mOnitored by RBI on an ongoing 
basis, Wherever pertormance IS not satisfac-
tory, the matter is taken up with the concerned 
banks. Issues involved are also discussed! 
deliberated at District/state level forums such 
as District Coordination comrmtteeistate Level 
Bankers Committee set up under lead Bank 
Scheme!SeMCe Arer Approach. 
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[English] 

Revival of Sick Textile Units: 

7355. , . 
SHRI MANORANJAN 

BHAKTA, 
SHRI RABI RA Y, 
SHRI GEORGE FERNANDES, 
SHRIMATI VAS UN OHARA 

RAJE 
SHRI PARAS RAM 

BHARDWAJ, 
SHRI MANIKRAO HODL YA 

GAVIT: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the PHD Chamber of Com-
merceand Industryhas suggested the Govem-
ment for revival of sick textile mills though 
introduction of joint sector participation by pro-
ductive use of the National Renewal Fund; 

(b) if so. whether any incentives proposed 
to introduce the scheme of joint sectorparticipa-
lion; 

(c) if so, whether any incentives proposed 
to be given to the willing enteepreneurs for 
participation in the rehabilitation and 
modemisation of sick units, and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY) (a) Yes, Sir. 

(b) to (d): PHD Chamber of commerce and 
Industry has been asked to fumish some more 
details. 

[ TmnsIation] 

Setting up of Handicrafts Development 
Centrein Khandwa, Madhya Pradesh 

7356. SHRIMAHENDRA KUMAR SINGH 
THAKUR: Wi" the Minister of TEXTILES be 
pieasedtostale: 

(a) whether the Union Government pro-
pose to set up Handicrafts Development Centre 
at Khandwa with the assistance of Madhya 
Pradesh Export Corporation; 

(b) if so, by when and the details thereof; 

(c) the time by which the above centre is 
likely to start functioning: and 

(d) the amountofgrant proposed to be given 
by the Govemmentforthe purpose? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. V~NKAT 
SWAMY): (a) No, Sir. 

(b) to (d). Do notarise. 

Duty Draw Back Scheme in Gujaratand 
Madhya Pradesh 

7357. SHRI KASHIRAM RAN A: 
SHRI ARJUN SINGH YADAV: 
SHRI HARIKEWAL PRASAD: 

Will the Minister ofTEXTILES be pleased 
to state: 

(a) whether the grai!ts underthe Duty Draw 
Back Scheme and the Quota Policy is being 
adopted in Gujarat and Madhya Pradesh for 
increasing export of textile products; 

(b) if so, the details of the work undertaken 
in Gujarat and Madhya Pradesh under this 
scheme during the last three years; and 

(c) the value of the handloom and hal.di-
crafts items manufactured in the above States 
exported so far and thetargetfixed in this regard 
during 1993-94? 

THE MIN!STER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) and (b). Duty Draw Back is avail-
ablefortheexportofanumberoftextileandother 
commodities from the Country, including those 
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proc:U:edandexportedfromGujaratandM.P., ILOwasformadabouttheproposaitoinlroduce 
Similarty1tle Export Entitlement Distribution a IegiIIation to encourage Iabourintensive in-
Policy for Textiles and Garments have been duslriesinthec:ountry; and 
formulated by the Govemmentwith a view to 
makeoptinunutisationol amualquotasand 
ensure orderly growth oftheexporttrade. This . 
Policy applies uniformlyforexporters from aU 
partsolthecounlry, incIudingthosefromGujarat 
and M.P. 

(c). Exportfigur8son State-wisebasisara 
not maint8ined. exportTargel8for 1993-94ara 
yettobe fixed. 

(EngIsh) 

India'. Place In Jute ExporIIngCountrtee 

7358.SHRIBIRSINGHMAHATO:Wlthe 
MinisterolTEXTILESbepleasedtoslale: 

The Place at which India ranks at present 
amongthejutoelCpOl'lingccunlries~thelWll8 

of the countries which produce best quality of 
jute? 

THE MINISTER OF STATE OFTHE MlN-
ISTRV OF TEXTILES (SHRI G. VENKAr 
SWAMV): India ranks second amongst jute 
exportingcountries. ThemainproclJbersofjute . 
are Bangladesh, India, China, Thaifand and 
Nepal. 

Labour Intensive Industries 

7359.SHRlRABIRAV:WltheMinisterol 
LABOUR be pleased to state: 

(a) whether he has discussed some new 
proposats of co-operation between India and 
International Labour Organisation (flO) when 
hemetDeputyDirector-GenerafolfLOrecenlly; 
(fLO) when he met Deputy Director-Generalol 
ILO recently; 

(b) if so, the detaiIs~reof; 

(e)whalhertheDeputyOiracD-GaraaloI 

(d) if so, the details thereof? 

THEMINtSTEROFSTATEOFTHEMlN-
ISTAV OF LABOUR (SHRI P .A. SANGMA): 
(a) to (d). Mr. HaribertMaier, Deputy Director 
General, Intemational Labour Organisation 
Geneva who came to India to attend the XIII 
World Congress on Occupational Safety and 
Heahh held in New Delhi on April, 4-8 1993 
caIIecI on the Minister of State for Labour on 
7.4.1993. ThiSwasacourtesycalwherevari-
ous issUesconceming labour were informally 
disCllSSeel 

ExportPromotJon CouncIto Develop 
Rlcellarkel . 

7360.DR.P.R.GANGWAR:WDltheMin-
isterol COMMERCE be pleased to st8te: 

(a)whethertheGovarnrnEnpropoaetoaat 
~theExport PrornoIionCou1ciltodeveioprice 
marIraI;and 

(b) if so, thedetaifs thereof? 

THE MINISTER OF STATE IN THE MIN· 
ISTRV OF CIVtLSUPPLlES, CONSUMERS 
AFFAIRS AND PUBLIC DtSTAIBUTlON AND 
MINtSTEROFSTATEINTHEMINISTRVOF 
COMMERCE(SHRIKAMALUDDINAHMED): 
(a)Ha,Sir. 

(b) Ouestion does not arise. 

(TtanSIatkNJ) 

TJ61. SHRINAWALKISHoRERAI: 
DR. MAHADEEPAK SINGH 

SHAKVA: 

Will the Minisler 01 SURFACE TRANS-
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PORT bepleasedto state: 

(a) whetherthe Govemment are c0ntem-
plating to bring the fleet of the redline buses, 
being operated in private sector in Delhi, under 
the contrOl of one organisation; 

(b) if so, the details thereof; 

(c) whether the Govemment have con-
suHedthe representatives of the redline buses 
while formulating this scheme; and 

(d) if not, the reasons therefor? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAG DISH TYTLER): (a) No, Sir. 

(b) to (d). Does notarise. 

Development of Handloom in Uttar 
Pradesh and Madhya Pradesh 

7362. SHRI HARIKEWAL PRASAD: 
SHRI KHELAN RAM JANGDE: 

Will the Minister of TEXTILES be pleased 
to state: 

Name of State 

Utta .. ?radesh 

Madhya Pradesh 

[English! 

Export of Handicrafts 

7363. SHRI GEORGE FERNANDES: WiD 
the Minister of TEXTILES be pleased to state: 

(a)whetherthe~ftsexporthadgone 

up in 1991:92 vis-a-vis 1990-91; 

(a) whether the Union Govemment have 
received any proposal from the Uttar Pradesh 
and Madhya Pradesh forthe Development of 
Handlooms during the last two years; and 

(b) if so, the details thereof? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) Yes, Sir. 

(b) Proposals have been received from the 
State Govemment ot Uttar Pradesh and Madlya 
Pradesh during the last two years for Central 
assistance under various schemes. These in-
tense included assistance to Primary Weavers 
Cooperative Societies Modemisation of 
Handlooms, Margin Money Assistance to Des-
titute Weavers, Project Package Scheme, 
WeHare Package Scheme, Workshed-cum-
housing Scheme, Janata Cloth Scheme and 
Market Develooment Assistance/Special Re-
bateScherne. 

On the basis of the proposals receivedfrom 
the State Govemment of Uttar Pradesh and 
Madhya Pradesh, the Central Govemmentpro- . 
vided funds in the last two years as detailed 
beIow:-

(Rs. inlakhs) 

1991-92 1992-93 

3769.42 3617.64 

550.69 651.66 • 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to 
boost the export of handicrafts Items? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) Yes, Sir. 
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(b) and (c). A Statement is attached. 

STATEMENT 

Value in Rs. crores) 

S.No. Items 1990-911 1991-92 

b) 1. Handicrafts 713.00 1065.00 

2. Handmade woollen 
carpets, rugs etc. 425.00 628.58 

3. Silk carpets 36.~ 52.41 

4. Synthetic carpets 44.90 64.01 

Total:- 1220.00 

The percentage increase of handicrafts 
export in 1991-92 is46.44% overthe exports of 
1990-91. 

(c) In order to promote exports of Handi-
crafts items, several steps have been taken by 
Government which include sponsoring sales-
cumcustodyteam, participation in fairs in major 
markets and in buyer-seller meets, publicity 
abroad, ~ of duty draw-backconcessional 
dutyoncarpet~ooIanddOOJleweightage 

to FOB value of exports for the purpose of 
recognition of an exporting firm as an export 
House or Trading House. The earnings from 
exports are free from Income-tax. 

GoIdenHandShakeSchemeinBanks 

7364. SHRI RAMA KRISHNA 
KONATHALA: WiH the MinisterofFINANCE be 
pleased to state: 

(a) whether the Government have intro-
duced Golden Handshake Schemeforthe em-
ployees of Public sector banks and insurance 
companies; 

. 
(b) ifso, the details thereof, and 

1810.00 

(c) it not, the time by which a final view is 
taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY 
OF fiNANCE AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (DR. ABRAR AHMED): (a) to (c). There 
is no proposal under consideration of the Gov-
ernment for introduction of the Golden Hand-
shake Scheme for the employees of Public 
sector banks and insurance companies. 

[ Translation] 

Banks Loans to WeakerSecliou. 

7365. SHRI KHELAN RAMJANGOE: WII 
the Minister of FINANCE be pleased to state: 

(a) whether all the public sectorbanks are 
following the RBI directions to extend atleast 
10% of their total advances or 25% of their 
Priority Sector advances to the weaker sec-
tions; 

(b) if not, the details of the above banks 
which have been found violating the directions 
of the RBI, and 
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(c) the action taken orproposedto betaken 
by Government in this regard? 

THEMItN,ISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE AND THE MINISTER OF 
ST ATE IN THE MINISTRY OF PARLIAMEN-
T ARY AFFAIRS (DR. ABRAR AHMED): (a) to 
(c) In terms of Reserve Bank of India (RBlj's 
guidelines. all Indian Banks including public 
sector banks are required to lend 25% of Priority 
Sector advances or 1 0% of the net bank credit 

to weaker Sections. The percentage of aChieve-
ments of public sector banks in this regard as at 
the end of December 1992 is given below in the 
statement. 

The performance of public sector banks in 
the matter of extending credit assistance to 
weaker sections in reviewed by the Board of 
Directors of the Banks. the Government as well 
as Reserve bank of India (RBI) periodically and 
suitable steps are taken to make up the deficien-
cies noticed. 
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Road Tax inOelhi 

7366. DR. LAXMINARAYAN PANDEY A: 
Will the Minislerof SURFACE TRANSPORT 
be pleased to state: 

(a) whetherthe Govemment have increased 
the road tax in Delhi recently; 

(b) if so, the reasons and details thereof; 
em 

(c) the estimated additional income likely 
to be earned by this enhancement? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISHTYTLER): (a) Yes, Sir. TheGovem-
ment of National Capital Territory of Delhi has 
increased the rates of road tax with effect from 
1-4-1993 

(b) The rates of road tax in the neighboring 
States were higherthan the road tax charged in 
the National Capital Territory of Delhi. To bring 
the rales 01 road tax approximately on par with 
thosebeingchafgedbythenei!tt>oUringStates, 
the rates of road tax have been increased by 25 
percent. 

(c I The additional revenue onaccount of 
this is expected to be around Rs. 4. 5 crores. per 
anrum. 

CustomsDuly Payment by Indian Workela 

7367 SHRI M. KRISHNASWAMY: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Govemment propose to set 
up a special celf to study and monitor the prob-
lems of Indian workers paying excessive cus-
toms duties at airports and other points of entry; 

(b) whether any survey has been con-
ducted by the Government on this aspect of 

customs Department tunctioning; 

(c) if so, the details thereof; and 

(d) the steps being taken by the Govern-
ment in this regard? 

THE MINISTER OF 8T ATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKARAMURTHY): (a) There is 
no proposal under consideration olthe Govern-
menttoset up aspecialcell to study and monitor 
the problems of Indian workers returning from 
abroad in the matter of payment ot customs 
duties. However, there is already a separate 
section in the Ministry dealing with all cases of 
passengers' baggage. Moreover. senior officer 
olthe rank of Assistant Collector IS available 24 
hours of the day at an majOr intemational airports 
to whom any case of demand of excessive duty 
of delay in clearance can be referred to by any 
passenger. 

(b) No. Sir. 

(c) and (d). Does not arise In view of answer 
to Part (b) above. 

Export of Textiles to USA 

7368. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of TEXTilES be 
pleased to state: 

(a) whether export of textiles to USA. is on 
increase; 

(b) if so. the details of textiles exported 
during the last three years alongwith the target 
of export fixed for the Eighth Five Year Plan; 

(c) the share of textiles exported from 
Maharashtra during the said period; and 

(d) the tresh measures takEn or proposed 
to be taken to boost the export of textiles to USA 
and other foreign markets? 
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THE MINISTER OF STATE OF THE MIN- FATMI: WIU the Ministerof lABOUR be pleased 
ISTRY OF TEXTilES (SHRI G. VENKAT to state: 
SWAMY): (a) and (b). Exportoftextiles (exclud-
ing Coir,Jute and HandicrafIs)to USAdumgthe 
last three yealS were as follows: 

(ValueinRs. Crores) 

Year Exports 

1989-90 1336.52 

1990-91 1590.15 

1991-92 2490.44 

Targetfortextile export are notfixedcoun-
try-wise. 

(c) Textile export statistics on state-wise 
basis are not maintained. 

(d) Govemment have taken several mea-
sures in the recent pastto boosttextile exports 
which include full convertblity of Rupee, reduc-
tion in import duty for capital goods, allowing 
import of capital goods at concessional duty for 
export production, making available interna-
tional quality raw materials under Advance U-
cence Scheme, participation in Buyer-Seller 
Meets and fairs and exhibitions abroad etc. 

[ Translation] 

Impact of New Industrial Policy of 
labourers 

7369. SHRI MOHAMMAD ALI ASRAF 

(a) whether the Govemment haveconsti-
tuted a special tripartiteCommittee to study the 
impact 01 the new industrial policy on labourers 
and the related matters; 

(b) If so, the details ofthe members of the 
tripartite committee; and 

(c) the details of the work done by the 
Committee so far? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF LABOUR (SHRI P.A. SANGMA): 
(a) and (b). A special Tripartite Committee has 
been constituted by the Govemmenttoconsider 
the impact of New Industrial Policy on the prob-
lems affecting labour and other related matters 
and to make appropriate recoml'l_leOdations. 

A statement of the composition of the com-
mittee is given below: 

(c) In its meetings the Committee dis-
cussed Varl0US labour-related matters includ-
ing the need to take immediately adequate and 
effective measures to pull the country out of the 
economic crises, the role of the workers and 
management therein, problems of public sector 
undertakings, social safety net for the workers, 
improvement of Qroductivity, retrenchment of 
workers, industrial sickness, setting up of In-
dustrial Committee, setting up of workers' c0op-

eratives, budgetary support to sick units re-
ferredtoBIFRetc., 
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Draft proposals Regarding N.H. No. 24 

7370. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of SURFACE 
TRANSPqRT be pleased to state: 

(a) the details of draft-proposals regarding 
National Highway No. 24 pending for approval 
with the Union Government; and 

(b) the time by which these are likely to be 
approved? 

. 
THE MINISTER OF STATE OFTHE MIN-

ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISHTYTLER): (a) No draftproposalre-
garding National Highway No. 24 is pending for 
approval in the Ministry. 

(b) Does not arise in view of (a) above. 

[English] 

Collaboration with Russian Commercial 
Banks 

7371. SHRI BOLLA BULLI RAMAIAH: Will 
the Minister of FINANCE be pleased to state: 

1992 provides for trade in hard currency. By 
subsequent exchange of letters in January 1993, 
both sides also agreed that export and import of 
goods and services can also be conducted on 
the basis of countertrade and other internation-
aNy recognised form of business cooperation. 

(b) to (d). According to available informa-
tion 7 Russian banks have established corre-
spondent relations with Indian banks. However, 
neither Government nor the Reserve Bank of 
India have held official talks with any high level 
delegation of Russian Bankers in March, 1993, 

22 Articles for Powerloom Sector 

7372. SHRI ANNA JOSHI: Will the Minis-
ter of TEXTILES be pleased to state: 

(a) whether a memorandum regarding re-
vision of banning some 22 articles forpowertoom 
sector was submitted on March 26. 1993 under 
notification No. DCHi17(3-Rl 85 F&S dated 
MarCh. 1986 by members of different delega-
tions: 

Ib) ifso, the details thereof; and 

(e) the action Govcrnrr·er>t propose to take 
(a) whether indian and RUSSian have - thereon? 

switched overtrading in hard currency; 

(b) If so, the numberof Russian commer-
- f)Clnks which propose to collaborate with 

: __ , i' commercial banks in the countr/; 

(c) whether a high level delegation of Rus-
sian bankers visited India in themonth of March 
1993,and 

(d) if so, the d~ails of the discussion held 
and the outcome thereof? 

THE MINISTER OFSTATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
Yes. Sir. The Trade Agreement signed in May, 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF TEXTilES (SHRI G. VENKAT 
SWAMY\: (u) Yes, Sir, 

(b) The letter of 26th March and memoran-
dum suggested to the Government that some 
items like dhoties, sarees. tovvels. bedsheets 
may be deleted from the list of 22 items reserved 
for exclusive production on handlooms. It further 
suggested deferment 01 implementation of the 

.Handlooms (Reservation of Articlesfor Produc-
tion) Act, 1985 till such time these items are 
deleted, or till reconstitution of the Advisory 
Committee. 

(c) Govemment is committed to effective 
implementation of the Handlooms Act and the 
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Ordefs ~thereunder. Steps have been 
iniIialedlo n!ICOIlStiIutelhe AdvisoryConvnittee 
which shall make its recommendations in an 
objective manner regarding the list of items 
tmderreservalion. 

. Export of Aluminium 

7373.SHRIK.PRADHANI:WilltheMinis-
terof COMMERCE be pleased to state: 

(a) Ihecountries importingAUninium from 
India at present; 

(b)wheIher JapanandT aiwan are keen to 
increase the import of Aluminium from India; 

(c) whetherthesecountries have sent any 
formal proposal to his Ministry in this regard? 

(d) if not, whether the Government have 
made any negotiations with these countries to 
exportAkminium; and 

(e) if SO, the details thereof? 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a) As perEngineer-
ing Export Promotion Council, aluminium and 
aIOminiumproduclsarebeingexportedto inore 
than 50 countries including Taiwan, Japan, 
Singapore, Thailand, Indonesia, Hqngkong, 
Korea, USA, UK, Saudhi, Arabia, Bangladesh, 
Malaysia, Sri lanka, Canada, Belgium, Qatar, 
Oman, UAE, Nigeria, Mauritius, Kuwait, 
MaIOves, New Zeland, Czechoslovakia, Nepal, 
etc. 

(b) National Aluminium Company ltd., 
HINDAlOO Industries ltd., and Indian A1umi-
nium ~ltd., three main aluminium ex-

(d) No, Sir. 

(e) Question does not ariSe. 

Export ofSea-Food 

7374.SHRIR.DHANUSKOOIATHITHAN: 
W~ltheMinisterofCOMMERCE bepleasedto 
state: 

(a) the net share of exportofsea-foodinthe 
country's exports during 1992-93; 

• (b)thetargertfixedforthesameduringthe 
year 1993-94; and 

(c) the steps takenorproposedtobetaken 
tofurtherincreasethe exports of sea-food items 
during 1991-94? 

1HEMJNISTER OF STATE IN THE MIN-
ISTRY OF CIVil SUPPLIES, CONSUMERS 
AFFAIRS AND PUBliC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE(SHRIKAMAlUDDINAHMED): 
(a) The information is available only upto April-
Decembe-r, 1992. During this period, seafood 
export constituted 3.35% of the Country's total 
exports. 

(b) The Govemment has fixed a target of 
US $ 650mIionforseafoodexportduring1993-
94. 

(c) The following steps are being adopted 
to increase exports of seafood; 

(i) Development of deep sea fishing and 
diversified fishing for stepping up ex-
portprocilction; 

pOIting Inc:IancompaniesareaJreadyexporting (ii) Stepping upproductionbyculturelish-
eries; theirprocU:lstoJapanandT aiwan. As informed 

bylndBlAlumiu'nCorY.,anyUd.,1hese()()l» 
tries are keen to import aluminium from India (iii) 

(c) Noformalproposal has been received 
by this MinistryfromJapan orT aMc.an. (iv) 

Induction of new technology and value 
adciIion; 

• 
Modemisationof proceSsingfacilities •. 
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quality upgradation and waste reduc- ISTRY OF FINANCE AND MINISTER OF 
tion; and STATE IN THE MINISTRY OF PARLIAMEN-

TARY AFFAIRS (DR. ABRAR AHMED): (a) 
(v) Aggressive market promotion mea- Yes, Sir. 

sures. 
I, 

Outstanding Loan Against D.T.C. 

7375. SHRI GURUDAS KAMAT: Will the 
Ministerof SURFACE TRANSPORT bepleased 
to state: 

(a) thetotal amountof loan advanced by the 
UOion Govemmentto D.T .C. outstanding ason 
date; 

(b) whether the Govemrrent arecontem-
platingtowriteoffthisloaninvitwofthefinancial 
crisis being faced by D.T,C.; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) Rs. 711.38crOJeS, as 
0031.3.1993. 

(b) and (c). A proposal to convert a" out-
standing loans and interest accruedthereon, as 
on 31-3-1993. into equity as part of the inter-
connected package for rehabilitation of OTC is 
under consideration of the Government. 

Economic Relation with MaIdova 

7376. DR. KRUPASINDHU BHOt: W.1he 
Ministerof FINANCE bepleasedtostate: 

(a) whether the Govemment have a pro-
posalto promote closer economic relation with 
MaIdova; 

. (b) whether any economic pact has been 
signedbyboththeCOU'1triesforthatputpOSe;and 

(c) H so, the details thereof? 

THE MINISTER OF STATE INTHEMIN-

(b)TheGovemment oflndiaandtheGov-
emment of the Republic of Maldova signed an 
agreementoolradeandeconomicco-operation 
on 19th March, 1993 during the visit of the 
Maldovan President to India. 

(c) The agreement provides for trade in 
freelyconvertablecurrencies and also provides 
import and export of goocIs and services on the 
basis cfcounlertrade and otherintemationally 
recoglisedformscfbusinessco-operation. eOIh 
countries have accorded to each otherthe most 
favourednalion1realment. Theagreementaims 
to promote cooperation in a broad range of 
economic activities including thesetting of joint 
ventures. TheaQieementwill remain~fora 
period of 5 years with provisions for further 
extension. 

Mobilisation of Resources by PUblic 
Sector Undertakings 

73n. ~HRI SANDI PAN BHAGWAN 
THORAT: Win the Minister of FINANCE be 
pleased to state: 

(a) whether the Public Sector Undertak-
ings are planning to raise resources from open 
marketduringthecurrenl ,'r.:1 r: 

(b)Hso, the details thereof; 

(c) the plans for mobilisation of resources 
by PSUS during 1992-93andthe performance 
thereof; and 

(d) the policy of the Govemmentto extimd 
fU1dstosickunits ooder reference to BIFR? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARAMURTHy): (a) and (b). 
Open market borrowings. against SLR funds. 
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are allowed to the public sectorfinancial institu-
tions only and the allocations for 1993-94 have 
not yet been finalised. Other Central public 
sector undertakings are allowed to float (tax free 
andtaxable)boncls/debenturesasdecidedinthe 
scheme of financing their approved plan out-
lays. The details of the allocation for the bond 
issue in 1993-94 undertaking-wise are given in 
Statement 15 of the document Expenditure 
Budget. Vol. 1 

(c) Forbond issues by public sector under-
takings the total amount approved for 1992-93 
wasRs. 5611 crore.AsagainstitthePSUscould 
raise Rs. 8OOcrore. which were entirely taxable 
bonds. 

(d) Budget of the Central Govemmentfor 
1993-94 includes As. 368.61 crore for providing 
non-Plan loans to sick industrial units in the 
publicsectorfor meeting cash losses and work-
ing capital; this includes provision for units 
under relerenceto BIFR. 

Sale of Land by Textile Mills 

7378. SHRI SUSHILCHANDRA VERMA: 
Will the Minister of TEXTILES be pleased to 
state: 

(a)whethertheGovemmenlhaveacoorded 
permission to sick textiles units to dispose of 
lheirland; 

(b) if so, the number of sick textile mills 
permitted to clispose of Iheir land with a view to 
meet the financial liabilities; 

(c) the details of those textile mills and the 
area of land disposed of by each of these mills 
and the amount eamed there from; and 

(d) thenumberof old sick mills modernised 
and resumed production? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) to (c). National Textile Corpora-

tion does not have permission to sell surplus 
land. As regards private textile mills permission 
has to be obtained from the concerned State 
Govemment underthe relevant Centre and State 
laws. 

(d) As atthe end of March, 1992, 153units 
havecomptetedtheirmodemisationprogramme. 

Joint Venture Scheme for textile Mills 

7379.SHRI N.J. RATHVA: Will the Minis-
terof TEXTILES be pleased to state: 

(a) whetherthe Government are contem-
piating to set up joint ventures in the field oftextile 
production; 

(b) if so, whether the Government have 
received any proposal from the foreign coun-
tries in this regard; an d 

(c) if so, the details thereof and the action 
taken by the Govemmentthereon? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKATA 
SWAMY): (a) No, Sir. 

(b) and (c). Government have approved 35 
foreign investment proposals between 1.8.91 
and 31.3.93 in the textile sector envisaging 
foreign investment 01 Rs. 1547.93 million. 

Gle Investment in Assam 

7380. SHRI PROBIN DEKA: Will the Min-
isterol FINANCE be pleased to state: 

(a) the amount invested in Assam by the 
General Insurance Corporation of India (GIC) 
during each olthe lastthreeyears and proposed 
to be invested during the current year; and 

(b) the details 01 the schemes with loca-
tions in which the amount have been invested or 
proposed to be invested? 



2B5 Written Answers VAISAKHA 10,1915 (SAKA) WflffenAnswers 286 

THEMINISTEROFSTATE INTHEMIN- TARY AFFAIRS (OR. ABRAR AHMED): (a) 
ISTRY OF FINANCE AND MINISTER OF Yes,Sir. A new Foreign Currency (Non-Resi-
STATE IN THE MINISTRY OF PARLIAMEN- dent) Accounts (Banks) Scheme has been in-
TARY AffAIRS (DR. ABRAR AHMED): (a) troduced. Under the new scheme the Reserve 

\ While GlC's investment during the current year 
(1993-94) will be made after allocation of funds 
is finalised by the Planning Commission, the 
amounIs invested by General Insurance Corpo-
ration of India and its Subsidiaries in Assam 
during the lastthree years are as under:-

Year Amount 
(Rs. in lacs) 

1990-91 117 

1991-92 126 

1992-~ 359 . 
(b)TheGIC loans to Govemmentof Assam 

are eannarked for Village Housing, Housingfor 
Economically Weaker Sections of the Society, 
and for purchase of Fire Fighting Equipment. 

CMngesin FCNR Scheme 

7381. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
stale: 

(a)whetherthe Reserve Bank of India has 
recenUy made some changes in the Foreign 
Currency Non-Resident (FCNR) deposit 
Scheme; 

(b) ifso, the way in which it will regulate the 
flow of "hot money" as well as reduce the heavy 
exchange risk bome by the Bank; and 

(c) the total deposits made underthe FCNR 
Scheme as on April 2, 1993 with the various 
authorised Banks and the Reserve Bank of 
Inda? 

THE MINISTER OF STATE INTHEMIN-
ISTAY OF FINANCE AND MINISTER OF 
STATE INTHE MINISTRY OF PARLIAMEN 

Bank will not provide exchange rate guarantee 
to Banks for the deposits. Also deposits of '6 
months and above but less than one year' would 
be permitted to be accepted only under the new 
FCNA scheme and this maturity would be with-
drawn forthe existing FCNR scheme 

(b) As exchange rate guarantee fordepos-
its under the FCNRA (Banks) Scheme has to be 
bome by the Banks themselves, the burden 01 
exchange risk bome by the RBI in relation to the 
existing FCNRAscheme would get reduced. By 
making available both options for longer 
maturities and only the new scheme lor shorter 
maturities, it is expected that shorter and more 
volatile component will be reduce. No direct link 
between those changes and "hot money" can 
be established. 

(c) The outstanding balances in respect 01 
FCNRAccounts ason April 2, 199351000 at US$ 
5.287.04 million. 

Stoppage of GSP Benefit to Indian 
Manufacturers of Colour Televisions 

7382. SHRI PRAKASH V. PATIL: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether benefit of the Generalised Sys-
tem of Preferences (GSP) has been stopped to 
Indian manufacturers of colour televisions ex-
porting their products to East European coun-
tries; and 

(b) if SO, the reaclion of the Govemment and 
the preventive measures proposed to be taken 
In the matter? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): ta) No notllicatlon 
has been recelvedtrom East EUlopean coun-
tries WithdraWing the preferential !anft on 1T11por~ 
of colour TVstrom India undertheGSP SdlP'll(,~ 
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of these countries. 

(b) Does notarise. 

7383. SHRI SANAT KUMAR MANDAl: 
Will the Minister of FINANCE be pleased to _: 

(a) whetherihe reserve Bank of Indacon-
ciJCledrepc:sofGollemmenlseariesonMalt:h 
30.1993; . 

(b)ifso. theoutcomethereofandhowfaril 
l'8Idedinthedeclheof~ofCMnlI:a1k 
credttoGcMtmrnent; 

(c) if not, the reasonstherefor; and 

(d)thelNCtionofthefl.l'1dmanagerstothis 
1epOS8? 

THEMINtSTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
Yes, Sir .. 

(b) Bidsforatotalamcu1tof As. 5110crore 
wete accepted at this auction and this resuIIIed 
in a decline of Rs. 888.36 crore in the overall 
bankt;:redit to Government. 

(c) Does not arise. 

(d) The lNCtionofthefl.l'1dmenagetStothis 
repos has been positive. . 

Exports of engineering Goods 

7384. DR. VENKA TESWARA RAO: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the exports of engineering 
goods from the Southem region has increased 
Ouringthefirstsix monthsofthecurrentfinancial 

(b) if so, the details thereof and to what 
extent it is more in comparison of the corre-
sponcing period of last year; and 

(c)thestapsbeinglakentofurtherboostthe 
expor1s from that region? 

THE MINISTER OF COMMERCE (SHRt 
PRANAB MUKHERJEE): (a) and (b). As per 
the Engill88li 19 Export Promotion Council, the 
export of engineer'.-,g goodsfromtheScdlam 
RegioncUingAprl-Sepanber, 1992inC1_ s d 
toRs. 290croresfrom As. 229crorescUingthe 
corresponding period in 1991-92lhusregisler-
inga growth of about 27%. 

(c) Promotion of exports has been the 
constartendeavcuof1heGovemmert. ~ 
avaiIabIeinpulsforexportproduclion. proYision 
forir'1)OftofcapilalgoodstOrexportprodudion 
at concessionaI import duty in lieu of export 
obligation, making available export credit at 
concessiveinteraslndes, exempIionofincome 
derived from exports from levy of income tax, 
benefit of conversion of entire exporteamings 
atmarketndeotexchangeiWldassistancefrom 
Market Development Fundforparticipalion in 
fairsabroadaresomeofthe~constitu­

enlsofGovemment'sstralegytoboostexpor1s. 
The Engineering Export Promotion Council, a 
govemment sponsored body, through its two 
offices in the Southern Region one in Madras 
and the other in Bangalore. is constantty 
endeavouringto promote exports from this re-
gion. 

[T tallslalion) 

Central eooPerattveBllnks In Orissa 

7385. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of FINANCE be 
pleasedtostate: 

(a) whether the Government propose to 
open some morebranchesofCentral Coopera-
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tive Banks in Orissa ~ringthe current year; 

(b)ifso,lhedetalsandlhelocationstbereof; 
cn:t 

(c) the number of proposals for opening 
newbranchesof c8ntra1Cooperalive banksin 
Orissa pending clearance by NABARDIRBI? 

THE MINISTER OF STATE IN THE MIN-
ISTAY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED): (a) to 
(c). Central Co-operative Banks (CCBs) are 
underthe administrative control of State Gov-
ernment and are govemedbythe respective 
Cooperative Legislation oflhe ~.In terms of 
Section 23( 1 ) (b) of Banking Regulation Act, 
1949 (As applicable to Cooperative Societies), 
the CCBs need not obtain prior permission of 
Reserve Bank of India for opening of new 
branches within their area of operation. They 
are, howeYer, requiredtoapproachlhe Registrar 
of Co-operative Societies (RCS) of the con-
cerned State for permission to open branches 
within their area of operation. 

{English) 

Investment by Rural Sector 

7386. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of FINANCE be 
pleased to state: 

(a)whetherIheGovenvnenthavedfawn l4' 
a scheme to attractlhe rural sector for asubstan-
tial investment in the companies; 

(b) if so, the details thereof; 

(c) if not, the steps being taken by the 
Govemment in the regard? 

THE MINISTER OF STATE INTHEMIN-
lSTRY OF FINANCE AND MINISTER OF 
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 

No,Sir. 

(b) and (c). Do not arise. 

Bank Credit for Export Purposes 

7387. SHRI SOBHANADREESWARA 
RAOVAODE:WIllIheMinisterof FINANCE be 
pleased to state: 

(a) whetherthe Reserve Bank of India has 
recommeIldedfor aIotment of 10 percent oflhe 
bank credit by commercial banks for export 
~; 

(b) if so, the details thereof; and 

(c) the details of the credit provided by the 
banks under the Scheme, bank-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). Yes, Sir. The Reserve Bank of India 
(rBI) has advised all the scheduled com mer-
clal banks of provide total support to the export 
sector and bring about asigndicant and enduring 
increase in export credit. The banks have been 
asked to reach,. by June, 1993, a level of export 
credit equivalentto 10% 01 each bank's net bank 
credit. 

(c) As the banks have been asl<edto reach 
a level of export credit equivalent to 10% of their 
netbankcreditbyJune, 1993. it is premature to 
COf1"4JU!e the details of the export credit provided 
by banks under the scheme bank-wise. How-
ever, the total export credit outstanding as on 
19th March, 1993 for the banking system as a 
whole was Rs. 15038 crores (provisional fig-
ure), which was 1 0% oltha total bank credit. 

Export of Textiles 

7388. SHRI MANORANJAN BHAKTA: 
Will the Minister of TEXTILES be pleased to 
state: . 
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'ell whether there has been a record in-
crease in export of textiles during 1992-93; and 

\b) It 30. aetails thereof? 

THE MINIS r ER OF STATE OFTHE MIN-
ISTRY 01= TEXTILES (SHRI G. VENKATA 
SWAMY\: (u}and(b). Textiles exports (includ-
Ing Coiro Jute and Handicrafts) during April 92-
I: ebruary'93amountedto Rs. 16763.34Crores 
(Provisional)againstRs.12820.64Croresinthe 
corresponding period of 1991-92thereby regis-
teringan increaseof 30.8%. 

[ TransIaOOn} 

ConIrotonc.pitallnvestmentbyun 

7389. DR. RAMESH CHAND TOMAR: 
Will the Minister of FINANCE be pleased to 
~ate: 

(a) whether any action plan has been drawn 
up or proposed to be drawn up by the Union 
Government for keeping control on capital in-
vestment by the Unit Trust of India (UTI) and in 
regard to safeguard the interests of the inves-
tors;and 

(b) if so, thecletailsthereof? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
No, Sir. The Government does not lay down 
controls on capital investments by the UTI are 
made in accordance with the General Regula-
tions framed unclerthe UTI Act, 1963. 

(b) Does not arise. 

[E~ 

Credit Policy 

7390. SHRI RABI RAY: Wdlthe Minister of 
FINANCE be pteasedto state: 

(a)whethertheReserveBankoflndiahas 
an abused a amore liberal credit poIicyforthere 
growth of the economy recently; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARlIAMEN-
TARY AFFAIRS (DR. ABRARAHMED): (a) 
and(b). Yes, Sir. Reserve Bank of India (RBI) 
has set outmeasureswhichwouldbe~ 
rated in the rnoneary poIicytorthefilslhalf of 
1lm-941Therecert~ 
by RBI aim attur1her reducing .. inIaIion raIe 
while providingastimuJus toinWslriall'8ClOVel'Y 
andgowthof~~a:iequaIeaecII 
availability. The main featunlsoflhemeasuras 
announced by RBI are incicatedintherestale-
mentgivenbelow:-

STATEIENT 

MAIN FEATURES OF RESERVE BANK 
OF INDIA CREDIT POLICY 

Changes in measures: 

(i) Statutory LiquidlyRalio(SLR): 

SlR t be maintained by .:heduIed 
commercial banks (excluding Re-
gional Rural Banks) upothe level of 
outstandingnetdamandMdtimeJi-
abilities (excluding non-rasident Ii-
abilities) as on April 3, 1992wou1dbe 
reducedfrom'Sf. 75petOEiltkl36. 75in 
fourphasesofO.25p81OEi1ltagepoinls 
each effective fromthetortnight be-
ginning from August 21, Sepeenlber 
18, October 16, and November 13. 
1993 respectively. 

(ii) Cash ResetVeRation(CRR): 

CRRto bernaintainecf byschec:Ued 
commercial benIca (8XCUIing Re-
gionaIRidBria)~ 
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(iii) 

(a) 

(b) 

(iv) 

(v) 

from 15.0percentto 14.0 percent in 
two phases of 0.5 percentage paint 
each effective from April 17 ,. and May 
15, ~ 993 respectively. 

Export Credit ( Rupee) Refinance and 
Refinance Against Post-Shipment 
Export Credit Denominated in US 
Dollars: 

From the fortnight beginning from May 
15, 1993 scheduled commercial 
banks would be provided: 

Export Credit (rupee) refinancetothe 
extent of 60 percent of the increase in 
outstanding export credit over the 
monthly average level of 1988-89 upto 
the monthly average level of 1989-90 
plus 1 00 percent of the increase over 
the monthly average level of outstand-
ing export credit in 1989-90 as against 
110percenthitherto. 

Under the refinance facility against 
Post-Shipment Export Credit Denomi-
nated in US Dollars, banks would be 
eligible for export credit refinance lim-
its equivalent to 100 percent of such 
outstanding credit provided by banks 
as against 120 percent hitherto. 

Rediscounting of Export Bills Abroad: 

It has been decided to allow authorised 
dealers in India to rediscount export 
bills abroad at rates linked to intema-
tional interest rates to derive the ben-
efit of intemationallycompetitive rates 
and to improve the competitiveness of 
exports. 

Lending Rates of Scheduled Com-
mercial Banks: 

With a view to rationalising lending 
rates of scheduled commercial banks, 
it has been decided to reduce the 

(vi) 

existingfourcategories of lending rates 
to three categories according to the 
size olthe credit limit by merging the 
firsttwoslabs in the existing structure. 
Accordingly effective AprilS, 1993, 
thefirst also would be upto As. 25,0001 
-andthe rate of interest would be 12.0 
percent per annum. 

Aestrictionon Bank Advancesagainst 
Shares and Debentures: 

It has been decided to reduce the 
minimum margin on loans to individu-
als against Shares and debentures! 
bonds from 75 percent to 50 percent 
effective AprilS, 1993. Further the 
existing stipulation that there should 
be no increase effective October S. 
1991 inthecreditoutstandingtoindi-
viduals against shares and deben-
tureslbonds stands withdrawn. 

(vii) Selective Credit Control: 

(viii) 

The Minimum margin on bank ad-
vances against paddy/rice, wheat. 
Pulses, other food grains reduced 
across the board by 15 percentage 
points. 

Priority Sector Advances by Foreign 
Banks: 

Foreign Banks operating in India, were 
to reach a level of 15 percent of their 
net total outstanding advances by the 
end of March, 1992. The shortfall in 
the stipulated target should be recti-
fied by the foreign banks by the end of 
June. 1993 failing which the foreign 
banks would be required to deposit at 
a rate of interest of 10 percent per 
annum, the amount equivalentto the 
shortfall in thetarget as determined by 
the RBI and Small Industries Devel-
opmentBankoflndia(SIDBI),Furthel 
from July 1, 1993 the existing priority 
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sector advances and export credit 
extended by these banks would be 
combined to enlarge the definition of 
priority sector lending so as toinclude 

. exportfinanceinthetarget. Underthe 
enlarged target for prioritysector ad-
vances, foreignbanksareto r8achthe 
targetof32pen:ent ofnetbanks credit 
by the end of March, 1993.Underthe 
overall target for priority sector lend-
ing, advances to the SSI sectorshould 
be not less than 10peK:OOtofnetbank 
credit. Shortfall, if any, at the end of 
March, 1994 wilPbe required to be 
placedasadepositwilhSIDBI at a rate 
of interest of 10pen::entotannurn. 

(ix) SpeciaIPackageof~restorF~ 

nancing of Srnall Scale Industries: 

Considering the contribution of the 
SSI sector to overall industrial pro-
duction, exports and employment and 
also recognising the need to give a 
fillip to this sector, a special package 
of measures has been devised to en-
sure'adequateandtimelycredittolhis 
sector. While doing so, the recom-
mendations of the Committee to ex-
amine the Adequacy of Institutional 
Credit to the Small Scale Industries 
Sectors and ReIa~Aspectsheaded 
byShri P.R. nayak and other factors 
were taken into account. 

[Translation] 

ConversionofO.T.C.into::»UblkUmited 
Companlf 

7391. SHRI NAWALKISriVRERAI: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the Min1ster of SURFACE TRANS-
PORT ~pleasedtostate: 

(a). whether the Govemment are consider-

ingtoconvert Deihl T ransportCorporation(DTC) 
into a pubic lilTllted company; 

(b) if so, the details and the reasons there-
for; 

(c) the benefits the Govemment and com-
mon passengers would gain by such conver-
sion;and 

(d) the effect of such conversion on the 
employees of D.T.C.? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) to (d). The Govern-
mentare finalising an inter-connected package 
for1he rehabilitation of DTC in ordertoensure its 
long term viability. Conversion of DTC into a 
Public Umited Company is one of the options 
underconsideratioil. . . 

[English] 
Value of Rupees 

7392. SHRI RAM A KRISHNA 
KONATHALA: Will the Minister of FINANCE 
be pleased to state: 

(a) the value of rupee in terms of 1948 
prices; 

(b) the present value of rupee; 

(c) whether the Govemment have made 
similar study regarding value of rupee in terms 
of international currencies like Dollar, Pound; 
Swiss Franc, German Mark during that period; 
and' 

(d) if so, the details thereof? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF 
STATEINTHE MINISTRY OFPARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). The value of rupee in February 1993 
based on the Consumer Price Index for Indus-
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trial Workers with 1948asbase, was 7 paise. 

(c) and(d). The average value of rupee vis 
a major intemational currencies in 1948 and 
March 1993 is indicated below: 

Asperunitofforeigncunency 

1948 

March 
1!B3 

[ TtanSfaOOn) 

US$ Stg£ 

3.32 13.38 

31.53 45.95 

Buildings In RegIonal RLInII Banks 

7393. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of FINANCE be 
pleasedtostate: 

(a) whetherthe Govemmenthave received 
anycomplainlsofirregularitiesJbinthe 
Region8I Rural Banks in the rural areasof Uttar 
Pradesh; 

(b) if so, the details thereof during the last 
two years; and 

(c) the action taken by the Government in 
thematter? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) to 
(c). The reporting system in Reserve Bank of 
India(RBI)andNationalBankofAgricultureand 
Rural Development (NABARD) as well as Re-
gional Rural Banks (RRBs are does not gener-
ate information on the number of complaints 
aboutthefunctioningofRRBsingeneral; ortheir 
branches in thecountlY. The RRBsareto func-
tionunderthegeneralsupervisionandguidance 
of their Board ofDirectors,andc::orrespondtothe 
guidelines issued by NABARDIRBI as well as 
Govemment. The complaints as and when re-
ceivedatv~leveIsinciudingGovernment 

1.00 

19.12 

Japanese 
Yen 

0.0165 

02695 

Swiss 
Franc 

0.78 

20.74 

are looked into by the management of the RRBs 
concemedorbythe sponsor banks OrNABARD 
as may t>e the requirement of the situatiorl. The 
remediaJ measures aretakenbytheCOr11J8lent 
authority after such inquiries ~recompleted. 

Setting up of NewSplnnlng Milia In 
Madhya pradesh 

7394. SHRI SHNRAJ SINGH CHAUHAN: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the number of the cotton spinning mils 
functioning under the cooperative sector in 
Madhya Pradesh; 

(b) whether these spinning mills are ad-
equate to fulfiB the requirement of the handoom 
andthepowerloom industries; 

(c) whether there is any proposa! to set up 
some more cotton spinning mills under the 
cooperative sector in Madhya Pradesh; and 

(d) if so, the number of such mills likely to 
be set up during the Eighth Five Year Plan? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKATA 
SWAMY): (a) There are 2 cooperative spinning 
mills functioning in Mad"lya Pradesh at present. 

(b) Demands of yam of handloom and 
power1oom sectors are met out oftheproduclion 
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of all the spinning mills whether in the private, 
public and cooperative sector. 

(c) and (d). As perthe Inlormation made 
available by the NaTional Cooperative Develop-
mentCorporation (NCDC), nottargetforsetting 
up new spinning mills dUring the Eighth Five 
Year Plan period has been fixed up. However, 
there is a tentative proposal to set up 4 coopera-
tive spinning mills in Madhya Pradesh during 
Eighth Year Plan. 

[English] 

Setting up of National Cooperative Bank 
of India 

7359. SHRI MUllAPPALL Y 
RAMACHANDRAN: Will the Minister of FI-
NANCE be pleased to state: 

(a) whether the Reserve bank of India pro-
pose to set up a National Cooperative Bank of 
Indl<l:and 

(b) II so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
Reserve Sank ollndia do not propose to set up 
a National Cooperative Bank of India. 

(b) Does notarise. 

Public Sector Banks in Hilly Areas of Uttar 
Pradesh 

7396. MAJ. GEN. (RETD). BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
FINANCE be pleased to state: 

(a) the criteria laid down for opening 
branches of public sector banks in rural areas; 

(b) whetherthe Government relax the con-
ditions for opening bank branches In under-
developed hill area: 

(c) if so. the details thereof; 

(d) if not, the reasons therefor; and 

(e) the number 01 branches of public sector 
banks in the hilly areas of Uttar Pradesh as on 
March 31, 1993 and the location of each bank 
branch? 

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
T ARY AFFAIRS (DR. ABRAR AHMED): (a) to 
(d). The external Branch Policy of Reserve 
Bank of India (RBI) for all areas including 
emphasises upon all out efforts to improve the 
operational efficiency, quality of assists and 
financial strength of banks. Banks have been 
given the freedom to rationalise their existing 
branch network by relocating branches. opening 
a specialised branches. spinning off of business 
etc. provided they comply with capital adequacy 
norms and prudential accounting standards. 

(c) The information relating to the number 
of branches of public sector banks in the hilly 
areas of Uttar Pradesh as on March31, 1993and 
the location of each bank branch IS being col-
lected and will be laid on the Table 01 the House 
to the extent possible. 

[Translation] 

Financial Crisis in U.P. State Textile 
Corporation 

7397. SHRI SANTOSH KUMAT 
GANGWAR: Will the Ministerol TEXTILES be 
pleased to state: 

(a) whether the Govemment are aware 01 
the deteriorating financial position 01 the Uttar 
Pradesh State Textiles Corporation; 

(b) if so, loss suffered by the said Corpora-
tion;and 

(c) the steps takenlbeing taken by the Gov-
emmentto improve the position 01 this Corpora-
tion? 

THE MINISTER OF STATE OFTHE MIN-
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ISTRY OF TEXTILES (SHRI G. VENKATA Will the Ministerof COMMERCE be pleased 
SWAMY): (a) Yes, Sir. to state: 

(b) The Corporation has suffered cash 
losses to the tune of Rs. 8.60 crores and 8.59 
crores (Provisional) respectively during the 
year 1991-92 and 1992-93. 

(c) The State Govemmentof Uttar Pradesh 
have provided asum of Rs. 11.50croresasloan 
to the Corporation during the period January-
March,l993wilhlheexpectmionthattheColpt> 
rationwil beableto reduce theircash IosIIeaby 
purchasing cotton at right time and by making 
some payments against the previous debts, 
lherebypavingthe way for1hecredit purchases 
of the raw material and reducing the interest 
burdert. 

[English] 

Committee to Study Long Term Strategy 
on Tobacco 

7399.SHRIR.DHANUSKOOIATHITHAN: 

(a) whether the Govemment have set up a 
high powered committee to study the long term 
strategy on tobacco; 

(b) if so, the recommendations made by the 
Committee; 

(c) the reaction of Govemment thereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTEROF~TATEINTHEMINISTRYOF 

COMMERCE (SHRI KAMALUDDINAHMED): 
(a) Yes, Sir. The Committee was set up in 
September, 1989. It submitted Its report in Au-
gust,l990. 

(b) and (c). The salient recommendations 
of the Committee and the action taken thereon 
are given below:-
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Off-Shore Mutual fund by lOBI 

7400. SHRI GURUDAS KAMAT: Will the 
Minister of FI NANC E be pleased to state: 

(a) whether the Industrial Development 
Bank of India (lOBI) was permitted to issue an 
off-shore mutual fund: 

(b) itso. the details thereof; and 

(c) the progress made in this regard so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTRY OFST AT 
EIN THEMINISTRYOFPARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) to (c). 
Govemment had given approval. in principle. to 
IDBI forthe establishment of an off-shore fund. 
Final approval was to be obtained on submis-
sion of a firm proposal afterfinalisingthe details 
ofthefund.IDBI has. however. notpursivedthe 
proposal. 

(n.n.iation) 

NRis Related Transactions 

7401.SHRIMOHAMMADALI ASHRAF 
FA 1M1: Wdlltle Ministerof FINANCE be pleased 
to state: 

(a) whether the Government have formu-
lated a scheme for the purpose of taking an 
advance decision regarding the transactions 
pertaining to Non--resident Indians (NRls): 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE ~N THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRYOF PARLIAMEN-
T ARY AFFAIRS (DR. ABRAR AHMED): (a) to 
(c). The Mechanism of Foreign Investment Pro-
motion Board (FIPB). a single window clear-
ance system formulated and operated by the 
Government is aimed at according faster ap-
provals to Direct Foreign Investment proposals 
including Investment Proposals from Non-resi-
dent Indians. 

[English] 

Projects Cleared by PIB 

7402. DR. KRUPASINDHU BHOI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of meetings held by the 
Public Investment Board (PIB) during 1992-93 
to finalise pending Prolects; and 

(b) the projects cleared by the PIBduring 
the above period and the amount involved in 
those projects? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDAASHEKHARAMURTHY): (a) and (b). 
The Public Investment Board (PIB) recom-
mended 35 projects involving an amount of 
about Rs. 35. 913 crores in its 18 meetings held 
during 1992-93. Details thereof are given in the 
StalementAnnexed 
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Wool DevelopmentBoerd 

7403SHRIN.J.RATHVA:WiUtheMinis-
terof TEXTilES be pleased to state: . 

(a)whethertheWooIDevelopmentBoard 
was constituted for the strengthening of the 
carpet industry in the country; 

(b) if so, whetherthetargetflxedfor 1992· 
93 by the said Board has been achieved; 

(c) if so, the details thereof and if not, the 
reasonstherefor; and 

(d)thestepst~takenbytheGov­
ernmentto increase the production of carpets? 

THE MINISTER OF STAE OFTHEMIN· 
ISTRY OF TEXTILES (SHRI G. VENKA T 
SWAMY): (a) to (c). Wool Development Board 
has been constituted to harmonise working 
arnougst different sectors of woolen industry 
with an integrated policy of development. 

(d) Government have taken following steps 
to increase the procession of carpets; 

(1) Government has established carpet 
weavingtraining.;entresthroughoutthecountry. 

(2) Carpet training centre being run by 
State/central handicraft DevelopmentCorpora-
lions, voluntarily Organisations and Apex soci-
eties are e also financed though grants, sanc-
tioned by tbe Ministry of Textiles. 

Transfer of RRB s to State sector 

7404. KUMARI POUSHPA DEVI SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government propose to 
transtertheRegionaIRuraiBanks(RRBs)tothe 
State sector; 

(b) if so, the reasons therefor; and 

(c) the time by which the above proposals 
is likely to come intoeffeet? . 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF FINANCE' AND MINISTER OF • 
STATE INTHE MINISTRYOFPARUAMEN-
TARYAFFAIRS (DR. ABRAR.AHP.lED) (a) No, 
Sir. 

(b) and (c). Do notarise. 

Trading in Banned Articles Through Mail 
System 

7405. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whetherthe Postal system is increas-
inglybeing us9d asachannel forsending out of 
ttlecoun~rywildlifeproducts, thetradeofwhich 
is banned by the convention on International 
Trade in Endangered Species (CITES) as weD 
as by the Wildlife (Protection) Act, 1972; 

(b) whether a number of parcels at foreign 
Post Offices at the four metros go thorough 
tmetected;and . 

. (c)Hso,stepsbeingtakenbytheGovem-
mentto check such cases oftracting in banned . 
articles through the mail system? -

THE MINISTER QF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARAMURTHY): (a) There 
is no information to indicate that the postal 
system is incr'easir9Ybeing usedasachanne! 
forsen<ingoutofthecourtrywildlileproducts. 
Hc7Never, therehasbeenanwgilalinClaasein 
the numberofseizuresofbamedwidliteprod-
ucIs during the last financial year. 

(b)AII suspectedpareedsal FoI8ign Post 
Offices are thoroughIyexaminedby Cusloms 
stall. Ondetectian,prortiedarticles8l8seized 
MdCCI discaled. 
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(c) Conatantvigilanceisbeingmailltailled 91-92. The Annual Number for 92-93 has not 

by 'Customs authorities toperventimpol1and becomeclle. Theseptillicationsaremadeavai-
exportof anybannedarticles through the mail able to the LokSabha Ubrary . 

. system 

, 

ExportEamlngs 

7406. SHRIPRAKASHV.PATIL: 
SHRI RAMESHWAR 

PATIDAR: 
SHRI PARASRAM 

BHARDWAJ: 
SHRI C_'P. 

MUDALGIRAYAPPA: 

WiDtheMinisterofCOMMERCEbeplease 
to state: 

(a) the total amount offoreign exchange 
carned Imade through exports of ready-
aatements, leather goods (including leather 
garimentslgms itemsof stationery, diamonds, 
gold, come &nd jewellery precious and 
semprecions stance and pearls during each of 
the last three years, countrse; 

(b) whether any targets were fixedforthe 
above period and the current year; 

(c) if so, the details thereof; 

(d) whether there is any decline in exports 
of these items during 1992-93; 

(e) if so, the reasons therefor; and 

(f) thesteps being taken by the Govemment 
to poularise these items abroad and provide 
inferstructuefacilities to the artisans to improve 
the quality? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) Information 

..,lIed for is voluminous. The details of items 
.xportedcountry-wisearepublishedin~ 
1 01 the Monthly statisties of the foreign Trade of 
India (Annual Number) by DGCI & S, Calcutta. 
Thispublicationispresentlyavailableonlyupto 

(b) and (c). Exporttargets are set for broad 
commoditygroups on financial yearbasis. Tar-
getsfortheyearl990-91 and 1992-93 are give 
in Annexure. Notargetswere fixed for 1991-92. 
Exporttargetsfor93-94 have not been set. 

(d) and (e). Latest issue of the monthly 
Brochure entitled 'Foreign Trade statisties of 
India (principal Commodities & Countrie) pub-
Iishedby DGIE&S,. Clacutaisavailableforthe 
period,AprilJanuary1992-93. Tradestatisties 
are clesifed into principal commodities and 
countries in this publication. Aspertheinforma-
tion available in this Brochure, the export of 
gems and jewelry (which includes diamonds, 
gold. prfeciopus.A and semipreeious stones 
and pearls), ready-rnadegarments and leather 
and rnarufactures have registered increaseover 
thecorresponding period of 91-92. Statistes for 
the 'ltemsofStationery' are notspetetely aviabIe. 

(f) Steps taken for export promotion com-
prise measures such as allowing import of 
capital goods at concessional duty for export 
production, making available quality raw met-
als, participation in buyer-seller meets. fairs 
and exhibitions abroad and orgaJ"lising man-
powertraining. 

Growth in lOBI Business 

7407.DR.D.VENKATESRAWARRAO: 
Will the Ministerof FINANCE be please to state: 

(a) whether the Industrial Development 
Bank of India (IDBI) has recorded a growth in its 
business by 11.9percentin 1991-920verthe 
previous year;; 

(b) if so, the total loans sanctioned in 1990-
91 and to what extent the increase has helpeclthe 
industries; 

(c) the details of the projects tor which the 
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loan was sanctioned; and 

(d) the States where these projects are to 
beset up? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF STA 
TE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) Yes, Sir. 

(b) The assistane disbursed by the Indus-
trial Development Bank of India (lOBI) during 
1990-91 aggreatedto Rs. 4459.3 crores and 
these disbursements have helpoed in the 
implepmentation of assisted projects and start 
of commercial production thereafter. 

(c) and (d). The assassinate was sanc-
tioned by lOBI for setting up of new projects, 
expansion and diversification of existing 
projects, modemization of industrial units, etc. 
The main beneficiary sectors of the assistance 
were chemical and cuom products, basic met-
als, electricial and electronic equipments, tex-
tile, cement. paper and paper products and 
transport equipment spread over all the States. 

Export-import Policy 

7408. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of COMMERCE be 
p!easedto state: 

(a) whetherthe Govemment have under-
taken a programme of liberalization of economy; 

(b) if so. the details thereof; 

(c) whetherthis liberalization process have 
not been fully reflected in the revised export-
Import police announced by the Government 
recently; and 

(d) if so the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI 
PHANAB MUKHERJEE): (a)to (d). Yes, Sir. 
Under the Export-Import Policy, 1992-97 all 

capitalgoods, raw materials. comporl8f1ts. c0n-
sumable, spares. parts. accessories, 
istucmetrs and other goods are fraely impr0b-
able without any restrictionexcepUo theextent _ 
such inputs ae regulated by the Negative list of 
Imports orany other provisions oflhis policy or 
any other law for the time being in forced. 
Similarly, all goods becamefraelyexportable 
without any restriction except to the extent such 
exports are regulated by the Negative list of 
Exports. 

IntherevisedEditionof~PoIicy 

broughtouton31stMarch,l993.theprocessof 
liberalisation was continued and certain items 
have further been made freely importable/ex-
portable. 

'mplementatlonofRec:ommllnd •• ioI.of 
the CommiHeeonSSIunits 

7409. SHRIRABIRAY: 
SHRI RAM NAIK: 

Will the Minister of FINANCE be please to 
state: 

(a) whether the All India Manufacturers 
Organisation has sent a memorandum to the 
Government to implement the recommenda-
tions of Shri P. R. Kayak committee for SmaH 
Scale Industrial (SSI) unit by R.B.I. 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE INTHE MIN· 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). The all India Manufacturers 
Organisation has represented to Govemment 
the need fQfexpeditious implemeantaion of the 
recommendations of the committee to examine 
the Adequacy of Institutional Credittothe Small 
Scake Industries Sector and Related Asoects, 
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chareid by Shri P . R. Nayak. 

(c) In the credit policy announced of 7th 
April, 1993, the RCI has announced a special 
package of measure for financing small scale 
industries, taking into account the recommen-
dations of the Committee. These include step-
ping upcreditflowtomeetthe legitimate require-
ments of the SSI sector in full during the Eighth 
Five Year Plan Peri od, simification in the 
method of landing and the nroms for inventories 
andreceivablesforSSlunitswholsefundbased 
credit requirements do not exceed Rs. 50lakhs, 
creation of an effetive grievance redressec 
machineryforthe grievances of the SSI units, 
encouraging such ofthecompames which mar-
ket the products of the SSI sector by meeting 
their geniune credit requirements in full, and 
modification in the definition of potentially viable 
SSI unit to arrest sickness in the SSI sector. 

Visakhapatnam Port 

(0) Does not arise. 

(c)duringtheyears 1990-91 and 1991-92, 
three schemes viz. conversion of JettiesJ-2 and 
J-3 into regular berths; Construction of Multi-
purpose berth in the inner harbour, and 

Conversion of Jetty J-1 into regular quey 
berth, were approved. 

Conversion of Jetties J-2 andJ-3 has been 
completed and the ancillary works are in 
progresses. The worf< ofconstruction of berth in 
the inner harbur and conversion of Jetty are in 
progress. 

(d) an d (e). Feasibility Report for the 
construction of a multipurpose berth in the uter 
harbour is under preparation by Visakhapatnam 
Port. . 

[ Translation) 

7410. SHRI RAMA KRISH NA 'OpeningofBankBranchesinRuralAreas 
KONATHALA Will the Minister of SURFACE 
TRANSPORT be please to state: 

(a) whether the cargo handled at 
Visakhapatnam Port during 1992-93 has gone 
down over the period 1991-92; 

(b) if so. the reasons therefor and the steps 
taken by the Govemment to increase the cargo 
handling capacity of the port; 

(c) the progress made so far in respect of 
construction of berths which were approved 
during 1990-91 and 1991-92; 

(d) whether the Government propose to 
construct a multipurpose berth at this port; and 

(e) ifso, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDIS'H TYTLER) (a): No, Sir. 

7411.SHRI AAJENDR KUMAR SHARMA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the details of the guidelines issoed by 
the Govemmenttothe Reserve Bankof Indiafor 
opening up branches of the nationalised banks 
in the rural areas during the year 1993-94; 

(b) whether branches of the nationalised 
banksareproposedtobeopenedduringthenext 
financial yearontyinthose rural areastn respect 
of which survey has already been made by 
March31,l993;and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF FINANCE AND MINISTEROFST A 
TE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) to (c). 
The Bmach Expansion Policy of Reserve Bank 
of India «RBI) for all areas including rural em-
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phasis upon all out efforts to improve the oper 
atioual efficiency, quality of assets and financial 
strength of banks. As per the extant Bmach 
Licensing Policy, while banks cannot close 
down branches in rural areas, inordertoen!mre 
them to rationalise their branch network, it has 
'been decided that shifting of branches maybe 
effectedbybanksthemselveswithoutpriorBJr 
proval of RBI subject to complying with the 
following norms; (i) both the existing and pro-
posed Centres are within the service block and 
series area of the branch, and (ii) it should be 
ensuredthatrelocatedbrancheswouldbeable 
tocaterad qeusly to the banking needs of the 
collages allocated under the Service AreaAp-
proEdl. 

furtherbankshavebeengiventhefreedom 
to ralionallise their existing branch network by 
relocating branches, opening of sepcialised 
branches, spinning off ofbusinessetc. provided 
they comply with capital adequacy norms and 
prudential accounting standard, banks are new . 
freetoopen breachesatsemi-urban, urban and 
rnetropolitan centers of heirchoicewithout RBI's 
priorapprovalprovidedtheycomplywithcapital 
adequacy norms and prudential acceounting 
standards. 

Nationalised Banks In Madhya Pradesh 

7412.SHRISHIVRAJSINGHCHAuHAN: 
WiD the Minister of FINANCE be pleased 10 
state: 

(a) the targets fixed for Branch exPansion 
prQgramme of public sector banks during he 
Seventh Five Year Plan period in Madhya 
Pradesh; 

(b) the number of liecinces for opening 
branchesoftheR~RIOIBanksissuedby 

theReServeBankoflndiaclJringtheaforesaid I 

period;and 

(c) the per capita investment made by the 
commercial bank in the State as compared to 
national average investment by the end of the " 

Sevenith the Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRYOF FINANCE AND MINISTEROF 
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
Fortheperiod 1985-90 co-terminus with Sev-
enth FNe Year Plan, Reserve Bank of India had 
allotted 426 centers to public sector Banks for 
opening branches in Madhya Pradesh. 

(b) Durig the 1985-90, 219 centres were 
allotted to Regional Rural Banks for opening 
branches in Madhya Pradesh 

(c) The percapita investment of Scheduled 
Com~rcialbanks (excluding Regional Rural 
Banks)inMactlyaPradeshattheendofSeventh 
FNe Year Plan was As. 222I-ascomparedtothe 
national average of Rs. 2491-

[English) 

Varieties of Fruits Identified for Exports 

7413. MAJ.GEN (RET.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
COMMERCE be please to state: 

(a) whetherthere is ample seope of export 
of fruits from India; 

(b) if so, the variety of fruits identified for 
exports; 

(c) the quantum of fruits exported during 
each of the lost three years, items-wise and 
country-wise; 

(d)theamountofforeign exchangeeamed 
therefrom during the above period; 

(e) the share of fruits, produced and ex-
ported from the country; 

(f) whetherthe Govemment have fixed any 
targetfor exports during the current financial 
year; 
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(g) if so, the details thereof; and 

(h) the steps being taken by the Govem-
ment for exploring fruit export market in the 
world and the results so far achieved in this 
regard? 

" 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDINAHEMD): 
(a) Yes, Sir. 

(b) Mango, grapes,lycheeandbananaetc. 
have been identified for a special thrust. 

(c) and (d). Exports of fruitsforthe lastthree 
years were as under.-

Year Oty. (MT) Val 
(Rs.Lakhs) 

1989-90 38375 3850 

1~91 46849 5238 

1991-92 75691 

Detailed information is contained in (i) 
Foreign Trade Statistics of India (Principal 
Commodities & Countries) 1987 -88 to 1990-91 
and March, 1992 and (ii) Statistics of the Foreigl 
Trade of India by countries, March, 1991 and 
March, 1992 published by Directorate General 
of Commercial Intelligence & Statistics, Calcutta 
which are available in the Parliament Ubrary. 

(e) The latest production figures available 
arefor1989-90. During that year, theproductioll 
of fruits in the country was estimated at 28.23 
million Tonnes. 

(f) and (g). For 1993-94an export target of 
Rs. 450crores has been fixedforfresh fruits and 
vegetables. No separate target has been fixed 
for fruits. 

(h) To promote exports offruits, Agricul-
tural and Processed Food Export Development 
Authority (APEDA) has taken various steps 
which include market development, product 
promotion, guilty up gradation, imProvement in 
packaging, arranging buyer seller meets, par-
ticipation in intemationaltrade fairs etc. 

Hand Yam Scheme 

7414. SHRI SOBHANADREESWARA 
RAOVEDDE: Wdlthe MinisterofTEXTILESbe 
please to state: 

(a) whether the Govemment have formu-
lated the hand yam scheme; 

(b) if so, the main features thereof; and 

(c) the efforts made by the Govemmentto 
implement this scheme? 

THE MINISTER OFSTATEOFTHEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) to(c). Govemment introduced a 
scheme for supply of hank yam to handloom 
weavers at mill-gate prices for implementation 
during the year 1992-93 under the aegis of the 
National Handloom Development Corporation 
(NHDC). Govemment re-imburses NI·:DC a 
subsidy at a flat rate of 2"10 of the value of yam 
supplied under the scheme towards the 
transporation expenses andovertleads involved. 

Cooperative Spinning Mills 

7415.SHRIPRAKASHV.PATIL:Willthe 
Minister of TEXTI LES be pleased to state: 

(a) the number of cooperative spinning 
mills in the country, 

(b) the number of spindles installed, cone 
winders and reeling frames in each mill; 

(c) the amount of share capital invested by 
the Govemment in each mill; and 
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(d) the number of mills being run by elected 

management? 

THE MINiSTER OFST ATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) There are 122 cooperative spin-
ningmills installed in the country. (ason31.12.92) 

(b) The installed cooperate spinning mills 
have a capacity of 31 .14 lakhs spindles. 48 
reporting cooperative spinning mills are having 

234 cone winders and reeling frames. The mill-
wise details are given bow in the statement I and 
II 

(c) The State Governments have invested 
an amount of Rs. 4536.76 crores in the 122 
installedcooperativespinning mills in the coun-
try. The mill-wise details are given below in the 
statement II!. 

(d) 50 cooperative spinning mills are being 
run by elected Board of management. 
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7416. DR. D. VENKATESWARA RAO: 
WiI ....... cf COMMERCEbeplaaae4lO --

( ......... GcMmnattalel8ClMd 
.. any ...... lfiIIIIioI,tmm .. axportar-orianlad 
unlsfOr.aiI. windowcl8arance incIucIng 

- ... cf .. Q.IItoms; 

. (b)'eo, .. dalailsbnof ..... acIon 
talranbrlteGoweimlanlbl8on8C?tar; ... • 

(c)'not. .. timebywhich it is likely to be 
cIaI:Dtd? 

THEYNISTEROFCOMMERCE(SHRI 
PRANAMUOtERJEE): (8) Y86, Sir. 

4b)"'(c).A ... illlian_l8C8iwadto 
........... afDtIJJ ' ..... lIcommissiot~ 
_cfEPZa.aonewindDwc:tearedforcus-
__ us 7 .aIIo "nat~bnipoesllle 
to8CCIIII ...... lion. Hot .. "... fOruniIB 
laclilldin .. &portpoc B I a" Igzones.powas 
..... been suiIabIy ~ to aIow most 
c::ustom mailers to be di!Ipoeed off wiIhin the 
liIna. ~ 

[T,. , r·. 
fIlw1cW I. 'P _bySldbItolndullrlea in.....,. ....... 

7417.StHSHlVRAJSlNGHCHAUHAN 
:Witihe Minislarcf ANANCE be pleased to --

(a)1helUl'lbercf"'8Caleindustries in 
MaIItya Pnashtowhichfinancialassistala 
hasbeenpRllVidadbylheSmalInduslries De-
veIopmentBankof India (SIDBI) c:lJring1he last . 
threeyears; 

(b) whether &mal scale industries like 
brickkinincllslry,sIoneausherincllslry, maICh 
boxindusllyamalsogelingassislansfromthis 

(c)'eo. thedalailsthend? 

THEMlNJSTEROFSTATE INTHEMJN-
ISTRYOFfJ,W4CENI)...:rreROFSTA 
TEINTHE~OFPARLIAMENTARY 
AFFAIRS (DR; ABRAR AHMED): (a) The to 
talafuumercfldsin IheSSt Secbassisead 
by the SmalIndusIries DeveIopmeIIit Ban of 
Incia (SJDBJ ) under ita refinance scheme in 
MacIlyaPradashcUingtheJast1tneyearsis 
1'.388(b) Y86, Sir. TheviabltUNsin1he SSI 
811Cb'in the brick kiln industry. iItoneClUSher 
~!fIdmalchboxinduslly8l8eJigib1efor 

·rtBnceundar1herelil_aacherne. 

(b) Yes, Sir. The viable units in 1he SSI 
811Cb'inthebticklcilll industry, stoneClUSher 
idnsIry and malChbox industry 8I8eligblefor f" 'wlC8undarthenlfiralC8acheme . 

(c) SJDBJ has provided a •• ' s laIacf As. 
2.55C1018S underils I8finance scheme toile 
btick-llilnirOldly ...... crusherirOldlyin 
.. Jastlhlaeyeans. 

7418. SHRIN.J. RATHVA:WiltheMinis-
terdFlNANCEbepleasedtostate: 

(a) 1heamcxnohefianceprovidedbythe 
NaIionaI Bankfor AgricuIIureandFUal DeveI-
oprnent(NABARD) undarsc:hemaIiclendingto 
Q$nI,agellC)' wise,dLmgllelastheeyas 
andcunantyeareofar; 

(b) the details of the funds allocated and 
disbursedundarthe above Schemetoadviasi 
dominatedareasofGujarat. duringthe~ 
period; and 

(c)the number of adivasies benefited? 
~ 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFF~EANO~MSTEROFSTA 

TEINTHE~ISTRYOFPARLIAMENTARY 
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. AFFAIRS (OR. ABRAR AHMEOt;(a). agency. opment (NABARAD) under schematic lending 
wise disbursement of refin8nce provided by the in Guraatduringthe past 3 years viz. 1990-91 
NationafBankfor Agricuhure and Rural DeveJ. 1991·92and 1992-93 is given below: 

Year SCB SLDB 

199().91 7 Zl 

1991·92 9 

1992·93 12 

SCB: State Cooperative Bank 
SLOB: State land DeveJopment Bank 
RRB: Regional Rural Banks 
CB: Commercial Banks 

Thecurrentyearhasjustbegun and similar 
information will be avilable only at the end of the 
year. 

(b) and «c). The information inthe manner 
askedforis not generated by the data reporting 
system. 

[English] 

Production ofTea In Uttar Pradesh 

7419. MAJ GEN. (RETO). BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
COMMERCE be pleased to state: 

(a) the status often produced in Deharadun 
in comparison to the quality oftea at intemational 

. and national level and the quantum of the pro- . 
duced and the total quaintly oftea exported from 
Dehradunduringeachofthelastthreeyearsand 

. tilldate;and 

(b) the share of Dehradun tea in such 
export? 

THE MINISTER OF COMMERCE (SMRI 
PRANAB MUKHERJEE): (a) and (b). Mostof 
theteaproducedinOehraciJnisgreenleaand1he 

(Rs. incroers) 

RRBs CBs 

7 44.. 

8 

10 

quality of the tea prodUced in thi& region is 
medium to good. Quantum ofteaproclLadin 
Dehradun,duringtheIast3yearaisasundar:· 

Year Production (/tin kgsJ 

1990 ·0.53 

1991· 0.51 

1992· 0.55 

·Estimated 

. Figures of productiontillclate are not avail-
able 

It may not be possible to identify share 01 
Dehradun teainoverall exports of tea as in most 
cases teaisexpo'.t • ..:I in blended form. 

Rate Contract 

7420. SHRI RAMA KRISHNA 
KONT AHALA: Will the Minister 01 COMMERCE 
be pleased to state: 

(a)whethertheGovemmenthavedelayed 
inthefinalisationofratecontractduring 1991·92 
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and 1992-93; 
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(b) if so, the details thereof and the extent 
of losses incurred by the government in the 
procurement of materials; 

(c) whether the Government propose to 
appoint a Committee for the lapses in the 
finalisation of rate contracts; and 

(d) if so, the details thereof and if not, the 
reasons therefor?' 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a) DGS& Dfinalises 
rate contract for a large number of items, This is 
a continuous process. Action is ineterted before 
the expiry of current rate contact forfinalising 
fresh rate contacts according to a fixed time 
table. There have been instances where fresh 
rate contracts could not be finlised according to 
the time schedule on account of various rea-
sons, most of which were beyond the control of 
DGS&D, asforexempta, de-control oftheprices 
of essential raw-materials, change in duty for 
various commodities, etc. 

(b) during 1991-92, there were 273 Rate 
Contracts. But of this 118 were finalised in time 
and15weredropped.AnoIher23RateContracts 
were extended and finalised during Ihe exten-
sion period. 97 Rate Contracts were finalised 
after expiry of the Rate Contracts/extended pe-
riod and 20 Rate Contracts, could not be con-
cluded. during 1992-93 there were 287 Rate 
Contracts, outdwhich 17weredropped. 83 Rate 
Contracts wereconcfuded in time and 20 Rate 
Contracts were finalised during the extended 
period. 113 Rate Contracts were finalised 
subsequntly and 54 Rate Contracts have not 
beenconcluded. 

Question of loss does no arise. If there is no 

Name of the company 

Maruti UdyogUd., 

Model 

BOO std. 
l000std. 

Rate Contract for a particular item, the respec-
tive DepartmentlMinistry can make driect pro-
curementundertheirown delegationolpowers. 

(c) and (d). No Sir, Individual cases of 
delays are looked into and suitable remedial 
measures are taken. 

ProductionlExPortof Cars 

7421. SHRI SYED SHAHABUDDIN: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the model-wise break-up of the cars 
exported during 1991-92 by destination; 

(b) the FDB export price of each model 
exported in Rupees and dollars; 

(c) the exdectory price of each of those 
model for domestic market in rupees; and 

(d) the total production of each of those 
models during 1991-92? ' 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) A statement is 
given below; 

(b) Major exporters have not furnished 
export prices for their care since disclosure of 
this information would go againsttheircommer-
cial interest. However MIs . Hindustan Motors, 
Calcutta. have informed thatexport price of their 
cars exported in Holland was US~48982 and to 
United Kingdom was US $ 3 898 per vehicle. 

(c) and (d). As per information fumished by 
the leading manufacturers of cars, the ex-fac-
tory domestic price and production in 1991-92 of 
their major models are as under: 

Price/as on 

1,50,823IJuIy,1991 
3, 12,OOOIJuIy, 1991 

Production 1991-92 

76,7f£> 
9.119 
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Name of the company Model Pricelason Production 1991-92 

Premier Automobile Ltd Padmini 1,47. 1131Aug, 1991 21,599 
118NE 2,21,833IAug., 1991 9;3J6 

Hindustan Motors Ambassador l,59,879IMarch 1992 13,612 
(Petrol) 

Ambassador 1.89\947IMarchl992 
(Diesel) 

Contessa 2,73.0791March 1992 2,336 
Classic 
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[Translation] 

Amendment to Sick Industrial Companies 
Act 

7422. SHRI SURABHANCS ANUY 
SOLANKI: _Will the Minister of FINANCY be 
pleased to state: 

(a) whether the Govemment propose to 
further amend the Sick Industrial companies 
(Special Provision) Act, 1985 by including 
provionsof liquidationthereonsothatciJeamot.r1l 
can be paid to workers attheear1iest by one time 
settlement; 

(b) if so, the action taken by the Govem-
ment in this regard; arid 

(c) if not, the reasonstncrc;u, . 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OFSTA 
TEINTHEMINISTRYOFPARLIAMENTARY 
AFFAIRS{DR. ABRARAHMED): (a) to (c). An 
Inter-Ministry Working Group on Industrial Re-
structuring, constutited by the Planning Com-
mission has, inter-alia, recommended that the 
Board for Industrial and Financial Reconstruc-
tion (BIFR) should be authorised to pass the 
orders for winding up in cases which are before 
it, as if it were a liquidation court. The recom-
. mendation.is under consideration of Govem-
ment 

Effect of Dunnel Proposals on Orugs 
Industry 

7423. SHRI RAJENDRA KUMAR 
SHARMA: 

SHRI SURYANARAIN YADAV: 

Will the Minister of COMMERCE be 
pleaseD to state: 

(a)wL':::. "_. ,,~'3IndiandrUgsmanufactur­
ers are Hkely to be affected due to the 
implemention of Dunkel proposaJs; 

(b) if so, the facts thereof; 

(c) whether the Indian drugs manufactur-

ers have submitted any memorandum in t!'lis 
regard; 

(d) if so, the details thereof; and 

(e) the steps taken to protect the Indian 
drugs industry? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE):(a) to (c). A State-
mentisattached. 

STATEMENT 

The Indian Drugs Manufactures Associa-
tion (IDMA) hadrepresentedthatthe implemen-
tation of Dunkel proposals would adversely 
affect, inter-alia, research and development. 
introduction of naY( drUgs in the market, Incen-
tives to manufactum and access to allopathic 
drugs. 

The Uruguay Round Negotiations are sill in 
progress. It is generally recongnised that a 
system for protection of intellectual properly 
rights is needed as incentive to encontage 
innovrtive effort. At the same time, it is neces-
saryto strike a erasable bacome between the 
riglts granted to them and theirdiratuion, so that 
public interest needs are served. Govemment is 
seeking improvements in the Dunkee Text in the 
area of patents to meet public interest concems. 

Export of Wheat 

7424. SHRI ARJUN SINGH YADAV: 
SHRI KASHIRAM RANA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the quantit" ....... heat exported during 
1992-93andtheartQll1laaearedtherefrom;and 

(b) the namasot t!}E! countries to whom 
exported 

THEMINISTEROFSTATEINTHEMIN· 
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINITRY OF 
COMMERCE (SHRI KAMALUDDIN AHEMD): 
(a) and (b). 32555 tonnes of wheat valued at Rs. 
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887 crores was exported to Cuba, Malaysia, 
Nepal,SingaporeandSrilnkaduringtheperiod 
April-December,1992 

(Source; LGCID&S, Calcutta) 

[English) 

Setting up of Industries in Foreign 
Countries 

7425. DR. LAXMINARAYANPANDEYA: 
Will the Ministerof COMMERCE be pleased to 
state: 

(a) whetherthesomebig industrial houses 
aOre going to set up industries in foreign coun-
tries; and 

(b) if so, the details of these industrial 
houses, the type of industries likelytobe set up 
and the countries in which these industries are 
proposed to be set up? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE) (a) and (b). A state-
ment giving details of approvals given to ex-
MRTP House since, 1.4.1992 to set up joint 
venture industries abroad is given below 
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[ Translation) 

12.00hrs 

SHRI CHHEDI PASWAN (Sasarm) Mr. 
Speaker, Sir, two days back the customsoffi-
cialsat Pragati Mdaian container Depot Seized 
a large cache of modem weapons including 
rifles and pistls. This weapons came into India 
from America and were booked in the name of 
a Cargo Company. The Custom Officials are 
tight-lipped on this seizure. Weapons in thou-
sands were hidden under the staiuless steel 
space. Although the matter was immediately 
handed over to the CBI but I am sorry to say that 
6uchincidentshavebecornecorrmon. Whatthe 
Government is during to check recurrence of 
such things? The Government is losing its 
credibility among people. This is a serious 
matter because earlier large quaintly of arms 
were seized in Bomby ad no,'. In the capital too. 
Therefore, what is the plice and the customs 
officials doing? I request the Government to 
make a statement on this issue becauseboththe 
security and the integrity of the country are in 
grave danger. 

SHRU RAM NAIK (Bombay North): Mr. 
Speaker, Sir Konkan railway is a very important 
project of the country. This rail projects to Rs. 
1400 crores for the construction of 670 kms of 
rail track is going to benefit the States of 
Maharashtra, Goa, Kamataka and Kerala. This 
will reduce the distance between North and 
South by 500 kms. This projects is being under-
taleen by a separate corporation and the States 
are also giving financial assistance. It was 
estimated that the project will be completed by 
October, 1995butthehon. Prime Minister while 
inaugurating the 60 km's. Stretch between 
Mangalore and Udupi on 20th March urged that 
the project need be completed within four years 
by 1994. However, in Goaa controversy erupted 
regarding alignment and the work was stopped 
after stay was granted. As a result of stay 
naturally there was a strong reaction in Goa. And 
a bandh was organized in Goa in protest. A 
delegation from Goa including the formerChief 

MinisterShrimati Shashikala Kakodkarvisited 
Delhi. Later the leaders of the opposition and 
other leaders visited Delhi. I and S. Shri Kapse, 
George Femandessand Sudhir Sawant also 
met the hon. Prime Minister in this connection 
andthehon. Prime Minister informed us that on 
20th March itself he gave the instructionsthatthe 
realignment proposal need be examined within 
aweek. Thehon. PrimeMinisteraJsoinformecl 
us that he never instructed that the work be 
stopped when the matter was brought to his 
noticeand he was informed about the launching 
of the agitation too. Thehon. PrimeMinistertold 
usthat-

[English) 

X "I will give the deciSion in a couple of days". 

[T rans/ation) 

The assurance was given on 20th April 
when we people metthe hon. Prime Minister. 

. sincethen 1 o days have elapsed and discontent: 
ment is brewing in Goa as a result of it. I would 
like to knowwhenthe work on this project, fort!'le 
welfare olthe people of Goa will start again? I 
urge the hon. Prime Minster and the hon .. 
Minister of Railways to make a statement on it 
in the House because if the work on the project 
is not taken up in right earnest then it will not be 
timely completed and discontentment will in-
crease too. Therefore, I urge the hon. prime 
Ministerto make a statement latest by Monday, 
i! not today and orderfor restarting of the work as 
was decided eartier. 

SHRI SUDHIRSAWANT (R(>.JAPUR): Mr. 
Speaker, Sir, I agree with the views of Shri Ram 
Naik. At the time of starting the work on the 
Konkan Railway, proposal on alignment was 
agreed upon by all the concerned parties. The 
persons whose land was to be acquirted for the 
Konkan Railway also gave their consent and 
receivedthecompensationtoo. Therefore. after 
three years the stopping of work is difficult to ,iii 

understand. The hon. Prime Minister gave an 
assurance too In this regard and the work is 
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goingonasperschedule. Therefore, lurgethe 
hon. Prime Minister and the Government to 
immediately give a decision in this regard. 

SHRI RABI RAY (KENDRAPADA): Mr. 
Speaker, Sir, I would like to raise a very impor-
tantnationalissue. Acon'erenceoftheorgani-
zation of Islamic countries was recently orga-
nizedfor2-3daysinKarachi.lamsurprisedthat 
for3 days continuously anti India propaganda 
wasgoingonattheconference. Theconference 
was organised by the country's Govemment 
and was attended by the representatives of 51 
countries. However neither the Parliament nor 
the people of Indiaamaware of the proceedings 
oftheconference. Thepropagandawasstarted 
by the countries hostile to India. on behalf of 
Pakistan. though Fact Finding Commission. I 
would like to know the steps India did take to 
COl.Wlterthis~. Infacttheconference 
concIudedyesterday. This very organisation is 
trying to link the issue of the violation of hurnan 
rigHts in Kashmir with the issue of violation of 
human rights in 80sin and the people 01 Pales: 
tine. A parallel is soughtto be drawn with the 
curbing of the rights of the minorities 01 the latter. 
All of us do agree that Kashmirisan integral part 
of India. However. no such publicityorpropa-
gandais being made by the Govemment. The 
Govemment musttakethe Parliament into con-
fidenceonthisissue.lamhappytosaythatCIA 
of USA is zeroing in on declaring Pakistan a 
terrorist state. the Chief of CIA. Vlsikasaysthat 

[English] 

"Pakistan has supported the Kashmiri and 
Sikh groups which have been waging a long 
ruing insurgency against India'~ Central Gov-
ernment. The Kashmiris and Sikhs have found 
the safe is land in Pakistan". 

[Translation] 

In fact Pakistan instead of replying to the 
allegations is using the IOC platform for anti-
India Propaganda. We also fail to see any 
reason that why the Govemmentof India is sileot 

on this score. Why is the Govemment not re-
sponding to the anti-India propaganda on the 
Kashmirissueat intemationallevel? Therefore. 
though you. I urge the Govemmentto make a 
statement giving details of the recently con-
cluded conference of the OIC. Intemational 
platform could be used by India to counter the 
misinformation campaign against the country 
and the steps USA is going to take to declare 
Pakistan a terrorist state. We feel that the 
Government of India is not t,JSing it at all. There-
fore. I urge the Union Government to make a 
comprehensive statement on this issue. (Inter-
ruptions) 

SHRI HARI KISHORE SINGH 
(SHEOHAR): I wouldliketoknowfromlhe 
hon. Minister of Parliamentary Affairs that when 
will the Govemment reply to the matter raised by 
Shri Rabi Ray. (Interruptions) 

[English] 

SHRt SARATCHANDRA PATIANAYAK 
(Bolangir): Mr. Speaker. Sir~ it is reported in the 
Indian Expresstodaythat in BoIangir. kalahandi 
and Koraput districts of Orissa children are 
being sold. This is the picture which has ap-. 
peared in the paper. 

MR. SPEAKER: Youarenolexpecledto 
exhibitthe pictures. 

SHRISARATCHANDRAPATIANAYAK: 
Sir, I had received a letter from them. I had 
personally VISited IhatpartlCutar village. J asked 
that person and he had given me a written 
document also that he had sold his daughterfor 
Rs.500/-

Sir. I am grateful In our hon. Prime Minis-
ter. He has VISited that area and he has given 
Rs.80crores to theOnssa Govemment. Butthe 
state Govemment is always clalmmg that they 
have to get maximum drought aid from the 
Central Government. When the Central Gov-
ernment IS providing funds to the state 
Govemetmn,l am verysorryto say that Ihe state 
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administration is doing nothing there. They are 
knowingly neglecting 80langir, kalahandi, 
Phulbani, Koraput and other backward districts 
of Orissa. Though you, I would request the 
Government to give some instructions to the 
state Govemmentthatthe estate administration 
should Iook,intothe problems of that area and it 
should take care of allthedevelopm.entworksof 
that area. ..) 

Now-a-days it is a common issue in Orissa 
that people are coming and forfeiting their chil" 
drenformeagersumsofAs.20/-andAs.l00/-. 
this is the pity there. This is not only the prestige 
of Bolangir, Kalahandi and Korapur districts of 
Orissa, butthis is the prestige of this nation that 
in weekly markets,like vegetables children are 
being sold. the mother is selling her son and 
daughter for only As.501- or As. 1001-. ltis a 
shameful incident. That is why you have uttered 
in the house that an all party committee should 
visit that area. I would request that an all party 
committee should visitthat area immediately 
and tho Central Government should give in-
structionstothestateGovemmentthatthefunds 
which have been allotted by the hon., Prime 
Ministershould notbe misutilised and should be 
utilized for relief works in those districts. 
[ Translation} 

SHAI NITISH KUMAR (BAAH): Mr. 
Speaker, Sir, what happened to the Parliamen-
tary delegation? 

MR. SPEAKER: It appears to me that you 
wanted the delegation to visit the afiected place, 
evaluate the situation there and not only apprise 
the Govenment ofthesarne but also suggest the 
measures to provide financial assistance. But 
before that, thehon. PrimeMinisterwentthere 
and annovnced a financial aid of about Rs. 100 
crores to Madhya Pradesh, Rs. 80 crore to 
Orissa and As. 180 crore to Bihar. You may 
please advisetheconcemed state Government 
to make a proper utilization of that money., 
( Interruptions) 

SHAI MOHO. ALI ASHRAF FATMI 
(OAABHANGA): Mr. Speaker, Sir,lwouldlike 
to raise a question related to Madhya Pradesh 

in the House. There is no doubt that incidents of 
suppression and exploitation of the people of 
backward classes, Dalits and minorities do take 
place most frequently in daily life all over the 
country and most of these go even unnoticed. 
Since there is no state Govemment in Mahus 
Pradesh at present I would like to raise the 
matter to this effect inthe House. The president 
of the Madhya Pradeh unit of our party Shri 
Laksh"\narayan Vadav wrote a letter and in-
fon;ned m('l that a lot of hue and cry was raised 
on a small issue in a village named Kormass 
Vidish in Madhya Pradesh and the local police 
instigated rather than suppressing it. Mr. 
Speaker, Sir, there is a specific area in that 
village from where procession was taken forc-
ibly, thaughitisprohibitedthere. When there 
was a conflict over the matter, t"e SOO ofthat 
area collected a few police constables and 
attacked the village. About 33 persons were 
irijUred in the incident and a similar number of 
them were taken into custody. It was one sided 
action. (Interruptions) 

Mr. Speaker, Sir, the police took away 
even the rnoneycollected for the construction of 
themosque. They did not spare eventhe money 
kept for the marriage of young girfs in their 
homes. Mr. Speaker, Sir, today the state is 
under Presidents rule. I would like the central 
Govemment to investigate the matter and take 
stringent measures so that such atrocities are 
not committed therein future. I would like the 
Govemmenttotake notice ofthe matter and act 
accordingly with immediate effect. 

SHAI BHUBANESHWAR PAASAO 
MEHTA (HAZAAIBAGH):. Mr, Speaker. Sir,l 
would like to draw the attention of the Govern· 
menttothe matter regarding coal mines in Bihar. 
Labourers in thousands are being killed there 
due to the illegal mining of coal. About300trucks 
of coal is smuggled out. All this is beig done with. 
the connivance of pohce and the offICials of COal 
india Ltd. Recently. about 50 laboureres died 
when a colliery submerged under water in 
Hazaribaghh district on Apri121. But neither the 
police northe management of Coal India Ltd took 
any measures to extricate the labourers en-
trapped there. The matter has already been 



400 Papers Laid APRIL 30, 1993 Papers Laid 404 

taken up with the officers of Coal India, SP and 
OM ofthe area and the officers of CCL, but they 
are trying to hush-up the matter. Foul smell has 
started coming out of the dead bodies. Another 
mine had also sunk althe same place in Janu-
ary,andthatincidentciaimedSOlivesoflabourers. 
All these deaths are taking place just due to the 
illegal mining coal. but there is none to check its 
illegal proactive. Coal Mafia and policeconvine 
to hush-up the matter and the dead bodies are 
disposed off illegally. 

Mr. Speaker, Sir, the Government should 
take an immediate action to check the illegal 
mining of coal. I would like to submit that such 
a practice is prevalent only at those places 
where mining has not been done afterthe Gov-
ernment national mines. Property worth mil-
lions of rupees is being looted and the State 
Government and Central Government are suf-
fering losses of crees of rupees. I would like the 
Government to getthis matter investigated by 
CBI and the work of coal mining be resumed 
there. I would provide opoortunit!es of employ-
ment to the poor peopie and help the Central 
Government to earn revenue. This is my only 
submission to the Government. 

MR. SPEAKER: lfeelthaltheHousewish 
to havea serious discussion on the agricultural 
demands. Therefore, let the Zero Hour activities 
be finished here. 

Now papers to be laid. 

Shri Pranab Mukherjee. 

PAPERS LAID ON THE TABLE 

Audit Report on the General Fund 
Accounts of the Coffee Board for the year 
1991-92 and Statement showing reasons 

for delay in laying these papers 

12.16hrs. 

[English] 

THE MINISTER OF COMMERCE'S 
(SHRI PRANABMUKHERJEE): I beg to lay on 

theTabIe-

(1) A copy of the Audit Report (Hindi and 
English versions)onthe General fund Accounts 
olthe Coffee Boardforthe year 1991-92. 

(2) A statement (Hindi and English ver-
sions ) showing reasons for delay in laying the 
paper mentioned at (1 ) above. 

(Placed in library, see No L T -3974/93) 

Uttar Predesh Motor Vehicles (Fifty-
Fourth Amendment) Rule 1989and 

Statement showing reasons for delay in 
laying these papers. 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) : I beg to lay on the Table 

(1) A copy of the Uttar Pradesh Motor 
Vechicles (Fifty Fourth Amendment) Rules 
1989 (Hindi and English versions) published in 
Notification No. 1296-T/xxx4 54Km-88 In 
Uttar Pradesh Gazette dated the 1st April, 1989, 
under sub-settion (3) of section 133 of the 
Motor Vehicles Act, 1939 read with clause (c) 
(iv) of the Proclamation dated the 6th Decerr.ber, 
1992 issued by the President in relation to the 
State of Uttar Pradesh. 

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in laying the 
paper mentioned at (1 ) above. 

[Placed in Library see NoLT -3975/93] 

Annual Report of the Export Inspec-
tion Council and Export-Inspection 

agencies for the ear 1991 -92 along with 
audited Accounts; Annual Report and 

Review on the working of Indian Institute 
of Foreign Trade, New Delhi for the year 

1991-092etc. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
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MINISTER OF ST ATE IN THE MINISTRY OF 
COMMERCE (SHRI '<. KAMALUDDIN 
AHMED) : I beg to lay on the Io.ble 

(1 ) A copy olthe Annual Report (Hindi and 
English ver~ions) olthe Export Inspection Coun-
Cil and Export Inspection Agencies (Volume-
II) for the year 1991-92. alongwith Audited 
Accounts. 

(2) A statement (Hindi and English ver-
sions) showing reasons lor delay in laying the 
paper mentioned at (1) above. 

. [Place in library. See No. L T -3976/93[ 

(3) (i) AcopyoftheAnnualReport(Hindi 
and English versions) 01 the Indian 
Institute o!foreign Trade, New Delhi, 
lor the year 1991 - 92 along with 
Audited Accounts. 

(il), .A. copy 01 the Reviews (Hindi and 
Englishveisions) by the Govemment 
on the working olthe Indian Institute of 
foreign Trade. New Delhi.lorthe Year 
1991-92. 

(4) A statement (Hindi and English ver-
sions) showing reasons lor delay in laYing the 
papers mentioned at (3) above. 

[Placed in library. See No L T - 3977 /93] 

Reports of C&AG of India under 
Article 151 (1) of the Constitution; Notifi-
cations under Banking Companies Act, 

1970etc. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): lbeglay 
on the T abIe--

( 1 ) A copy each of the following reports 
(Hindi and English versions) under article 15 f 

(1) of the constitution:-

(i) Report olthe Comptroller and Auditor 
General of India-Union government 
(No. 301 1993)lortheyearendedthe 
31 st March, 1992 (Delhi Administra-
tion). 

[Placed in library. See No L T - 3978 / 93] 

(i i) Report of the Comptroller and auditor 
General of India - Union Govern-
mEmt (No.5 of 1993) lor the year 
ended the 31 st March 1992 (Revenue 
Receipts-- Direct Taxes). 

[Placed in IibralY See No. L T - 3979/ 93J 

(ii i) Report 01 the Comptroller and Auditor 
General of !ndia-(No 12011993) lor 
theyearendedthe31stMarch,l992 
- Municipal Corporation 01 Delhi and 
New Delhi Municipal Committee. 

[ Placed in library. See No L T - 3980 / 93J 

(iv) Report of the Comptroller and Audi-
tor General of India -Union Govem-
ment (No. 13 of 1993) for the year 
ended the 31 at March, 1992 (Rev-
enue Receipts -Indirect Taxes)-
Scheme of Rewards to Informers and 
government servants. 

[PlacedinUbrary.SeeNo.LT -3981/93] 

(2) A copy each 01 the following Notifica-
tions (Hindi and English versions) under sub-
section (4) of section 19 of the Banking Compa-
nies (AcqUisition and T ransler of Undertakings) 
Act,1970:-

(i) The UCO Bank Office Employees' 
(conduct) (Amendment) Regulations, 
1992 Published in Notification No. 
OGRI/ 1992 in Gazetteollndia dated 

• The Annual Report (Volume -I) was laid on the Table on the 23rd December, '992. 
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the 16th January,· 1993. 

[PlacedinlibrarySeeNoLT -3982193] 

(ii) The Bank of India officer Employees' 
Conduct) (AmendmeQt) Regulations, 
1992 Published in Notification No. PI 
IL192/1776 in Gazette of India dated 
the16thJanuary,l993. 

[Placed in library. See No: L T - 3983/93] 

(3) A copy of the Vijay Bank Officer Em-
ployees' (Conduct) (Amendment) Regulations, 
1992 (Hindi and English versions) published in 
Notification No. 4831 in Gazette of India dated 
the6thFebruary.1993,undersub-section(4~f 

section 19 of the Banking companies (Acquisi-
tion and transfer ot Undertakings) Act, J 980. 

[Placedinlibrary.SeeNo.l T -3984/93] 

(4) A copy ofthe Securities and Exchange 
Board of India (Appeal to the Central Govern-
ment) Rules, 1993 (Hindi and English versions) 
published in Notification No. C. S. R., 362 (El 
Gazette of India dated the 2nd April, 1993, under 
section 31 of the Securities and Exchange Board 
of India Act, 1992. 

[Placed in library. See No L T _ 3985/93J 

(5) A copy the Coinage (S tandard weight 
and Remedy of commemoraltve Coins otT en 
Rupees, Five Rupees and One Rupee contain-
ing Copper Seventy-Five percent and Nickel 
T wentyfive percent coined on the occasion of 
89th Inter Parliamentary Union Conference) 
rules, 1993 (Hindi and English versions) pub-
lished in Notification No. G. S R. 368 (E) in 
Gazette oflndia dated the 6th April, 1993 under 
sub - sechon (3) of section 21 of the Coinage 
Act. 1906. 

[Placed in library. See No L T - 3986/93] 
• 

(6) A statement (Hindi and English ver-
sions) on the Fourth and Fifth Instalments of 
Market Loans issued by Central Government in 
February, 1993. 

[Placed in library See No. L T - 3987/93] 

MESSAGES FROM RAJYA SABHA 

12.17hrs. 

[English] 

Secretary - General: Sir, I have to report 
the following messages received from the sec-
retary-General of Rajya Sabha: 

(i) In accordance with the provisions of rule 
111 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am 
.directed to enclose a copy of the Code of 
Criminal Procedure (Amendment) Bill, 
1993, which has been passed by the Rajya 
Sabha ::l its sitting held on the 28th April, 
1993. 

(ii) In accordance with the provisIOns of rule 
111 of the Rules of Procedure and Conduct 
of Business in the Ralya Sabha, I am 
directed to enclose a copy at the terronst 
and Disruptive Activities (Prevention) 
Amendment Bill, 1993. which has been 
passed by the Rajya Sabha at Its slttmg 
held on the 28th April. 1993. 

(Iii) In accordance with the provIsions of rule 
111 ofthe rules of Procedure and Conduct 
of Business in the Ralya Sabha, I am 
directed to enclose a copy of the Central 
Laws (Extension to Arunachal Pradesh) 
Bill, 1993, whlch'has been passed by the 
Rajya Sabha at its Sitting held on the 28th 
April, 1993. 

(iv) In accordance with the provisions of rule 
111 of the RulesofProcedureandConduct 
of Business in the Raiya Sabha, I am 
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directed to enclose a copy of1heCriminai 
Law (Amendment) Bill, 1993, which has 
been passed by the Rajya Sabha at its 
sitting held on the 28th April, 1993. 

12. 17112 hrs. 

BILLS, AS PASSED BY RAJYA 
SABHA 

SECRETARY GENERAl: Sir, I lay on 
the Table four Bills as passed by Rajya Sabha 
onthe28thApril,l993:-

1. The Code of Criminal Procedure 
(Amendment) Bill, 1993. 

2. 

3. 

4. 

The Terrorist and \)i~ Activi-
ties(prevenlion) Arnt'lI"d'nanlBl, 1 sm. 

The Central laws (Extension to 
Arunachal Pradesh) BiI. 1993. 

The Criminal law (am8lIdment) BiI, 
1993. 

12.18hrs. 

. ESTIMATES COMMITTEE 

ThirtiethandThfrty-findReporta 

[English) 

SHRI MANORANJAN BHAKTA ( 
Andaman & Nicobar Islands) : I beg to present 
thefoilowingReportsoftheEslirnldesConmil-
tee(1992-93): 

(1) Thritieth Report of Estimates Commit-
tee relating to Ministry of Rural Develop-
ment-JawaharRazagarYOl$Ina~ 

withtheMinutesPart-lIl81a1ingthlae 
to. 

(2) Thirty- first Report of EsIimaIes C0m-
mittee on Ministry of Home affairs -

Systemof administration in Union terri-
toriesalongwilh Minutes Part-ll 

1~ 18112 

(English) 

PUBUCACCOUNTSCOMMITTEE 

fifty-first and Fifty-second reports 

SHRI ATAL BIHARI VAJPAYEE 
(lucknow): I beg to present the foliowinQ Re-
ports (Hindi and English versions) of the Public 
AocounIsConvnitlee: 

(1) Fifty first Report on excess.es over 
Votedgrantsand ChargedAppropria-
tions(l9B9-90)and . Action 
Taken on 19th Report of Public At;-
coontsCommittee (10th LokSabha). 

(2) Fifty - second Report on Sustems 
AppraisaI-Purchase of properties of 
IheGovemment. 

12. 19hrs. 

(English) 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

(1) FIfteenth, Sixteenth, Seven-
teenth, Eighteenth. Nineteenth. Twentieth, 

Twenty-FIrst,twenty-secondand 
Twenty-third Reporlsand Minufe.. 

SHRI BASUDEB ACHAAIA (Bankura): I 
begtop_ll1hetolowing AeportsandMRltes 
(Hinciand EngIshversions) of the Committee 
on Public Undef1akings : 

(1) Fifteenth Report on action Taken by 
Government on the recommendations 
c::ontainedintheirsixth Report (Tenth Lok 
sabha)on National Mineral Development 
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corporation Limited. 

(2) Sixteenth Report on Action taken by Gov-
ernment on the recommendations con-
tained in theirfirst report (tenth lok Sabha 
) on steel Authority of India Limited -
Import of defective billets. 

(3) seventeenth reportage on Disposal of scrap 
of Public Undertakings through Metal 
Scrap Trading Corporation Limited other 
public undertakings and Minutes of the 
sittings of the Committee relating thereto. 

(4) Eighteenth Report on Indian Petrochemi-
cals Corporation Limited and Minutes of 
the Sittings of the Committee relating 
thereto. 

(5) Nineteenth Report on Industrial Develop-
ment Bank of India and Minutes of these 
Sittings oftheCommittee relating thereto. 

(6) Twentieth Report on Action Taken by 
Government on the recommendations 
contained in their Fifty - sixth Report 
(Eighth Lok Sabha) on Oil & natural gas 
Commission-UnduebenefitofRs.5.1,9 
crores to a contractor. 

(7) Twenty - first Reports on Action taken by 
Government on the recommendations 
contained in their Second Report (Tenth 
Lok Sabha) on Engineering Projects (In-
dia ) Limited - Loss in execution of For-
eign Projects. 

(8) Twenty-second Report on DelhiT ransport 
Corporation including comparativeanaly-
sis of transport in Metropolitan Cities and 
Minutes of the sittings of the Committee 
relating thereto. 

(9) Twenty-third Report on State Trading 
Corporation of India Limited - import of 
Newsprint and Minutes of the sittings of 

the Committee relating thereto. 

SHRIBASUDEBACHARIA(Bankura) :-
Sir, I begs to lay on the Table the Minutes (Hindi 
and English Versions) of the sittings of the 
Committee on Public Undertakings relating to 
Procedural and Miscellaneous Matters. 

12.201/2hrs. 

[English) 

COMMITTEE ON THE WELFARE OF 
SCHEDULEDCASTSANDSCHEDULED 

TRIBELS 

Action T .IKen Reports and Minutes 

SHRI K. PRADHANI (Nowrangpur): Sir,l 
beg to present a copy each of the following 
Reports and Minutes of the Sittings relating to 
Twenty-second ReportoftheCommitteeon the 
welfare of Scheduled Castes and Scheduled 
Tribes: 

(1) Seventeenth Report on Ministry of Com-
merce (Deptt. of Commerce) - Action 
taken by Govemment on the recommen-
dationscontained in the Eighth Report of 
the Committee on the WeHare of Sched-
uledcastes and Scheduled tribes (Tenth 
Lok Sabha) on the Ministry of Com-
merce (Deptt. of Commerce)- reserva-
tions for the employment of Scheduled 
Castes and Scheduled Tribes in Miner-
als and Metals Trading Corporation of 
India Ltd 

(2) Eighteenth Report on Mi:-listry of Welfare 
- Action Taken by Government on the 
recommendations contained in the St, . 
enth Report (10th Lok Sabha) of the 
Committee on the WeHareGf Scheduled 
Castes and Sechduled Tribes Finance 
and Development Corporation (NSFDC) 

(3) Twenty - second Report on Working of 
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facilities 

IntegratedT ribal Development Projects 
in Bihar. 

(4) Report on Study Tour of Study G roup I of 
the Committee on the Welfare of Sched-
uled Castes and Scheduled tribes on its 
visit to Bombayand Aurangabad during 
October,1992. 

(5) Report of Study Tour of Study Group II of 
the Committee on the welfare of Sched-
uled Castes and SCheduled Tribes on its 
visit to Bhopal, Bombay, Vadodara and 
Ahmedabad during February, 1993. 

12.21 hrs. 

[English] 

STANDING COMMITIEE ON COM-
MUNICATIONS 

First Report 

KUMARI VIMLA VERMA (Seoni) : Sir, I 
beg to presentthe First Report (Hindi and En-
glish versions) of the Standing Committee on 
CommunCationson DemandsforGrants (1993-
94) of the Ministry of Communications including 
(i) Postal Services and (ii) Telecommunication 
Services. 

12.211I2hrs. 

[English] 

STANDING COMMITIEE ON FOOD, 
CIVIL SUPPLIES, CONSUMER AFFAIRS 

AND PUBLIC DISTRIBUTION 

First Report and Minutes 

SHRI RAMKAPSE (Thane) :Sir, I beg to 
presenllhe First Report of the Committee on 
Food. Civil Supplies, Consumer Affairs and 
Public DistributionotDemands for Grants 1993-· 
94 of Ministry of Civil Supplies, Consumer 
Affairs and Public Distribution - Public Distri-

bution System and Minutes ofthe Sittings ofthe 
Committee relating thereto. 

12.22hrs. 

STANDING COMMITIEE ON LABOUR 
AND WELFARE 

First Report 

[English] 

SHRIMATI CHANDRA PRABHA Urs 
(Mysore): Sir. I beg to present the First Report 
(Hindi and English versions) of the Standing 
Committee on Labour and Welfare on Demands 
for Grants (1993-94) ofthe Ministry of Welfare. 

MA. SPEAKER: All the Chairmen and 
Members of the Committees should be con-
gratulated for giving the reports. 

12.221/2hrs. 

STANDING COMMITIEE ON TRANS-
PORT AND TOURISM 

First Report 

[ Translation] 

PROF. PREM DHUMAL (HAMIRPUR): 
Sir, I beg to Lay on the taole First Report (Hindi 
and English Version) ofthe Standing Commit-
tee ofTransport and tourism on Demands for 
Grants (1993-94) of the Department ofT our-
ism. 

12. 23hrs. 

PETITION RE: PROVIDING VARIOUS 
FACILITIES TO RAILWA Y COMMUTERS 

OFTHEAREA. 

[English] 

SHRI ANNA JOSHI (Pune): Sir, I beg to 
present a petition signed by Shri Gyan Chand 
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Jain. Shri Shivraj Bang and the Railway com-
muters of I chalkaranji, District Kolhapur 
(Maharashtra), for providing variousfaciiliesto 
the Railway commuters of the area. 

12. 24 hrs. 

BUSINESS Of THE HOUSE 

[~ 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF 
PALIAMENTARY AFFAIRS (SHRI 
V1DYACHARAN SHUKlA) :Wdhyourpermis-
sion, Sir, I rise to announce that Gownvnent 
Business during the week commencing 3rd 
May, 1993, willconsistof:-

1. ConsiderationofanyilemofGowem-
ment Business carried 0Y8f from 
today's Order Paper. 

2. Submission to the vote of the House 
outstanding Demands for grants in 
respectOt&dget(GeneraI)tar191&-
94 at 3. 00 p.m. on Monday May 3, 
1993. 

3. IntrocU:tion, COIlsideralixums--
jog of the Appropriation (No.2) SiI, 
1993. 

(4) Considerationandpassingof:-

(a) ThefinanceBil,l993. 

(b) The salary, Allowances and pen-
sion of Members of Partiamenf 
iAmenc:tment) Bill, 1993. 

(C) The Code of Criminal Procedure 
(Amendment)BilI,l993aspassed 
by Ra/ya Sabha 

(d) The Terrorists and Disruptive Ac-

tivities (Prevention) Amendment 
BI, 1993aspassedbyRajyaS::tila. 

(e) The Employment of Manual Scav-
engers and Construction of Dry 
Latrins (Prohibitions) Bill, 1993. 

SHRI RAM NAlK (Bombay North) ; The 
following items may be included in the next 
'MIflk'sagEn1a: -

1. Debate on chain ofbamb-bllk."i\.;: 
Mumbai (Bombay)onthe 12thMarch 
andactiontakenproposedlobetaken 
against the culprits. 

2. DiscussionontwomotJonsformodi-
ficationsof notifications pertaining to 
railway Passengers amendment 
Rules and Kha<iCorrvnission Rules. 

I want 10 make onesuggestion. in the Ninth 
andT erdhl.ckSabha, thelehasbeennocisctJs.-
sian at all on such mocIfications. I would urge 
lhatsometimeistakenc:u. at leastthis time. for 
clsaJssingthesetwoimpol1ant moc:ifications .• 

Sir, there isane more point It is about the 
teiephoIlEltariff revision. The Government has 
made the statement. It has been made appli-
cable. But, sofar, the Notification has not been 
issued. We should have an opportunity to dis-
CUf8that aIsobecausethal is equally important. 

MR. SPEAKER: We will consider it in the 
Business /vJvIs«y Cominittee if it is possible . 
The time should be available. 

SHRI RAM NArK: It should be laid on the 
Table of the House. 

r TtanSIaOOnl 

SHRI SA TV ANARA V AN JATIYA (Ujjain) 
: Thefoflowing items maybe incfude m lhe next 
week's agenda : 

1. Regarding the need to attach extra 
coaches intrainsforgeneralcategory 
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ofpassengeraai1c:tMST passholdens gaged1herein-Theirconditions ofser-
andl'ElSlDl9lhestalusofsupelfasttlai. vice and emoluments - need be dis-

, to Express trains to provide F8Iief to ctaed in view of the fall in salt produc-
public. tion and distress of the worners. 

2. ImrnediIlBstepstobelakentoreatora 
lhelelephonefacitiesandtowilhdraw 
theproposedi'lcreaseintelephonelar-
iff and to improve the telephone ser-
vice_ 

SHAt SANTOSH KUMAA GANGWAR 
(Bareily) : The following items may please be 
incIudedinth8nextweek's agenda. 

1. TheGoYan'wnard'sdeclaralionbemade 
in thissessionforsetting ~sugar"* 
at 17 J1facesof UttarPredesh (theinfor-
mation about which has already been 
provided a year ago) 

2. The need toconstruct an overbridgeat 
chrupIe and Martlinath in BareiIIy. the 
places from wherethe Trains of NOrth-
em Railways and North Eastem AaJ-
ways pass from the point of vi8w of 
transport facility. 

[EnglISh] 

PROF.?REM DHUMA(Hamirpur): Sir, the 
following Items may be included in the next 
weel<'sagenda :-

1. Regarding use of 20 per cent fruit juice 
in cold drinks sa that the farmerslfruit 
growers get goodpricefortheirproduce 
and the consumers get useful cold 
dririks. . 

2. Steps to be taken to remove the 
anomoIiesin1heone--time--incrin 
Pension of the Ex-5ervicemen. 

SHRI SUOHIR GIRl (Contai): Sir, I request 
that the following items may kindly be included 

, .inthenextweek'sagenda:-

1. The sail Industry and the workers en-

2. Slepstoexpeditethe construction of the 
new reiI line from Digha to T amluk in the 
SouIh Eastem Railway Divisiorl in west 
Bengai. 

[T"~ 

SHRIRAM PUJAN PATEL(PHULPURl 
: Thefolowing items may please be included if' 
thenextweek'sagenda : 

1. Sleps to be taken to get up a sugar mill 
atsomeapprop.iate place in Phulpur, 
chail and Allahabad constituencies of 
Alahabadforthe all round development 
ofthefarmers and agricultural labourers, 

SHRI NITISH KUMAR (Barh): Tne iollow· 
ing items may be included in the next week's 
agenda: 

1. The need to start a train service on the 
route of Fatuhe under Danapur Divisior 
in Eastern Railways. 

2. the need to extend Bakhti arpur--Ralgir 
branch line under Danapur DiVision in 
Eastern Railways to Gaya soon to com· 
plete the Buddisht circuit 

PROF RASA SINGH RAWAT (AJmlr) . 
Thefollowingitems may please be included in 
the next week's agenda . 

1. 

2. 

The-l:Aead to set up a powertul TV 
powe~)o Ajmir city as perthe earhel 
deciaratioll and decision !orthe sa~.e 
of lakhs of TV Viewers. 

The need to extend the Agra-JalpU' 
Superfast Train upto Ajmerto facili· 
tate the lakhs of passengers going to 
and coming from Aimee 
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SHRIJAGATVIRSINGH DRONA(Kanpur) cut motions to the Demands for Grants have 
: The following items may please be included in been circulated may, if they desire to movetheir 
the next week's agenda. cut motion, send slips to the Table within 15 

1. Need to find out a solution to the prob-
lems faced by labourers and to remove 
unemployment being created By the 
closure of textile mills and other big 
industrial u;litS, One afterthe othenn the 
industrial city of Kanpur in Uttar Predesh. 

12. 28 hrs. 

[English] 

DEMANDS FOR GRANTS (GENERAL), 
19l3-94 

MINISTRY OF AGRICULTURE 

MR. SPEAKER: The House will now take 
up discussion and voting on Demand Nos. ito 4 
relating to the Ministry of Agriculture. 

Hon. Members present in the House whose 

minutes indicating the serial numbers of the cut 
motions they would like to move. Those cut 
motions only will be treated as moved. 

A list showing the serial numbers of cut 
motions moved will be put up on the Notice 
Board shortly. In case any Member finds any 
discrepancy in the list, he may kindly bring it to 
the notice of the Officer at the Table without 
delay. 

Motion Moved 

'That the respective sums not exceeding 
the amounts on Revenue Account and Capital 
Account shown in the fourth column if the Order 
Paper be granted to the President, out of the 
Consolidated Fund of India, to complete the 
sums necessary to defray the charges that will 
come in course of payment during the year 
ending the 31 st day of March, 1994, in respect 
01 the heads 01 demands entered in the second 
column thereof against Demand Nos. 1 to 4 
relating to the Ministry of Agriculture". 

Demands for Grants- 1993-94 in respect of the Ministry of Agriculture submitted to the 
vote of Lok Sabha 

No. of Name of AmountofDemandfor AmountofDemand 
Demand Demand Grants on Account voted for Grants submitted 

by the House on 30th March, 1993 to the vote of the House 

RevenueRs. CapitalRs. RevenueRs. CapitalRs. 

2 3 4 

Ministry of Argriculture 

Agriculture 213,93,00,000 2,26,00,000 1113,37,00,000 12,49,00,000 

2 Other Services of Dept 
of Agri. & Cooperation 36,21,00,000 34,35.00,000 188,48,00,000 171 ,72,00,000 

3 Department of Agn. 
Research and 
Education 71,67,00,000 358,33,00,000 

4 Department of Animal 
Husbandary& Dairying 61.46,00,000 29,10,00,000 307,56,00,000 145,52,00,000 
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MR. SPEAKER: Before I requestthe hon. 
Member Shri Rajveer Singh to initiate the de-
bate, I would like to bring to the notice of the 
House that the Agriculture Minister was expect-
ing thatthis Demand would come up for discus-
sion on Monday. He had some special program 
to attend and he sought my permission and I 
have given the permission. The State Minister 
will be sitting here and taking notes. And I hope 
that the written statement will be made available 
to the Minister and he will go through that. 

SHRI JITENDRA NATH DAS (Jalpaiguri) 
: I beg to move :-

"That the demand under the Head Agricul-
ture be reduced to Re. 1." 

I Failure to reject Double proposals which 
suggest removal of subsidies and support prices 
for agricultural produce. I (39) 

! F aliure to provide more funds for imple-
menllng crop Insurance Scheme. 1(40) 

"That the demand under the Head Agricul-
turebe reduced by Rs. 100," 

INeedtoprovidefertilizerfreeofcosttothe 
smail. marginal and poor farmers ((65) 

/ Needto produce more oilseeds./(66) 

'Need to provide pension to old farmers. I 
(67) 

INeedtoprovidelundslorfreeandmodem 
medical treatmentto poorfarmers.! (68) 

"That the demand under the Head Depart-
ment of Agricu!ture Research and Education be 
reduced by Rs. 100." 

: Need to establish a Palm Oil Research 
: Centre at Jalpaiguri in West Bengali (83) 

''Thatthe demand under the Head Depart-
ment of Animal Husbandry and Daring be re-
ducedbyRs.100." 

I Need to provide more funds forthe devel-

opment of animal husbandry. I (88) 

''That the demand under the Head Agricul-
turebeReducedto Re. 1." 

I Failure to supply seeds to farmers In 
scheduled time. 11 05) 

IF ailure to declare support pnce of jute in 
duetime./(106) 

IFailure to supply fertilizer to farmers at 
cheap rates .. (1 07) 

IFailure to protect farmer from very low 
price 01 their agricultural products.! 

(108) 

"That the demand underthe Head Agricul-
ture be reduced by Rs. 100." 

INeed to increase the support price of jute. 
1(111 ) 

I Need to supply fertilisers to farmers free 
of co::,\' 1(112) 

! Need to protect the small fanners from beg 
landlords. ! ( 113) 

/ Need to declare the support price of jute 
before the raw Jute comes in the raw jute market. 
(114) 

/ Need to introduce old-age farmers pen-
sion./(115) 

SHRI SAIFUDDIN CHOUDHURY (Kalwa) 
: Ibegtomove:-

''That the demand under the Head Agricul-
turebereducedtoRe.1." 

/ Failure to take effective steps to prevent 
possible hannful effects of Dunkel proposals on 
Indian Agriculture. (43) 

IF ailure to guarantee remunerative prices 
to the fanners fortheir agricultural produce. /(59) 
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SHRI BASUDEBACHARIA(Bankura) I 

begtomove:-

"That the demandunderthe Head Agricul­
ture be reduced to Re. 1. 

/Failuretoundertake'L..abtoland' scheme. 
/(60) 

I Failure to declare support price for raw 
jute./(61) 

I Failure to reject Kunkel proposals which 
suggest removal of sul>sidie:r. on inpl!t9 and 
support prices for agricultural pnxt,,ce. / (62) 

I Failure toprovideold-agepensiontothe 
aged farmers./ (63) 

/Failure to attain self-sufficiency in food 
gr_ains and oi! seeds production./ (64) 

"That the demands undertheHeactdepart­
ment of Agriculture research and education be 
reduced to Re. 1." 

I Failure to setup KrishiVigyan Kendrasat 
all districts of the country. I (80) 

fFaiJuresetupBetelleafResearchCentre 
in West Bengal. ! (81) 

"Thatthe demand under the Head Agricul­
ture be reduced to Re. 1. 

IF ail ure to p rovice subsidy on fertilizer to 
thepoorandmarginalfarme".;. \. �7) 

SHRI SOMANATli C�! fTERJEE 
(Bolpur) : I beg to move:-

"Thatthe demand underthe Head Agricul­
. turebe reduced by Rs. 100.• 

I Need to protect the indigenous industry 
'manufacturing agricultural implements and 
equipment's includingtrflC!orsfrom unfair com-

petition from imported machinery and 
equipments. (74)

 demand under the Head Agncul­ture be 
reduced to Re. t. 

/Faiureto grant adequate relief to 
victims cidroogiandfamineconditionsin 
Bihar, Orissa and other States.I (96) 

"Thatlhedomandunderthe Head 
Agricul­ture be reduced by Rs. 100". 

/Neecttostrengthenthenationalizedbank­
ingsystemandparticularty NABARD toextend 
facilities tor agricultural credit to the small 
and marginalfarmers. /(97) 

SHRI SATYAPAL SINGH 
YADAV(Shahjahanpur): I beg to move:-

"Thatthedemand underthe Head Agricu!� 
ture be reduced to Re. 1 . 

I Failure to give adequate remunerative 
prices to the farmers fer their produce. I (94) 

/Failui;etocensurecropinsurancescheme 
throughout the country . 1 (95) 

"That the demand under the Head Agricul­
ture be reduced to Re. 1 . " 

I Failure to supply fertilizers to small and 
marginal farmers at subsidised rates. i ( 110) 

SHRIVISHWANA TH SHASTRI (Gazipur) 
:lbegtomove:-

"That the demand under the head Agricul­
ture be reduced by Rs. 100". 

I Need to p rotect the indigenous industries 
manufacturing agricultural implements and 
equipment's including tractors from unfair com­
petition from imported machinery and equip­
ments. I (98) 
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SHRI YAIMA SINGH YUMNAM 

(IInneranipur): I beg to move: 

"That the demand underthe Head Agricu'· 
turalbereducedbyRs.100." 

/Needtor;Peincentivestof7ONmorevariety 
of Chakhao, sweet smelling black rice' and to 
export it in large quantity. 1 (101 ) 

·SHRI PURNA CHANDRA MALIK 
(Ourgapurpur): I beg to move:-

"That the demandunderthe Head Agricul-
ture be reduced to Re. 1. 

!FaiIure to set up KrishiVIQY80 Kendra '"the 
district of barddhaman of west Bengal. (1 02) 

I Failureto givefertilisersubsidy to small and 
marginal farmers.! (109) 

SHRI NRIMALKANTlCHA TIERJEE (Durrl" 
. dum): I beg to move:-

"That the demand underthe Head Agricut· 
turebereducedtoRe.l· 

I Failure to Increase productivity in agrictJl· 
turethroughadequateland reforms. 1(1 03) 

I Failure to provide for adequate growth in 
agriculture in the Eastern Part of the country. / 
(104) 

SHRISIVAJI PATNAIK(Bhubaneswar): I 
begtornova -

"That the demand unde~the Head Agncui-
rure be reduced to Re. 1. 

IFailuretogivemininumsupportpricelothe 
sugarcanegrowers.l(118) 

lFailure to ensure a minimum support pnce 
to paddy growers. 1 (119) 

1 Failure to procure paddy atthe harvesting 

timertherehy forcing the peasantsto sale at a 
Iowerrate.l(120) 

I Failure to extend necessary help to the 
drought affected people of Orissa and Bihar. I 
(121) 

-Thatthe demand under the Head-Depart-
ment of Agriculture Research and education be 
reducedbyRs.1oo." 

I Need to establish Krishi Vigyan Kendrasat 
khuda and Nayagarh in Orissa. 

I Need to establish an agriculturallmple-
ments T rainningCentre for women at Khundra. 
1(123) 

I Needto establish an InstiMeforsugarcane 
growers to impart scientific knowIedgetothem. 
1(124) 

I Need to establish an institute for the study 
of Socia-Economic and geographic reasons. 
for naturaicaiamity and its remedy at sambaIpur 
inOns;;a.!(125) 

! Need to establish a Fishermen Training 
CentreatBllusarxlapurnear~kLake, 0rissaJ 
(126) 

! Need 10 establish a training centre for jute 
growers at pattamundies Orissa. 1 (127) 

SHRI BRAJA KISHORE TAlPA THY (Puri): 
I beg lomove:-

"That lhe demand under the Head Agricul-
turebereducedtoAe.1. 

lFailure to provide subsidy on fertilizer to the 
poor and marginal farmers!( 130) 

f Failure to give minimum support pricetothe 
sugarcane growers. f (131) 

fFailuretoensureaminimumsupportprice 
to paddy growers./( 132) 
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/ Failure to procure paddy at the time of 
harvesting. thereby forcing the peasants to sold 
ata lower price. I (13/4) 

/ Failure of ~tend necessary help to the 
drought affected people of Orissa, Bihar and 
Madhya Pradesh. / (134) 

"Thatthe demand under the head Depart-
ment of Agricultural and Aesearch and Educa-
tion be reduced by As. 100." 

I Need to establish Krishi Vigyan Kendras 
at Bramhagiri Pipli and Aanapur in Orissa. / 
(137) 

1 Need to establish an Agriculturallmple-
ments Training Centre for women at Puri in 
Orissa. 1(138) 

I Needtoestablish an Instituteforsugarcane 
growers to impact scientific knowledge at 
nayagarh in Orissa. /(139) 

i Need to establish an Institute for the study 
of scocio-economic and geographic reasons 
for natural calamity and its remedy in Orissa. ( 
(140) 

/ Need to establish a fisherman Training 
Centre at Puri in Orissa. / (141 ) 

I Need to establish a training centreforthe 
jute growers at Kendrapada in Orissa. 1 (142) 

MR. SPEAKEA : Shri Aajveer Singh to 
speak. 

[T rans/ation] 

SHAI AAJVEEA SINGH (Aonla) Mr. 
speaker, Sir, I thank you for allowing meta start 
the discussion. 

The Congress Government has always 
adopted such an agricultural policy which has 

always been,unfavorable to the farmers. Under 
this pOlicy, the farmers and the agriculture has 
totally been neglected and since the formation of 
Government under the leadership of Shri P. V. 
Narsimha Aao the exploitation of farmers and 
agricultural labourers has increased. Their con-
dition hasworsened. They have been burdened 
by three things. On one hand, the prices of 
agricultural input such as. fertilisers seeds. 
electricity, water. pesticides and agricultural 
equipments have soared and on the other hand. 
they are not getting remunerative price on the 
capital they have invested as agricultural pro-
duction cost. Besides these. natural calamities 
like hailstorm, frost. crop diseases and drought 
etc. have a/so affected the farmers resulting in 
financial loss to them. This has totally broken 
their back. A horrible situation of drought and 
hunger has occurred in a large part ofthe coun-
try. Not only this. but the prices of several crops 
have dropped. The price of tobacco has fallen 
from Rs. 38 to As. 12. There is the fall ofRs. 1600 
in the prices of cotton and the worst affected is 
paddy. last year. the Basmati paddy was sold at 
AS.1500/- perquintal and this year it was sold at 
such low rates as As. 350/- As. 400/- and As. 
SOO/- per quintal. Then farmers have incurred 
heavy financial loss due'to this reason. Simi-
larly prices of wheat, Till and block mustard 
have also fallen. 

12.33hrs 

(MR. DEPUTY SPEAKEA in the chair) 

Mr. Deputy Speaker. Sir, there is a ban on 
transporting agricultural produce from one part 
to other part of the country. During the last 
session, the hon. Minister had announced that 
this ban will be lifted, but it has hot been done till 
now. thefarmersareunabletotaketheirproduce 
to any part of the country. As a result of total 
neglect towards agriculture, the allocation given 
to this field has decreased from 4.2 per cent to 
3.6 per cent in the annual plan outlay. For 
agricultureand~erativesaprovisionof As. 
3221.9crores was made in the 1992-93 Gen-
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eralBudget, but in the 1993-94budgetonIyRs. Mr. Deputy Speaker, Sir, my party and 
1715.9crores have been provided. Thealloca- myselftotally oppose the Dunkel Proposals. It 
tionforNational Bankfor Agriculture and Aural is very regretfulthat this proposal has caused 
DeveJopmentisgoingdownineveryannuaipian infighting among the cabinet members also. 
in comparison to the annual plan of 1992-93. One of your Minister says that export of our 
similarly, only 6 Per cent amount has been country will increase with the acceptance of 
provided for loans and electricity. There has Dunkel proposals and another Minister says 
been no considerable increase in it in the last that such acceptance will destroy our country. 
year. This step of the govemment is totally So there is difference of opinion in the cabinet 
unjustified towards the farmers and agricuHure. also. One Minister is opposing while another 
The continuos decrease in the ground water Minister is supporting the Dunkel Proposals. 
level is also a matter of grave concem. Ever When there is so much differences of opinion!n 
Since the Congress Party has come to power, the cabinet itself, what right they have to remain 
there has been 1 Oper cent difference between in Government? One of thetwo Ministers should 
the estimated capacity and actual utilisation of go. the Minister who is opposing his 
irrigation potential. Ifthis gap had been filled, it Government's policy should resign. If the Gov-
would have increasedthefoodgrainproduction. emment is ready to accept the Dunkel Propos-
Not only our country would have becomeself- als, Shri Jakharshould resign and if the Govem-
reliant in food grains, but it would have been also men! is not accepting the proposals, Shri pranab 
able to export then. Several big projects are Mukherjee should resign, as he was praising the 
layingpendingandnearabout70percentofland proposals. One has to go. This should be de-
is deprived of irrigation. Same is the condition cided. When the farmers resort to agitation for 
of forest areas also. Wherever there are Con- thairdemands, the entire Govemment will have 
gress Govemments, they have grosslyviolated to resign. 
the interestsoffarmers. The neIworkof rnultina-
tional companies are spreading in our country, 
which will create problems forthefarmers. Their 
interests are being mortgaged in the hands of 
foreign powers. Due to this reason, the country 
is becoming dependent on others and it can 
jeopardise our political and social freedom. 

Mr. Deputy Speaker, Siritisbadluckthat 
ourfarmersarenotorganisedtoday. Buttheday, 
they become organised they can revolt. Since 
the time this congress Govemment has been 
formed, it is not even ready tQ accept rightful 
demands. Unless such activities as sabotage, 
economicblockadeandgheraoareadopted, the 

, Govemmentis not able to understand the prob-
lem. So, I would like to the Govemmentthrough . 
you not to create so much problems for the 
farmers thatthey arecompelied to revolt. They 
are already in much distress today and by 
bringing multinational companies in this area 
you are adding insult to injury. This hasmadethe 
situation very pitiable . 

Mr. Deputy Speaker, Sir, our country is 
severely affected by drought at present. Orissa, 
Bihar, Maharashtra and eastern part of Uttar 
Predeshare affected by drought, but our Central 
Govemmentdecides everything in a hi-fi man-
ner. The Prime Minister surveys a state for once 
and gives As. 10 crore, As. 20 crore or Rs. 50 
crore. Then he goes to another state. Such hi-
fi manner cannot solve the problem. There 
should be a permanent solution. Even alterthe 
45yearsof independence, the Govemment has 
not been able to control drought. Maximum rain 
water is wasted and there is no storage facility. 
How this will go on? This is an anti-farmer 
Govemment. 

Mr. Deputy Speaker, Sir. Andhra Pradesh 
is also severely affected by drought and the 
situation has come to such a pass that the 
farmers and agricultural labourers areforcedto 
kill their own children. A child was killed by his 
mothher. I can tell his name. Neither there is 
fodder nor waterforthe cattll:l. They are also in 
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worse situation. 

Mr.! Deputy Speaker, Sir, ftisp;lopposlte 
in K.arn8ntaka.ltisaffededbyfloods.which has 
caused a lot of damage. On one hand, there is 
devastation due to heavy rains, on the other 
hand,there is sufferings due to drought. 

When I was a smaI boy, I hadheardastocy 
fromone~myeldefs. Hetold1hatwhentheMBr 
of anyCOU"ltry is wrong-deerandcorT\.lj)t. the 
country has to facedrol.91l Somewherathefe 
is heavy rairis. drought.landsstingor~ 
It appears to me that the ruler, who is at the 
center,isatroclous,conuptandwrong-<leer 
and that is why the people of this COlA1try are 
f8cing so much probiems •.. 1nf8mJpfions) We 
havetodopenancefortheirsins._~ 

When I say the truth, ourCongressfrtandsare 
greatly hurt. 

This is happening only because of you. 
Even after the 45 years of independence, the 
Government has nolprepared an agricuIluIe . 
policy. TheindustriaipolCywaslormeclin 1956, 
becausetheindustrialhousesheldnu:h~ 

ence over the Government. But 1 want to talk 
aboIAthedistressofflefannar. NosUchagicU-
Me poIicyfavonngtheinterestsoithefarmels 
hasbeenfonnedtlnow .. ~NeIher 
our friends sit in the House nor ~en to the 
~andafterthattheysay1halagricul­

ture policy. has been fanned. H it has been 
formed, give thedetai ... InIemJptions).ltistrue 
that if we come to power. wewllpreparealthe 
policies including agricUtur8 policy. JUOlIthe 
country from all the crisis and wi! make Ita 
dignified tountry in the world. When you are 
saying this yourself. are you waiting for us to 
cometopower? ... lntBll1.fJlions) 

In the apsenceof~repolicy. only 
180 million tonnes of food grains has been 
produced in ourcountrythis year. after lhattoo 
puting in a tot of efforts. We have no policy to 
increase the produc1ion. In the coming &-7 
yearsandbytheyear2OOJ.IlisCW'1lrywilneed 

2OOto220milliootonnesoffoadgrains. 

I have read the draft of the agriculture 
policy. I do not think that the hon. minister of 
Agriculture has paid any attention towards this 
~.I wouk:llike tosubmitthatthisagric~1-
ture policy is unfavorable to the farmers. t40 
facilities8l8being providedtothemandagricul-
turalir1lUtSarebeingmadecoslluir. tnthisway. 
qusticeisbeing done to them. Such an agricul-
tUrepolicyshouldbeformed. whichfaVOl8the 
interestsofthe fanners and the oountry. SOper 
cent population of thiscountry are cultivators 
andtheGovemmentshoUd1tWlkaboutthem. Of 
thisisnotdone, thenSOpercent~will 
r8e0rtto agitation, as I havNaideariier also. • 

Jfsuchsiluation arises, it will not be proper 
for the country. we will be on the verge of 
staJV8Iion. Th8rewilbealgRUldscarcity.lwiII 
refer to famine later on. I have just now dis-
cussed about drought and flood. How long will 
wec:antn.Je~dependonnalul8? lhadalsasaid 
88Ifier Chat our ancestors had brought rivers 
frommcutains. Blitwehavebeen badly failed 
eventoUliisethewa~ofthose riversproperly 
evanaftar4S)'88ISdildepelldellC8. Wheoflooj 
oona1hewalergoeswasleirtothesea s0me-
times ago. a scheme JWS80ted by Shri Kl. 
Rao, 1hehon. ex-Minister of IlJigation. it was 
mentioned therein that the Ganga should bf: 
linkedwilh Godawri and a water grid be set up. 
It W88a good scheme. The Govemment pro-
vida81inancia1 assistancedtuxiredsdcrores 
~f\4)e8S~meetthecrisis~drot.qdandfloOd 

fN8fY~. That amount isdisbursedtoo. Can 
antlJlli--iuposescheme not beformulalecl by 
IheGovemment? The Goverrvnentshould set 
up the water grid and get it operated. Of it is 
operated. it will prove a remarkable source of 
endcaIilQ~l.akhsandClOl'9Sof 
labourers wiD get empIoymenlinthisproiect. 

Mr .• Deputy Speaker, Sir. about 781akh 
hectaredlaned in RajasIhan. 59la1chhectare in· 
tvWlaIid1lia,25lakhheclarei1MrdlyaPradesh 
andmorethan8lakhheclaleofiandinKamataka 
havebeenaftec:tedbyc:irot.V1l SOO1ageofwater 



433 OemandsforGrants(Gen.), VAISAKHA 10, 1915 (SAKA) t993-94M/oAgriculture 434 
in many areas of Gujarat is being experienced. 
TheGovemmentofMaharashtrarequestedthe 
Central Govemmenttoprovide As. 790 crore as 
drought relicf but I feel that it has nct been 
acceded to. Whatislhe reason behinddrooght? 
I live in the village and re~iise its problems. The 
rivers have been flowing for the last hundersof 
years. Aood comes in there rivers. What is the 
cause behindit. Has it been wOrXedout?The 
MinisterofEnvironmentandFores1sispresent 
here. Herepealedlygivesdirectionsthattrees 
shouIdnotbe<u;but deiorestationisbeingdone 

_ constantly. thel1'lCUllains fiave become naked. 
Plantation of new trees is not being done. With 
the result, when trees are cut, more sot! sub-
merges in the riverwith flow of waterasthere is 
no means of retaining the soiL It causes a«cu-
mulation of silt in the river. As a result,lhe river 
end becomes shallow. If it rains a bit or flood 
comes,thewaterfiows in the fields and houses 
and ruins the property and life. i hope that he will 
notdosobecause itis beyond his power. To save 
the billions of rupees of the country from wast-
age. big and small rivers should be desilted. 
Desilting will provide employment to the poor 
and give relief from flood also. Wewillgetridof 
flood forever. The silt removed from riverbed 
C8f) be usedforotherpurposes. ThewaterwiU 
not be wasted here and there. It is an ambitious 
plan. Hit is introduced, the Govemmentwill not 
have to donate tiiIionsof rupees in the name of 
finanCiaJassistwlcetime and again. I don'twant 
tOmenlionthenameofanyState.Somestates 
always remain interested only in getting relief 
funds either in the name of flood or in the name 
of drought. It has made them inefficient and' 
inactiveandtheydonlwanttodoanywork.. "you 
introduce a good scheme, people will get em-
ploymentanditwiUpave the way of prosperity 
for the nation. I wouIdlike that the Govemment 
shouldponderovermy SU99estion seriously. 

Lastyur when there was hailstonn attha 
timeofHofifestivalthehon. PrimeMinisterhad 
said in the House that this time Rabi crop was 
gOOd. In response to his comments. ltold that 
was heard that he was a big fanner and had 
maximum landholdings. We read in newspa-

pers that his land is being covered ceiling. 
Someonecalsitalandscandal. Someonedays 
that some thousand acre of land is unclerthe 
possession of the Prime Minister. I don't know 
abo1.o1 it. But it appears to me that the Prime 
Ministerdoesnotknowanythingabout1hefann-
ers. After Hoi when I saw red clouds in the sky 
with thunder I remarkedinth~<; very Housethat 
there was likeIihoodofhalstonn and rains and 
ithappell8dso., CropsinMaharashtra, M.P. and 
U.P. were hit by hailstorms and frost. 136 
villages of two disbicfswere ruined in M.P. It 
has caused toss to Dataganj in Badaundistrict 
and Binaural Legislative Assembly area. It 
destroyedthe<:rops. Asa result of it1hepeople 
are on the vergeofst:arvation. The Minister of 
AgricUlurehas8S8U'8dusil this Houselhatthe 
GovemmentwilprnMdeassistancetothem. I 
would iketosaylhatarneageranlOlrtofRs. 200 
or As. 250orAs. 5OOasfinancialassismnceto 
the victims wiI not serve their purpose. How-
ever even the same amount w¥ not give to 
them. I don't knowwhichcommittee wi decide 
it. Hailstocm and frost hit the fate of farmers. , 
There is no yardstick forgiving assistance to 
them. Hthereis a loss of 10 qu,intal or 1 quintal 
or 1 OOqlDals, Rs.25QI-isgiven as assistance. 
The Go¥emmentshouldlay down some norms 
for it. 

Thet8 is one remedy. Though I criticise it 
but givesomec:onslructMtsuggestions too. If 
you do notagAl8tomysuggestions. Then you 
will be looser. Tomet1hecrisis of haitstorms, 
frostandnaturalcalam Ii a s why the crop insur-
ance scheme is not being introduced. The 
Government has inlroduced collective crop 
insuranceScheme. Incase of individual loss, 
the farmer does not get anything. Until and 
unless the entire village comes under loss, an 
individual's loss is notconsidered. The GoY-
emmentsaysanintetestingthing. Hamotoris 
damaged in your city. it cannot be claimed 
unless aU the motors of entire city are not 
damaged lsitanyrulebeingfoiowedinGeneral 
Insumnce? Oces it apply in the case of motor 
vehIcle insurance? Inlhecaseofmotorvehicle 
nsurance,ilawmdowisdamaged,itiscompen-
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sated and ifthe entire vehicle is theft. full insur-
ance is given. But in the case of crop insurance, 
no claim will be paid unless the entire village 
suffers the loss. That is why I would like to say 
that individual crop insurance scheme should 
be introduced. The payment of his premium 
should be made from land revenue. Becausethe 
fanner is illiterate. He does not know the e·xpiry 
date of his premium. He does not know as to 
when he has to deposit his premium. Thus, the 
Central Government orthe State Government 
should take the responsibiiity cf payment of his 
premium. The Government should introduce 
individual crop insurance scheme and take the 
land revenue as his premium. 

Secondly, I wouldliketohighlightonething 
and I have already said it eariierl\vo-three times. 
The Govemment spends billions of rupees on 
family planning. Slogans such as 'Do ya Teen 
Bus' 'Ham Do-Hamare Do' are raised. I support 
family planning. Along with family planning we 
should introduce agricultural planning. Today 
we are not having agricultural planni'1g. I would 
like to draw the attention of the Hon. State 
Ministerin the Minister of Agriculture. That it is 
lendency of the fndian farmers that they grow the 
same crop as. they consider it as profitable. 
When wheat is produced, It IS produced every-
where. Some days ago the price of Basmati 
paddy was Rs. 1500 per quintal. It tempted 
farmers to grow paddy more and more. When 
the crop of paddy was reaped, its price went 
down for two reasons. The !irst was your inef-
ficient policy. The Government banked on 
transportation of wheat from one state to an-
other. The second reason was excessive pro-
duction.lthascausedreason losstothefarmer. 
The pnce of Basmati paddy was RS.350-500 per 
quintal which was sold atthe rate of Rs. 1 500 per 
quintaleariier. Therefore, through you, I would 
like to urge upon the Government to introduce 
agricultural planning. The planning of agricul-
ture can be done. The Government should 
conduct a survey in this regard. The Govern-
ment has Its won Machinery from the level of 

President of India to Chowkidarof Gram Sabha. 
The Population ofthe country is expected to be 
80 crore or 90 crore or 1 00 crore in future. How 
much quantity of wheat, pulses, edible oil and 
vegetables would be requied to feed this popu-
lation. On the analogy of feeding the future 
population, should be decided as to how much 
hectare of land should be cultivated for growing 
wheat, paddy, sugarcane or other items. With-
out doing agricultural planning, the country, 
consumers and farmers willl)ot be benefited. 
The farmers is a lay man. He does not know the 
tricks ofthe trade. Through you, I would like tQ, 
requestthatthe Govemment should consider it 
seriously. 

Now I want to touch upon the weak pOints 
oHhe Govemment. This year an amount of Rs. 
300 crores is outstanding against the Sugar 
Mills of U. P . because the mills did not pay the 
price of sugarcane to farmers. When our Gov-
ecnment was there in U.P. and Shri Kalyan 
Singh was the Chief Minister, I am talking about 
M.P. alone. I am not referring to Madhya 
Pradesh and other States. Mycolfeagues would 
tell about it and provide necessary statistics 
also aboulthem. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): You will, speak about opium. 

SHRI RAJVEER SINGH: No. No-I will not 
speak about opium. I know that you in a great 
need of opium .... (Interruptions) ..... We are un-
der a spell of intoxication of patriotism whereas 
you under influence of foreign countries. 

SHRI BUT A SINGH (Jalore) : There is 
more demand of opium in U. P. 

SHRI RAJVEER SINGH: Mr. ButaSinghji, 
you are an experienc.ed person, you would defi-
nitely taken 'Bhang' when you were laying a 
foundation stone. 'Bhang' was being offered 
there. 

SHRI BUTASINGH: I am bringlngllto your 
knowledge. What are you talkmg. Why do not 
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you feel angry. 

SHRI RAJVEER SINGH: No, No--I am not 
feeling angry. 

Mr. Deputy Speaker, Sir, in 1991 it was the 
Government lif B.J.P. in U. P. and Shri Kalyan 
Singh was its Chief Minister. In the beginning of 
the season of sugarfaclories he declared that no 
sugar factory will run unless arrears are paid to 
tile fanners. He had not allowed 5ugarfactones 
to run. The Govemme,lt of M.P. had shown 
courage and the entire paymem was made to 
farmers. ForthelfSugarcane. Only then, sugar 
factories were allowed to run. Full payment was 
made. ShriKalyanSinghwouldprovedtobethe 
first Chief Ministerin India who had sent Sugar 
Mill owners to jail for not giving the price of 
sugarcane to the farmers. 

SHRI PIUS TIRKEY (Alipurduars): Heis 
true to his name. 

SHRI RAJVEER SINGH: He has worked 
for the welfare of farmers. Forgive me- when 
V.P. Singh was speaking at Ram Kola I had 
asked that he was habitual oftaking Coca-Cola. 
The agitation at Ram Kola was not launched by 
farmers but by outsiders. The farmers did not 
have any arrears with the mills in Ram Kola ... 
(Interruptions) You have mortgaged yollr mind. 
Therefore, you cannot understand it. 

Mr. Deputy Speaker, Sir, more than three 
hundredcrore rupees of farmers are outstanding 
against the Sugar factories. But it is unfortunate 
that this amount is outstanding against the 
Government sugar factories. The amount IS not 
outstanding againstthe private sugar mills. The 
private sugar mills can be serve warrants ifthey 
fail to make payments. But can warrants be 
served on the hon. Minister of State or the hon. 
Minister or Agriculture. 

13.00hrs 

Can warrant be served on the Union Gov-
emment? How can the arrears olthe farmers be 

recovered from them? The farmers are in a very 
miserable condition. Theirarrears must be paid 
tothem. 

Sir, with regard to sugar! would like to make 
another submission that the Union Government 
has formulated a policy of delicensing and IS 
also abolishing practice of issue licences. 
Through you. I would like to ask as to why sugar 
factories have not been dellcensed? Today 
farmers are helpless and they have to sell their 
sugarcane to private crushers. Fortow reasons 
it IS not in our Interest. They do not get their price 
and the sugarcane is crushed in private crush-
ers. It lower the production of sugar. The 
average production is less. and results in the 
joss to the country. We can make sugar with 
sugarcane, but if It is crushed in private crusher 
forthe $ame yield we would require two orthree 
times more quantity sugarcane. Thus would be 
a national loss. I, therefore, urge to de license 
sugar factories and modernise, old factories 
whose average capacity has demlnished. New 
Plants should be installed and it should be 
ensured that no sugar factory haVing a capacity 
of loss than 2500 tons should is set up. 

Mr. Deputy Speaker. Sir. I cannot under-
stand why the Central Govemment shows step 
motherly treatment to Uttar pradesh. Mr. . 
Deputy Speaker, Sir. through you I would like to 
submit that if more sugarcane is produced and 
modem sugar mills are set up. we will not more 
have to import sugar. When sugar will not be 
imported the Public Accounts Committee won't 
have to work very hard. I have the report referring 
to a big sugar import scandal. Whenever sugar 
is to be purchased or imported there is always 
a big scandal. I would like to point out that this 
is the 45th Report of the Public Accounts Com-
mittee which states the Ministry of Food under-
took an investigallon into a tender on August 23. 
1989. It is disappointing to note that at a crucial 
time when proposed was betng made Just during 
the introduction olthe telex machine went out of 
order and the investigation proved futile. The 
committee do nol agree With the reply 01 tile 
Ministry at all that it had fixed or put the sealed 
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locks to ensure that nobody meddles with the 
message. But when the seal was broken in the 
morning of the 25th August, it was found that 
paper rote was missing in the night. The Com-
milteeareoftheviewthatitgivesthe indication 
that the action was taken in a casual manner if 
not in evil manner ... (/ntenuplions) Whenever 
import is made the bungling wi!! take 
pIace .•. (/ntetn.f1Iiclns) Itistheresponsi)ilityof 
IheGcM:lmmert. ShriSamaJi,rnactineswert 
outofordl;.· duringyourtenureonly. Thisisthe 
reportand'donot~moreandlwouldliketo 
quotetherepoctgiYanbythe PAC. "The Com-
mittee are of the view that if the officers con-
cemedClitheMinislryofFoodhadtakenproper 
precautions, thegiganticwaslefulexpencllure 
itirr1'OltcoUdhavebeenlMll1ed. TheCommil-
teeslronglydisapprovee ilandcondemns the 
MinislryofFoodfornatchalkingoutviabiepian 
and not making concrete efforts and for not 
adDptingan COORInrdadapproech ontheissue 
of import The Committee would like to 
•• !ph asis athatitviewClithegravityoftheissue 
a high level enquiryshouidbeheldthlOuQh an 
indepeIldecltagencytofixtheresponsibility for 
the delayed import or sugar and the flll8nCial 
loss suffered asa resuIlthereof'. 

Mr. Deputy.Speaker, Sir, I have quoted 
from the report Nowthequestion is who made 
the import? Why it s done by the State Sugar 
QxporaIionandnolby1heStaie TradingCorpo-
ration? Why outsiders were invited? Why 
tenderswere invitedfromindependentsuppli-
ers? AD such kinds of bungling are there. 
Whenever1here has been any import, be it the 
inportofwheat,oftheBoforsguns,orthalofthe 
A.B.B. Engines, btmgIings have been commit-
ted. Sometimes, it seems to me whether I 
shouIdcaUthisGovemment of mycolleagues. 
theCOllQiessGoverrvnentortheBunglingGov-
emmenl Thereareburlgingeverywhere. How 
manyJ.P.C would beset up? TheJ.P.C. on 
Security Scam IS yet 10 submit its report. In the 
meantime new scandals are takingplace. Had 
there been no need of import. therewouldnot 

have been any scam and had there been no 
, scamsthe moneyotthetax payers would not 

havebeenwasted. 

Mr. Deputy Speaker, Sir, I would like 10 
demandtheGovemmanttol8isetheProcU:lion 
otsugarcane.providefacilitiestofarmers, pay 
lheirarrearsenddalicetlSethesugarfaclories 
so thai newsugartactories tnay be set upend 
production of sugar may be increased in the 
CCUlIIy. 

Mr. Depuly Speaker. Sir, ilwasannounced 
Ihatwheatpt.aChasing08l1larswouldbeopened 
all over the country and wheat would be pur-
chasedfromthetannersattherateofRs.330per 
quintal. Buttodaypwchasingcentrashavenot 
beenopenedilmorethanhafCllthepiacesand 
wherethese have been openedthere are no 
sacks at those places. At some of the places 
there are no weigt*'9 machine end at some 
places where wheat has been purchased, the 
cheques issued 10 farmers are not being 
encashedbytheBalks, there is no money. The 
tannerwhopaycommissiol.,lheirchequesare 
enc:ashed. lwoc.*flketostatethat iff1mdsare 
not available, why purchasing centres have 
beenopened'? IftteGcNemmentddnottl8\'81he 
capability, why this drama was enacted. If the . 
farmelstakelheirwhaaltotheoenbetheydonot 
fildanyweighingmachineetc., andtheyh8'18 
to come backwilhlheirload on bullock carts to 
their villages. At the place where wheat is 
purchased, cheques are not enacted. Sudl. 
inegularities are taking place in purchasing 
centres. I want that the Government shOuld 
investigate into 1heseissues and improve the 
concIIion. 

Mr. DeputySpeaker, Sir, theissueClicash 
crop was raised here. Mentha Ferugreck is 
procUledilIargeQlBdilyilourareai.e. Barely, 
Badaun, Rampur,Moradabad, PillHetc. and 
probably Farrukhabad district, Shri Salman 
might be knowing about it. At present neither 
there islatestmachineavailabieforitsdistiBing, 
nor its rate has been fixed. The farmer is 
suflering. I would like to ask the han. Minister 
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and the officials of the Ministry of Agricultureto 
collect information regarding the latest ma-
chinas which have reached even in Taiwan. 
Fenue agree is very essentialiortheCCUltry. It 

~ can be exported and foreign exchange can be 
earned. II is used ir. medicines also. It is used 
in preparing medicines like vicks and other 
cough drugs. The latest technique should be 
;mported for this. The condilion offarmers is 
very miserable. There are sema more crops 
like corianoer Seed, Isabgol, Asgandh whose 
export can eam foreign exchange. But noatten-
tion is being paid to those croDS. Attention nefld 
be paid to it. T odaythe grapes-cultiyatorsare in 
a very bad condition. Grapes are being sold at 
the rate dRs. 3 per kilogram in .Punjab and 
Haryana, but if you go to Klishi Shawan, you will 

. have Ie purchase i: at tile rate of Rs.5 per 
kilogram. The consumers are providedat highel' 
prices. The main reason behind thedeteriora-
tion of the economy of Ihe country is that the 
producers do not get remunerative prict1 and 
consumers have tOi)urchase il at highefprice. 
The middlemen make money Attention has to 
be paid to Ihis aspecl 

The recent hailstorm and down pours have 
adversely affected several crops. Just now my 
han. Golleaguewastalkingaboutopium. The 
areaunderopiumhasdiminishedbySOtoBOper 
cent. The cultivators won't get license for the 
next year and they would be called thieves. 
Opium is the source of Foreign Exchangeeam-
ing This too needs to be considered. 

• SHRISYEDMASUDALHOSSAlN:lam 
very much fond of the seeds of opium. 

SHRI RAJVEERSINGH. TheopiLmseeds 
and poppy sees are very much liked by people. 
In Bengal its husk along with poppy seeds is 
boiled with tea which causes intClvicaIion. 

SHRISYEDMASUDALHOSSAJN: lhave 
toldthatheisinterestedinopium-seeclswhereas 
I am interested if' poppy seeds. 

SHRI RAJVEER SINGH: Mr. Deputy 

Speaker, Sir,l would like to speak something 
regarding fertilizer. It has become costlier now 
a days. In 19SG-51 its consumption was 0.69 

· metrictonnewhich has reached uptc 135 million 
metric tonne in 1991-92. The use of fertilizer has 
gone up because the agricultural production has 
increased. Our Government has withdrawn 
subsidy on fertilizers under the pressure form 
World Bank and Dunkel. The Government 
throughout the world are providing subsidy in 
their respective countries and America, who 
has pressurized India to withdraw subsidy, pro-
Vides maximum subsidy.to farmers in its own 
country. The sad thing is that farmf>rs in our 
country donot get subsidy and fertilizer has 
become costlier for them and ever it is not 
available in the rf~rk. Mr. Nitish has r8ised a 
point in this House about aduiteration of sail in 
fertilizer, which was supported by me. I would 
like to say that measures should be taken to 
control such adulteration, Or,e rrethod iorthis 
may be that arrangements made for seiling 
fertilizers in 5 kg. or 1 0 kg. sealed packs i think 
that mini packs will not contain adulterated 
fertilizers. People inourcountry are verj CIAver. 
they mark every packet with "Made in U.S.A." 
andtheirU.SA maybe Ullahas Naggei Today 
the situation is so much serious that <::dulterated 
fertilizer is being sold in open market This 
adulterated fertilizer is beingsold to farmers not 
at lower rates but higher rates. What would 
happen this adulterated fertilizer would render 
the land barren. Fertilizer factories are being 
closed down in India. The condition is that, in 
1991 fertilizers worth As. 1721 .35 crore were 
imported and in 1992 they were Imported of the 
value of Rs. 2266.21 crore which means that it 
hasregisteredanincreaseof31.70percent. The 
import is going uptothe extent that our fertilizer 

· factories are ont!':eothers in the country are on 
· the verge of cIost..r~. This will increase unem-
ployment and import in the country. Has the 
Govemment decided finally to hand over India 
to Dunkel, then the situation will be quite miser-
able. The Government has nottaken the matter 
of fertilizer subsidy seriously and it has not· 
restoredsubsidy. Hfarmersdolotgetfertihzers 
at lower rates, the agricultural production will 
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fall. I think the Govemment has a plan to reduce 
agricultural production and then boost imports 
and generation scandals. A serious thinking 
should be given to it. The standing committee 
on the Ministry of Agriculture has suggested that 
subsidy on fertilizers be restored and fertilizers 
made available to farmers at lower rates. other-
wise the situation will deteriorate further. While 
concluding I would like to say that there are no 
irngation of facilities and the Government has 
not included the provision for small irrigalion In 
the current year's Budget. Does the Govern-
ment want the smaJi tubewells that were in-

stalledforfarmersare not at all installed. There 
is no mention of it in the Demands. 

There is rampant corruption in implemen-
tationofschemesunderJawaharRozgarYojana. 
Such corruption should be checked. He has said 
that 60 per centfunds should be spent on labour 
and 40 per cent on equipments. Bricks are used 
in laying brick lines villages. The brick line 
costs rupees forty while labour charges are 
rupees eighty. For laying eighty bricks rupees 
eighty goes towards labour charges and out of 
which rupees 50 are grabbed by the official in 
connivance with village head. Who do so byway 
of voucher Ifthe village r.ead refuges to produce 
such voucher. he is dismissed. The Govern-
ment should chalk-out and implement such 
schemes under Jawahar Rozgar Yojana as may 
be utilized property. Therefore, the Government 
should give a rethinking to it because the imple-
mentation of such schemes leads to corruption. 
If an honest official produces correct vouchers, 
he is warned that he is not needed there. I am 
submitting all this. because the Ministerof Aural 
Development is sitting here 

In my constituency, student shad submit-
tedtheirtheseistoIB.R.1. institution. Surpris-
ingly the thesis were plagiarised and replaced 
by an officer there. The boys were lucky as they 
had the original sealed copy of the thesis with 
them, otherwise they and their gUides would 
have to go to prison. And that officer was 

promoted. Please look iflto it also. 

In Badam district, the Department of Agri-
culture had allocated funds to construct roads 
and bridges under Dacoit Elimination on 
Scheme. I had gone there recently and met 
officials who told me that the roads and bridge 
are ready but the approach road to link the road 
with bridge has not been sanctioned by the 
Ministry of Agriculture. When the Government 
has aheady spent croms or rupees on this 
project, It is not allowing the aprroach road to be 
constructed by not releasing a sum of rupees 
forty-fifty lakh and thus the public IS not getting 
any benefit of it. i praise the agr;culture Minister, 
in whose tenure thiS scheme was launched but 
it should be completed at the earliest. The funds 
allocated for such works under Dacoit Elimina-
tion Scheme in Badaun district should be uti-
lized properly. 

I oppose all these demand3 and make a 
demand that ali the facilities being provided to 
industnes should be given to agriculture also. 
Farmersshould be given rernuneratlve pnces 
for their produce In accordance wrth the cost 
incurred and at the same time the increased 
rates of fertilizers, electricrty, water. pesticides 
and agricultural Implements be reduced to 
minimise the cost. Agricultural products should 
be linked with the Pnce index, Small and 
medium low-cost Irrigation projects should be 
given priority and pending major irrigation 
projects should be completed at the earliest. 
Crop insurance scheme should be implemented 

• to provide compensation for damage caused to 
crops by natural disasters. For assessing crop 
damage, each crop of each farmer should be 
made the base. Ban on transportation of food 
grains should be lifted and the whole country 
should be treated as a single zone forthe pur-
pose offoodgrains transportation. Proper ar-
rangement should be marje immediately.for 
fodder and drinking water in the drought afflicted 
states. The Central Governmentshould provide 
adequate financial assistance so that large scale 
relief works may be started to save people from 
dying of hunger. Law made centuries ago should 
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be changed to increase the amount of relief. SHRI H.D. DEVEGOWDA (Hassan) : Mr. 
Weavers should be encourages. Dry farming Deputy Speaker, Sir: althe outset, I would like 
should be promoted and research into this field to express my heartfelt thanks to you for having 
shouldbeconductedtoplantcropsintheareas given me an opportunity to participate in this 
which have no irrigation facility. Dunkel propos- discussion on the vital demand which is relating 
als should be rejected immediately, otherwise to agricultural sector. 
the country will be rUined. 

Mr. Deputy Speaker, Sir. with these word::. 
I conclude. In thank you a lot for providing me 
an opportunity to speak and I thanK all of you who 
have listened to me. 

[English] 

SHRI H.D. DEVEGOWDA (Hassan): Mr. 
Deputy Speaker, Sir, I would like to thank you for 
giving me an opportunity to speak on this impor-
tant subject relating to the farming communi.ty. 

This Government is going to complete its 
two years in June, 1993. 

MR. DEPUTY SPEAKER : Mr. 
Devegowda, you can commence it after lunch. 
Now, the House stands adjoumed to meet again 
at2.20P.M. 

1321hrs 

The Lok Sabha then Adjourned for Lunch Till 
Twenty minutes Past Fourteen of the Clock 

1427hrs. 

The Lok Sabha re-Assembled after Lunch at 
Twenty ·Seven minutes Past Fourteen Clock 

(MR. DEPUTY SPEAKER - in the Chair) 

DEMANDS FOR GRANTS (GENERAL) 
1993-94·CONTD. 

MINISTRYOF AGRICULTURE -CONTD. 

[English] 

MR. DEPUTY SPEAKER 

~ 

Shri 

Sir, this Govemment is going to complete 
,t3 Mcyear~'termon 19thJune, 1993. Inthelast 
two years, I am Closely watching how this 
Government IS taKing keen Interest to help this 
unorganised sector. This is one of the major 
rural sector comprising qbout 70 per cent of the 
population. but in all the three budgets which they 
have presented before this House, I am sorry to 
say, the Government has not shown any keen 
Interest. In the first budget, we demanded the 
Govemmentto agree to constitute a Committee 
to go Into priCing policy of fertilizers. They have 
agreed. Ultimately, a portion of the recommen-
dations of the Joint Parliamentary Committee 
whichsuitedtheGovemmentwasaccepted and 
the fertilizer decontrol was done. Subsequently 
what had happened? Everyone of us know the 
implication. 

Now, I would like to again say how this 
Government has taken a callous attitude to-
.vardsthefarming community. In the last budget 
various concessions were given only to the 
affluent sections of the society and not to the 
farming community except a reduction of the 
excise duty on the tractors which are above 1800 
cc and the tractors which are below 1800cc have 
not been touched. Of course. thehon. Finance 
Minister, while replying tothe general discus-
sion on the budget. had said that the Prime 
Minister is conSidering to give certain conces-
sions as far as the fertilizer prices are con-
cemed. All of a sudden, what made the Govem-
menlto reconsider the question of reducing the 
prices of fertilizer to give some concessions? 
It is because that all these friends who have got 
various political ideologies have shown their bit 
of mind and said thatthis time they are going to 
move a cut motion to see that the Government 
agrees to reduce the fertilizer prices. So, now, 
atthis stage I would like to make an appeal to all 
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sections oftha House, irrespecMotlhepoliti-
cal parties, and to such of those Members who 
are really interested in uplifting the farming 
community to forget the party alliance; letusnot 
think about thatforthe time being. Atthetimeof 
voting you take your own stand. I am IlQt 
bothered. But I know sincerely that everyone of 
those ruling party Members who come form 
ruralareas.arealsoequallyinlerestedtosethat 
his farming community is given its proper due 
share with these fees words I wouIdoniyappeal 
to every one of the Members-senior andjunior 
Members-tobestowtheirthough1snotthatlam 
the only person who is fighting the cause of the 
farmers as thereareseveralleadersaJso. I only 
appealtotheirconscienceinthisregardtosee 
that inthesethree years' Budgelswhal1heyhaYe 
said and what they have done to the farming 
community. H it is not to the extent required. then 
you revise your stand and see thatlhepressure 
is built and it pressure is mounted against this 
Govemment ~aded by Shri Narasimha Raoji 
and see that some of the concessions are giverl 
to the farming community. 

While participating in this discussion on 
the Demands for Grants of Ministry of Agricul-
ture,lwouldliketoplacemydemandsonbehalf 
of the farming co",munityforthe ¢nsideration 
of this House, and through this HOuse for the -
consideration of the Central Govemment - so-
called 'Central Govemment'. 

My first demand is the establishment of a 
National Agricultural D~velopmental Frnanc:iaJ 
Bank at the National level and also inal taJuqits 
Branch officer. My second demands is the 
creation of asingle-window agencyforaltypes 
of loans which are basically needed for the 
farmers which should be given byone agency 
that is the National Agricultural Rural Bankthal 
is going to be established atthe taIuq level. My 
third demands is providing a Pass-book-cum-
credit card to each farmers. Myfourthdemand 
is that the bank creditinagriculturaJ~nust 
be enhancedfrom the present 15percentto30 

per cent. My fifth ~emand is that the rate of 
interest must by 9 per cent in stead of the 15 to 
18percentwhichisnowchargedbythebanks. 

My sixth demand is that the agricultural 
trade policy must framed immediately. My 
SfMInIhdemandis regartlingstrudural reforms 
forthe agricultural sector which should be an-
nouncedimmediately. Myeighth demand is that 
electricity must be made as the first priority in 
lheagriculturaisectorandaHtheinigatiOnpumps 
must be energised on a top priority basis. My 
ninth demand is that all villages. irrespective of 
the population, must be provided with all - . 
weather roads before the end 01 the year 2000 
AD. My tenth demand is that all underground 
water-whereverthegeologistssayisavailable 
-mJSt be provided to the lands possessed by the 
ScheclIIedCastesand Scheduled Tribes by the 
end of 2000 AD with a time- bound programme 
andtheexpendtureoftheseschemesshouldbe 
met by the grants given to the Welfare Depart-
mart. 

Myeteventh demand is that wherever the 
undergrounclwater is available -on1he recom-
mendationsofthe geoJogfsts -should be made 
available to the lands possessed by the back-
wardclassesby2000AD.WehaveformuJated 
a scherpe called 'Ganga Kalyan scheme' in 
Kamatakaandwe have implemented it., I have 

. written letters to the hon. FlI'l8IlCeMinisterand 
han. Prime Minister. But they said that ilis upto 
theStateGovemmenl Canwenotamounce it 
as a national programme? I am only making 
these passing remarks so far as these two 
demandsareconcemed.ltcanbetreatedasa 
national programme and seen that these 
progranvnesareimplemellled forthe welfare of 
IlebackwardcJassesMdtheSchectEdCastes. 

MytweHth demand is that waiving of loan 
in the Agriculture Debt Relief acheme upto 
Rs. 1 0.000 which was announced in 1990and 
this shQuId be implemented without showing 
enyclacrin'W1ationbetweenlhenationalbanks 
andoooperative banks as aone-timeconces-
lion. ldonotwantthattheloanshouldbewaived 
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every year. 

My thirteenth demand isthatthe CoffeeAct 
must be amended from compulsory pooling 
system to optional pooling of coffee from the 
coffee growers. 

My fourteenth demand is that piped water 
supplyfordrinking purposes should be provided 
toallviliagesunderNRWSand CRWSandmini 
water supply schemes before 2000 AD. 

My fifteenth demand is to remove an types 
of duties, State taxes for all agricultural imple-
ments including power tillers even upto 1800 
K.v. and also for pesticides. 

16. To reconsidertheexisting import policy 
of fertilizers which will destroy the domestic 
!ertilizerfactory and ultimately the Indian farm-
ers had to depend only on imported fertilizers; 

17. All the villages including hamlet vil-
lages must be electrified during the Eighth Plan 
period; 

18. Fifty per cent of the seats in profes-
sional colleges must be earmarked forthe ac-
tua! CUltivators, land less,labourers and rural 
artisans who actuaHy stay in the village by 
providing reservation to each category by 
amending the Constitution; 

19. The subsidy component must be re-
stored to boost agriculture to meet out the 
domestic needs by 2000,; AD; 

20. National Agricultural Policy must be 
announced without further delay; 

,21. Major irrigation projects costing more 
ti Ian Rs. 1000 crores must be funded by the 
Central Govemment; 

22. The Dunkel draft should be re·ected; 

23. The remunerative price to the farmers 
must be given by taking abnormal increase in 
the input cost; 

24. Compulsory insurance scheme must 
be introduced for landless agricultural labourers 
by providing fifty per cent premium amount by 
the Govemment of India; and 

25. The Export Promotion Council must be 
headed by a farmer Who is committed to the 
farmer's community. lhese are the demands I 
am plaCing belore the House forit consideration 
and ultimately through you, I appeal to the Cen· 
tral Government to lookinto this matter. And if 
these demands are really genuine demands to 
helpthefarmingcomrnumtV,letthemtakesome 
steps to see that these demands are fulfilled by 
the completion of the second year, that is, by 
June 19. I do notthink thc i .f:; be any danger 
to this Government before 19 th June because 
one of my friends has already declared that if the 
fertilizer rates are going to be reduced, we may 
think of helping and saving this Government. I 
have it at that stage. 

I will next go to some detailsof these issues . 
of structural refomls. i wil' go one by one lothe 
25 demands. Whatever litt!e contribution I can 
make to enlighten the House and also to make 
IhisGovemmentto realise wrlere we went wrong. 
I will try to give my views on the structural 
reforms. 

The Central Coverq' '·,ent claim tor remov-
ing aU shackles thr(.'·,; ;he new Economic 
Policy, marketecOfl( .,beralisation, de I;· 
censing, amendment ic ' ,c MRTP Act etc. But 
they have done it onl\ , ,'n Ie industrial sector. 
Sorne of those people ;, . "been really enjoying 
thebenefitforthe last SP'/0n Five Year Plans, in 
the last 47 years after Indepe,_ndence. Butall 
these structural retorf1ls or the economic reo 
forms or the export policy changes orwhatever 
it maybe, it is only having an eye towards those 
peopIe,andthesechangeshavebeenmadetor 
these people. I would like to ask this Govern-

n wh t are the t es of structural reforms 



451 Demands for Grants (Gen.), 

[Sh. H.D. Oevegowda] 

APRIL 30, 1993 1993-94M1oAgriculture 452 

they have thought ovedor th~se farming com-
munity. You are amending the MRTP Act. The 
industrialists can make any amount of invest-
ment~ industrialists can make any amount of 
profit. So, there is no restriction for these people. 
Unfortunately, forthe people who come from the 
rural areas orthe people who are actually the 
tillers of the soil, they have got all restrictions. 
They cannot hold the land more than ten acres 
or whatever it may be. Land Reforms Act has 
been implemented and in some States there 
may be a little bit of lapses. I do not want to enter 
into that controversy atthis stage. 

There is no ceiling on income so far as 
these oppressed sections areconcemed. There 
is no income ceiling as well as ceiling on urban 
land orthe urban property. It is just an eye wash. 
But you have enforced ceiling or agriculture 
property because they are not the organised 
people, theycannotthroughtheso-called repre-
sentatives who come before this House where 
they expect what these friends are going to do 
something. That is what they are expecting 
sitting inthe comer ofthecountry. This is the real 
poSition. I am only just narrating how things are 
moving in this Govemment and in what direction 
the Government is going. 

About lending also, I would like to make a 
mention. Farmers have to go from piller to post. 
Various types offinancial institutions have been 
created for financing the farmers. But to what 
extent are we going to give the financial assis-
tance? We have included the agricultural sector 
asaprioritysector. Only 15percentofthebank 
deposit is going towards the farming commu-
nity. The agricultural sector contributes about 
32 per cent olthe GOP whereas the loan or the 
bank advance is only 15 per cent for this so-
called priority sector. So far as industrial sector 
is concemed, it comprises of only 18 percent of 
the population and their contribution in terms of 
GOP is hardly 26 or 27 per cent. They will get 
about40percentofthebankloan.lamjustgiving 
a comparative figure. Again,eventogetthis 15 

percent, he has to go to land development bank, 
central cooperative bank, rural cooperative bank, 
commercial bank and so on. He has to go to 
various types of banks. He has to again greese 
the palm at various levels starting from village 
accountant, BOO, bank manager and so on. 
With this 4 7 years of experience, thatsomeofthe 
Members in the Cabinet have, even the Prime 
Minister himself is there in this House for 30 
years, with this vast and rich knowledge and 
experience can he not find out a solution to the 
problems of the farming community like creat-
ing a single window agency for the so-called 
farmers. It the industrialist comes in first class 
suits, tie, brief cases and so on. And a farmer 
cannot come to a Minister in such a well-
dressed manner because and if he sits on the 
chair in the office ofthe Prime Minister, the chair 
will become a little spoiled. That is the situation 
of the country, whoever may be ttle Prime 
Minister, I am not bothered about rt. Can we not 
get a single window agency system? This is the 
irony today. If you give a pass book cum a credit 
card you can,inthat pass book cum credit card, 
enterthe property which he holds and the market 
value of the property, out of market value, 50 per 
cent of loan or whatever it maybe is his eligibility 
which he can be mentioned in thethirdcolumn, 
in the fourth column the loan he can draw and the 
balance amount can be entered. Whenever he 
wants loan, entry should be made. Only one or 
two such legislative measures should betaken. 
That is for the purpose of loans drawn by the 
farmers on the credit card should be entered as 
charged. Unless he gets a clearance certificate 
from the competent authority, he is not entitled 
to mortgage or sell his land. That is one legis-
lation which should be brought about. 

The second thing is. whatever loan he is 
going to get by producing that credit card that 
amount should not be misused. To that extent, 
we must make certain legislations to prevent 
these misuse of loan or he may transfer the 
property to plug that loophole you can bring the 
legislation. It is not so difficult. Any farmerwho 
purchases a land, whatever is the type of loan 
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whether it is for asugarcane mills or else, he can 
go to the bank and produce the credit card to 
show that he has gotthe provision. The Govem-
ment has given the indication about his borrow-
ing capacity limits. What has happened to it. 
Can we not do that much? Is it so difficult? I am 
only giving certain important views for the con-
Sideration 01 the Government. What is the rate 
of interest that we are going to charge on the 
employee for house loan advance, for car pur-
chase? They haveto serve, they have to imple-
ment your policies which are going to be framed 
Sitting in ihis august House. They have to 
Implement it. So, what IS the rate of interest that 
you are going tocharge forthe loan that you are 
gOing to advance to purchase a car or to 
pu rchase a house or to construct a house? Is 
It eight or nine per cent? Why do you not apply 
the same principle in the case ollarmers? Why 
thiS discnmination? Forthe promoters who are 
gOing to export, how much are you going to 
charge? !s it eight or nine per cent'i May I ask 
you a straight question? Why not these poor 
people be given this loan at the rate of nine per 
cent? There is no mind. there is no will. You want 
only their votes. This is only a lip sympathy. You 
go on fooling them, exploiiing their ignorance. 
That is all what I can sa,Y. And! will tell you, now-
'a-days, the youngs~rs in the villages who are 
unemployed graduates. unemployed educated 
people, they have already started rethinking 
about the credibility of the political parties and 
about their political leader. Beware of these 
things. It is no so simple. in the name of Madam 
Gandhi, they might have come to power; in the 
name of Rajiv Gandhi, they might have come to 
power. Afterthe assassination of MadamGandhi, 
they might have come to power with sympathy 
votes, after the assassination of Rajiv Gandhi, 
they might have come to power. But let me wam 
you that here afterwards, the death of any politi-
cal leader will not be going to create any sym-
fathy. Mind it, you have to provethatyou are for 
thiS neglected society, unorganised society. 
Otherwise, they will become yourown number 
one enemies and they will destroy you. Remem-
berthesewords. You cannot go on fooling them, 
you cannot go on explOIting them. 

I have already told you thatthe quantum of 
loan must be increased from 15 per cent to at 
least 30 percent. 70 per cent olthe people who 
are really dependent on agriculture, whether he 
is a rural artisan or whatever he maybe. Can you 
not increase it by another 15 per cent? I would 
like to ask you this question. Please, for God's 
sake, do nottake it lightly . The things are not so 
simple. I am also in public life for the past 30-
35 years and I know whatthe ground reality is. 
You cannot, here afterwards, take it so lightly. 

What is the trade policy on agriculture 
today? Last year, the cotton that has been 
produced is about 1191akh bales. And this year, 
it may be about 124 lakh bales. What is the 
quantum of export that has been made? Last 
year. it was O. 771akh bales and this year we have 
exported about 4.261akh bales. Why? Even 
today. the export or the import ... ill be dictated by 
the so-called industrialists-the Textile Mill 
Owners. What is the domestic consumption of 
the cotton? It may be about 111 lakh bales. If 
I am wrong, you try to rectify me and teli me 
where I went wrong. Our internal consumption 
in all these textile mills will not be more than 111 
lakh bales. When you have produced 1241akh 
bales of cotton, why have you not allowed them 
to export it, why have you put the restrictions and 
for whose benefit? Is it for the benefit of the 
growers orforthe benefit olthe factory owners, 
to whom you are indebted for some reason orthe 
other? I do not want to enter into these things. 

Karnataka, as your goodself knows, is a 
major cotton producing area. There, what this 
Cotton Corporation of India is doing? There is so 
much of agitation there. These organisations 
are just like white elephants. What are these 
organisations meant for? In Karnataka, your 
party President also went there, it1ree people 
died in firing. When I wentthere and asked the 
Cotton Corporation of I ndia's agent or represen-
tative, they say that Hie) have no machinery, 
they have no funds and they have nothtng. So, 
they carmol purchase anytiling. This is the 
answer that we can expect. the poor farmer can 
expectfrom an agency whIch has been created 
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by this very same House or by ,the Central 
Govemmentto go to the rescue of the farrnerS 
when_lidistresssale isgoingtotakeplace. last 
year, the cotton-rate was Rs. 1 ,800 per quintal 
andlhis yearitgoesdowntoRs. 900-1,000. Ate 

. wenotrallyinterestedklthiscommui1ity,inthis 
section society? I am honestIyteilingthis. Our 

. hen. MinisterofStatefor AgrbAIremayequaly 
interested. But, unforUlately, there are various 
,shackles. What I say is~tthesesch8ck1es 
have to be removed. So far as this industrial 

. sector is concemed, thoseshackles have not 
been removed. . 

i do not want to unnecessari!y waste the 
timeoftheHouse. NonnaUy,ldon8twastethe 
time of the. House. Even in Question Hour, . 
whatever questions that I frame they will not 
come in Ballot. TheywilnotcomeclJetomybad 
luck. The Ballotisoneofthetestingyardslorour 
luck. That is why, normally, I do not speak. I am 
abackbencher. So, you may please permit m8 
to speakfor some more time. 

With regard to silk, what is the state of the 
sericuHure growers today? 

I think he is dealing with commerce for-
marty. I donotknowaboutthenewanangemenl 

Where is the need for us to import silk from 
China? China wanted to ultimately control the 
silkmarket. Letmebe'_eryplain. Theywantto 
cIestroythe seric:uHureQlOW8lSillnciaandthen 
subsaquently they want to control the entire 
market. This is the trade secrecy. Today. 
because it is cheap, we are getting that and 
showing to the country that we have brought 
down the silk sari rateS, the fertilizer rate etc. 
When I gotothe next item, thenlwltelyouhow 
youhavebroughtoo,mthesendes. Whenthey 
have permitted to import QCJId. aU of sudden, 
everybody started teIIngthatthe gold rate has 
come~ Even village ladies, they started 
~ng gold for their mangalsutra. What 
hashappenedOON? Alofaaudden, itspurt...,. 

YouanlotfoolthisHouse. Letmebeveryplail 
Qnthis. PI8ase stop this. The importing of silk 
from China wiN be at the cost of the Indian . 
serldw8growers. KarnatakanSewisproduc-
ing80percenlof.lhesilk. Yourgoodselfknows 
iIboutit. Today,lheyareonthesbeel$. WhYthe 
Govemmantis~caIlous, illCIffeIent? FQrWhat 

. purpose. ~Govemmentisgoirigtoimportthis 
slkfromChina? OnceforaU;youmustdeciare 
inlhisHousethatyouare not going to import silt 
fromCl*laforthe sake of the sericunure farm-
era. 

MR. DEPUTYSPEAKER: TherewasaJso 
adelegalioofrbm Kamatakawhichhad metlhe 
cornmeroe Ministry people. 

SHRIH.D.DEVEGOWDA:Yes,Sir. An 
alpartydelegation wentthere. I do not know but 
I read it in the newspapers thai the Govemment 
oflnciadidnotshowpropercourtesy. Thatwas 
a Press report. I do not know about it because 
I was'notinthespolwh9n1heiricid9nttookplace. 

In Haryana, they will grow only two lakh 
tonnesofpotatoes, whereas Kamataka is pro-
ducing seVen lakh tonnes. But the number of 
cold storage facilities in Karnataka is hardly 
eighly. whereas in Haryana which is producing 
only two Iakh tonnes of pota!wes, lhey have got 
129co1dstoragefacilities. I am notgoingtothink 
in terms of this part of the country or that part of 
the country. Every part of the country should 
equalyprosper. We are interested in the weHare . 
of the country. Nobody should be treated in a 
step-motherty manner. I am just mentioning 
hawKamatakaistreateddifferentlysofarasthis 
issue isconcemed. This is one aspect. 

With regard to grapes. the Youth and Par-
liamentary Aftailll Minister from Maharashtra 
Whowasheresornelimebackandwhohasgooe 
just now Let Maharastra friend should not ~ 
mistake lhesame type of graps are being pro-
ducedilBijapur, 8agakot, BeIgaum, Gubarga 
and Raichur. Fifteen thousand FIVe hundred 
tcmescigrapesMaharashirawasableto8lCpOlt 
lastyearandpoorKamatakafanners, whohave 
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novoiceandtheysUfered. Mr. Chandra Prabha 
Was Sister, yourvoiceshc:Ud not be in the party 
meetings~yourvoiceshouldbeheardlleft't 

also. You must be more vocal here. Youhave 
bec:orne already the Chainnan of a Standing 
Coi.I.ilteeandyOushOlJld notbolheredabout 
fur1herprospects. AtlhetimeofwHng,you may 
vote in favow uf your party . Shri SidnaI is.one 
oflheseniormost Members.. We roostbelTlOl9 
vocal. Otherwise we will not be heard.olJnless 
we cry, theGovemment is not going to bother 
about Karnataka lontycitedthesetwo issues. 

About the import &f fertilizer, three days 
backourFinanceMinisterwassayingthatDAP 
rate has come down. It Will come down; but at 
what cost? What is the burden on the foreign 
exchangethattooycu.haveeamedbygellingthe 
loan? Yesterday also he has gone with histeam 
togettheloan. Heavenisgoingtobebrought 

,down to the earIh only forthesake of industrialist 
and nottorthesake of agricultural sector; they 
havetoremainwhereth6yare;thatistheirfate. 

Almost all the factories, whether DAP or 
oIhertype of fertilizer, have come to a stage of 
totalliquidation. So many people are searching 
for a party to dispose of the factory, but nobody 
is there to take it. The great NRI Shri Mallyatook 
the Mangalore Chemicals and Fertilizers; I do 
notwanttogointothedetails. T odaythesitualion 
that is prevailing on account of the import of 
some ofthese fertilizers may have temporary 
impact and it will be an artificial benefit to the 
farming community. Alter two or three years 
lheywildidaleterms. Not only we have to spenl 
money for bringing fertilizer, but also there wiu 
befalinfoodproduclion. OfherthanManmohan 
Singhji, I have gone through the articles of so 
many experts. No doctor will have a similar 
opinion insofar as the ciagnosis is concerned. 
As pertheGovemment estimates, about23. 76 
croresof jncians, representing 29.9 percent of 
the population are living below the poverty line. 
Ot these, 19.59 crores areliving in the rural 
areasvdlile4.17 croresare in the urban Rreas. 
AD these data are there; I do not want to repeat 
them. 

The nextlhing is, accordnglothebank, the 
pOOr remained highlywlnerable and may be 
adversely affected by the number of c0mpo-
nents essential to the reform package. This is 
not going to be accepted by Shri Manmohan 
Singh because his approach is different; he is 
fuR of thoughts; he hasservedthe Worfd Bank; 
he has served a finance Secretary; he has 
served ~ Financial Adviser. I am an ordinary 
farmer, not a Khulak. Here in the northem belt 
Late ChaOCllaryCharan Singh was branded as 
a khulak, a caste leader. I may be branded as 
a caste leader; but I am not bothered. It is to 
destroy a person who i&going to fVltthe cause . 
of the farmers. I have sufficiently exp8rienced 
the difficulty of the media destroying a person 
who is going to fight for the neglected class. 

I have to touch one or two other points. 
ThreedaysbackiOMadrasedlionof The~ 
cial Express the Wold Bank report was pub-
lished from Washington. What is the actual 
situation? InArQerma. Brazil, Incia andMaxico 
less than 3 percent of the domestic price is the 
SIilsidy cornpoIl8Otwhereas in East European 
countries 49 per cent of the domestic price and 
84 billion dollars is the subsidy. In USA it is 30 
per cent of the domestic price and 35 biUion 
dollars. These are the masters who want to 
preach and advise us notto give subsidy, which 
is going to help the rich fanners. Soyouwantto 
act in accordance with you maters' direction 
only to get a temporary financiaJ help. I tell you, 
they will not leave you; they are going to ulti-
mately destroy the nations's economy. You 
remember these words. 

15.00hrs. 

(SHRIMATI MALINI BHA n ACHARYA in the 
Chair) 

Madam Chairperso~ I make an humble 
appeal to you to give me a little time. So far as 
cr6pinsuranceisconcemed,itisatdeadlockfor 
the last 15 to20yeaf$. What is they type of crop 
insurance you are going to introduce? Althese 
years here and there was something no trial 
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basis. Why not we evolve a policy? Whether it 
is dry area or wet area, for the actual cost of 
cultivation including the cost of input and the 
labour cost, plus 20 per cent return; for that 
amount can you not have the insurance? Can 
you not insure the crop? Whatever it is, whether 
dry crop orwet crop, can you not bring a policy 
whichisgoingtohelpthefarmingcommunityas 
a whole? Please apply your mind in so faras this 
crop insurance is concerned. 

Madam, you arefightingforthecauseofthe 
labour class who is one of the organised sec-
tions of the society. So far asthe landless labour 
in the rural area is concerned, they are not 
organised. Your goodself also knows it; your 
party is trying to organise them. But unfortu-
nateiy we are not able to succeed in organising 
these 29 per cent landless labours who are 
spread over various villages in the country. This 
is the present situation. 

Can we not introduce a voluntary insurance 
scheme cr a compulsory insurance scheme for 
them? Wearegiving provident fund for these 
working class. 50 per cent is bome by the 
management and 50 percent by the workers. 
Like that 50 per cent of the premium on the 
insurance should be paid by the labourand SO 
per cent by the Government. Can we not 
ii1troduce ascheme called Voluntary Insurance 
Scheme or Compulsory Insurance Schemefor 
the agriculturallancl1ess labourers? Is it not 
possible to selhat their condition is improved? 
You should apply your mind towards this ne-
glected section. 

About irrigation, three days backon Sardar 
Sarovar Project there was a statement. Unfor-
tunately I see Agriculture is bifurcated. For 
Irrigation there is one Minister, for Cooperative 
there is another Minister, for Fertilizerthere is 
a third Minister. Late Shri Jagjivan Ram was 
holding the entrie portfolio. Anyway, itis up to 
the leader; it is his prerogative. 

I would like to say only one word ofcaution. 
Unless you fully utilise whatever water is avail-
able which can be used economically, that too 
in a time-bound programme I will tell you that 
agriculture will not be a remunerative profes-
sion. Because it is subjected to various types 
of havocs in this country. You must at least 
make announcement that any project costing 
more than one thousand crore rupees will be 
funded by the Central Government in addition to 
the State Government. They should be shared; 
whetherrt is 5O-SO or60-4Q ratio; whatever may 
be the ratio; the Government of India must also 
involve itself in funding these PiOjectS. 

I went to USA and went through various 
irrigation projects. The Federal Government, 
the Provincial Government, Financiallnstitu- . 
tions, various agencies fund a project. Ulti-
mately they will recover the money in such a 
manner as the situation is prevailing in that 
country. Idonol dantto go into the details of all 
these things. 

That is why I am saying this. Now, since the 
Wond Bank has backbd Qut, whatever may be 
the reason. the Government of India has now 
taken adecision to do it along with the three State 
Governments. II is a welcome decision. Like 
that, I would like to ask this. The KarnalakaState 
Legislature has passed an unanimous resolu-
tion to fund the Upper Karnataka Project which 
has been cleared by the Government of India. 
There is no problem about that. Your own party 
has passed an unanimous resolution; it is not my 
party, my party was there for hardly five years. 
Kamataka has stood with Congress, whether it 
is divided Congress or undivided Congress. In 
the last ten general elections, Karnataka has 
stood with these people; and they have passed 
an unanimous resolution to fund the Upper 
Krishna Project which was cleared by the Cen-
tral Government. But, nobody bothers now. At 
the time of voting they wili come because 
Karnataka in their vote bank. But. now it has 
shaken. Now. it has shaken and you must be 
careful. It is not so easy. SO,lonlyappealtothe 
Govemment 
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Shri Shukla is very clever; he did not want 
this Demand to be discussed. I know how he is 
handling. At the appropriate time, I wiH say what 
I wanttosay. 

About sea erosion, we have submitted a 
projectfor Rs. 150crores and not for one rupee. 
This is the fate of Kamataka. Kerala friends are 
here; how much money they have got, I know. I 
am not jealous; but, I do not know what has 
Karnataka done. Kamataka's biggest mistake 
was sending you people here with blind belief 
that you are goi~g to help them. Please make 
note of these words. 

Lastly, it is not a question of confrontation. 
I do not want any unnecessary confrontation with 
the Government. But, I would like to say these 
words. Before, I announce my next programme. 
if this Govemment is not going to take decisions 
on the demands which I have placed before this 
House- through this House, tothe Central Gov-
ernmen!- I wiil give a call to the farmers of this 
country. Irrespective oftheircaste and religion, 
to have a peaceful demonstration, whether it is 
the case of interest or creation of a bank or single 
window a§ency, like this, I have placed 25 
demands. Ifthis Govemment is not going to take 
steps to implement some of these decisions 
before 19th of June 1993, when you are going to 
compiete your two year term, I will give a call 
as a small farmers, as a representative of the 
farming community, to the farmers of~ nation. 

There are some representatives, I know, 
. who say that Dunkel Draft is very good and we 
must accept it. There is a demonstration and 
counter-demonstration. Madam Chairman, your 
good self has argued here as to how it is going 
to harm the farming community. I heard your 
speech. I was so enamoured to hear your 
speech. You have advanced your argument as 
to how it is going to destroy the farming commu-
nity. But, outside, oneofthefarmingcommunity 
leaders say that it is going to help the farming 
community and we must accept the Dunkel 
proposals. I will tell you onething. InKamataka, 
after June 19th, if these demands are not going 

to be looked into seriously by the Government 
of India, I will take some decision; we will start 
peaceful agitation. It will start from kamataka; 
we are going to picket all Central Govemment 
Offices; we will start our struggle. 

With these words, I warn the Govemment; 
let them not take it lightly; let them not think that 
Devegowda's is the only lone voice, what can 
he do? , the Election Commission has de-
recongnisedthe party, there is no symbol, what 
can he do?, he is a lone man. But, I know that 
there are thousands of Devegowdas in 
kamaataka; there are lakhs of Devegowdas in 
Karnataka. Remember these words. Wewill 
prove, how it is going to have an effect in the 
whole electoral system in the coming elections, 
if they are going to ignore the demands which I 
am going to place before this House forconsid-
eration. 

. With this warning, I would like to conclude. 
Tha~k you very much. 

SHRI A VENKA T A REDDY (Anantapur): 
Madam Chairman, I support the Demands for 
Grants of the Ministry of Agriculture. 

During the last 45 years, the country has 
made tremendous progress in the field.of agri-
culture and irrigation. The first Prime' Minister 
of our country late Shri Jawaharlal Nehru has 
given top priority to agriculture and it was his 
endeavorto make the country self-reliant, in the 
matter of foodgrains. It was forthis reason that . . 
several dams and several projects were set up 
in the country. 

Due to the efforts of the Congress Govern-
ment, today our country is self-reliant in the 
matter of foodgrains. You are aware that the 
farmer is the backbone of the country. But, he 
his neglected by both the State and the Central 
Governments regarding remunerative prices. It 
is true thatthefarmerhas no association ortrade 
union spirit, andagriculturalsectorin unorganlSed 
sector. The pOSition of the farmer is very 
miserable; and it is true that farmer is born In 
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delX,liws in debt and dies indebt. TbeGovem-
ment has withdrawn the subsidy facility on 
tertiizet's, pesticidesandtheGowemment has 
also removed the controls. 

The prices of fertilizers and pesticides 
havegone l4>abnormaIy; andthecostcllabour 
andcullivationalcostshavealsogone14> abnor-
maIIY. The priceot groundnuthasfallen down 
to As. 700 or As. 750trom As. 1200orAs.1300; 
thepriceclsmtlowerhasfalendownto As. 800 
from As. 1 CXXJI- thepriceofootton hasalsotalen 
downtoAs.800andAs.950fromAs.l500. The 
farmers are finding it very cifficultto dispose of 
theirstocks even at1heprevaiingprice and the 
croppnxiJcediSlyingforwantclpt.lChaseatthe 
remunerative price. 

Therefore, the farmers are very much agi-
tated; and they held dhamas and hsrtsls in 
Anandapur District. Fanners have borrowed 
loan from banks and moneylenders who are 
putting a lot of pressure on fanners for the 
repaymentclloans. I learnt lreliablylhatthey are 
going to commit suicide in order to get over the 
diffICulty when they are unabletobearthe situ-
ation. 

I understand that APC fixes the prices. 
support prices for agricultural commodities. I 
thinklhattheAPCMembershavenoknowledge 
of agriculture an! agricultural commodities. 
APC has fixed the support price of groundnut at 
As. 750 per quintal and sunflower at As. 800 per 
quintal. The cost of production of groundnut is 
double than the costofsunflowersees, whereas 
the APC has fixed thesI..W<>rtprice ofsunflower 
at Rs.800 per quintal, much more than the 
gl'OlllChltseeds whichshowstheirignoranceof 
this. It clearly shows thatthey do not have any 
idf>a about the cost of production of each crop. 
Govemment is coIIectingthousandsofcrores of 
rt;lEIeSon theagricUturalcornmodlies towards 
CentraiSales T ax and State Sales T ax whereas 
Ilecontribution of the Govemmenttowards the 
fal'l'Trel'is negligible compared to the services 

that are being rendered by the Govemment 
towards the industrial sector. public undertak-
ing, welfare scheme, etc. Unless the Govern-
menttakes proper measures to safeguard the 
intereSt of farmers, there is every possibility that 
production of agricultural commodities will 
steeplyfall down which will have an impact on 
the consumers' price and Govemment's 
economy in the nearfuture. 

There is every need forthe intervention of 
the Govemment. The Govemmentshouldpur- • 
cha<>esunflower. groundnut and cotton through 
NAFED, NDDBand NCDC. The remunerative 
price of Rs.12oo for groundnut, Rs. 1000 for 
sunflower and Rs. 1500 for cotton should be 
announced. In this regardaJongwithsomeother 
Members if Parliament I met hon. Agriculture 
Minister and al$o the Prime Minister and ex-
plainedthesituation. I hope and trust the Gov-
ernment will do justice to the farmers. 

[Translation] 

SHRI RAM PUJAN PATEL (Phulpur): Mr. 
Chairman. Sir. I am grateful that you have given 
me opportunity to express my views on !he 
Budget. particularly relating to the Ministry of 
Agriculture. When the hon. Minister of Finance 
presentedtheBudgethestatedthatfarmersar8 
the backbone of this country and that IndiiJ is 
predominantly an agriculturai country and farm-
ers have strengthened the economy. but grants 
forthe development of agriculture are so meager 
that one feels angUIshed. Madam. 80 per cent 
of the population lives in villages and even today 
their primary occupation is agnclJlture. Through 
you. I wouldliketodrawtl'le attention 01 the House 
towards the steps taken by the Government 
which are detrimental to the interests of famlers 
andagncutturalworkers. In 1992-93 Budgetthe 
Government allocated Rs. 2099crores tor agri-
culture and thiS yearthe Minister 01 Finance has 
allocated Rs. 2436 crores for this purpose. 
Although it appears that the allocation has been 
increased but infact percentage-wise the alloca-
tion is less as compared to last year. Madam. 
the Minister of Agriculture is himseH a farmer. 
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I do not know whether he is satisfied with this 
allocation, but it is essential for him to under-
stand an these factors. Only 4521akh hectares 
of land is ilTigaled out of 18471akh hectares. The 
remaining 1395lakh hectares is unirrigated. 
Farmer toils hard in the fl9lds but even then he 
isunabletogettwoscluarernealsaday. Wehave 
to give thought to it. Even then many of our 
agricultural scientisits say that faarmers are 
leading a comfortable life. I feelthat!he people 
w~wanttoconverttheirblackrnoneyintowhite 

say that taxes should be imposed on agricultural 
income. 

Madam. I dare say there is no farmer who 
can earn Rs. 60.000 from one bigha of land. 
Agriculture is notthat profitable. A person who 
says this. does not know anything about 
agriculutre, 

Madam Chairman, farmers should get 
quality fertilizers irrigation facility and quality 
seeds and pesticides if agriculutre has to 
progress. The irrigiation facilities provided by 
the Govemment are insufficient. The means of 
Imgationarecanals, wells, riversandtubewells. 
T ubewells do notwork because of erratic power 
supply, Consequently, irrigation suffers and so 
doesagriculture. Thecanalsdonothaveproper 
water supply, When the crops are aboutto be 
halVested, then water flows in the canals. 

I would tequestthe Minister of Agriculture 
to take up the matter with the Minister otWater 
Resources in order to ensure the availability 
atwater supply in canals and electricity for 
tubewells on priority basis. 

The rain water is not properly utilised be-
cause the farmers do not construct ponds and 
Goyemment also does not pay any attention to 
it. The money given forconstruction of:'lOOds is 
notperopertyutiad I would like that the grants 
forconstructionofpondsshoulddirectlygiven 
to the farmers. 

The hon. Minister of Water Resources 
hails from Madhya Pradesh. I think this step 

shOOdbetakerlinMadlyaPradeshbecauselot 
of land is lying unutilised there. If ponds ate 
constructed, the rececingwaterlevel could be . 
checked. 

There are many dicrepancies in the sys-
tern forgiving Ioans.forirrigation. J have drawn 
the attention of the House to this matter previ-
ouslyalso.lnthecaseofloanfortubewellthe 
cheques are given and then a slip is issued that 
the equipment should be boughtfrom a ~id 
sho~. In the open marketthe tubewell which 
costsRs.10,OOOisavaiiableatthatshopat Rs. 
13,000. In U.P., ch8quesaree issued in the name 
ofthe shopokeeper. Thisway or that way the 
sarnesitualion arises. I would like to submit that 
loan should be given straight way to the farmer.' 

A tul::ewell can be installed at the cost of 
Rs.30,OOO. The Govemment gives a loan of just 
As. 15,OOOandlotofobjectionsareraisedbefore 
it is sanctioned. Thefarmers suffer because of 
corruption. ·1 would like to submit that the' 
Minister of FII'lanC8 shOuld discuss the matter 
so that the meciators are removedandfarmers 
get the loan. 

If anybody wantto but a truck he has to fill 
aformworthRs.l00andhecan~getaloan 

of Rs.fourlakh. But if a tractor has to be bought 
then fifty percent of the loan is to be deposited 
as registration fee. 

Agriculture Cost and Prices Commission 
decides thesupportprices keeping in view the 
cost ofproclJction. I would ike that AgriqIIturaI 
scientisits 8ndtannersshould also be ass0ci-
ated with the Commission so that the reality 
comes to light The cost of the produce should 
befixedatperwilhthatol agricuIutrefanns. But 
it is unfort1.ndethatthis factor is not taken into 
consideration. When procurement from the 
farmeristobedonethetq)pOl1price is Rs.330 
per quintal but when the Government has to 
import foodgrains, the Govemment is ready to 
paYeY8nRs.526.ltis.,ironythatGovemment 
is not ready to paythe.actuaI pricetoth6farmers 
oIthecountry. Ifthesiluationcontinues, foreign 
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countries would become economically stronger 
while the farmers of our country would be in a 
deplorable financial condition. 

In point 14 ofthe Budgetspeech it has be~n 
mentioned that it is the policy of Govemment not 
to place administrative restrictions on the Gov-
ernments of agricultural products within the 
country. Farmers must get the benefit of the 
market price of commodities. Thehon. Prime 
Minister has assured that movement of 
foodgrains would not be restricted. I took up the 
matter with the Minster of Food also. He also 
stated that no restriction has been imposed on 
the movement of foodgrains but in practice the 
contrary is happening. Even today, they be-
come the victims oHood-inspectors and police. 
They harass the small traders. They exempt 
those who bribe them. The Govemment should 
immediately inform all the district officers that 
as a policy nobody is harassed. If someone is 
caught indulging in harassment his services 
should be terminated. Only then the interests of 
the farmers can be safeguateded. 

Madam, farmer can produce paddy but he 
has no right to process that. If he instals huller 
heischallaned. Thislegislationiswrong. If a 
farmer produces some thing he must have the 
right to process that. 

This problem is not yet solved. The Najor 
olthe militant force is still there. It is cllaimed that 
he is maintaining in Bangladesh and other ar-
eas. 

I would like to draw your attention towards 
a special report. A study by Mark~ting and 
Business Associated reveals that though the 
country produces four crores tonnes of veg-
etables and twocrore eighty lakh tonnes of fruits 
every year only ten per cent of the total is 
processed Most of the vegetables rot here 
whereas 70% of the vegetables produced in 
foreign countries are processed. There is ur-
gencyto pay attention towards this otherwise all 

farmers will lag behind. The Government al-
ways makes loud claims but there isa difference 
in what it preaches and what it practices. The 
study reveals that vegetables worth Rs. 3000 
crore rot evert year. Government should pay 
attention towards it. 

At present, the production of potatoes is 
veryimportantforlhecountry.ln 1990-91 alotal 
of 15205.6 tonnes of potatoes were produced. 
Only 60 to 70 percent of the total production was 
consumed. That means about thirty percent got 
rot. The Govemment does not have any storage 
facility for it. I would like to submit that potatoes 
should be exported and farmers should be ben-
efitedthrough food-processing. 

The Government is aware that in 
Farukhabad and Allahabad the production of 
potatoes is maximum but no food processing 
plant has been opened there. I would like to 
submit that a survey should be conducted there. 
Mahatma Gandhi wanted toopen cottage inrlus-
tries in villagers. It would provide ample em-
ployment opportunities forthe people and the 
people would be benefited. Proper attention 
must be paid in this direction. 

I would like to draw the altention olthe hon. 
Ministertowards an urgent matter. The Go'cern· 
ment has withdrawn subsidy from fertilisers. As 
a result the farmers have also redt.:ced the. '.Ise 
of fertilisers. Even the Government has admit-
ted this. The Government stated in reply to 
understand question No. 6267 dated21.4.93that 
the sale of Ammonium phosohate and Muriate 
of Potash declined by 30% and 55% respec-
tively during Rabi 1992-93 as compared to Rabi 
1991-92due to decontrol and consequent rise in 
their prices." It was further added that "adverse 
impact on the production of foodgrains during 
Rabi 1992-93 has not been felt" 

MR. CHAIRMAN: Doyouwanttosaysome-
thing more 6n this subject? 

SHRI RAM PUJAN PATEL: Yes, Sir. still 
I have a lot to say. 

MR. CHAIRMAN: Now, the discussion will 
start on the Private Member's Business. You 
will be given a chance to complete your points 
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when the discussion starts. to this Resolution. 

[English] 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM): Will the discussion on the Demands 
for Grants relating to the Ministry of Agriculture 
continue after Prime Minister's Business is 
over? 

MR. CHAIRMAN: I don'tthink 

15.31 hrs 

[English] 

COMMiTIEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Twentieth Report 

SHRI P P. KALIAPERUMAL (Cuddalore): 
1 beg to move: 

"That the House do agree wjth the 
Twentieth Report ofthe Committee on 
Private Members' Bills and Resolu-
tions presented to the House on the 
28th April. 1993". 

MR. CHAIRMAN: The question is: 

"That this House do agree with the 
Twentieth Report of the Committee on 
Private Members' Bilts and Resolu-
tions presented to the House on the 
28th April, 1993". 

The motion wasadopted 

15.32hrs 

RESOLUTION RE: CREATION OF NEW 
STATESOFUTIARANCHALAND 

VANANCHAL ' 

_[English] 

MR. CHAIRMAN: Maj. Gen. lRetd). 
Bhuwan Chandra Khanduri was on his legs last 
time. Nine minutes are ieft outofthetirne allotted 

SHRI RAJVEER SINGH (Aonla): You 
extend the time by t\"IO hours more. 

MR. CHAIRMAN: Is it the pleasure of the 
House thatthe time forthis Resolution be ex-

• tended by two hours more? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN. So, the time for this 
. Resolution has been extended by two more 

hours. Now you can start speaking. 

[ Translation] 

MAJ. GEN. (RETD). SHUWAN CHANDRA 
KHANDURI (Garhwal): Mr. Chairman, Sir, on 
19th March. 1993.1 had started discussion on he 
creation of separate States of Uttaranchai and 
Vananchal.l had spoken on a few points on that 
day. I am repeating them briefly. I had stated as 
to why creation of Uttanchal and Vananchal is 
necessary and as to what are the problem of 
Utlaranchal. I had expressed in detail thatthe 
main problem of the region came to a standstill 
in the absence of a separate State. I had also 
stated that creation of separate State is neces- . 
sary because of its topographical reason. Its 
climatic. cultural. economic and social condi-
tionare different from the plains. If you goth rough 
map of India you will find that separate states 
have been created for aillhe time border areas 
from Kashmirto the extreme east. A separate 
state has not yet been cfeatedfro these 8 hilly 
districts of Uttar Pradesh. It being a border area 
should also be developed as a separate State. 
A propaganda is often made that there will be no 
feasibility in Uttaranchal. In this regard I had 
stated in detail that there are sufficient natural 
resources in Uttaranchal and this new State will 
definitely be viable. Today. 1 would like to present 
some other points before you. The first point is 
as to whya separate Uttaranchal State should be 
created. The first reason is thatthe people olthe 
region are suffering economically and politi-
cally in the absence of a separate State. 1 would 
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like to cite three examples in this regard. The 
first thing is that the Planning Commission 

.. provides grants to each State and it has set its 
norm to do so. The norm adopted by the Plan-
ning Comrnissk,n to provide grants are 65 per 
ceAtgrantsonthepopulationofthe State. 20 per 
cent on the population of the State JivingbeJow 
povertyline 1 Opercent on the perfonnance and 
5percentonotherthings.lnthiswaythe Central 
Govemment on behaH of the Planning Com-
mission provides grants to all the States of the 
country. According to these norms the Plan-
ning Commission shoulp give more than As. 
4OOcrore to Uttaranc,-~1. Ourshare com~s to 
As. 400-SOOcroreeveryyearbutwe are getting 
As. 180-182croreeveryyear. When I askedthe 

. hon.Minister of Planningabout it he told me that 
the Central Govemmentprovides As. 182 crore 
and the remaining amount can be r.ad from the 
State Govemment Uttaranchal is not a sepa· 
rate State hence ask the Uttar Pradesh to 
provide more funds. Mr. Minister. Sir, I would 
liketotellyou (Interruptions) The population of 
Himachal Pradesh is51lakhandol Uttaranchal 
is 591akh. As regards poverty line as well as 
other factors we figure below them but. 
Himachal; Pradesh gets Rs. 350 crores while 
we get As. 182 crore. When I raised this ques· 
tion the Union Government replies that it can't 
~ us because Uttaranchal is not a separate 
State. What sort of justice is this. On the one 
handtheCentralGovemmentdoesnotcreate 
UttaranchaI State and on the other hand it 
fUliihesuson the plea that it is not a separate 
States., So it wiD not get the required amount. 
It is a wrong policy of the Govemment due to 
which there is resentment among the people. 

SeconcIy, it is the opinion ofthe Central 
Goverrment1hatUllalanchalis not a separate 
Stal!tsofaciltieswlnotbeprovidedtoit.lnthis 
regan:llwouidliketodrawyour attention to the 
budgetpresentedbythehon. F~Minister 
Inhisbudgetspeechthehon. F~Ministef 
.l8ida verygoodthing that a tax holiday win be 
given to 00 industries area But when he ex-

plained it in detail that this facility would be given 
to North-Eastem States, Jammu and Kashmir, 
Himachal Pradesh, Sikkim, Union Territories of 
Andanan and Nicobar islands, Dadra-Nagar-
Haweli and Lakshadweep but seven districts out 
of eight districts of Uttaranchal which are :lero 
industriesareasarenotincludedunderthisfacil-
ity. Theseftgures are not mine; these figures are 
oftha Pla~ning Commission. Duringthediscus-
sion on the budget when I asked him about it he 
said that Uttaranchal i .. not a separate State but 
he thinks thatthe facilities should be provided to 
the region. In such a situation, when thare is no 
industry in my region hoY/the industrialists will 
be motivated to set L4' industries there unless the 
Govemment provides a tax holiday. WhAt sort of 
logic and ideology is this that on the one hand the 
Central Govemment itse" does not create a 
separate States of Uftaranchal Pradesh ancIon 
the other hand it punishes the people 01 the regiOn. 
the hon. Minister should consider it. 

The third thing I would like to say about the 
political set back to the people of the region. As 
I have stated that population of Uttaranchal is 59 
lakh and popuIation~ Himachal P~h is 51 
lakh. I am comparing the figures with Himachal 
Pradesh because it is our neighboring States 
otherwise there are more figures in our favour. 

. The number of members in the Assembly of 
Himachal Pradesh is 68 while ~.lIation of 
Uttaranchal is 81akh more than it but there are 
only 19 members of the Stale AssermIyfromthis 
region. What sort of justice is this with the people 
of this region. What son of justice is this with the 
people 01 this region. I am ooabIetounderstand 
as to what sort of political blow is this the people 
of the region that the basic principle tor creating 
districts, blocks etc. is being ignored. For the 
purpose of proper development of the region 
small unitsshoukfbefoltned for hiDy areas. But 
there is no such aysIem because it is not a 
separate State. 

I would like topdi another POlOt before you 
that the major part of the population of the 
Uttaranchal regionconsi6lsof ArmypenlOl 1081. 
There are a Iargerurblrof~ofUllaralIChal 
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region are in the army. This is not a recent 
phenomens, it is going on since the beginning of 
this century. They are regarded as the best 
soldiers in bravery and other fields. Now, the 
position is that at least one member of each 
family is a soldier in army and in several fami-, 
lies 2-3 members are serving in army and 
similar is the number or ex-soidiers there Be-
sides this a large number of the people of the 
region are serving in a para-military forces. I 
would liketotell the hon. Memberthat a number 
of excellent and best soldiers are there in this 
region. Their development is hindered and did 
not take place and they are of the opinion that 
injustice is being done with them, therefore, I 
would like to draw your attention to a couple of 
things of this region. 

The first thing is that the people of this 
region are great warriors. They d6 not hesitate 
to sacrifice their lives for the sake of the country. 
The people of this region are the most coura-
geous.1 would like to submit to the hon. Minister 
that ff this courage orbraverytums into violence 
then it will not only jeoparadise the interest of our 
reg'lln but against the whole of the country also. 
I! will be unfortunate for us if it happens so. I, 
therefore, urge the Government to consider it 
seriously. The second aspect is thalthe devel-
opment of the area did not take place and the 
poverty has increased in the region. The eco-
nomic and social evils, negligence of the admin-
istration, corrupt administration run by the lead-
ersfrom Lucknow and Delhi have Iedtotumtheir 
behaviourfrom good to bad. T odaythe quality of 
the very soldier has come down due to all these 
evils. This soldiers who were once considered 
as excellent and strong, now have lost their 
quality. You can take figures irom the Ministry 
of Defence and if this process goes on a soldier 
dominant area will tum into a weak area and it is 
also worth considered thalthis area is situated 

, .on the border of our country. In view of the 
circumstances, I would like to State that unless 
the Government does not create .q separate 
State,properdevelopmentwillnott~:eplace.ln 
this absence of a separate State the people will 
not be satisfied and feeling of resentment will 

increase arnong the people which is not good for 
the country. 

Now, I would like to tell you that oftenly, it 
has been said as to what are you doing through 
constitutional manners. I would like to tell you 
that several states have been created in the 
country but such sorts of strict conditions have 
never been imposed on the creation of states as 
has been fixed forthe creation of Ultaranchal 
Earlier the States were created keeping in view 
the political as well as the developmental as-
pects of the region and the constitutional pro-
cess was also to be followed side by side but in 
the case of Uttaranchal a lot of pre conditions 
have been imposed in a particular way and their 
follow up has made obligatory. It has also been 
laid by the Central Government that resolution 
to this effect should be passed by the State. Now, 
I would like to give some figures'to the hon. 
Minister. Now you will call it a repetition but 
under the circumstances its repetition has be-
come necessary. The Central Government re-
ceived a resolution from the State Government 
on 19November, 1991 regardingcreationofa 
separate Uttaranchal State. After 15days on 4th 
December, 191 I raised this issue in the House 
during the Zero Hourand asked about the action 
being taken by the Government in this regard. I 
am unable to understand as to what was fact 
whetherthe Ministry actually wanted to do so or 
just to avoidthe issue, it had asked the Govern-
ment of Uttar Pradesh to clarify its justification. 
Well, aftertr.at a detailed justification of 30 pages 
was laid on the table of House on 5th March, 
1992. and afterthat I am asking about it time and 
again. 

I had asked inthis regard in this House itself 
on the the March, 23rdApril.8thJulyandon26th 
November. 1992. But every time the reply of the 
Government was the same that the matter is 
under consideration. This inactive Government 
have kept the matter under its consideration for 
one full year and yet it did not come to any 
decision at all. When I asked that at least have 
talks with the people of that area, the reply was 
that there was no need of it. When I further asked 
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totalktothe Membersof Parliamenthailingfrom 
thatpartoftheState,theGovemmentdidnotfeei 
the need of it either. The matter is underconsid-
eration without any progress. Anyway,l very 

. well understand that keeping the matter under 
consideration is nothing but a tactice of the 
Govemmentto linger on the matter. But what is 
shameful andtargic about it is the repJymadeby 
you on 23rd February, 1993 and which I would 
liketo read out here. This was the reply made by 
you like to read out here. This was the reply 
made by you in response to my persistent query . 
to know about the development inlnat regard .. 
Thehon.Ministermaypieasenott:::laItheUltar 
Pradesh Assemlll)' was dismissed on 6th De-
cember, 1992 and President's rule was im-
posed. It is believed that unless an elected 
Government is formed in the state it would not 
be prudent to take any decision on such sensi-
tive and important issues. The hon. Minister 
should panderwhetherthe erstwhile Govern-
ment in the State was not an elected one or 
whether ttie State Government that sent its . 
proposal to the Centre was not having the man-
date of the people. Wasthereadictatorshipand 
not the rule of the people? And if at all the hon. 
Minister intends to convey through his reply that 
the Congress Party is going to make a come 
back in the State, then it is nothing but making 
a castle in the air. What to think in the next 
elections, your Govemrnent is to going tocome 
in Power in the State during the current century. 
~f you keep on such a policy. there will then not 

. ~ even a single supporter of your party in the 
. State and to think of securing backing of the 
people is a merefalacy. Let ~ remind you that 
15 out of 19 total assemb~1 seats of that area 
were bagged by the cancIidat6s of O'Jrparty alon 
theissueofUttaranchalStale.b:uiier,therewas 
only one M.L.A. of ourpartyduringthe tenure of 
~thatprecededoursinUttarPradesh. 

So the number rose there from 1 to 14. And so 
far as seats of Members of Parliament are 
concerned. we hadeartiernoM.P. of our party 
from those areas whereas we have pow bagged, 
all the four parliamentary seats. So boasting of 

havingthe backing of the people is nothing. but 
a misleading statement. This is neither in your 
interest nor in the interest of our party. You are 
therefore, required to reconsider this matter. 

Constraint of time does not permit meto be 
more expressive in my submission. I would just 
like to request the hon. Ministerthatthepresent 
Congress Govemmentwhich the hon. Minister 
isaMemberisbehaving in a hypocratic manner .. 
He should, however, make note of the fact that 
this is not goodforhis party as well. Here I would 
&keto Slbnitthatwhat is required at the momeot 
is to pay attention to development which has 
been obscured by the game of nasty politics. 
What is required is to come out of it ... (/nterrup-
tions)The men of your party do oothavetheguts 
to say by going there that Uttaranchal State 
should not be created. You should try to know 
theirviews. Cent per cent people are in favourof 
the move I would therefore like to submit to the 
Govemmentthat it should accept this demand. 

15.45hrs 

[SHRI RAM NAIK in the Chait1 

Mr. Chairman, Sir, due to the paucity oftime I 
would like to conclude after making one more 
submission. The promise of the Govemmentto 
create a Councilor a Union Territory is nothing 
but red herring. We however, do to wantthatwe 
want a separate State. This is because the 
development of the area cannot be ensured 
unless there is creation of a separate State. I 
wouJdtherefore, like to submit 10 the Govern-
ment that it should drop red herring and should 
create a separate Uttaranchal State. 

SHRI KIRSHAN DUTT SULTANPURI 
(Shimla): Mr. Chairman: Sir. I rise to support the 
Resolution. I hold that development of the hill 
region cannot be ensured unless there is cre-
ation of a separate State. I hold thatthe areas of 
Uttaranchal orthe part of Biharforwhich there 
is a demand to create separate States cannot 
develop unless they are made separate States. 
If oIherhiU States like Himachal Pradesh, Kash· 
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mif, Sikkim, NagaIand, Arunachal Pradesh can that90percent~ ofthetotalexpenditure 
be given statehood, then why can other areas ofthepiansmadetorthehiiyStatesIkeHimachal 
likethalcan'tgelstalehood. Forwantofsepanlle Pradesh and Jammu and Kashmir has been 
statehoocIlhoseareaswilllagbehindinlherace providadbytheUnionGovenvnentandwehave 
ofdevelopmeft. ThereisnooCherwaytoensure beengellingtherest 1 OpercentatnOll'ltasioan. 
developmentto1hoS'e regions. Todayaperson HoweII'er, theNinelh FmanceCommiasionthat 
fromGarhwai goes to the capitallucknow in has been fOnned under the Chairmanship of 
connection with his work, but he does not have Salve ji has reduced the limit of this amount. 
theideaastowbereL.ucknowissilualedtowhom Here I would lil<e to say ~ in strong terms that 
he should meet. This is how the development tnessthe development of States like Himachal 
wor1<oflhoseregionsisneglected.I.,Iherefore, Pradesh, Gharhwal, Sikkim, Meghalaya, 
hoIdthal thedemandforaseparaleSlaieshodd Manipurand Pondicheryisensured, thelimitof 
beaooepted. . the amountshould notbe reduce. Those States 

Mr. Chainnan, Sir, ourcountryhasmany 
islands like Nicobar, KarNicobarhavinglalge 
areas. WeknowthaltherearesingleParfian'Ien. 
taryseam forplaces IikeSikkim and Nicobarfor 
which Membefs are elected. So, why there 
should not be smaller States for the smaIer 
partsoftheCOll'1lrysothalextensiYerigacodd 
be provided to the people of those areas. The 
Government should consider it. This House is 
a supreme body so it can consider how devef-
opmenttolhose regions can be ensured. 

Mr. Chairman, Sir, I hadbeentoGarhwat 
last days in connection with electioneering. I 
foundthatalthecontractwor1<sfrom Rishikesh 
to Badrinath are grabbedin lucknow by the 
contractOlSand the people of those areas are 
denied the opportunity of eamingmoney. The 
peopIeoflheareahavetosufferlossand1hey1ag 
behind in race of development I haveobsenled 
that the road between SatpuriandChamoli and 
like thaI many other roads date back to British 
time ancItheylackrnaintenance. The people of 
the area are still using the sarne roads, Sowhlll 
isrequiredistopayattentiontoal1hesepoinls. 

As wassaidbyourcolleagues, hiI regions 
~relargelypopulatedbythepersonswhoarein 
hl~itary Services. Moreover, there areex-milt-
tary personnel who sacrificed all their lives for 
the sake ofthecountry. This is quitetrue. These 
regions therefore require special attention. 

I wouIdfurtherlketoStbnitonernorepoint 

need to be uplifted and more money is required 
for that. There is no agitation in those area. 
Garhwal, Himachal Pradesh are such areas 
where the people still lead a tradiIionaI6fe. They 
never harass the Govemment to make provi-
sion of more money for them. Industries are 
openedinbackwardareas.(/ntenuptions) 

MR. CHAIRMAN: You have to catch train. 

SHRIKRlSHANDVTTSUL TANPURI: You 
should allow me to speak. I will catch the train 
later. The o1Jtsiders set up industries in the hilly-
regions. They avail subsidy for setting up indus-
lriesand afterthattheygo to other States without 
setting any industries and that why there is 
misuse of funds. An inquiry should be set up in 
this regard since our State does not get any 
benefit. There is no provision to purchase the 
items thatareproduced in those regions. Those 
whoset up industries in the hilly-fegions should 
get maximum encouragement. Moreover. I 
would like to add one more thing in regard to 
tourism. The Government should make the 
serviceof Vayudoot and 'Oomier' available for 
Garwhal, Himachal, Pradesh. Meghalaya, 
Lakshdeepand Nicobar etc. so that the number 
of tourists going to those places may be in-
aeased. The Govemment should try to know the 
name of officers who have some dedication for 
the people and who can work for the people of 
those regions. (Interruptions) 

MR. CHAIRMAN: You have already taken 
seven minutes. There are other members also 
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to speak. Uttaranchal. The U.P. Legislature has 425 
M.L.A.s and therefore the voice of the MLAs 

SHRI KRISHAN DUn SUl TANPURI: from Uttaranchal is not heard there. 
Apple and potato are grown in our hilly area on 
priority basis. The Government should there-
fore pay attention tothefarmingofthosethings. 
So far as the States are concerned, facilities 
should also be provided in lakshdeep and 
Nicobar also. The hen. Minister of Home Affairs 
hails from lakshdeep. He is aware of the life-
style of the peopl~ of those area. I would like to 
submit that since there is at least one Member 
from those plac~s each, so they should be 
provided statehood. (Interruptions) 

MR. CHAIRMAN: We are discussing about 
Uttaranchal and Vananchal. 

SHRI KRISHAN DUn SULTANPURI: 
There is a demanain Bihar about formation of 
separate stales of Santhal Parganaand Chhota 
N8gpur. No assistance ins provided in tribal 
areas for development. Injustice is being done 
with them. Funds rr.eant for these areas are 
siphoned and swindled. An agitation is going on 
the. We should inquire into the reasonsbehiw' 
this agitation. Every party gives assurances bu; 
nobody does anything .... ( Interruptions) They are 
behaving like the General who claimed that 
everything was well so long he was at the helm 
of affairs and as soon as he retired the efficiency 
suffered. One should trace out the drawbacks in 
the developmental prog:ammes in Bihar. I got a 
chance to visit a tribal area. which has a coop-
erative dairy farm and a bio-gas 
plant... (Interruptions) but its control is not in the 
hands of the local instead they are being ex-
ploited and injustice is meted outtothem.1 want 
that the Central Government or a State Govem-
men!, should not allow lapses undertheir nose. 
Keeping this in view we must chalk out schemes 
for the development of hilly areas. We will 
welcome if locals participate in this pr0gess. An 
hen. Membertold that according to its popula-
tion, the Uttaranchal has less number of M. L.A's 
whereas, Himachal Prado.sh which is much 
smaller than Ultaranchal has more M.LA.'s I 
think, there are 18-19 M .L.A.'s who represent 

Forthe development of hilly areasand its 
people. we must have separate States and 
therefore, I support this motion. Our Govem-
men: will certainly do the needful in this regard 
therefore I request the hon. Membertowithdraw 
his motion. 

SHRI TEJ NARAYAN SINGH( Buxur): Mr. 
Chairman. Sir, I support this resolution. I felt 
happy that our colleague from Congress also 
supported it, but sorry to say that later on he 
withdraw it. Uttaranchal has been neglected for 
years together. I think that if it is given the status 
of a State it will c1evelopand make progress. This 
is not happening in U.P. alone. A demand for a 
separate Jharkhand State is aiso being raised in 
Bihar. The Government should also accede to 
it. Madhya Pradesh is also a big State. Forthe 
sake of proper development it can also be 
divided into two-three separate States. Even in 
Andhra Pradesh a demand regarding separate 
Telengane is long pending. This demand has 
become so intense that it has become clifficultfor 
the Government officers to livethere. Therefore, 
the Government should accede to these de-
mands and should ~pt for smaller States. 

This is an absolute truth thatthe formation 
of a separate State will pave way for its devel-
opment and presently, the amount which is 
spent on beautifying Lucknow will go to hilly 
areas and will provide for irrigational facilities 
and potable water and construction of roads in 
such areas where there are no roads at present. 
You provide money to poor under Jawahar 
R(lzgar Yojana, and Indira Awas Yojana but 
actually, this money does not reach them and it 
remain in Lucknow only but it will reach to the 
poor. Therefore. it requires the formation of a 
separate Utlaranchal State. Even after 4Syears 
of Independence very few areas of U. P . have 
bt..>en c1evelopedand mostofthea~havebeen 
left undeveloped. Therefore you must accede to 
the demand of the people for a separate 
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Uttrakband. The demand regarding Jharkhand 
SSate in Bihar is also a genuine one. The State 
Govemment does not supply essential com-
modities in these.areas. The area is reeling 
I.I1derclrouglt.lhepeopledonotfeeiasemblence 
of Govemmentthere. The people from other 
. States are ru6ngtherebutthe local tribalsare not 
gettinganybenefit. 

16.00hrs 

Therefore, I support the formation of a 
Jharkhand State there. Our party colleagues 
have been supportingthis proposals forso many 
years. I demand the Government to urgently 
take steps in this regard as further postpone-
mentofitwould notbein the interestofthe nation. 
Gone are the days when people used to remain 
silent agc:.inst any injustice. We will wage a fight 
forthecreation of Uttaranchal State as we have 
been doingfor Jharkhand State. If you think, that 
we will not make demand for the next 2-3 years 
in this regard then you are mistaken Irrespective 
of the party in power in centre we would raise this 
demand and it it does notaccedetothis demand 
then that Govemment cannot rule peacefully. It 
is quite possible that this agitation may take a 
violent tum, which may prove disastrous forthe 
Government. 

Mr,. Chairman, Sir, therefore, I demand the 
Govemmenttoacceptthisresolutionasear1yas 
possible andform Uttaranchal and Jharkhand 
States which may help in accelerating the pace 
of development there. 

With these words I support this resolution 
andconclude. 

SHRI JEEWAN SHARMA Almora): Mr. 
Chairman Sir,l rise to support this resolution. 
The demand in respect of Uttranchal and 
Vananchal should be fulfilled as it is the basic 
right of the people there. 

Mr. Chairman, Sir, so far as the question of 
agitation in respect of Uttranchal State is con-
cerned it has been there since 1952 and there-

fore it is not a new demand. These eight hilly 
districts of U.P. are quite different from the 
districts situated in plains. The people from 
plains have always been at the helm of affairs 
and even the planning in all fief js is based on the 
needs of plains which cannot be implemented in 
hills and which are not beneficial for hilly areas 
in any sense. Even after 45 years of Ir.depen- • 
dence, women have to fetch water from 4 to 5 
kilometers. Children below the age of ten yeardo 
not go to schools as they have to tread 4-5 
kilometers to reach the school. 

Sir, whenever we visit a village, we do not 
find any youth, only women, children and ole! 
persons are there out of these eight dustructs, 
four districts are on the borders of China. Now, 
you can will imagine. how significant it is, from 
strategic point of view to have a separate State? 
The locals will get more employment opportu-
nities the. So far as the question ofthe develop-
ment of this area iSconcemedthere has been no 
development since the Britishers left it. This can 
be seen in the cases of Mussorie and Nainital, 
which have not been developed thereafter. Al-
though, this question was raised sO many times 
but my friends from Congress asked about its 
viability? Well you can see. thatthey are ridicul-
ing the idea and making fun of it. I would like to 
ask them whether the viability of the States 
which have been formed till date was questioned 
byanyb:xly? For instance, you may take Jammu 
& Kashmir orthe North-Eastem States. Was· 
this question of viability raised at that tirne? !fail 
€I understand, as to why isthe issue of feasibility 
raised. I want to say that the state meets all the 
norms required for feasibility as there are a 
numberof rivers there and if all these rivers are 
property harnessed, then thatmaygenerate at 
least 3D, 000 Mw of power. To my mind the 
development of tourist spots can leave behind 
even Jammu and Kashmir, famous inthewor1d 
from tourism point of view, as there is enough 
potentialforthedevelopmentoftourism. It could 
become anotherSwitzer1and in India. 

The economy ofthe area, if! say frankly is 
Money Order economy because the people 
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there survive just on the money remitted by the 
migrants. To removethec:lifficUtiesofthearaa 
itisabollmlyessentialthattheSlaleofUtbanchal 
isformed. 

Sir. I amassociatedwilhthemovemenl tor 
1heaealionoftheseparalestaleofUlrallChalb 
1he1ast&6years. PnMousIy1heConglasswas 
ilpoweril1hestaleMdafter1hal1heJanalaDai 
came to power. Even during the rule by the 
cOngn.s, wemetseveralMinildersilconnec-
lion with the demand for a separate Stale but 
unforIunateIy no ~actory reply could be 
aoIicitecI. Even when the Janata DaI was in 
power. we met several Ministerbutto no avail 
andnow1hehon. MemlecsoftheJMalaDaiIce 
ShriPllslal~GeoIgeFenaldasal&ofavcu 

the creation of a separate Slate. However. I 
ren __ cIeaIty1halwhenwemetShriGeoige 
FeInandes. when hewasaCenlralMinisIar. he 
stated that we favour the creation of smaIer 
States in the coootry and a resolution in this 
COI.l8dionwas.,....ci~backil1954byt1e 

Socialist Party. 

Then ShriMuiayamSirV'l Yadavbecane 
1he Chief Minislerof lJaar Pradesh. Exactly 15 
daysafterassumingolficebyhim.a~ 
wasissuedlhatseparalestalewilbeallowadto 
be created at nocosl. However. now even the 
hon. MernberSofhis verypartyfavourcraalion 
018 separate State. I would like to know the 
reasons for changing stance of his party from 
timetotimeMdwhyis1hep.dcbeinglakentor 

, aride. Anttheyjustaimilgatbuilclng...,1hevde 
banlcsalone? Whycidtheynotfavourcraalion 
of a separate state when lheywereilpowar? 

Sir.lasttimewhentherewasJharkhand 
blockade. every political party favoured cre-
ation of Jharkhand State. At that lime the 
hon.Memberscidmenlionlhatuntilal1il8OUion 
ilthisCOl"."I8Ctionispas&edbyBihar • ..IwIIhand 
statecouid not be created. However. the BJP 
Government of Uttar Pradesh cidsendareso-
lutionforthecreationof aseparaleStareto the 

cenIJe. why then no decision has been taken so 
far? OnthedemandforV....:haI, itissaidthat 
til a resolution is not received by the lfate 
Government, no separate state could be cre-
ated. So. when aresolution inthiscorlli18Ction 
has already been sent by the Govemmentof 
Uttar Pradestt. what is theclflicully in creating 
the separate state. We fail to understand the 
doOOIestandardsadopledbythecentre in this 
ragMI. 

. 
During the last two years the issue of 

rasoIuIionsentby Uttar Pradesh was raised in 
I1eHouseonR8lYoccasioIlSbutfMtytimelhe 
hon. MinIster gave evasive replies. 1 recaI. in 
Dec:ermer. 1992 an hon. Member desired to 
know the time by which action will betaken on 
the 18IIIOUion ..... by Uttar Pradesh? Thehon. 
Minister replied that no time frame could be 
given. Therefore. when such sort of reply was 
~byaMinisterofthe Govemmentoflncla, 
whalsort of message would have been c0n-
veyed to the youth of the area. What kind of 
iqxession would have the youth of the area 
gatheIed by such sort of replies of a Union 
MinisIar,couIdveryweibeimagined. ThisSOlt 
ofl9SpOilSillestatemenlsshouldnotbe made. 

MR. CHAIRMAN. Sir. since again and 
againyouarepressingthebel.1 an concluding 
myspaech. IWIOlAdonlyl8ileratethatbdhthese 
statesneedbecrealed immediately .... 

MR. CHAIRMAN : Shri Surya Naryan 
Yadav. 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Chainnan. Sir. 

Mr.chairrnan: StviSuryaNarayan Yadav. 
pleasesitdowntorawtile. lhavebeeninfonned 
that you had your chance. Therefore, let me 
checkthefacts. Shri Mrutyunjaya Nayak. 

SHRt MRUTYUNJAYA NAYAK 
(Phulbani): Mr. Chairman, Sir. 

MR. CHAIRMAN: Shri Surya Narayan , 
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Yadav·. on this issue a long debate had already 
been held in the House and you took part in the 
debate on 5th Mrach, 1993. yougaveanin1Jres-
sive speech lasting 14 minutes. 

SHRI ATAL S'IHARI VAJPAYEE 
(Lucknow): Mr. Chairman, Sir, how much more 
time is to be devoted to this resolution? 

MR. CHAIRMAN: Before you came to the 
House, the Chair on the advice of the House 
extended the discussion by 2 hours. Right now 
I have a list of 20 hon. Members. TheHousecan 
reconsider its decision but the time which has 
been extend just now is two hours. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED) : Mr. Chairman, Sir, I would like to 
seek a clarification on it whether the hon. Mem-
bers who have already had a chance to speak 
will not be given another opportunity? 

MR. CHAIRMAN: No. 

SHRI P.M. SA YEED: Is it so in the rules? 

MR. CHAIRMAN: Time is extended to 
allow all the han. Members to express their 
views. When all the han. Members cannot 
speak even once" where does then the question 
of another OPl-"'rtL.. tv arise. Although the hon. 
Ministers are often allowed this privilege. 

[English) 

SHRI MRUTYUNJAYA NAYAK : Mr. 
Chairman, Sir, undoubtedly I support the very 
objective of this particular Resolution for the 
tormation of some more new States, but I am 
sorry to say that this is not the right time to bring 
such, Resolution. The reasons are mainfold 
and I hope_ this august House would appreciate 
my arguments. 

Sir, it is very imperative to nole as to what 
are the turmoils and what are the problems 
before the nalton As you are aware, there IS a 

threat to the country's unity and integrity botlle 
from inside and outside our country like the 
foreign agencies which are involved in the sab0-
tage. So also, there are agencies inside the 
country which are similarly indulging in such a 
heinous practice to destabilise our unity Sir, 
since our country is under the situation of threat 
form both our neighbouring countries, it is nec-
essary that there should be quite goodwill of 
understanding among ourselves to safeguard 
the unity of our country first. 

Sir,the country now undergoes so many 
challenges from outside as well as from inside 
. The secularcondition of our country is at stake. 
The country needs enough time to keep pace 
with the changing circumstances in the world 
economy. Ours issub-continent with vast popu-
lation and with our very limited resources, 
naturally we .~ave to first of all strengthen our 
economy. At a given pointoftime. when super-
power country like U.S.S.R. could not avoid 
disintegration at least we should survive to 
protect our national integrity despite facing so 
many challenges. 

Everywhere in the country. there is '1 de-
mand for creation 01 new States. demands of 
Jharkhand, demand of new State for Vidharbh, 
demands for Telengana State, demand for 
BodoIandetc. As my friends has said, in Tamil 
Nadu also, there is problem. Therefore. it is 
necessarythatwe shOuld balance our economic 
conditions and the development that is needed 
atthis hour. Even from my State, Orissa, there 
is such a demand. Everywhere, there issimilar 
demand. 

What there the turmoils which the country 
is undergoing at the moment. As you know, ' 
everywhere there is turmoil because of c0mmu-

nal riots, agitations that are going on an the 
country is facing a big challenge at1east to 
safeguard our integrity. When there is so much 
pressure from the fore'gn agency to weaken the 
country's uniiy, at this point 01 Juncture. we 
should aU be intact and united. This is not the 
right time for such a demand or movement 
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because frist of all, there should be common 
understanding amo .... g all political paraties. 
Secondly, the existing situation must develop 
towards a peaceful atmosphere. Thirdly, the 
country needs enough time to survive our 
economy and to have a let of developments in 
the country so as to keep pace with the new 
changes Ihatare taking place in the world arena 

We also agree that the movement for 
Jharkhand is no doubt justified in orderto im-
prove the economy 01 that particular region, and 
for the smooth functioning of administration 
there and to ensure justice to the people. The 
demandforthecreation of Jharkhand is no doubt 
genuine. 

But we should be above all partisan and 
partial resolutions and whims. There should be 
understanding and harmony among all the Par-
ties. Then only initiatives like the creation of 
Uttaranchal can be taken up for consideration. 

But now I have to say that this is notthe right 
time to bring such a resolution in the House for 
the setting up of Jharkhand and Uttaranchal and 
I urge that it should be withdrawn in the larger 
interest of the unity and integrity of our country 

I, therefore, requestthehon. Members who 
have moved this Resolution carefully to under-
stand the pulse of the people of the country. 

I am very sorry to say that I am unable to 
support the Bill 

I hope thatfirst of all my BJP friends must 
understand that their demand for the construc-
tion of Ram Mandiris going to create chaos and 
crisis In the country. They must solve that 
problem first and then bring normalcy and con-
genial atmosphere in the country. Afterthat we 
cansittogetllerand hold consultations amongst 
ourselves. Then any such Resolution would be 
welcome and it can then betaken up for consid-
eration. 

[T rans/ation] 

SHRI LALIT ORAON (Lohardaga) : Mr. 
Chairman, Sir, I rise to speak in support of the 
resolutiqn moved forthe creation of Uttranchal 
in Uttar Pradesh and Vananchal in Bihar. 

Mr. Chairman, Sir, I hc.:ilfromChotaNagpur-
Santhal Pargana region in Bihar. I have the first 
hand experience of the sufferings and neglect of 
the area and I am still experiencing such suffer-
ings. Therefore. I would like to draw the attention 
of the House to the actual position of Chota 
Nagrur-Sandthal Pargana region. Chota Nagpur 
-Santhal Pargana is richly end wed with natural 
resources. The area is rich in costly mineral 
wealth. Land is quite fertile. Chota Nagpur-
Santhal Pargana region meets 50 per cent 
demand for coal otthe country. 95 percent mica 
requirement. 95 percent copper requirement 
and 40 percent bauxite requirement. In addition, 
iron and chinaclay are also found in abundance. 
Even then 3 crore people of this neglected area 
migrate to tea gardens of Assam and Bengal and 
to rural areas in Haryana and Punjab and to 
brickklins for livelihood for 6 months in a year. 
What are the reasons tor this state ?f affairs in 
the region, richly endowed with natural resources, 
where the sons of the soil run helter-skilter in 
search of livelihood. There are some reasons 
forthis neglect due to which the people of the 
region are facing great herdships. 

One of the main political reasons forthis is 
the continuous neglect by the BiharGovemment 
of the region in the matter of political represen-
tation. Since independence 25 Governments 
came to power in Binarandin nocabinetpropor-
tiona I representation was given to the region. 
Even in the present Cabinet of Shri Laloo Yadav, 
the advocate of social justice, there are just 5 
Ministers representing three crore people of 
there in his cabinet of 72 Ministers. ~ven out of 
the 33 Ministersof Cabinet rank there is only one 
Minister of Cabinet rank from the area. This is 
not anything new. From the very beginning this 
is going on. People ofthe area are continuously 
feeling the pinch of neglect. 
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I would like to raise two- three issues more 

in this connection. In 1908, during the reign ofthe 
Britishers for Chota Nagpur a law was enacted 
called 'Chota Nagpur' Tenancy Act', under 
which no outsider was allowed to purchase the 
land of the tribals'end nor the land could be 
transferred. Similar legislation was enacted in 
1949 forSanthal Pargana. However, despite 
both these legislations, land grabbing is going on 
in full swing and the people are very perturbed 
because of all this. Even today the Mafia are 
getting the land transferred by their muscle 
power and in conniv,.ance with top officials in the 
name of the cooperatives or in any other name. 
The Government is unable to check this ten-
dency even after enacting a law. Not only the 
officials and the land mafia. but the State Gov-
ernment as well as the Central Government is 
also involved in this activity and are acquiring 
land from the tribals and the poor there in the 
name of industrial units, irrigation and other 
projects. The Government had prepared a 
ieport in 1989, according to which there were 
90847 cases of eviction In Chota Nagpur and 
Sandthal Pargana. The land of the tribals was 
occupied by the others. An investigation was 
started in this regard. A total of 43,775 cases 
were filed, out of which 34,477 cases were 
rejected. At present 13,595 cases are lying 
pending and 2993cases have ben disposed of. 
The tribals have been given back their lands, but 
in several cases. the land given back on papers 
only and actually it was not done. The Govern-
ment has made another provision also. The land 
owner, whose land will be acquired, will be given 
compensation. There is another provision also 
according to which the land owner or one of his 
family members will provided Government job, 
if two acres of land is acquired from him. If the 
acquired land is more than 2 acres, two family 
members ofthe land owner will be provided with 
Government jobs. Besidesthese, the persons 
who will be displaced due to acquiring of land, 
will be rehabilitated and they will be provided Rs. 
750 for shifting. But the Central as well as the 
State Government is neither interested in pro-
viding employment nor rehabilitating them. 
Nothing is being done to remove the resentment 

prevailing among the people there. The State 
Government had prepared a new scheme for 
generating 700 megawatts of electricity. Today 
that scheme IS hanging in balance. The people 
are agitated as they have lost faith in the Govern-
ment and are doubtful about the pmvisions made 
byit. 

I would like to make another submission. In 
1976-77,112 blocks ofVananchal area were 
covered under Ih(; Subplan area. A Secretariat 
was up at Ranchi in this regard and an official 01 
Chief Secretary !evel was posted there. But he 
is notable to work due to the pressures from the 
State Government. Due to the existing 
dlscrepencies in the rules and laws, not a sing~e 
work regarding subplan area can be done. 

Sir, I will end by submitting only one point. 
The members. who rise here to speak, nevef 
conclude their speeches, un!illhey have shed 
some crocodile tears for the tribals, backwards 
and tlarijans. It is the duty of the Housetopass 
the resolution presented here inregard to pro-
vidil'l§ statenood to the Chhota Nagpur-Santhal 
Pargana area of Bihar, which is dominated by 
tribals and ~ackward classes. Today, it will 
become cleartrom the voting who are the true 
protectors of interests of the tribals and have real 
sympathyforthe backward classes. This will be 
proved today. 

. With these words, I conclude. 

SHRI MANJA Y LAL (Samastipur) : Mr. 
Chairman, Sir, I rise to support this resolution 
regarding the UttrakhandState. Sir. the concept 
of smaller states is not a new one. I remember 
thatin 1955. when a movement was going on in 
Maharashtra to from smaller states, the world 
famous philospher and socialist leader Dr. Ram 
Manohar lohia was holding a conference at the 
time of launching socialist pasty at Hyderabad 
and had passed a resolution Ihatthe area should 
be developed by forming smaller states and the 
administration should be made effective. So, 
the concept of smaller slates is not a new 
one. 
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Mr. Chairman. Sir. in view of geography, 
culture and systems, the demand of Uttarakhand 
State in Uttar Pradesh is totally justified. This 
separate Uttarakhand State for which demand 
has been raised includes 8 districts of Garhwal 
and Kumaon division - - Garhwal, T ehri-
Garhwal. AImoreNainital. UttarKashi,Chamoli, 
Pithouragrah and Haridwar. Acording to the 
census of 1981, these areas except Haridwar 
have a population of 48.36.912 and they have 
been exploited a lot. According to the present 
data. 46 percent population of our country lives 
beIowthepovertyline. In Uttar Pradesh. SOper 
cent population lives below the poverty line. 
whereas in Uttarakhand, more than 70 percent 
of the population is living below the poverty line. 
The have beerlexploiled and there is no industry 
in 7 districts. I therefore, would like to submit that 
the BJP Government there had passed a reso-
lution in the State assembly and had sent it to the 
Centre that a new Uttarakhand State should be 
formed. While replying to the demands of the 
Ministry of Home Affairs, the Home Minister 
had said yesterday that whenever there will be 
an issue of forming any new State, the views of 
boththestateGovemmentas well asthepeople 
agitating there, will be considered. (IntlJrrup-
tions)So, when the Uttar Pradesh Govemment 
had sent a resolution after passing it in the State 
Assembly and the people there are agitating for 
Uttarakhand State for years, the Central Gov-
emmentshouldnotneglectthisissueanymore 
and should from an Uttarakhand State at the 
earliest 

Sir. our hon. Member Shri Oraon was 
speakingaboutJharkhandStateaiso. (Interrup-
tions) He had stated about Vananchal. It should 
be formed. Not only Bihar. but Orissa. Bengal 
and Madhya Pradesh are also covered under 
Vananchal. So. the issue of Vananchal is not 
concemed with one state only. (Interruptions) A 
State Re Organisation Commission had to be 
set up in this regard and very aspect will have to 
beconsidered. RecentIy,theBiharGovemment 

hadsenta resolution regardingChhota-Nag:>ur. 
Santhal Pargana autonomous development 
Council and the Central Government should 
implement it at the earliest. The demands made 
by the residents of those are should be consid-
ered an accepted. I would like to submit that 
smaller states should be formed. so that they 
can develop, prosper and progress and can 
have an efficient administration. So I support 
this resolution. 

[Eng/ish] , 
SHRIINDERJIT (Darjeeling): Mr. Chair-

man Sir, Not recorded 

SHRIJAGA TViRSINGH DRONA(Kanpur 
) : He has already spoken and supported my 
Resolution Sir. 

MR. CHAIRMAN : I am sorry. I have 
checked up the records. Thehon. Member has 
already spoken on this Resolution. Therefore 
his remarks may be removed from the records 
because he also may not like to have his re-
marks on the same Resolution fora secondtime 
come on record. 

SHRIINDER JIT: I accept it Sir. 

[ Translation] 

MR. CHAIRMAN: I would like to request all 
the hon. Members to recall their memory as it 
has already been discussed on 5th and 19th 
March. Nineteen hon. Members have already 
spoken on the subject., It will take time if I 
mention theirnames. 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): You may kindly mention the re-
maining names. 

MR. CHAIRMAN: The number of remain-
Ing names is large 

Shri Kirip Chaliha. 
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[English] 

SHRI KIRIP CHALIHA (Guwahati ): Mr. 
Chainnan Slr,lthinkShriJagat Vir Singh Drone 
forrnovingthis Resolutionforthe creation of the 
States of Uttaranch~1 and Vananchal, carving 
out of different States for U. P., Chotanagpur, 
Sandthal Paraganas regions of Bihar. 1 must 
say that in principle it has been the desire of the 
majority population of the entire India that spe-
cially these two or three States have become 
unwieldyandbigforcorrectgovemance. That 
has been thegenerai impression. In principle 
nobody can object to the creation of new States 
forbetteradministration. 

I think that when we consider this Resolu-
tion we have to look into the entire gamut of 
reorganisaIion of States, thev9IY basis on which 
States in India was created. There are many 
aspects to be given due consideration and one 
should not go in fora hapazard conclusion in this 
regard. Sir I come form a State which has been 
reorganisedtimeandagain. One of the reasOns 
of anger for rnany of ouryounger generation is, 
they feel that the rulerssitting in Delhi, including 
we the Members of partiament, have been little 
overenthusiastic in granting favours andcon-
cessions to the tribals of the North-Eastem 
regions whereas we have not been equally 
impartial in our approach towards the tribal 
population in the Hindi heart land. There have 
beennumerousoornplaintsaboutunder-devel-
opment, about regional exploitation and about 
discrimination inIesource distribution in differ-
entareasinthoseStaIes. Thepointtoponderis 
whetheraealionofStateistheultimateanswer; 
the ultimate panacea for all these problems. 
Under-daYeloprnen. regionaIdiscrirTinalionand 
disparitycannotbethephenomenon which can 
be5Olvedonly bycreationof States. This isone 
aspect which must be given due consideration. 
Moreover, a feeling has grown that under the 
present PaRamentarysystemofDemocracy, 
under the present system of Union and State 
Governments, creationof States meansimme-
diatedevelopmefll This is wrong leeling. Ildoes 
notrneanthattherecanbedevelopmenlonlyby 

creation of States, otherwise you cannot de-
velop. 

It is also debatable whether giving au-
tonomytoaparticularsection alone will lead to 
prosperity olthat particular group. Sir, as you 
know our States were reorganised on the basis 
oflanguage. But in many cases like Madhya 
Pradesh, Uttar Pradesh Bihar and Haryana the 
language spoken was Hindi. So, when you say 
that the reorganisation was done only on the 
basis of language, thalbecornesthepointtobe 
debated. In the North-easlwe have Assam as 
a State which has a number of languages. I 
understand that even in States like Andhra 
Pradesh in South and in Maharashtra and 
Kamataka on the linguistic bais people are still 
demandingseparateSlaies. Wehearaboutthe 
'Telengana agitation and about the Konkanagi-
tation. There is also an agitation fora separate 
VidharbhaStateTherearenumerousexampies 
of this type. The point is that we have to come 
toa particular, definite and an Indian conclusion 
with regard to what should be the basis of 
reorgani'~3Iion of States. 

Ourexpeciel ICe in the North-East has been 
that we have gone tor reorganisation not merely 
onthebasisoflangUagealonebutwehaveeven 
given concessions on ethnic basis. For ex-
ample a State like. Nagaland has been 
reorganised on what basis, I am yet to under-
stand. Earlier it was a district of Assam. Was 
it reorganisedbecauseof~orbecause 
of caste,l do not know. Nagas thernselvesare 
divided into manytrlles and sub-tribes. They 
speak different rIaIecIs and they have different 
languages. Then difference between a ciaIect 
and language is just a matter of degree. Simi-
larly, we have created Meghalaya, which is 
comprising of the distirdsof Khasi hill, Jayantia 
hiD and Garoha lheretanguages, thatisKhasi, 
Jayartia and Gam, are spoken there, and in 
addition they have othersub-dialects also. 

The point I am trying to make is that there 
was something wrong in the process of 
reorganisalionof States rightfrom the ~in-
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[Sh. KiripChaliha] 

!ling. That is why I say that under the present 
circumstances, the whole principle of 
reorganisation of States should be reviewed. Is 
it proper to reorganise the States 011 the basis of 
language alone? Is it pertinent to talk about the 
reorganisation of Siates only on the basis of 
elhniclty? Above ali, whether the States are 
administrative units meant for collective and 
proper administration or the 

Slate is a group of p,~ople enjoying either 
common culture, a common religion or caste. 
So, first the basis of reorganisation has to be 
determined before reaching to certain conclu-
si:ln. I have a feeling that we made a mistake 
rightfrorn !he beginning when we considered 
language as the basis of reorganisation of States. 
Both in Madhya Pradesh as well as in Uttar 
Pradesh Hindi is spoken and eonsidering lan-
guage as the basis, both of them should have 
been one State ratherthan twp different States. 
So, we have to take into consideration all these 
things. 

MR. CHAIRMAN: P!easewindup. 

SHRI KIRIP CHAUHA : Si" I have Just 
started and you are ringing the bell. I am raiSing 
certain basic issues. I am not making political 
speeches like BJP Members. 

MR. CHAIRMAN: I think you wi!! appreci-
ate that such remarks should not be made to the 
Chair. 

SHRI KIRIPCHALlHA: I entirely apologise 
for it. 

MR. CHAIRMAN: You have already taken 
8 minutes and there are so many other persons 
who want to speak. 

SH"lIKIRIPCHALlHA: Sir,wehardlyget 
time to speak, I am coming from Assam and I 
should be given a chance to speak, 

MR. CHAIRMAN: You try to be fried. 

SHRI KIRI P CHALlHA: Sir, the pointthat 
has to be considered is on what basis we are 
going to reorganise the States. Should we 
reorganise the States as an administrative unit; 
as a linguistic unit, as an ethnic unit or as a 
religious unit? We have to come to a certain 
conclusion with regard to that. 

If it has to be an administrative unit, I 
understand that there are some States like for 
example Uttar Pradesh which is so big that I 
have been told that in one tum the Chief Minister 
of that State cannot cover aU the districts of the 
State. It is almost as big a as India. There is also 
a ieeling that Uttar Pradesh is kept big because 
of certain Political consideration and not be-
cause of any other consideration. So, you 
cannot straightaway denounce the claim for a 
different State I;ke Utlaranchal speciaily be-
cause the tribals living in the hills have their 
legitimate aspirations. 

Day before yesterday. when a Member was 
mentioning abou~ the plight of the Jharkhand 
people he literallybroke'down. Unfortunately, 
our Janata Dal friends who have achieved so 
much of brilliance without any conscience, have 
been very unfair to their demand. I do not 
understand why BiharChief Minister has taken 
such rigid stand on this issue. He does not want 
to give any autonomy whatsoever. I have all 
respect for the Chief Minister of Bihar. As a 
leader he has shown certain remarkable quali-
ties in fighting the communal forces. Why 
cannothe show some consideration for the poor 
tribal people who are demanding certain amount 
of autonomy? They are not asking for a State 
straightaway; they wantto negotiate, My points 
jg if we do not give a certain amountofautonomy 
to the tribal people living in Bihar, Uttar Pradesh, 
Madhya Pradesh and Orissa but give autonomy 
onlytothe tribals living in the North -East part of 
the country and then say that we are the lovers 
of tribal people, how can we accept this propo-
sition? That is why I congratulate Shri Orona, 
although he belongs to a party With which it is 
very difficult to agree many times. I must say 
that he has brought out certain basic principles 
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in this resolutio,n. 

The resolution raises some fundamental 
questions and you will agree with me that we 
must rise abo~ party considerations. We must 
have an outlook; some amount of patriotism on 
certain matters; a national outlook on certain 
matters on. It is lacking very badly because of 
Mandir-Masjid and similar other issues. We 
see even in the case of bomb blasts., party lines 
are taken The incident of bomb blast which is 
affection the country and killing of innocent lives, 
it is also being attempted to be politicised. Sir, 
we must rise above party considerations on 
certain matters. 

I feel that in principle, we must concede to 
the demand ofUttaranchai. We must give them 
aState. You cannot silence the genuine claims 
oftheJharkandis. Today,theJanataPartyChief. 
Minister of the BJP Chief Minister or for that 
matter the Congress Chief Minister can silence 
a pRrticular agitation for some time, but genuine 
aspirations of the people cannot be silenced. 
When they weep; when they are exploited; then 
they rise and then w~ke up and when they woke 
up you will have to concede to thelrdemands 
Peoplehavetoiistentothem. Butthepointisthal 
when you politicise it or if you raise the demand 
door a s.eparate State only to embarrass some-
body, only to creale more difficulties for some-
body, how can anyone lolerale it? If you want to 
support Ihe cause for a separate State only to 
create a law and order problem, only to get some 
electoral benefits, how can anyone support it? 
You must be able to convince people also for the 
demand that you are making that it does not have 
political connotation, it does not have any politi-
cal aspiration You must be unbiased. In that 
case, there must be full unanimity. This is a very 
vital matter. It is concerning re-organisation of 
the States. I would like to suggest one thing here. 
Why are you leaving out konkan region? Why 
are you leaving out T elengana region? Why are 
you leaving out Ihe claims 01 Vidharbs region? 
My honest request is this. I must say Mr. Orolna 
has got considerable oresightedness for raising 
this very vilal matter. Why does he not change 

this Resolution and ask for a tolal re-organisation 
of States. for administrative efficiency. forgreater 
autonomy to the ethnic groups and linguistic 
groups? Ifthat can be done, then, there will be 
total unanimity. Even Mr. Hari Klshorejl who is 
here, will also agree with me. Hewill be able to 
convince his Chief Minister-although. I doubt 
very much in this case. 

So, Sir. my only humble request is thaI-we 
are all for creation of a separate State-let there 
be a unanimity. I must say a few words about 
Assam. Assam had been separated so many 
times. We. younger generation of Assam, are 
being accused that we are in the Congress Party. 

[T rans/ation] 

You congress people also do noting. what 
have you dc,"€' for the last so many years? 
N()bodywhateventonchthe UP. 

[English] 

Such kinds oHalks are taking place. When 
we try to explain it, they become secessionists 
and they attack us. You will be surprised to know 
this. I am not joking it is a genuine sentiment. 
These are spoken in private. Hence. we must 
have a comprehensive view. I must say. even 
the bigger States of bigger administrative units 
must be made smaller in order to make them 
more efficient and all parties are unanimous on 
this. But the only point is that we should not take 
a biased stand. We should not raise the demand 
of Jharkhand only to embarrass Laloo Yadav 
because it suits the BJ P. 

Similar is the case regarding Uttaranchal. 
We should not raise it only during elections just 
to embarrass some one. That is why my honet 
appeal to Mr. Orona is ,. let him kindly change 
his Resolution and Seek unanimity. Let him not 
go in for a voting on this Resolution. Let us 
complete it. Let us all sittegether. T-hen. we have 
a full-fledged Resolution. Then, there need not 
be any Resolution because. we will all go out for 
it. 
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SHAIOSCAAFERNANDES(Udapi):Sir, 
I have a point. This is a major issue A large 
numberofMembersmaylketotakeappoc1lriy 
in this. So, we may kindly extend the time. 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur):Sir, we are not readyfor it. 

SHAI OSCAR FERNANDES: Let us take 
the sense of the House. 

MR. CHAIRMAN: ThesenseoftheHouse 
was already taken andtimehasbeenextended 
upto4.4Op.m. 

DR. LAXMINARAYANPANDEYA:We 
are not in favour of extending thetime further. 

MR. CHAIRMAN: By 4.,40 p.m. we will 
.complete the debate. 

[T ransIationJ 

17.00hrs 

SHAI MOHAN SINGH (Deoria): Mr. Chair-
man,Sir,lrisetosupportthePrivateMember's 
Aesolution presented by Dronadsaheb.I had 
myseH presented a Private Member's Bill of 
this nature in U.P. Legislative Assembly in 
1986.1 had also pleadedforthe bifurcation of 
U.P. in five parts in 1986. When a Commission 
on Reorganisation of Stales was set set up in 
1956,ShriFazalAiI.Dr.HridayaNalhKoozaru 
andShriK.M.PanbrweretheMermersofthis 
Commission. Registering their dissents the 
MemberoftheCommisionhadopinedthatU.p. 
should be divided into two parts. "isa very big 
state from administration point of view. There 
shouIdnotbeoneadII. lisbalivelriforit N.that 
time they had suggestedthatone State should 
beformedbymarginingsomedistridsofWea-
emUttarPradesh,somedistric1sofRajaslhan 
and one or two districts of M.P. Since it was 
minority oponing the Commission refused to 
accepttheirsuggestion. 

With the passage oftime, afterthis Com-

mission only linguistic base was considered4or 
the reorganisation of States. But, afterwards, the 
country had to face many problems. The Gov-
emmem of India had to accept the proposal of 
reorganisation ofnewStatesonesafteranother 
underthe pressure of different areas. Particu-
Ia~ after Chinese aggression in 1962, the Gov-
emment of India had had to reorganise new 
States in the areas which were adjoining to 
Chinas's border form administrative point of 
view and from the point of view of the security 
ofourborders with China. In the process many 
states had to be formed in Assam only. Asfaras 
the question of the security of the borders is 
concemed the areas of Uttar Pradesh which 
touches the borders of China after the annex-
ationofTilbetbychinaismorethanthatofNorth 
India. The route to Kailash and Mansarwar 
passesthrtll9l Uttraakhand. The people of both 
the countries had good commercial relations 
and they used to do business in each other's 
areas. Butwhenthe reIationsbetweentwocoun-
tries became strained. it was felt very much 
necessary to recognisethatarea asa separate 
state forthe security of ourborders. 

SeconcIy, I would like to mention that U. P. 
is such a big State from administrative point of 
viewthat it takes three days for a person who 
wan1s to visit its capital from Badrinath or 
KedarnaIh. Tofacitatehim, lhatareashouldbe 
~astatusofaseparatestate. There should 
notbesnyobjeclioninaccedit Igtothisproposal. 

The HiglCourtofU.P. isinAiahabad. The 
peopIeofWestem U.P .. have been fighting to 
have a separate Benchol HVt Court in Westem 
U.P. for a long time. When this movement 
became intensive in 1982. theJaswant Singh 
Commission was set up. That commission had 
also recommended that a separate Bench of 
High Court should be set up for the areas of 
Westem U.P. and Uttrakhand keeping in view 
the inconvenience that isbeingexperienced by 
thesepeople. Butthepersonswhoarerulingthe 
State and running the Administration do not 
agreetoit The Govemmentof U.P has been 
evasive on one to other pretext to accept this 
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recommendation. 

Have been fighting to have a separate 
BenchofHighCourtinWestemU.P.foralong 
time. When this movement became intensive in 
1982, the Jaswa, and Ultrakhand keeping iOn 
view the inconvenience that is being experi-
encedbythesepeople. But the persons who are 
ruling the State and running the Administration 
do not agree to it. The Goverrvnent of U. P has 
been evasive on one of other pretext to accept 
this recommendation 

I feel happy as there is no<isputeamongthe 
major political parties of U.P. in reorganizing at 
least Ultrakhand as a separate State. 

The political parties whom I know best are 
in favour of reorganising Utlrakhand as a sepa-
rate State. In the last Legislative Assembly 
elections of U. P. almost all the political parties 
had supported the cause of reorgasnisation of 
Utlrakhand as as separate State in their mani-
festoes issued in U.P. With this object. the 
legislative Assembly of U.P. has recommended 
unanimously to the CentraJ Govemment to give 
Uttrakhand statures of separate State. 

Mr. Chairman. Sir, I would like to ask 
whetherthe Central Govemment understands 
the language of Feruman. Has the CentralGov-
emment become habitual of it. The Central 
Government does not pay any heed until and. 
unless a man ~ke Ramble sacrifices his life after 
having 60-70 days fast unto death and inspires 
the people of the State the intimate struggle for 
the purpose. It is an unfortunate situation. That 
is why I would like to request the Central Gov-
ernment to modify its policy keeping in view the 
unanimous demand of all the political parties 
and sentiments of the people of Uttrakhandand 
present a proposal in the House in regard to 
reorganise it. The Govemment should give right 
10 Ihe people of that area before they resort to 
melhodsofviolence.lnbrief, Mr. Chairman. Sir. 
I support and r.onclude keeping in view the 
sentimentsofthe people. 

MR. CHAIRMAN: Please keep it in mind that 
this debate will be over at 5.40 p.m. But some 
hon. Members are sending the slips of their 
names. If you cooperafe, I would like to give 
chance to those Member first whose names 
appear in the list.ltisa big list. It would be difficutt 
to include new names atthis stage. Normally. 
the mernbers belonging to different parties have 
already spoken. Only one hon. Member belong-
ingto Kerala Congress remains to speak. Even 
though, I will try to accommodate others. 

[English) 

SHRI OSCAR FERNANDES: The con-
vention of Private Members 'Bill is not accord-
ing to party basis, it is entirely individual mem-
bers 'business. So at least you should accom-
modate all the members who desire to speak. 

MR. CHAIRMAN: That is why if you send 
chats now then that is not possible. There has to 
be some scheduling. 

SHRI OSCAR FERNANDES: It has al-
ways happened. Even at the last minute when a 
Minister rises to speak, it is allowed. 

( Interruptions) 

(SHRIP.M.SAYEED):Whenlwaspresid-
ing,onceonAyodhayaBiII,myesteemedfriend 
Shri Dikshit spoke almost for 15-20 minutes on 
this very issue and a cIiscussion was there on the 
same. The rulingwasgiventhattheChaircannot 
restrict the Private Me,nber's time. Therefore. 
the hon. Member is perfectly right in raising that 
convention. I just want to remind you that the 
House has already established such conven-
tion. 

MR. CHAIRMAN: 1 am very much thankful 
forthe information given by the hon. Ministerbut 
the Private Member's right is limited to other 
Private Members right to speak. So he cannot 
have unlimited time. Time has 10 be regulated. 

(Interruptions) 
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DR:LAXMINARAYAN PANDEYA: Mr. 
Chairman, Sir, the time of 7 hours allotte to this 
is Bill forthe discussion will be over at 5.40 in 
the evening today. It has been discussed for a 
sufficient time and a mummer of hon. Members 
have expressed the:rview on it. I understand that 
the hon. Ministershould reply to it at appropriate 
time and the introduce of this Resolution should 
be given opportunity to speak on it at 5.39 p. m. 

SHRI P.M, SAYEED: Mr. Chairman, Sir, 
howcanitbepreconceived. WewUl do as perthe 
opining ofthis august House. 

MR. CHAIRMAN: The time has been 
extended to 5.40 p.m. and in view of the time 
factorwe should proceed further. 

SHRI VISHWANATHSHASTRI: Mr. Chair-
man, Sir, let me speak first. If you want to extend 
the time thereafter you can. 

MR. CHAIRMAN: Yes all right, please do 
speak. 

SHRI VISHWANATH SHASTRI: Mr. chair-
man, Sir,l support the Resolution introduced by 
Shri Jagat Vir Singh D,ona because Kumaun 
and Garhwal regions in Uttar pradesh have 
made significant contribution in our freedom 
struggle and after the Independence the region 
did a lot in the nation building. 

But I am distressed to state that no proper 
attention has been paid to this region after the 
Independence. The region went on growing more 
and more backward. I can very well understand 
the Britishers policy because of their vested 
interest in keeping them backward. Due to the 
backwardnessofthe region they found good and 
brave soldiers from this region. The rulersoithe 
princely state also kept these areas backward 
and neglected in respect of education and other 
points of view. This too was understable. But 
after the Independence these areas could not be 
developed unto the expectation. Barring Kash-

mir it is the greatest State in the entire Hima-
layan region. If we could have created a State 
like Himachal Pradesh, why we cannot create 
the Uttrakhand State. Despite having 4 Chief 
Ministers and several other Ministers and more 
than Five Hill-development Ministers, there the 
region is still baCkward. We find that more than 
75 per cent citizens olthe region are dependent 
on agriculture. The percapita land is 0.56 hect-
are there. Only 13 per cent land all over the 
region is fitforcultivation. Out of it only3 per cent 
land is irrigated. Thus the region remain ne-
glected. 

Not only this, 46 percent people live outside 
the region due to unemploymentthere. At least 
one person of abGlut 59 per cent families, lives 
outside the region. Only Money order economy 
runs there. The citizens of the region depend 
only on the amount received through the money-
orders to meettheir demands. 

The forest estate of the area has been 
handed over to industrialists and traders. They 
are exploiting iffortheirown benefit. manyese 
is found in abundance in Uttarakhand. Thattoo 
has been translered to states. That area was 
exploit~d from every point of view. The land 
worthy of cultivation in the Tehri region belongs 
to the administrative officers and the high rank 
officers of army. 

Owing to these very circumstances the 
citizens of the area have been demanding peace-
fully for Uttrakhand State for a long time. There 
is sop much awakening in this regard among the 
people that even the major opposition parties in 
Utter Pradesh are unanimously supporting it. 
The C.P.I. is not only supportin~it, but it has 
constituted a separateUttarakhand StateCoun-
cilalso in i'LSorganiS?tional pattem. Last year the 
general Secretary of the C. P .1. Comrade Indrajit 
Gupta has inaugurated that State Council. The 
result is that every one supports it in"Uttar 
Pradesh without having any reservation. No-
body thinks in thatthem thatthe B.J.P. Govern-
ment has sentthis proposal, so we do not agree 
to it. Taking into accountthe specific condition 
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of Uttarakhand, all the people in Uttar Pradesh 
are unanimous that the region cannot be prop-
eriydeveloped unless there a separate "?State 
is created. Therefore, the unanimous proposal 
wassenttothe CentralGovemrnent. I would like 
toderr\8lldthe Govemritentnottotum this area 
into a turbulent one and the peaceful agitation 
should not be allowed to take a violent shape 
due to thedelaying policy of the Govemrnent as 
it has already done in several places. I, there-
fore, would liketourgetheGovemrnenttocreate 
a new State of UttrakhaRd by acceptation the 
desire of the people of Uttar Pradesh. Theeight 
t districts should be given the status of an 
it IdepelIdentState;theaulonomousCrulCilwon't 
serve the purpose. It should be provided the 
slatusof an Independent 

State a!i has been given to Himachal 
Pradesh and other States. It has a larger area 
and has its own language also. There are two 
universities and many otherthings.ltfulfills all 
the criteria and no section of society is opposing 
this demand. I, therefore, would like that 
Uttarakhand State should be set up asthe ear-
liest. I strongly support this demand oftheirs. If 
it is delayedby theGovemrnent, I apprchendthe 

. the agitation may tum hot. The people will CUl-
tivate this impression that unless they expedite 
their movement resorttoviolenoeandsabotBge, . 
their voice .would not be heard. Therefore, it 
would be for better if the Govemment accepts 
lheirdemandcluringthecourseoftheirpeaceful 
agitation. 

Similariy, the Jharkhand agitation is going 
on in Bihar. All of you know it very well as to 
wasteextentthe~hasgone.lsupportthe 

Jharkhand agitation too. First it was proposed 
to create the Jharkhand region encompassing 
the parts of Orissa, West Bengal, Madhya 

t Pradesh .. Latteron, it was demanded to create 
aJharkhandSlllteconsistingofChhotanagpur 
andSanthal Pargana. A Separate State should 
be created there. Similarly, the Andaman & 
Nicobasrlslandsalsoshouldbegiwlnthesame 
status. For the sake of th&ir development, the 
Government should five a free hand to the 

people. 

Wlihthesewor:ds I supportthis Resolution. 

SHRI KARIYA MUNOA: Mr. Chairman, 
Sir, I risetosupportthe Resolution introduced by 
ShriDrona. Uttrakhandand ?Vananchal.are 
being discussed for several days. It is my firm 
opinion that the Uttrakhand region should be 
given a status of a separate State ..... 

May things have talked 'on Uttarakhand I 
would like to confine my speech to Vananchal 
only. We have been demandingtocreatesepa~ 
rate state comprising of 16districtin Biharofthe 
last several years. Bicharhas been divided into 
two parts. the one is plain area and the blher is 
hill-area. There are lot of rivers in the plain area 
of Bihar and plenty of water is also there. The 
areacoveredby mountains is fuH offorestsand 
minerals. Thecommposition 01 the land ofboth 
the areas is such as the identicalschemecannot 
belaunchedinbolhtheareas. The soil on the one 
side is hard, and the soil on the otherside issoft. 
So, it is nat possible top launch similar kind of 
schemes on both the sides. 

So far as population is concemed , the 
population of Vananchal is nearly3crore. It has 
sufficient population for giving it the status of 
state. 

For economic point of view this area is 
prosperous as it contributes 42 percent of the 
total mineral production of the country. Gold, 
Silver, Iron, mica, granite.; uranium, bauxite 
manganese, copper and many.othermit:lerals 
are found here. Count~dthe Stateget a big 
share of royalty from the minerals of this area, 
but not even 25 percent of the royalty is spent 
on this Vananchal Pradesh. Similarly this area 
has been neglected by the Govemment in re-

. spectofeconomicandindustrial~ 
It is a great injustice to its people . 

. So far as the political scenario is con-
cerned·, approximately 81 M.l.As and 14M.Ps 
are elected from this area. But in regardtothe 
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representation inthe Bihar Govemment, there is 
only one cannot Minister from this area and 
others are just State Minister of Deputy Minis-
ters. Ontha basisotthe proportional represen-
tationforeverytenMLAsthereshouldbeat~t 

one cabinet Ministerfrom this area. In this way 
at least 8 MLAs from this areashould getcabinet 
level has been totally neglected for the last 42 
years. Whatsoever party has come to power in 
the State. Similarly on the basis of population, 
there should be 100 MLAs and 15-16 MPs to 
representthisarea instead ot82and 14respec-
tively. thus politically also this region has been 
ignored and exploited. 

In regard to tha development all the irriga-
tionprojec:tsotthe area lying irlCOf1lllete whether 
_ it is lift irrigation, check dam, boring of wells for 
irrigation: Billions of rupees have been spent 
there and in Govemment's official recordthese 
projects have been completed but actually not 
even an acre of land is being irrigated through 
these schemes. You can find the all the con-
cemed officers have constructed big bungalows 
in Raanchi. It shows that the money meant for 
development has been swallowed bythe-offi-~ 
ciaIs.lnsuch asituationanyonecan be agitated 
but people of this area are so submissive that 
they had not launched any agitation in this 
connection. Anyonecangetannoyedif you have 
money in your pocket an someone extorts that 
money from you. If you donot fire at him, it is 
certain that you would at least give him a now. 
Nowthe Govemmentsaysthat it wiD not provide 
anything. why? Thisagitationhasbeenpeaceful 
tilldate. -

So far as the education isconcemed, even 
after fifty years of getting inclependence. Your 

',willfindthatofthereareschools, these do not 
have any building. You wiHfind children study-
ing in some cottage orunderthetree. Bihargets 
the whole eaming of the region but its children 
donothaveanyplacetostucly.lnprimalyschools 
where the requirement isforfive teachers only 
twoareavailableancfthosearealsonotworlQng. 

In middle schools is place of nine, only five 
teachers are working and in high schools teach-
ers of few subjects are not available for the last 
several years. How long this trend can be toler-
ated. Therefore we decidedthatwee ourselves 
will develop our area an demanded a separate 
State. ThegovemmentissayingthatJharkhand 
will be made an autonomous territory, but what 
itwin do actually, God knows, what privilege this 
region get. The main objective of demanding a 
separate State is increase the administrative 
efficiency and to expeclite the cIeveIopment of the 
region. It is forthis Chhota Nagpur and Santhal 
parganashould be give the status of a separte 
State. It is my submission to the Government 
thatthis matter should be decided attheearliest, 
The genuine demand of the people shGuld be 
accepted. I would like to tell one more thing that 
Jharkhand movement is not as tribal' move-
ment. The demand for a separate State is the 
demandofallthe3crorepeople living inthe area. 
For the last fifty years this area has not been 
developed in any sphere whether it is field of 
employment, economic development, planning 
or education. Theretorethe demand for asepa-
rate State isnotfrom onlytriballs but from every 
section of the society. So, I urge upon the 
govemmentto respect the feelingS of the people 
and accord itthe status of separate State so that 
this area can be developed. With these words I 
conclude. 

[Eng/ish] 

SHRI P.C. THOMAS (Muvattupl¢la): Mr, 
Chairman, Sir, the Resoluti.on moved by hon. 
Member Shri jagt Veer Singh Orona is a com-
mendable one in the sencsethatthe has-by this 
Resolution- brought to light a very important 
needof startingsomeconsultations with regard 
to formation ofStatesandthedernan:ation of the 
present States. Though the Resolution is with 
regard to the formation of two particular states, 
I would think that the idea which has been put 
(orthhasgivenanopportunityfordiscussi~nof 

the realformation and re-organisation of States 
and the issues connected thereto, 
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I think that there are demands of this na-

ture,. not only from these particular areas, but 
also from other areas including the East, the 

I West and the South of India. I wouldthinkthatthe 
Centre should take immediate measures to call 
conference ot all condnned to have a discus-
sion with regardtothe reorganisattion andthe 
changes to be made with regard to the bound-
aries of the States. 

When this Resolution has come, I would 
think that there is also a more important aspect 
which is involved in this resolution. The basis of 
this demand the Resolution as such- is that the 
areas which are under- developed should be 
given more developmental facilities so that the 
formation of new States, according to the geo-
graphical conditions, will be helpful. 

I think atthis stage we have to think of the 
very important principle of making the Center 
stronger and stronger and also to give more 
satisfaction to the States. The Principle of strong 
Center and satisfied states is not given due 
weight at least in practice. I think that this 
principle, which has been formulated and which 
has been discussed for long and which has been 
accepted and approved by everybody, is yetto 
be given more practical impetus. 

I feelthatthe present States are not given 
adequate economic powers and adequatesatis-
faction with regard to the economic and financial 
powers which have been given to them. I think 
that the Centre should also start a discussion 
with regard to the States and the inter-state 
relationship and also the relationship between 
the Centre and the states. Though the Constitu-
tion provides for a Council and though it has been 
provided that the Council should discuss dis-
putes between the States andbetweenthe States • and the Centre, I do notthink that effective steps 
have come forth even now. 

I think that this is a Resolution which has 
come at a time when we can even think of 
formulating some very important aspects with 

regard top the relalionships~een the Cenrtre 
andtheStatres.lthinkthatthe Center should 
take immediate steps and the Home Ministry-
the hon. Minister steps is here- will take very 
serious note of this Resolution and the purpose 
ofthis Resolution. 

I do not think that the demand for more 
States should be considered and granted in 
piecemeal. If that is done, then the d~mand 
which are going to come will be numerous and 
the Center as well as the authorities will find it 
very difficult to come to a conclusion with regard 
to the demands. I am also sure that with regard 
to the geographical boundaries and also with 
regard to the ways in which the States are to be 
divided, there will be very many difficulties and 
there will be very many divisions. Though it may 
not be political, of course, politics will also will 
c.ome into it. There will be so many objections 
as to how and in which manner the division 
should be made. So, it is not possible and it may 
not be viable also to grant more states in piece-
meal. I feel thatthe demands of this nature must 
be put together and it must be taken to gether 
when the whole re-organisalion of states and the 
re-organisation or the changes in the boundaries 
of States are considered. 

Asfarasthelanguageisconcemed,lhough 
we are told that the division was once made on 
the basis of languages, we find thatthere are so 
many anomalies and so many difficulties are 
therewith regard to the division which was based 
on the languages. Now, the linguistic minorities 
are faCing every serious problems in so many 
respects. I can quoteme example where the 
linguistic minorities face difficulties in a country 
like India, When our hon. Minister for Public 
Distribution is here, I may point out a very 
difficult problem f"ced by the linguistic minori-
ties in Delhi. The linguistic minorities from all 
over India who have come to Delhi, they find 
it very difficullto get a very basic document, that 
is, the ration card This kind of problem cannot be 
solved by the formation of more States: some 
important steps have to be taken to'solve thiS 
kind of problem. 
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Sir, I would commend the principle on 
which this Resolution has been brought, but I 
wouldthinkthatthismustnotbeabasison which 
the House should be divided. As has been 
mentionedbysorpe ofthefriends, we must keep 
it pending. I think this should betaken asa wider 
aspect on which further discussions should 
ensue. We should allsittogether, all parties from 
all regions should sit together and start a dia-
logue on this and we should also take it to the 
extent of a dialogue with regard to the re-
organisation of States and for consideration of 
allthe demands which have corne from various 
partsofthecountry. (Interruption) 

[Translation] 

SHRI ATAL BIHAR I VAJPAYEE 
(Lucknow): Mr. Chairman, Sir, time of the House 
was extended fortwo hours when this discus-
sionstarted. Extended time is about to end, you 
please direct the Ministerto give a reply on this 
discussion. This issue had been discussed for 
seven hours. (Interruptions) 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands): We also want 
to participate in this discussion. (Interruptions) 

MR.CHAIRMAN: Let him complete firSt. 

(Interruptions) 

SHRLATALBIHARIVAJPAYEE: Sir, the 
committee on Private Members Bills and Reso-
lutionshad aIIoctedtwohoursforit, lateran, three 
hours time was extended for discussion and 
keeping in view that more Member are inter-
estedto participate in the discussion time was 
again extended for two hours. I think the issue 
has been discussecJatlenglh. What is the use of 
replititiOn. Nowpleasedirectthe hon. Ministerto 
reply and have the opinioo of the House. (Inter-
ruptions) 

MR. SPEAKER: let us take the opinion of 
the House. 

SHRI HARI KISHORE SINGH (Sheohar): 
Mr. Chairman, Sir, I would like to say that it is a 
very important and basic issue cqnnected with 
country's administrative system. Therefore 
more time should be allocated for it. I am very 
much surprised that being an experienced and 
generous member, why Vajpayeeji is persisting 
on this issue. He even did not allow discussion 
on the Demands for Grants of the Ministry of 
Foreign Affairs. If he had shown such activeness 
in the matter pertaining to Delhi, our joint candi-
date Shri Khurana had become the Chief Minis-
terofDelhi. 

SHRI BUTASINGH (JaloreL Mr. Chair-
man, Sir this questin is not related to one party 
only but it is related to the whole country. AI-
thoughthis Resolution hasbeenpresentedbyon 
Member but now-this proposal belongs to the 
whole House. This is a serious matter and 
several rnemberwantto speak onit . This is not 
an ordinary question butthefuture of the country 
is connected with it . So it should be discussed 

. atlength. Moretime should be allottedforit as 
House is capable of dOil)g so. I would like to 
suggesttoallotmore time forthisissue. 

DR. LAXMINARAYAN PANDEYA 
(Manadsaur): Mr. Chairman, Sir, my submis-
sion is that this issue has been discussed in 
detail, so there is no need to extend the time 
.(Interruptions) 

MR.CHAIRMAN: Please let me have to to 
opinion of the eminent persons of the party. 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Chairman, Sir, this is an impor-
tant issue and all the members wish to partici-
pate in discussion as the issue is related to all 
the States. So I would like to request Mr. 
Vajpayeeji and you that all the hon. Members 
should be allowed to speak. So time should be 
. extended. 
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SHRI MADAN LAL KHURANA (South type of resolutions. There is no question of 
Delhi): Mr. Chairman, Sir, I would like to submit cutting short this discussion because it would 
that Uttar Pradesh Legislative Assembly has look as if we are trying to shut out the views of 
sent a proposal in this regard and this matteris some hon. Members on such an important 
pending with the Govemmentsince long. Today matter. 
people are agitatedoh this issue and thousands 
of people has organised demonstration on 
outside Lok Sabha demanding for a separate 
Uttaranchal Pradesh. I would say that the Gov-
ernment should teU its views in this regard as 
public want to know whether the Government 
intend to give statehood to Uttaranchal region. 

MR. CHAIRMAN: Please tell youropinion 
whether the discussion on this issue should 
continue or not. 

SHRI MADAN LAL KHUR1\NA: Myopin-
ion is that discussion on this issue should be 
discontinued and the Minister should reply. 

I would, therefore, request you to consider 
this You have list before you. I do not have to 
mention the number. We may extend the time 
at least by an hour so that those who want to 
speak get a chance to voice their views of such 
an important matter. 

It is unfair and unfortunate and it would be 
out against normal democratic principles, if we 
try to stop them. I think, each Member may be 
given at least five to ten minutes to expresshis 
views. 

-MR.CHAIRMAN: TheMoveroftheReso-
lution, Mr. Jagat Vir Singh Orona, do you want 

SHRI MANORANJAN BHAKTA' to say anything? 
(Andaman and Nicobarlslands): Mr. Chairman, 
Sir, I hold Shri Vajpayeeji in high esteem. He is 
a senior member. He know thatthis matter is not 
related only to Uttar Pradesh but to the whole 
country. So it should be discussed seriously and 
maximum number of Members should be al-
lowed to express their views on it so I urge to 
extend the time. (Interruptions) 

I am not saying this to instigate anyone, 
there is nothing to be agitated on this issue. 
(Interruptions) 

[English] 

THE MINISTER Of" ~TATE IN TH::::: MIN-
!STRY OF SCIENCE ANC TECHNOLOGY 
(;)EPARTMENT OF ELECTRONICS AND 

EPARTMENTOFOCEANDEVELOPMENT 
\ \lDTHEMINISTEROFSTATEINTHEMIN-
corRY OF PARLIAMENTARY AFFAIRS(SHRI 
;,',NGARAJANKUMARAMANGALAM):Many 
. 1mbers have voiced their views ion this. 
·ere are quite a number of Members on all 

\ .les who want to speak It is an extremely 
mportant resolution. It is not one oftha normal 

(Interruptions) 

MR. CHAIRMAN: Kindly sit down. he is 
speaking. He is on his legs. 

( Interruptions) 

MR. CHAIRMAN: He is the mover of the 
Resolution. So, I am asking for his opinion. 

SHRI YAIMA SINGH YAMNAM (Inner 
Manipur): When SharimatiMalini Bhattacharya 
was presiding the House was extended by two 
hours. Why is it taken again? why should it be 
extended now? 

MR.CHAIRMAN: That is why, it was de-
cided to extend it up to 5.40 PM. Now we are 
reaching 5.40 PM That is why the issue has 
come up whether the time is to be extended or" 
not. Important Members of the House have 
already given their opinions,. I am askingforthe 
opinion of the mover of the Resolution. What 
does he wantto say? 
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SHRI OSCAR FERNANDES: I am on a . [Translation] 
'of order. There is noting like referring it to 

Ie mover of the resolution fortaking a decision. 
Th:i Resolution isthepropertyof1heHouse. The 
~:it~r.ofthe Resolution has no say on this. 

.. ·.MR. CHAIRMAN: Your point of order is 
rtJIedoutbecausethat Memberhasarighttosay 
about his resolution. (Interruptions) 

SHRIOSCAR FERNANDES: I agree with 
you. 

MR.CHAIRMAN: As the mover of the 
Resolution, he has total responsibHity. There is 
no question of agreeing or disagreeing . 

[Translation] 

SHRI JAGAT VIR SINGH DRONA 
(Kanpur): Mr. Chairman, Sir, it is my Resolu-
tion.ltwasputbeforeisthatthisthe"Houseonthe 
5th March ~d since then discussion on it has 
started. It was also discussed on 19th March. 
Orignally the Govemment has allocated two 
howerstimewhichwasextendedforthreehours 
and again for two hours. The main purpose of 
extending time was to allow maximum mem- . 
bers to express their views on it. Thirty hon. 
Members have expressed their views which 
include eminent leaders of various political 
.parties.ln my speech I had requested the Min-
i~ter of State of Home Affairs. (Interruptions) 

~t several members had participated in 
this discussion and expressed theirviews rising 
above the party lines. my apprehension was 
rightthat1hetreasurybencheswouldtrytodelay 
it. It has been discussed for seven hours and 
thirty hon. Members have participated in the 
discussions held on this issue. Now1he Minister 
should make a statement on it and then accept 
the opinion of the House. (Interruptions) 

{English] 

DE. KRUPASINDHU BHOI (Sambalpur): 
Do you agree for extension or not? 

MR.CHAIRMAN: Several hon. Members 
have expressed their views. There should be 
consensus for extension of time. There is no 
consensus in the House on this issue. So time 
will not be extended. Therefore Ministerwould 
give a reply. 

(Interruptions) 

[English] 

MANY HON. MEMBERS: No, Sir. 

S~RIBUTASINGH(Jalore):Youhaveto 

take the opinion of the House. How can you take 
that decision? 

SHRI RANGARAJAN KUMARA-
MANGALAM: I am sorry. 

SHRIBUTASINGH:ltisthepropertyofthe 
Hpuse, The House has to decide it. You cannot 
give a ruling on this .. Your ruling is not relevant 
to this. The House has to decide it. You put itto 
the House. 

you have to put it to the vote of the House 
Kindly put it to the vote of the House. 

[Translation] 

MR.CHAIRMAN: I hadexpressedmyopin-
ion that the consent of the House is necessary 
to extend any discussion, but I think that is not 
there. 

SHRI BUT A SINGH: It is for the House to 
decides not the Chair. 

MR. CHAIRMAN: I am not imposing any 
decision,. Generally these matters are not de-
cided by vote. 

SHRI BTU SING: It is the responsibility of 
eitherthe House orthe BAC to decide it. 

SHRIATAlBlHARIVAJPAYEE:Youcan 
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put itto the vote ofthe House; but I would like to 
submit that your attitude is totally wrong. 

SHRIBUTASINGH:Thisistotallywrong. 
his issue concerns with the nation and not with 
the party. 

[English] 

SHRI RANGARAJAN KUMAR 
MANGALAM: Let them go down on record that 
themainOppositionPartydonotwanttheviews 
of every Member to be heard and they want a 
Division on that. Ifthey want it, letthem go on 
record on that. (Interruptions) 

[T ranslationj 

MR.CHAIRMAN: lamonmylegs. Please 
sit down. The consent ofthe House is notthere 
to extend the debate. 

(Interruptions) 

MR.CHAIRMAN: Now the issue is this 
whether there should be a division or not If Shri 
Buta Singh, Shri Kumaramanglam and Shri 
Atal Bihari Vajpayee wants, we can go for a 
division. 

SHRI HARIKISHORESINGH: If you want 
to extend the debate, a division should be held. 

MR.CHAIRMAN: Yes, we are going for it. 

SHRI P .M.SA YEED: Mr. Chairman, Sir I 
think this august House has established con-
ventions that the Private Member's Business 
has never taken such a voting pattern That is 
according to my knowledge. 

MR. CHAIRMAN: You are right. 

SHRI P.M.5AYEED. There are Members. 
who want to partiCipate in this important mea-
sure. The Memberwho has rnovedthe Resolu-
tion and almost every section of the House are 
supporting this Resolution. (Interruptions) In 

orderto uphold the dignity conventions estab-
lished in this House, it would be proper if you 
extend the time and then continue the discus-
sion. (Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA(South 
Delhi): Your intention is to avoid it. 

SHRI DEVENDRA PRASAD 
YADAV(Jhanjharpur):Whateverhasbeensaid 
here,ldonotwanttochailengeitbuttheconsent 
of the House should be sought in order to aVOid. 
such a precedence in the democratic system of 
our country. If the will of the majority is 
there. (/nterruptions)The resolution is before the 
House that the House may consider it whether 
the time should be extended or not. A division 
should be held to find out the factual position. 

[English] 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND MINISTEROFST ATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): Sir, it is going 
tobeveryunfortunateifwearegoingtodiviclethe 
House only on the issue whetherthe discussion 
should be extended or oritshouldbecurtailed 
. It is really unfortunate that when an important 
resolution like this is before the House, when all 
sectiorisofthe House an several Members want 
to participate ands express their views on such 
a Resolution, there are efforts to prevent Mem-
bersfrbm getting an opportunity to speak on this 
Resolution. 

[T ranslationj 

SHRI ATAL BIHARI VAJPAYEE: Mr.,. 
~ Chairman, Sir, I have no intention of rnakingany 

allegation against any body but the way the 
discussion period has been extended and an 
enphasis is being laidtoextend itfurthershowS 
thatyouwanttoprolongthernatter. 
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[Sh. Atal Bihati] 

Mr. Chainnan, Sir, this is Parliament. The 
whole country known that the Railway budget is 
passed after having oneday discussion, a five 
hour long debate is enough forthe Ministry of 
Defence, and fourhourforthe Ministry of Exter-
nal affairs. Now seven hours have passed with 
the House .... ( Interruptions) 

[English] 

SHRI RANGARAJAN 
KUMARAMANGALAM: It ,is a question of 
reorganisatic;m of States. Is it just a casual 
matter? Is it an every body matter? (Interrup-
tions) 

SHRI MUKUL WASNIK: Sir. thefonner 
Home Minister of the country wants to partici-
pate in the dissuasion. (InterruptiOns) 

SHRIAT ALBIHARI V AJPAYEE: Why the 
Minister of Parliamentary Affairs should inter-
rupt a Member, an ordinary Member like me? 

[Translation] 

Mr. Chainnan, &ir, this is not correct if the 
hon. Minister says with sincerity that the 
Govemenrnthas not yet formed its opinion and 
it wants some rnoretimetofonn itsopinionthen 
the matter can be considered. (Interruptions) I 
am not being allowed to complete my expres-
sion These who have already spoken want to 
speak again. The representatives of all the 
parties have kept their views. If would not be of 
anyuseofrepeatthesame.lnspiteofallthisif . 
the Govemment says that the matter is very 
inl>ortantandrequiresrnoretimethentheoppo-
sitionbeing responsible is prepared to consider 
it. But if you are bent upon for evading the 
~issue, weareequallybentl4JOl'lfinalise 
ittodayitseH. 

SHRI P.M.SAYEED: Mr. Chainnan, Sir,l 
have a deep regardforShri Atal BihariVaj>ayee. 
The stand of the 'Government on this issue is . 

very clear. While replying to it, Iwouldenumer-
ate the policy ofthe Govemment. But this is not 
an issue. Butthis'is that senior leaders like shri 
ButaSingh and others want to participate in the 
discussion. Since he has been a fonner Home 
Ministers he knows fully the areas from where 
the demands for new States are arising the 
knows each and everything about the facts as 
to what has been happening in various areas. 
That is why all the Members want to put their 
views in the connection and it is the intention of 
thegovemment. To have a doubt on the intention 
ofthe Government is not proper on the part of a 
very dignified member like shri Atal Bihari 
Vajpayee. (Interruptions) 

SHRI MADAN LAL KHURANA: I suggest 
that this House should sit upto 7 p.m. this 
evening. 

MR. CHAIRMAN: Not necessary. I have 
heard just now as to what is the intention of the 
House and the House hasthe capacity to decide 
it because now I feel that you are not in favor of 
extending the time for discussion on this reso-
lution. You do notwantto extend the time while 
the treasury benches want to extend it . So we 
have to take a decision on basis of voting 
whether the time should be extended or not. 
( Interruptions) 

[English] 

SHRIMUKULWASNIK:Sirlwouldonce 
asgainliketomakean~thatonthisissue­

whether to extend the timeor nottoextencl the 
timepJeasedo not set as precedent Hkethisand 
divide the House on an issue like this. It is going 
tobe an unfortunate precedent in this House. 

[ Translation] 

SHRI MADAN LAL KHURANA: Would you 
liketo wastethetimelikethistiIl6p.m. You want 
that as soon as it is 6 O'clock in the evening and 
the time maybe over. (Interruptions) 

Mr. Chairman, Sir, I move the motion that 
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discussion on this resolution should finished by 
extending the time tiU 7 p.m. I move the motion 
thatthe Houseshould sit by 7 p.m. it should sit 
byone hourlateandthedebate on the motion be 
concluded by then the House should sit by 7 p.m. 
(Interruptions) 

SHRI BUTASINGH (Jallora): Mr. Speaker, 
Sir, I feel very anguishedthwa the leader of BJP, 
ShriAtalBihariVajpayeehascaliedthisques-
tion a very simple question. It is a question of 
reorganisation olthe country. (Interruptions) 
This is not an ordinary question. Shri Atal Bihari 
Vajpayee knows that ilthis question is said to be 
the question of reorganisation ofthecountrythan 
this question can not be resolved under the 
constitution. Even Lok Sabha cannot decide it 
because it is for the people of the country to 
decide. 

MR. CHAIRMAN: What is your point of 
order. 

SHRIBUTASINGH: I would liketosubmit 
that it is not proper form him to compare this 
question to the railway budget and the defense 
budget. These are the day-today activities olthe 
Govemment; this is the normal procedure of the 
Parliament of passing the budgets but this ques-
tion is connected eight the lives of the people. 

SHRI MADAN LAL KHURANA: I propose 
that the debate of the House sould be extended 
upt07p.m. 

MR. CHAIRMAN: This is not pOint of 
order,. what would you like to submit? 

SHRI BUT A SINGH: I would like to submit 
the this is gpingto affectthe lives olthe whole of 
the nation such questions are posing difficult 
situation to the country. It is not a question 
pertaing to some villages in Harayana and 
Punjab. 

Thousands of people have lost their lives 
but you wantt. put up this serious matter in such 
a manner as if it is an ordinary;~. _, Ie. Just now 

the issue so Nelgam in Karnatka has been 
raised here .... (Interruptions) 

MR. CHAIRMAN: I have understood your 
pointas to what you want to say. 

SHRI BUT A SINGH: MrChairman, Siryou 
could also not decide that you can not intake any 
decision on St.Jf:hon explosive issue of Belagaum 
in a few minutes. 

MR.CHAIRMAN: What is your point of 
order. there is no point of order in it. 

SHRI BUTA SINGH: Just now Shri 
Vajpayee ji has said that his party is bent upon 
it. The BJ P has to give up this rigid policy of its. 
No issue can be resolved by followinglhis type 
of rigid policy. 

[English] 

MR. CHAIRMAN: There is no point of 
order. Kindlysitdown. 

(Interruptions) 

MR. CHAIRMAN: Order please. Now, 
kindly sit down. There is no point of order, kindly 
sit down. 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) : Sir, the time is over. 

MR.CHAIRMAN: lamputtingthisissueas 
to whether to extend the time ornotlo extend the 
time may say "Ayes' 

MANY HON. MEMBER: Ayes. 

MR. CHAIRMAN: Those who do not want 
to extend the time may say 'Noes' 

SOME HON. MEMBERS: Noes. 

MR. CHAIRMAN: 'Ayes' have it. Thetime 
is being extended. 
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MR. CHAIRMAN: If you want a Division 
you can ask for it. 

(Interruptions) 

18.00hrs 

MR. CHAIRMAN: (Shri Ram Naik) Noth-
ing that is spoken by Members without my 
permission is going on record. 

(Interruptions) 

MR. CHAIRMAN: I know my responsibil-
ity. This isnottheway Do notchallengetheChair 
like this. 

(Interruptions) 

MR. CHAIRMAN: Nothing ofthose Mem-
bers who speak without my permission goes on 
record. 

(Interruptions) 

SHRI RANGARAJAN 
KUMARAMANGALAM: There"Cannot be -a 
vague Resolution with no specific extension of 
time. A vague Resolution cannot be put to the 
vote of the House. (Interruptions) 

MOHAN DEV: Sir, I will make a last appeal 
to you not to takea decision whereby the mes-
sage will go thatwe are doing something uncon-
ventional. Kindly be reasonable and be a good 
Chairman. You are in the jJdgment seat of 
Vikramaditya and nothing less. You will under-
stand this Please decide like that. (Interrup-
tions) 

MR. CHAIRMAN: Han. Members, then3is 
as little vagueness in the motion which was 
given for voting. That little vagueness is about 
thetimerbywhich it isto be extended. Since that 
is not done, I would like to know from the 
Treasury Benches first as to by whattime the 

time of the debate isto be extended. This discus-
sion ortaking consensus will complete and then 
we will adjourn t~e House. 

(Interruptions) 

SHRI SONTOSH MOHAN DEV: We would 
liketo get a ruling from you. After6 O'clock when 
the time olthe House is not extended, first the 
Chair has to ask andtaskthe sense of the House. 
Kindly give a ruling on that. (Interruptions) 

MR. CHAIRMAN: The House is not ad-
journed. 

(Interruptions) 

SHRI SONTOSH MOAN DEV: But, you 
have not extended the time ofthe House. (Inter-
ruptions) 

MR. CHAIRMAN: But, the House is not 
adjourned. 

(Interruptions) 

SHRI SONTOSH MOHAN DEV: First you 
have to know the sense of the House whether you 
can extend it. 

MR. CHAIRMAN: That is what I am doing 
now. 

SHRI SONTOSH MOHAN DEV: First. you 
have to ask the question, whetherwecanextend 
the time of the house. (Interruptions) 

SHRI RANGARAJAN KUMARA 
MANGALAM: Mr. Chairman, Sir may I make a 
request, I think, in the best interest of the House? 
As rightly pointed out earlier normally on mat-
ters of extension of time, that too. on Private 
members Business, we do not really divide the 
House and have a difference of opinion because 
Private Members Resolutions are Resolutions 
Which it is always felt that every individual- it is 
not a party affair -must have a rightto speak on. 
You also must have noticed,Mr. Chairman, Sir, 
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that views cut across party lines for andsagainst 
There is no real party borders on this matter. We 
have really reached a stage where we are con-
fronting with each otheron a matter which I think, 
is quite serious. , 

It has implications of real reorganisation of 
States in many ways. Strong view are there; not 
necessarily on political lines. Many of the view 
are on other considerations. Many people rep-
resent various vi~ws of their respective areas. 

Normally, the House should have risen at 
6.000'clock.litheChaircouldconsider, we can 
take it up next time when the private Members' 
Business comes up and atthattime if the feeling 
is still so strong on both sides, then it can be 
decided. Buttoday at this stage to press itfor a 
division on extension oitime, I feel would not be 
fair. Moreover, this would also give an opportu-
nity to some people to voice their views I repeat 
again, curtting across party lines there have 
been views and siflce it is a private members 
Business, I would plead with the Chairthat let us 
not create a precedent which would be unf8:ir in 
this regard. 

MR. CHAIRMAN: How such extension do 
you want? 

SHRI MRUTYUNJAYA NAYAK 
(Phulbani): Sir, I have a submission to make. 

MR. CHAIRMAN: Let the Ministercom-
pletelirst. 

SHRI RANGARAJAN KUMARA 
MANGALAM: Sir, consiidering the list 01 the 
speakers is over if really one has to do justice 
to the subject, then I think minimum three hours 
lime would be required. 

[ Translation] 

SFlRI HARI KISHORE SINGH: Atal ji may 
speak. I have no objection on it. I would like to 
listen the ideas 01 the LeaderofOpposition of this 
issue ... (Intef1l.Jptions) 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Chairman, Sir, the Budget Session is going on 
and severalJimes we have set late here after 6 
0' clock. Today also we can sit beyond 6 0' 
clock. But now 6 0' clock is being made a time 
limit (Laxman Rekha). This time limit (Laxman 
Rekha)_ was appropriate in 
Surajkund ...... (/nterruptions)--Mr .. Chairman. 
Sir, ifthere is a proposal to sit one hour or half 
an houf more, then I could agree that a number 
01 Member are interested in the dissuasion. 
Now, the proposal presented-pardonrne-some-
body may object that I have doubts about their 
intentions. We have no doubts in this regard. 
Your intentions is clear and we can see it clearly 
II it requires 3-4 hours for discussion it means 
discussion will take place continuously on it on 
Friday and voting will not be allowed on it and 
then the session will be programe and as a result 
this resolution will be lapsed. You have the right 
to form your opinion in this regard and to accept 
or reject this resolution. You have strength of 
number but we have only strength of logic and 
argument. Though it is being said thatthe they 
do not like to divide the House. We are also not 
inlavor 01 dividing the House. But the resolution 
presented by us is in the interest ofthe nation and 
your please accept it without dividing the House 
and il you can't do so. reject it. This issue is not 
being extended forthe discussion but for nulli-
fyingthediscussion. Mr., Chairman, Sir, now 
you have to decide it. 

SHRI BUT A SINGH: Sir, I submitto you 
that shri Vajpayee ji is presenting his patry's 
stand time and again in the House. He has the 
right to do so but this house is much above any 
party and the matter presented before the House 
is a comprehensive one. This is a matter os 
reorganising the country .... ( Interruptions) This 
matter is not concerned only with the 
reorganisation of states but ofthe country, also. 
so I am fullyconlidentthat .... (Interruptions) Why 
you talk of U.P. only_It is nota matter of U.P. only, 
we would like to raise other things, how can you 
stop Os Along with it we would talk to the whole 
country. This House is competent to examine 
the reorganisation of the country done earlier 
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and whether it is right or not. Has it created the 
feeling of unity in the country or not. (Interrup-
tions) Who else will beconcerned aboutitexcept 
this House? The reorganisation doneearlierhas 
benefitedthecountryornot,hastoincreasedthe 
feeling of unity or not? These all issues are 
related to this matter. It is a comprehensive 
matter. 

We know the view point of the Bharatiya 
Janataparty. This House and the Country know 
it very well. It is not a new thing, so to say 
that ..... (Interruptions) .... we don't want to inter-
ruptthisdiscussion and itshould not be confined 
to this house only. It will also be discussed 
outside the House and the people of country 
should also participate in it. It is a comprehen-
sive matter so the House can decide on it only 
after getting full time to discuss it. It will not be 
resolved merely through the policy the Govern-
ment. 

It is a decision of the House related to the 
constitution. This decision is not related only to 
the government but also to the very foundation 
of the Constitution to my little knowledge, I think 
that even this House is not competent enough to 
change that decision, because of the 
reorganisation of the country creates dangerto 
its unity and integrity, we can't take such deci-
sions. therefore, I humbly request to Shri 
Vajpayee ji notto take this matter from the point 
of view if his party buttake it keeping in view the 

interests ofthe country. It is believed that there 
is only on leader in the BJP who regards country 
above his party. I would like to appeal to Vajpayee 
ji to give a chance to this House to discuss this 
issue keeping the interest ofthe country above 
the party s interests. It should be discussed in 
detail, it does not matter if it may take time of 1 0 
sessions. 

MR. CHAIRMAN: Several hon. Members 
have expressed their views about this matter. I 
also heard views of Shri Kumaramangalm, Shri 
Vajpayee ji and Shri Buta Singh and can guess 
their mood from theirfaces that the discussion 
should be completed to day itself. I think thatthis 
matter will be given 2 hours time when it comes 
for discussion net time. Nowtwo and half hours 
allotted for the private Member's Business is 
over. 

(Interruptions) 

MR. CHAIRMAN: Therefore, with the con-
sent of the House two more hours are allotted for 
the discussion on this matter. This discussion 
will take place next time. 

Nowthe House is adjourned till ellevenofg 
the clock on Monday, 3rd May 1993. 

18.20hrs 

The lok sabha then adjourned till Eleven 
of the Clock on Monday. May3, 1993/ 

Vaisakha 13, 1915(Saka) 
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